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LOK SABHA DEBATES 

LOK SABRA 

Wednesday, December, 19, 1973/Agra-
hayana 28, 1895 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[ML SnAKER in the Chair] 

ORAL ANSWEllS TO QUESTIONS 

CIIarp8 or Corrupdoa apinst TamD 
Nadu Chief MiDllter ,. 

'547. SHRI VAYALAR RAVI: 
SHRI RAMACHANDRAN 

KADANNAPPAU.I : 

Will the PRIME MINISTER he pleased 
to state : 

(a) whether a few months back 
Shri M. G. Ramachandran and Shri M. 
Kalvanasundaram, M.P. had given memo-
randa to the President levelling certain 
charges of corruption against the Tamil 
Nadu Chief Minister; ar.d 

(b) if so, the gist of the memoranda 
received and the progress made in their 
verification and other connected investiga-
tions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 

(a) and (b) A statement is laid on tho 
Table of the House. 

Statement 

Two separate memoranda containing cer-
tain allegations of corruptior.. involving, 
among other things, acquisition of dispro-
portionate assets, benami interests in !>us!-

2 
ness concerns, misuse of official machinery, 
abuse of power, favouritism, misconduct, 
etc. against the Chief Minister and some 
other Ministers of Tamil Nadu and de-
mar-ding the appointment of a Commission 
of Inquiry to go into those allegations, 
were submitted to the President by Sarva-
shTi M. G. Ramachandran and M. Kalyana-
sundram on the 6th and 7th November, 
1972 respectively. 

With a view to considering the demand 
of the memorialists, comments of the Chief 
Minister of Tamil Nadu on the allegations 
contained in these memoranda were ob-
tained. Thereafter S/Shri Ramachandran 
and Kalyanasundaram submitted rejoinders 
in respect of the comments given by the 
Chief Minister. Shri Kalyanasundaram also 
submitted a note containing some further 
allegations. Comments of the Chief Minis-
ter on the points made in the rejoinders 
and on the allegations contained in 
Shri Kalyanasundaram's further note have 
also since been obtained and the matter 
was examined. Ir. this connection, it was 
considered necessary to obtain certain clari-
fications. These have been called for from 
the Chief Minister and are awaited. 

SHRI VA Y ALAR RA VI: From the 
statement of course it is not clear actually 
what the Government proposes to do and 
what are the charges. This is an allega-
tion which has been there for the last 
One year. Of course this Government has 
been in power for many years and it is 
evident also from the memorandum sub-
mitted that the facts have been placed be-
fore the Central Government, but the Cen-
tral Government has not taken any action 
SO far and it has created an impression that 
they are evading the subject. I would like 
to know as fo when the Government pro-
poses to institute an enquiry ,1 What steps 
will they take Immediately? 
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SHRI RAM NIWAS MIRDHA: Well, 
Sir, it is true that the memoranda were 
received in November, 1972. We have 
not yet taken any final decision on that. 
The reason is that we sent these memo-
randa for comments of the Chief Minister. 
He sent certain comments. He also laid 
copies of those 'comments on the table of 
the State Legislative Assembly. Then, some 
further rejoinders were received by us. 
Those ",joinders were also sent to the Chief 
Minister for his comments. Unless all re-
quired clarifications are received, it is not 
possible to say as to when final decision 
on those will be taken. But, we are 
pursning the matter and we are awaiting a 
reply from the Chief Minister to our latest 
letter asking certain clarifications on cer-
tain points. 

offhand manner. am going to take that 
part of the observation which you have 
made as not relevant. You better ask a 
straight question. 

SHRI VA Y ALAR RA VI: What is hap-
pening in Madras Corporation. I only 
said that it is also superseded. This is 
what is happening there. 

MR. SPEAKEJt: You better ask about 
the memoranda. Don't add your own. 

SHRI VA Y ALAR RAVI: I asked about 
the memoranda whether the Government 
received any rejoinder from Shri Kalyana-
sundaram and SIni i.amaeha'lldran regard-
ing the involvement of the Chief Minister 
in the Madras Corporation. 

SHiu MOHANRAJ KALINGARAYAR: 
SURI V AY ALAR RA VI: Because of Our Government of Tamil Nadu should 

the inaction of the Central Government, 
there is another glaring example of corrup-
tion reported-Rs. 8 crores corruption in 
the Corporation .... 

MR. SPEAKER: You better ask your 
question. 

SHRI YAY ALAR RA VI: Let me finish 
with my question. The Government is 
supporting the Corporation and the party 
in power for the last so many years. 

SiUU MOHANRAJ KAUNGARAYAR: 
Because they could not replace the Govt. 
It is not possible for you to do that. 

SHRI V A YALAR RA VI: The Govern-
ment has not taken arty steps. 

MR. SPEAKER: You please put your 
question. Don't add your own part. 

SHRl VAYALAR RAVI: I am only 
pointing out the only example of the in-
action ...• 

SHRI SEZHIY AN: He should confine 
himself to memorandum only. 

MR. SPEAKER: When allegations 
against any citizen are made by a Member 
of Parliament, there is a procedure for 
that. They cannot be made in such an 

be congratulated in this regard for being 
in power all these years. 

SHRI RAM NIWAS MIRDHA: We 
have not received any memoranda on the 
affairs of the Corporation. 

SHRI KANDANAPALLI RAMACHAN-
DRAN: Sir, I would like to know whe-
ther the clarification asked for from the 
Government have been received? What 
has the Government done to get a reply 
from the Tamil Nadu Government? 

SHRT RAM NIWAS MIRDHA: Well, 
Sir, there have been a number of memo-
randa. The first one was received on 6th 
November, 1972. There was a furtber 
memorandum by other persons. Onr la-
test letter to the Chief Minister of Tamil 
Nadu is dated 13th December, 1973 and 
we are awaiting the reply. 

SHRI THA KIRUTTINAN: I would 
like to know from the hon. Minister whe-
ther it is a fact 'that a reply to the so 
called charges has been prepared, whether 
this was placed on the Table of the Tamil 
Nadu Assembly and whether it is also a 
fact that it has been sent to the Govan-
ment of India,' Then, what action has 
been taken on this? Has any decision 
been taken on this 1 
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SHRI RAM NIWAS MIRDHA: I have 
myself stated that the commenll of the 
Chief Minister that were scm. were aIM> 
laid on the table of the Tamil Nadu 
Legislative Assembly. After that, because 
they were making public. !!ODle further 
rejoinders were received by us commenting 
on the reply of the Chief Minister as laid 
on the Legislative Assembly's Table. That 
is also heing considered. As I said. the 
latest letter from us has gone on the 13th 
December. and we are awaiting the reply 
from the Chief Minister of Tamil Nadu. 

SHRI K. NARAYANA RAO: May I 
know whether the Chief Minister of Tamil 
Nadu has taken up IIny constitutional 
issue, and if so, the precise nature there-
of, and· the stand taken by the Central 
Government in their rejoinder to it? 

MR. SPEAKER: How does it arise in 
connection with the main question? 

SHRI K. NAllA Y ANA RAO: There 
have been certain charges of corruption. 
I would like to know whether the Chief 
Minister of Tamil Nadu has taken up any 
constitutional issue in that regard, and if 
so, the precise nature thereof and the stand 
taken up by the Central Government in 
their rejoinder to it. If he has not raised 
any issue, the matter ends there. 

SHRI RAM NIWAS MIRDHA : 
would not like to go into the details of 
what the Chief Minister has said. That is 
not our usual practice. With your per-
mission, I would not like to state that he 
has said against the charges and what the 
charges are. When the whole matter is 
decided, we can take a stand on whether 
they should he made public or not. 

SHRI H. M. PATEL: May know 
from the hon. Minister whethtr he thinks 
that sufficient time has not elapsed since 
this matter first came to the notice of the 
Government? Ought important matters 
such as this not to he dealt with a ---
tain sense of urgency? When does he 
think that Government WIll he in a posi-
tion to take a final view on this matter? 

SHRI RAM NIWAS MIRDHA: It is 
not wholly dependent on us to take a final 
decision. As I said, the first time a memo-
randum Was received in November, 
1972. Our last letter to the Chief Minis-
ter has gone on the 13th instant. 

SHRI H. M. PATEL: In between what 
is the position 1 How often Was it dealt 
with 1 .... 

SHRI RAM NIWAS MIRDHA: I have 
got a whole list of letters exchanged or 
clarifications asked for, the rebuttals re-
ceived and so on. I would like to inform 
the House that we do not want to rush in 
a matter like this. This is a very delicate 
and important matter. Unless we have 
received full clarification on certain points, 
we shall not like to take any hurried deci-
sion. 

SHRI H. M. PATEL: Is it rushing the 
matter when over a year has elapsed? 
When was the first memorandum received? 
On what date did he receive the first 
reply from the Chief Minister? He said 
that the first memorandum was received 
in November, 1972. When was the reply 
received from the Chief Minister to that 
memorandum? Thereafter, when was the 
rejoinder received? If he could give us 
these dates, we shall be able to understand 
that things are moving at a fairly reason-
able speed. 

SHRI RAM NIW AS MIRDHA: The 
first memorandum was received by us on 
6th November, 1972. We addressed a let-
ter to the Chief Minister on 15th November, 
1972 on two memoranda, one dated the 
6th November, 1972, another dated the 
6th November, 1972. As I said, he had 
then sent us certain comments which he 
had placed on the Table of the Tamil 
Nadu ·Legislative Assembly. 

SHRI H. M. PATEL: On what date? 
Would he mention those dates? 

SHRI RAM NIWAS MIRDHA: The 
letter forwarding his comments on the 
memoranda of Sa"ashri Ramachar.dran 
and Kalyanasundaram and sent by the 



7 Oral Answers DECEMBER 19, 1973 Oml Ann/en 8 

Chief Minister of 
Prime Minister was 
1972 .... 

Tamil Nadu to the 
on 14th -December, 

SHRl H. M. PATEL: Fairly quick. 

SHRl RAM NIWAS MIRDHA: A fur-
ther note containing some additional facts 
and some more allegations was submilted 
to the Prime Minister by Shri Kalyana-
sundaram was on 20th December, 1972. 
The other dates are as folloW!;: rejoinder 
to the Chief Minister's comments submitted 
to the Prime Minister by Shri Kalyana-
sundaram: 5th January, 1973; rejoinder to 
the Chief Minister's comments submitted 
to the Prime Minister by Shri Rama-
chandran through Shri S. D. Somasunda-
ram, MP: 11th January, 1973; copies of 
further note by Shri Kalyanasundaram aRd 
his rejoinder and also of the rejoinder of 
Shri Ramachandran sent by the Prime 
Minister to the Chief Minister, Tamil 
Nadu for his comments: 17th February, 
1973; Interim reply sent by the Chief 
Minister, Tamil Nadu: 28th February, 
1973 ; reminder sent to the Chief Minister 
to expedite his comments on the rejoinder 
and the aforesaid note: 9th April. 1973; 
interim reply sent by the Chief Mini8tcr 
to the reminder in April, 1973; and his 
comments were received on 28th May. 
1973. Then, another memorandum rei-
terating the demand for the appointment 
of a commission of inquiry to look into 
the alleged misdeeds of the Tamil Nadu 
Government, by Sarvasbri M. C. Balan and 
Shri K. Maya Thevar on behalf of Anna 
DMK to the Prime Minister at Madurai 
airport: 19th September. 1973. As I said, 
the last letter is dated 13 December, 1973. 

SHRI H. M. PATEL: The comments 
of the Chief Minister replying to the re-
joinders were received sometime in. May. 
After May no consideration appears to 
have been given to this matter because till 
September, nothing was done, whereas you 
had quite enough time between May and 
September, to come to some decision on 
the whole points at issue. So there has 
been considerable delay. I suggest that in 

matters of this type this delay is not desir-
able. Will the Minister kindly comment 
on that? 

MR. SPEAKER: There is no questio.n 
of comments from each side. 

SHRI H. M. PATEL: This is a matter 
of some' importance. 

SHRl K. LAKKAPPA : The hon. 
Minister while giving the reply has staled 
that certain procedures should be adopted 
in taking action on corruption charges, 
irrespective of any political party or any 
person involved in it, to cleanse the admin-
istration. This is not exactly a matter of 
political rivalry against the Chief Minister 
of Madras; it is tbe people of the 
State .... 

MR. SPEAKER: Ask your question. 
Do not bring in your opinion. 

SHRI K. LAKKAPPA: This has been 
raised not once but many times. In view 
of these large-scale corruption cbarges 
made against political personalities and 
political leaders. is there any new system 
or machinery adopted by Government to 
see that this kind of corruption is eradi-
cated from the public life of the country 
so that our pUblic life is purified? 

SHRI RAM NIWAS MIRDHA: I do 
not think any new procedure or new law 
is needed for the type of situation that the 
hon. member has envisaged. 

SHRI KRISHNA CHANDRA HALDER : 
May I know whether the President of India 
and the Government of India bave receiv-
ed any memorandum levelling certain 
charges of corruption against the Chief 
Minister of Haryana, Shri Bansi Lal? If 
so, what steps bave been taken in regard 
to that? Have any steps been taken? 

MR. SPEAKER: This is not relevant to 
the main question which is a specific ques-
tion relating to a memorandum given by 
Shri Ramachandran and Shri Kalyana-
sundaram against the Chief Minister of a 
State. 
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SHRI P. R. SHENOY: May I know 
whether taking any action against the 
Tamil Nadu Chief Minister or the Tamil 
Nadu Government on the basis of a 
memorandum submitted violates the prin-
ciple of autonomy? Also. what is the view 
of the Tamil Nadu Government in this 
matter? 

SHRI RAM NlWAS MlRDHA: There 
is no question of violatins autonomy in 
this respect. Under law. we have a right 
to appoint a commission in case we think 
it advisable to do so. 

SHRI C. T. DHANDAPANI: This type 
of allegation is made against every State 
Chief Minister as well as the Central 
Ministers. Congress Members are very 
interested in the affairs of the non·Con-
gress Chief Ministers ... 

SEVERAL HON. MEMBERS: No no. 

AN HON. MEMBER: Wrong allega-
non. 

SHRI C. T. DHANDAPANI: Let them 
have some patience. I want to know from 
the hon. Minister whether the Government 
of Tamil Nadu passed a Bill in the Tamil 
Nadu Assembly to convict persons wbo 
indulge in corruption and other malprac-
tices usins their power and influence and 
other things and. if so. whether they have 
sent that Bill to tbe Government of India 
for consent of the Government of India 
and the President and wbat is the reaction 
of the Centnll. Government 1 . 

SHRI RAM NIWAS MIRDHA: I want 
notice. 

SHRI JAGANNATH RAO: Tbe Minis-
ter stated that the memoranda and the re-
joinders are placed on the Table of the 
Tamil Nadu Assembly. May I know from 
him why tbose documents are not placed 
on the Table of this House, because the 
allegations are made by a Member of 
this House, Shri Kalyanasundaram. and an 
ADMK member in Tamil Nadu. What is 
the difficulty in placing the documents on 
the Table of this Honse? 

SHRI RAM NIWAS MIRDHA: Our 
polky is not to disclose the contents of 
the memoranda or complaints received in 
such matters. If they are placed. then 
everyone knows about it. So, we do not 
want to publicise or place the memo-
randa on the Table of this House at this 
stage. 

Statemeat of UBIon MIDIsters of Fiamce 
and IntIo&IriaI Dev~ on foreIp 

privIIR capItaI 
t 

*548. SHRI RAGHUNANDAN LAL 
BHATIA: 

SIlRI BAKSI NAY AK : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether be has recently stated in 
America that Government of India would 
encourage foreign private capital for put-
tinS up industrial units in India; 

(b) whether the Finance Minister at the 
same time has stated that India is not 
keen on foreign investment in India; and 

(c) whether Government will clarify 
whether it is in favour of foreign private 
capital or is opposed to it in the face of 
the contradictory statements of the two 
Union Ministers 1 

THE DEPlITY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJ EE) : (a) to (c). A statement 
is laid on the Table of the House. 

Statement 

(a) During the recent visit of the Minis-
ter of Industrial Development to U.S.A., 
the Indian Investment Centre at New York 
had arranged a meeting with prominent 
American investors for a general exchange 
of views. In the course of this meeting, 
the guidelines. as already published, regu-
lating foreign investment and collaboration 
in India were explained and our plans for 
developing self-reliance in all important 

•• 
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areas of technological activity were re-
ferred to. n was further clarified that 
India will continue to follow a ~ selec-
tive approach in permitting foreign coDa-
boration and investment in its industrial 
prograrrunes but that within this frame-
work of policy it was open to foreiRD en-
trepreneurs to invest in India. 

(b) No, Sir. 

(c) The policy of Government towards 
foreign private investment in Indian indus-
tries continues to be selective and foreign 
equity participation may only be consider-
ed in sophisticated fields Qf industries 
which are of priority to the economy and 
in respect of which indigenous know-how 
is not available. Even in such cases, as a 
general. rule, the extent of foreign equity 
participation is limited to 40 per cent. 

SHRI RAGHUNANDAN LAL BHATIA: 
I have gone through the statement which 
is tabled and I find that when the Minis-
ter of Industrial Development visited USA, 
the Indian Investment Centre there arrang· 
ed for a meeting with the American inves-
tors whom he reqtreBted to make invest-
ments in India. At the same time, 
Prof. D. P. Chattopadhyaya, while addres-
sing the Financial Writers' Conference in 
Delhi, stated that it is not in the illterests 
of India to invite foreign capital. May I 
seek a clarification from the hon. Minister 
why their policy is thus at variance? 

THE MINISTER OF INDUSTRIAL 
DEVEWPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : The Government of India's 
policy is quite clear; that in very restricted 
areas, where the sophisticated technology 
is necessary and that will not be available 
except through equity participation, we do 
allow equity participation, and therefore, 
it is not an open house in which anybody 
can come and invest here, but only in res-
tricted areas in accordance with the policy 
of the Government. That is the policy 
of the Government. 

SHRI RAGHUNANDAN LAL BHATIA: 
May I draw the attention of the hon. 
Minister to the reported effort of Shri T. N. 
KauI, our Ambassador in the USA, who 
invited the multinational corporations for 
inVe!trnent In India, and may I know from 
the hon. Minister if it is not against our 
industrial policy resolution? 

SRRI C. SUBRAMANIAM: No, Sir. 
It Is only within the industrial policy reso-
lution that this foreip investment is al-
lowed. It has been made clear to the 
foreigners that they wollld not be allowed 
to come in any· of the areas but only in 
the areas in which the Government of India 
has taken a decision that they would allow 
equity participation by foreigners. 

SHRI SAMAR MUKHEIUEE: Will the 
Minister say whether it is not a fact that 
Mr. L. K. lha, who was appointed as 
Chairman of a Committee for a probe 
into the multinational corporations has 
extended an invitation to the multinational 
corporations to invest money in India? 
When the question was put by Shri Bhatia 
whether you have welcomed it or not, your 
reply was : they are allowed to invest within 
the framework of our policy. The answer 
.hould be whether you have welcomed or 
not. That is the point. 

SHRI C. SUBRAMANIAM: To the 
extent we want participation, we welcome 
them, r.ot in any other area. 

SHRI SAMAR MUKHERJEE: I do not 
want a general reply. It is a concrete 
case; has it been welcomed or not? 

SHRI C. SUBRAMANIAM: Wherever 
we want participation, certllinly we wel-
come them because when '"' want them 
we cannot say we do not want them. YOl} 
cannot have it both ways. 

As far Shri L. K. lba's statement, I am 
not aware of any invitation which has been 
Issued by him. But whoever issues air 
invitation or welcomes it, it can only be 
within the limits of the policy we bad al-
ready laid down; we cannot go beyond 
that. 
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lIIdiau P*f:IdpIItioIl Ia fore .. C8III(J8dIes n. SHRI PRANAB KUMAR MUKHER-
for _ufact.e ffl _ podIl A . lEE: A __ til oompllllies are eDSBPd 

t 
*549. SHRI NAWAL KlSHORE 

SINHA: 

SURI SAT PAL KAPUR : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether it is proposed to compel 
Branches of foreign companies and 100 per 
cent foreign owned companies functioning 
in India to accept Indian participation espe-
cially in those which are engaged in the 
man ufacture of consumer goods like cos-
metics, soft drir.ks and tooth-paste; and 

I in I1tod1lcirl"8 Variodli typi!s of COJISlIDl« 
goods. H fie hOll. MiDistet is inteRllfetl. 
there are, for eXBlllple, Messrs. Co1gate 
Paimotive, Ciba, etc. in the ease of soft 
drinb, Me&IIllI. Coc:O-coIa; in the case of 
milt foods MfJllllrs. ru"dustan Labour, Food 
s;eclafJtits, OIaxo; in the case of cigarettes, 
Messrs. India Tobaceo, Wazir Sultan, 
Godftey Phlliflll India Ltd. SO fat as units 
are concetned, they were 1ice1l8ed units 
and we are lakiDg them into CODSideration 
about their capacities and the Foreign Ex-
chartge Regulation Act, provisioils of which 
aTe e:q,ected to come into effect from 1st 
Jamlary, 1974, will take care of them. So 
far 8S the regisltred units ate concerned, 
the latest amendment of the lDduStrial Devo-
lopment and Regulation Act will take care 
of the capacity. 

(b) how it is proposed to see that tboeo 
foreign companies which do not have a 
licensed capacity nor a description of items 
they may mar.ufacture, reduce their foreian 
holding to 4 per cent or less? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR MUKH-
ERJEE): (a) and (b). According to the 
Foreign Exchange RegulatioDi Act, all com-
panies having a foreign equity of over 
40 per cent will be required to seek 
their bUiiness activities. The question of 
reduction ir. foreign holdings in appropriate 
eases including mannfacturing concerns and 
that of conversion of foreign companies 
engaged in trading activities into Indian 
companies is u"der consideration for formu-
lating guidelines for administration of the 
relevant Section of the Act. 

SHRI NAWAL KISHORE SINHA: 
Which are those proper cases to which the 
hon. Minister referred? Also, how many 
and which of the foreign companies pro-
ducing consumer aoads have been put on 
the list by the Ministry and will their 
licer-ces increase automatically every year 
and if so the extent of their increase may 
be indicated? 

SHRI NAWAL KISHORE SINHA: 
May I also know whether any of these 
foreign companies have so far refused to 
have Indian participation and if so whether 
those companies would be asked to w;"d 
up their business in India? What specific 
measures are being adopted· to Indianise 
the foreign firms and see that their foreign 
holdings are reduced to the minimum ? 
What steps does the Government propose 
to take to encourage indigenous industries 
in consumer goods? 

SHR! PRANAB KUMAR MUKHER-
JEE: Some of these areas are exclusively 
reserved for the small-scale and indigenous 
sector. With the commencement of the 
Foreign Exchange Regulation Act, parties 
with more than forty per cent equity will 
require permission of the Government to 
continue their busiDess. Definitely each and 
every case will be taken care at. While 
granting permission it will be seer. in what 
ways we can bring Indianisation. 

SHRI NAWAL KISHORE SINHA: 
This is the Press note of the Ministry of 
Flrtance issued on 19th February, 1972. 
That year is out. 1973 is out. The same 
reply is being given again and again. 
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SHRI SOMANATH CHATTERJEE: If 
I understood him correctly, the hon. Micis-
14:r says that there are still foreign firma 
without any participation by Indians. In 
answer to the last question, it was stated 
that in the case of sophisticated industries, 
foreign enterpreneurs would be welcome. 
It was also stated that foreign equity parti-
cipation should not exceed forty per cent. 
If that is the iJ:dustrial policy of the Govern-
ment, why in respect of consumer goods 
such steps should not be taken so that 
foreign participation in such industries in 
this country need not exceed 40 per cent? 
Otherwise, how do you reconcile your policy 
with regard to companies dealing with tech-
nology, engi"ecring companies, and COID-
panies dealing with consumer goods? What 
steps are the Government takiug to check 
this ? 

SHRI PRANAB KUMAR MUKHER-
JEE: We have already the Foreign Ex-
change Regulation Act, which is a compre-
hensive legislation, which will take care 
of this. Then, in order to protect the con-
sumer goods industries, the amendments to 
the Industries Development ar.d Regulation 
Act were brought.. These two legislative mea- . 
sures taken together will take care of this 
area. Particularly, in some of the consu-
mer goods industries certain areas are ex-
clusively reserve for the small scale indus-
tries and India" concerns. In those areas 
foreign majority companies will not be al-
lowed to enter. 

SHRI SOMNATH CHATTERJEE: What 
about those concerns which are already 
there. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
~HAM): There are two parts in the ques-
lion of the hon. Member. The first 
question is how do you deal with the 
existing companies, where they have got 
more than 40 per cent foreiBD participa-
lion? That is taker. care of by the Foreign 
Exchange Regulation Act under which they 
'bave to seek the permission of the Reserve 
Bank to continue their activities if they 
bave above 40 per cent foreign participa-
tion. They are laying down guidelines 

with regard to the reduction of this equity 
participation. With regard to the future, 
it is already laid down that we would not 
alIow more thar. 40 per cent participation. 
therefore. that will be taken care of by 
the licensing policy. 

~ ~ ~ : ~ orr JI'lA' 'If ~ <rl 
~ ~ I ~ q;rf-;r ~ ill 111<' If" 
q;m ;ro >« ,m ~ ~ ~3fi' ~ 
orrtlf" I ~~~;f~\1:rm 
~ i' ,m om <!'Ii ~:arT 'liT ~ 
i'~~\mI(tt~i'~1 
~ llT-rl ill \mI( ntr m \'q<t 
m*T? nr m It ~ .rr.r JI'lA' .nt ~ 
~~~If"'lIl'f~&? 1hT 
~ <I1l i' .... 

SHRI C. SUBRAMANIAM: Shall I 
answer this point? I am sure that the 
hon. Member is aware that under the 
Foreign Exchange Regulation Act ... 
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.nt~m..,.di"? ~0IR!f 
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~ ~ ~ 58 0IR!f 'I1n ~ ~ 
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~ 'I1n *'r ;ro I 'I>T'(-f ~ .rrr.r If" 
'r<IT ~ ;;ir ~ i' ~ ~, m-
f.'d ~, <IT ad ;fi !t\1JT1r.Ii' 'liT I ~ 
;;m ~ &-rr ~I 

SHRI C. SUBRAMANIAM : I am sorry, 
the hon. Member thinks tbat we have tried 
to evade this, as far as branches of foreign 
companies are concerned. As a matter of 
fact, the Act is quite comprehensive. The 
provisior. says: 

"Without prejudice to the provisions 
of section 28(1} of the Foreign 
Exchange Regulation Ad. and 
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notwithstanding anything contained 
in section 47 of the Companies 
Act, a person resident outside 
India. whether a citizec of India 
or not, or a person who is not a 
citizen of India but resident in 
India, or a company odier than a 
banking company which is not in-
corporated under any law in 
kdia. or in which the DOn-resi-
dent interest. is more than 40 per 
cent. or any branch of such com-
pany shall not, except with the 
general or special permission of 
the Reserve Bank, . . ." 

Therefore. the branches are covered. apart 
from the companies. That will be taken 
care of. There is DO question of any 
lacuna in the ar.swer itself. because both 
are covered. 

SHRI C. SUBRAMANIAM: The Act 
has been passed just now and the guide-
lines are being formulated for the purpose 
of dealing with all those categories of 
companies. If I remember right. it comes 
into effect from lst January. 1974. All 
the necessary action would be taken In 
accordance with the regulations already laid 
down by this House. 

"~1IiV:~;/';;ff~­
l1A' m ~ ~ ntT il;3lT t 'Ii,U III 
~ ~ ~ ~ trmr t? WII11f 
~l/"~~~~;nfr 
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i". ~ ~ q-~ "It ~ 'liT 
~;nfri,~~~~11I; 
tm'or ~ ~ 'Oil' ~ ~ 
~~;J(l1f~~~~ 
i"? 

SHRI C. SUBRAMANIAM: The finIt 
question is.: How do we deal with tilt 
existir.g companies? We have already 
passed an Act; we are operating it here. 
Certainly, this bas to be a policy decision 
whether we take over them or nationalise 
them. That is a policy question. I am 
sorry I will DOt be able to answer with 
regard to that. 

As far as the control of those thinp 
is concerned, that is guided by the Foreign 
Exchange Regulation Act. There is no 
question of any discretion left. As a matter 
of fact, the guide-lines will be speci1i.c with 
regard to the categories of industries and 
how they will be dealt with. As soon as 
the guide-lines are ready, they will be laid 
on the Table of the House. I am told, it 
may be placed either today or tomorrow; 
I do not know when but very soon. Once 
the guide-lines are there. they will be fol-
lowed. There is no question of any dis-
cretion left. 
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SHIH F. H. MOHSIN: As I have al-
ready stated, the investigation is still in 
PFogress. The police baverecorded the 
statements of 24 persons. But, unfortu-
nately no useful clue has been found. 
Initially, the pnlice had aomeSll8Picion 
about the residents of some nearby 'villages 
located "ear the Temple. A large number 
of suspicious characters rOliiding in these 
villages were searched. A search of seven 
houses of such persons has taken place. 
But still r.o clue has been found. The 
investigation is going on. As regards the 
iJWGlvement of somepenoOl in this crime 
we have no informatWn as yet. I am ~ 
in a .posilion to S.'y jlnytbing JIIOIe DOW. 
The investigation is still ir. progress. 

~~:'-'ll~m~'Ii 
'Iff ;f i I 
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SHRI F. H. MOHSIN: This question 
was precisely about theft in religious 
places ... 

MR. SPEAKER: Home is also a temple. 

SHkI F. H. MOHSIN: ... and the 
reply was precisely given about theft in 
r~igipus places. Of COUl'le, there is a 
geueralincrease in the Dumber of thefla, 
not only in places of religious worship but 
also in other places. If the House is inte-
rested, I can give even the figures. The 
general trer.d is that thefts have increased 
since tbe last ODe or two years and the 
incidence of cril!1c in religious places, in 
pl~ces of worship, has alao increased 
cQmparatively . . • 

AN HON. MEMBER: What are the 
reasons ? 
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SlUU F. H. MOHSIN: The reasons are 
evid~t. The general wave of crime is 
increasing. At the same time, in Delhi, 
especially, the population has increased, 
the industrialisatio" has increased, and the 
general consciousness among the people to 
go to the police station and get the regis-
tration of offences has also increased. 

~~:~;tm~tpJT,ft 
Wtlt, ~arq;t;m~i' I 
..&~~:~CT{lr~~ 

ont .r \fin' ~3If, ~ i1«i-TT ~ ~ 
~? 

SHRI F. H. MOHSIN: We do not know 
whether he has registered a com'plai"t or 
not. We will make every effort to find out. 

4ft ~ ~ : q,i\:Rr ~ .""" \'f1rit 
~~i,~;f~~~~ 
il 
~~:qm~ ~'Ift 
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~ witII .... Soviet DoIeptioa 011 
FiIIII PIaD 

t 
*5SI. SHRI R. V. SWAMINATHAN: 

SHIll V. MAYAVAN: 

Will the Micister of PLANNING be 
pleased to state: 

(a) whether he had discussions with the 
Soviet delegation which accompanied the 
Soviet leader; and 

(b) if so, the fields in which Soviet 
Government will help India in the Fifth 
Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Yes, Sir. 

(b) The major fields in which the USSR 
will assist India in the Fifth Five Year 
Plan are: expansion of iron and steel pro-
duction i" Bbilai and Bokaro, construction 

of an Oil Refinery in Mathura, increased 
production of antibiotics and synthetic 
drQgS, construction of the Calcutta U nder-
ground Railway, mining of copper ores and 
construction of a copper conce"trator in 
Malanjkhand, exploration of oil and natural 
gas in selected areas, increased production 
of coal, maximising the production of Soviet-
aided projects in the country and increas-
ing goneratiorc and transmission of power 
apart from providing tecbnical assistance 
to train our engineers and specialists and 
depute their specialists to assist in expedi-
tious erection and commissioning of power 
stations, maintenance erA operations. 

SHRI R. V. SWAMINATHAN: May I 
know from the hon. Minister whether the 
Soviet leaders have given any assurance 
or indiqUion as to the quantum of aid 
that will be liven for the Five-Year Plan 
to liIl up the gap created by the strin&ent 
aUitude taken by the USA? 

SHRI MOHAN DHARIA: All these are 
being "OW studied and they will be worked 
Out. At this stage it is not PQiiible to 
say the exact quantum of aid. 

SHRI R.. V. SWAMINATHAN: I would 
like to know whether our Government is 
approaching other countries also with regard 
to aid and which are the countries they 
are approaching? 

MR. SPEAKER: How is It relevant 
here ? Your question was about discussions 
with theSovict delegation. 

SHRI R. V. SWAMINATHAN: It ill 
about help and aid they are going to JOt. 

MR. SPEAKER: Yours was a specific 
question, but now you are gokg out to 
the whole world. You can ask a question 
that arises out of the main question. 

You ·have none? 

SHRI MAYA VAN: I am not seein& him 
for quite some time. 

SNRI SHY AMNANDAN MISHRA: 
Now, in order to completely work out the 
projects in the various fields which have 
hoen mentioned bY the 'hon. Minister, I 
want to know whether the J okt Study 
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Team that has already been formed under 
the Indo-Soviet Treaty is going to do so 
or there would be another agency for 
working out the various projects in the 
fields that have been indicated by the hon. 
Minister? 

THE MINISTER OF PLANNING (SURI 
D. P. DHAR): There is a Joint Commis-
sion of Soviet Union &lid -India which is 
seized of all the matters which relate to 
developmel:t in various spheres and process-
ing of various projects. It is this C0m-
mission which will take appropriate Iteps 
to process some of the ideas which were 
exchanged between the Soviet Delegation 
and our Delegation. 

..n ~ m : ~1~<HI~I",t;f m 
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SHRI -MOHAN DHARIA: The question 
of having generators, turbines 8Jld SO many 
other things, as rightly stated by my eenior 
colleague, is being studied by the Joint 
Commission and it is 01: that basis that 
we shall have a further dialogue and get 
the necessary assistance. 

SHRI P. VENKATASUBBAIAH: May I 
know in the matter of exploration of oil 
what was the precise offer that was made 
by the Soviet Union with regard to giving 
assistance or collaboratinn with the ONGC 
for oil exploration in the country and what 
are the concrete terms? 

SHRI D. P. DHAR: The concrete terms 
have to be worked out. But I can say as a 
matter of general outline, Soviet assistance 
will be available wherever we find deficien-
cies, in conducting surveya, in the matter 
of exploration and conducting geo-physica} 
surveys and also in the import of necesaary 
equipment for exploitation of oil. 

SHRI DINEN BHATTACHARYYA: In 
view of the Micister's reply that the Cal-
cutta underground railway project was alsG 
discussed with the Soviet Delegation, may 
I kuow in what respect the discussion was 
there, whether it was in regard to supply 
of raw materials or in the matter of supply 
of the technical know-how from the Soviet 
Union? 

SHRI D. P. DHAR: About the Calcutta 
underground railway, a project report was 
prepared with the assistance of the Soviet 
Union and for the execution of this pro-
ject we hope to get from the Soviet UeiOD 
in selected areas, raw materials, equipmenta 
and expertise and we alsG hope to get 
assistance from the Soviet Union for the 
manufacture 1¥ithin the country of large 
components and equipmenta which will be 
needed for this project. 
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Cable Tbeffs in CaIc:aUa 
t 

·557. SHRI M. SUDARSANAM; 
SHRIC.K.CHANDRAPPAN: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether Calcutta Telephones are 1"0-
ported to be losing Rs. 6 lakhs 8.I!IIually 
due to cable thefts; and 

(b) if so, the remedial measures pro-
posed ? 
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TIlE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI ItAJ BAHADUR): (a) 
Calcutta Telej1hones has been incurring 
some loss due to cable thefts annually. The 
loss was over 6 lakhs during 1972-73. 

(b) (i) Village Resistance groups have 
been set up (by tbe Police Department, 
West Bengal) in several areas to assist in 
reducing such thefts. 

(ii) A special J ntelligence cell under 
C.I.D. of West tle"gal Government for 
countering the. theft of Telecom. materials 
has been sanctioned by D.G'p.&T. on an 
experimental basis. 

(iii) Close liaison is being maintained 
with the West Bengal State Police for 
bringing this problem' under contro\. 

SHRI M. SUDARSANAM: May I know 
from the hon. Mi"ister whether there is a 
proposal to lay underground cables to avoid 
thefts. 

SHRI RAJ BAHADUR: There is a re-
gular programme. We have laid co-axial 
cables as also microwave system have been 
set up. These two methods are being pur-
sued and these may minimise thefts. Also 
instead of using copper wires we use alu-
minimum wires coated with copper and this 
is tbe other method to minimise the theft 
of wires. 

SHRI DINEN BHATTACHARYY A : 
May I know from tbe bon. Minister wbe-
ther it is a fact that theft of wire is not 
relating to Calcutta telephones only but also 
i" otber parts of the country? Does the 
Minister know about this? 

MR. SPEAKER: I may tell you that 
this question is about the cable thefts. 

SHRI DINEN BHATTACHARYYA: 
Yes, Sir. Because of this the telephone 
suffers. My question is: wbether it is a 
fact that only junks arc supplied to the 
calcutta telepbones. As a result, the subs-
cribers also suffer. 

SHRI RAJ BAHADUR: Man. equip-
ment and manageme"t-these three--have 
got to be combined to make the service 
good and satisfactory. When I use the 
word 'man' I mean me" of all parties. 

SHRI DINEN BHATTACHARYYA: 
May, I know wbether losses suffered in 
Calcutta telephones are due to this reason 
also? As a result, not a single day passes 
witbout tbe subscriber's suffering in the 
telephone system itself. 

MR. SPEAKER: Let me know first of 
all how is it connected with this question? 

SHltI MOHANRAJ KAUNGARAYAR: 
Tbere is a loss worth Rs. 6 lakhs suffered 
ammaIly by the department in regard to 
theft of cables. It is ,,01 only occurring 
in Calcutta. The same is the case with re-
gard to other parts of the country. I want 
to know from the hon. Minister whether 
big merchants to whom the stolen cables 
are being sold at a very low cost have also 
been apprehended. 

SHRI RAJ BAHADUR: It must have 
also been sold somewhere. 

SHRI MOHANRAJ KALINGARA Y AR : 
Have you got any specific information about 
this ? 

SHRI RAJ BAHADUR: I would be 
very grateful to the hon. Member if the 
information is furnished to me. 

SHRI MOHANRAJ KAUNGARAYAR: 
have asked a specific questiOI> as to the 

theft of cables and their sales to these 
merchants at cheap rate. 

MR. SPEAKER: May I request tbe hon. 
Member to kindly sit down? Question 
(b) is about the remedial measures pro-
posed. You said they are going under-
ground. 

SHRI RAJ BAHADUR: No, Sir. I said 
this is one of the matters for which we 
are taking steps to control it by vigilance--
by laying special types of communication 
channel. 
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MR. SPEAKER: Has any culprit been 
arrested 1 The question is: Has anyone 
been arrested 1 

smu RAJ BAHADUR: I have to col-
lect the information. There may be some 
cases. 

Provision of quarters to State Information 
OlIicers posted at Deihl 

*558. SHRI ARJUN SETm: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
the reply given to Unstarred Question No. 
8146 on the 25th April, 1973 and state: 

(a) whether it was decided in the State 
Information Minister's Conforence held in 
December, 1972 that the State Information 
Officers posted at Delhi will be provided 
with quarters from the Central pool; and 

(b) if so, the action take" by Governme.lt 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROAOCASTING (SHRI DHARAM BIR 
SINHA) : (a) and (b). Yes, Sir. The 
of Works and HousinS, with whom the 
mattet had been taken up earlier intimated 
that lOost of the States had entered into 
recipmcal arrangements with the Govem-
ment of India and under that agreement, 
residCl.tial accommodation was being pro-
vided to the State Government employees 
in DelhifNew Delhi to the extent possible. 

SHR r ARJUN SETHI: Though the 
answer of the hon. Minister is in the affir-
mative, still, there are a number of Statea' 
officials who are not being provided with 
the quurters. 

In this context may I know from the 
hon. Jlit:inister the names of the States and 
reasons therefor who are not being pnwided 
with the quarters. I may refer to the 
State of Orissa in this context. Though 
the officer is posted here be is not beinJ 
provided with the quarter. What are the 
reasons for this 1 

SHill DHARAM BIR SINHA: This 
question is basic:ally related to the Ministry 
of Works, Housing and Urban Develop-
ment. As far as the information relating 
to the officer of Orissa State is concerned, 
we shall take· up this matter with the 
Ministry of Works, Housing and Urban 
DevelopmenL 

'" mII'I"!IR ~: ~ oft, ~ 'll 
~ ~ ~ \'q; \'q;-;r;t ~ 'Ii' 
~ ~ if m r 3li'f '3'f 
if {j \'q;-;r;t ~ i'fii ~ ;f ~ 
tq.t i' 'lIl'l \'q;-;r;t ~ ;f ~ ill f\;r<t 
~-<f'lr~1ff ? 

SHRI DHARAM BIR. SINHA: This 
information will have to be collected from 
the Ministry of Works and Housing. But 
we have a list of the members of the State 
Information Officers Association, and I 
understand that tbere are 18 members. 
With regard to information about bow 
many of them applied and how many have 
heen allotted quarters it will have to be 
collected from the Miristry of Works and 
Honsing, or a question migbt be addressed 
to tbem. 

WRITTEN ANSWERS TO QUESTIONS 

Alleged defedlve priIdlDg 01. posIqe on 
enveklpes and inIaDd leCters 

*545. SHRI NAWAL KISHORB 
SHARMA: Will the Minister of COMMU-
NICA TIONS be pleased to state. 

(a) whether the attention of GOVei1JlDent 
has been drawn towards the Press reportl 
that the postages prir.ted on tbe envelopes 
and Inland Letters are defective such as, 
safran colour is replaced by red, dharma 
c:bakra bas broken spokes and those toP 
are not 24 in number; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by Government 
to improve the position and do away 
other such defects in the Indian postages ? 
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): (a) 
Yes, Sir. 

(b) So far as Inland Letter Cards and 
Embossed Letters are concerned occasiDna1 
printing errors such as skipping of the 
colour, creasing double impression, etc. in 
embossed envelopes and inland letter cards, 
pass through in spite of careful scrutiny at 
aU levels. 

The stamp on the 'Homage to Martyrs' 
was printed in multi-colour and the saffron 
strip of the National Flag had a sllght 
reddish tinge. This stamp had to be 
brought out in a hurry and the slight varia.-
tion in the colour could not be detected. 

So far as the spokes on the Dharma 
Chakra there has been only a report about 
the correct number of spokes not being 
shown on the first day covers issued in 
connection with the bi-centenary of Presi-
dent's Body Guard as well as on the IOU-
venir folders brought out some time in 
1970. In view of the small size of the 
Chakra the discrepancy in the number of 
spokes escaped notice. 

(c) Strict instructions have been issued 
for careful scrutiny of colour, design, etc. 
of stamps, inland letter cards, etc. 10 as 
to avoid such errors in future. 

Demand for more newsprint from All 
India Small and Medium New~rs 

Federation 

'546. SHRI P. A. SAMINATHAN; 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether small newspapers have de-
manded more newsprint; 

(b) if 10, whether the All-India Small 
and Medium Newspapers Fedecation has 
demanded further cut to large newspapers 
and supply enough newsprint to small and 
medoum newspapers ; and 

(c) if so, the reaction of Union Govern-
ment thereto? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI I. K. 
GUJRAL); (a) Yes, Sir. 

(b) and (c) Yes, Sir. It is not, however, 
possible to do so in view of the Supreme 
Court Judgment in the Newsprint case. 
It became necessary to impose a uniform 
cut of 30 per cent in the entitlement of new&-
print of newspapers for 1973-74 owing to 
serious short-fall in availability. Small and 
Medium newspaper's with a performance 
equivalent to a circulation up to 15,000 
copies and a page-level Gf 8 are, on appli-
cation, exempted from the operation of 
the cut. 

Modernisation of Edward MOIs, Beawar 
(RajutIum) 

·553. SHRI Y. ESWARA REDDY: 
Will the Minister of INDUSTIUAL DEVE-
LOPMENT AND SCmNCE AND TECH-
NOLOGY be pleased to state: 

(a) whether the Edward Mills, Beawar 
(Rajasthan), taken over by National Tex-
tile Corporation in 1972, has started func-
tioning; 

(b) if so, the amount spent so far for 
modernising the machinery; 

(c) by what time modernisation will be 
completed; and 

(d) whether any steps are being taken to 
make available enough working capital to 
see that it runs properly? 

THE MINISTER OF INDUSTIUAL 
DEVELOPMENT AND SCmNCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NlAM): (a) Yes, Sir. 

(b) An amount of Rs. 34.41 lakhs has 
been sanctioned for modernisation of tho 
mill; out of the above, the share of the 
National Textile Corporation amounts to 
R •. 17 .. 55 lakhs and the sbare of the State 
Government to Rs. 16.86 lakhs. The mill 
bas submitted a proposal for revising tho 
sanctioned modernisation programme, which 
is being examined by tho National Textile 
Corporation. Meanwhile, a sum of Rs. 2 
lakhs has been advanced to the mill by 
the State Government for meeting imme-
diate needs. 
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(c) It is estimated that the modemisat:ion 
programme will be implemented within 18 
to 24 months of placina orden for 
machinery. 

(d) A sum of RI. 7.90 lakhs has been 
advanced to the mill by the N.T.C. as 
margin money 0 naccount of working capi-
tal requiremenis. 

Encroachments on P &: T IancI Ia BIbar 
CIrcle 

*554. SHRI K. M. MADHUKAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the names of places in Bihar Circle 
md Patna Telephone District where en-
croachment on Posts and Telegrapbs De-
partmental lands bave taken place by nn-
authorised persons: 

(b) the area of land under encroachment 
by sucb unautborised persons; 

(c) wbether an M.L.A. and former Minis-
ter of Bihar is occupying P & T land at 
Kidwaipuri. Patna despite assurance by the 
former Minister of Communications to get 
the land vacated from him; and 

(d) wbether any action bas been taken 
by Government to get the nnauthorised 
occupants evicted and if so, the facts 
tbereof and if not, the rcasoas therefor? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND crvn. 
AVIATION (SHRI RAJ BAHADUR): (a) 
(i) Bibar Cln:le: Tbe names of places 
wbere encroachment of land bas taken place 
are :-Jamsbedpur, Nawada, Kadirganj, 
Warsaliganj, Bettiab, LesIiganj, SnpauI, 
Kanauli Bazar, CbakuIia, Dboli, Darbbanga 
and Madbubani. 

(ii) Patna Telephone DWrJd: Kidwai-
puri, Patna. 

(b) (i) Bibar Clmde: 0.90 acres approA. 

(ii) Patna Telephone DIItrlc:t: 15960 
(.36 acres) sq. ft. approximately. 

(c) Yes Sir. 

(d) Case has been initiated to get all the 
unauthorised occupants evicted nnder tho 
Eviction of Unauthorised Occupants Act, 
1971. 

I&sue of Lkences for seUiDc up Oxygen 
PIaat 

·555. SHRI K. P. UNNIKRISHNAN: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) wbether Government are awaro that 
many of the licences issued for starting 
oxygen plants in the country during the 
last three years could not be utilised due 
to the non-availability of indigenons 
macbinery and difficulty in getting it im-
ported; and 

(b) if so, the steps taken by Government 
to allow them to import necessary machi-
nery to start these plants? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b) Owing to a difficult 
foreign exchange position, Government 
bave allowed only limited imports of 
plants and machinery for urgent reqnire-
ments. Oxygen plants are now beina 
manufactured in the country. As sncb it 
is considered that additional requirements 
of oxygen should be met from indigenoua 
plants as a rule and imports allowed only 
in special circumstances. 

~~~~ 
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Mamd'acture of Data Processiog MacbiDes 

.560. SHRI K. BALAKRISHNAN: Will 
the Minister of ELECI'RONICS be 
pleased to state: 

(a) the value of Data Processing 
Machines manufactured in India during the 
last three years; 

(b) whether the professional-grade com-
puten used in these macllines are also 
being manufactured indigenously; 

(c) how many import substitutes 
been developed in this area; 

have 

(d) the number of units manufacturing 
componer.ts for Data Processing Machines 
and the main categories of these compo-
nents; and 

(e) whether the development of these 
components will lead to their use in other 
industries ? 

THE PRIME MINISTER, MIN1SI'ER 
OF ATOMIC ENERGY, MIN1SI'ER OF 
ELECI'RONICS AND MINJSTBll OF 
SPACE (SHRlMATI INDIRA GANDHI): 
(a) Tbe total value of the Data Procesaine 
Machines manufactured in India during the 
last three years is being collected. 
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(b) and (c) A wide variety of profe&-
sional grade components used in the mann-
facture of Computers such 88 Sitcon Di0-
des, Rectifiers, Capacitors, Resistors, Printed 
Circuits, Relays, etc. which were earlier 
imported are now being produced indi-
genously. 

(d) Computer manufacturers purchase 
components from a large number of sup-
pliers. Information on the number of units 
supplying the main categories of Compo-
nents to Computer manufacturers is being 
collected. 

(e) Professional grade components used 
in computer manufacturing also find usage 
in other professional equipment in the 
fields of teIe-communication, industrial con-
trols and defence. 

AU-India Priulers' COIIfereare held Ia DeIId 

*561. SHRI AMARSINH CHAUD-
HARI: 

SHRIMATI SA VITRI SHY AM: 

Will the Minister of INFORMATION 
AND BROADCASTING be . pleased to 
state.: 

(a) whether while speaking recently at 
Delhi at the All-India Printers' Conference, 
he has stated that the shortage of news 
print and also of printing paper was likely 
to continue for long; 

(b) if so, the gist of the speech aDd 
the reaction thereto; 

(c) whether many owners of the Printing 
Presses are importing outdated and second 
hand Printing Machinery from abroad, if 
so, the reasons thereby; and 

(d) whether Government will provide 
financial assistance and foreign exchanae 
facilities to this industry so as to bny new 
printing machinery and if not, the reasons 
therefor ? 

THE MINISI'ER OF INFORMATION 
AND BROADCASTING (SHRI I. K. 
GUJRAL): (a) Yes, Sir. 

(b) and (c) The gist of the speech is 
given below:-

The shortage of newsprint and also print-
ing paper is likely to continue for long. 
Printers should obauve economy in the use 
of printing paper. One of the methods of 
effecting economy could be expression of 
ideas in fewer words. Importing outdated 
and second hand printing machinery from 
abroad would not be desirable. The policy 
of providing for import of such machines 
is wrong. If the printing machines were to 
be imported they should be latest models. 

Newsprint is allocated to newspapers in 
accordance with the policy framed by 
Government With due regard to availability. 

AIl matters relating to printing and writ-
ing paper are the concern of Ministry of 
Industrial DevelopmenL 

(d) It is proposed to set up a Newspaper 
Finance Corporation to provide financial 
assistance to newspapers, inur alia, for pur-
chase of printing machinery. Applications 
for grant of import licence for printin& 
machinery will be considered by the Minis-
try of Commerce in the light of availability 
of foreign exchange. 

Produdion IIlId Export of Salt 

*562. SHRI VEKARIA : 
SHRI D. P. JADEJA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) the total quantity of salt produced in 
India during the years 1971-72 and 1972-
73, State-wise; and 

(b) the total quantity of salt exported 
during the same period, Stat&-wise? 

THE MINISI'ER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b) Statements I and n 
are laid on the Table of the House. 
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Sl. Name of the State 
No. 

I. Rajasthan 
2. Gujarat 
3. Maharashtra 
4. Mysore 

5 •. Kerala 
6. Tamil Nadu 
1. Andhra Pradesh 
8. Orissa 
9. West Bengal 

10. Himachal Pradesh 
11. Goa, Diu & Daman 
12. Pondichery . 

TOTAL 

SI. Name of the State' 
No. 

1. Gujarat 
2. Tamil Nadu 
3. Rajasthan • 

TOTAL 

DECEMBER 111, 1973 Writteli AlISWers 40 

STATEMENT I 

(in 000 M.T.) 

Production Production 
of salt of Salt 

during the during the 
year year 

1971-72 1972-73 

521.2 615.8 

3328.2 3976.3 
460.0 590.5 

16.0 16.0 

0.2 
1118.3 1069.8 

259.1 39\.8 

24.8 86.7 
2.9 15.2 
4.4 4.6 
9.0 12.4 

0.8 
-----

5744.1 6780.5 

STATEMENT II 

Quantity of export in 
M.T. 

1971-72 

3,57,097 
15,597 

3,883 

3,76,577 

1972-13 

3,68,680 
10,280 
21,012 

3,99,972 
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Advance IDcremeDfll to PAT Empiol'-

.563. SHRI P. G. MAVAI...ANKAR: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

<a) whether the benefit of advance lncro-
menta has not yet been extended 10 the 
P&T stenographers; and 

(b) if so, the reasons therefor? 

TIlE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): <a) 
and (b) The question of grant of advance 
increments to the stenographers employed 
in the P&T Department is being examined 
by Government in the light of the recom-
mendations of the Third Pay Commission. 

ehanlle in the name of Vasco de Gama 
City 

·564. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Government of Goa, 
Daman and Diu has sent a proposal to 
change the name of Vasco De Gama city 
to Sambhajinagar; and 

(b) if so, the reaction of Government 
thereto 7 

THE DEPUTY MINISTER IN THE 
MINIsrRY OF HOME AFFAIRS <SHRI 
F. H. MOHSIN): (a) and (b) The Gov-
ernment of Union territory have sent a 
proposal to change the name of Vasco De 
Gama to Sambhaji. The proposal is under 
consideration. 

Disposal of penslou cases Iu Delhi 

~~08. SHRI K. MALLANNA: WiD the 
MlDlSter of HOME AFFAIRS be pleased 
to state: 

<a) whether the treasury office in the 
Union Territory of Delhi takes unusually 
longer time than anywhere else for dispoaing 
the cases of pension; 

(b) if so, how many such C8ICS are still 
pending final disposal for the last six 
months; and 

(c) the action Government propose to 
take for the early disposal of such cases 7 

THE DEPUTY MIN1STBR IN TIlE 
MINISTRY OF HOME AFFAIRS (SHlU 
F. H. MOHSIN): (a) Pension cases are 
disposed of usually in time by the Treasur-
ies in Delhi. 

(b) No case has been pending in the 
Delhi Treasuries for more than six months. 

(c) Does not arise. 

Promotion of otalf ill Natlooal ProdudiYit:r 
Coundl 

5309. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of INDUS-
TRIAL DEVEWPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state: 

(a) whether most of employees of the 
National Productivity Council, New Delhi 
have not been given any promotions for 
the past 13 years, whereas the present 
Secretary of the N.P.C. has had six pro-
motions in the same period; 

(b) if so, the reasons therefor; 

(c) the steps being taken to see that SO 
per cent of new posts created are -given to 
the N.P.C. employees by way of promo-
tions; and 

(d) the number of new posts created 
during the last tm-ee years and the numbe! 
out of them, filled by the departmental 
candidates 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
N1AM) : (a) to (d) The number of new 
posts created and upgraded during the last 
three years was 32 and all these vacancies 
were filled in by the departmental candi-
dates. More than SO per cent of the new 
posts created in respect of employees ex-
cluding officers have -beC!l given to th~ 
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NPC emph>yeesby way of promotion. It 
is not correct that most of the employees 
of the NPC have not been given any pr0-
motion for the last 13 years. Out of the 
total strenath of ISO employees (excluding 
the officers) as on 31st March 1973, the 
number of promotions to the employees 
has been 40 during the last five years alone. 
It is not correct that the present Secretary 
of NPC has had six promotions in the 
past 13 years. 
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Se(llll'lde ~ at tile CeJdre IUId 
In States to look after the InteresIs of 

Coosumers. -

5311. SHRI G. Y. KRISHNAN; Will 
the PRIME MINISTER be pleased to 
state ; 

(a) whether there ·is any proposal 
under the consideration of Government for 
the establishmeDt of separate departmelllB 
at the Centre and in the States to look 
afler the interests of the consumers; and 

(b) if so, the outlines thereof? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDHI); 
(a) No, Sir. 

( b) Does not arille. 

Instruc:tIoM to &1m )ll'lMluten to avoid 
IiImIng of Forelp Landscape and 

Featores In the Films 

5312. DR. H. P. SHARMA; Will the 
Minister of INFORMATION AND 
8lI.OADCASTING be pleased to state; 

(a) whether any instructions have been 
&&Sued to film producers to avoid filming 
of foreign landscape and features in their 
film. and to stick to Indian landscape and 
features-a wide variety of which is avail-
able inland, with a view to saving ex-
penditure in foreign exchange; and 

(b) if so, the amount of forei~n ex-
change sanctioned for preparation of films 
abroad to Indian film producen during 
1972-73 and 1973-74 indicating details of 
the films and the film-producen to whom 
the exchange was granted? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
B1R SINHA): (a) No, Sir. However, 
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the necessity of shooting' on foreign loca- the amount sanctioned. 
tions is examined before makin!: recom-
mendations for release of foreign exchange (b) A statement is attached. 
upon an undertaking to earn four times 

Statement 

SI. Name of the ProducerlCompany to 
No. whom exchange was released 

1m 

1. MIs. Film Field, Bombay . 

Name of the film 

"Dayar-e-Madina" 

Amount 
Sanctioned 
by Govt. 

£ 5,832 
2. MIs. Suchitra Kala Mandir Motion 

Producers. 
Pictures "Roop Tera Mastana" £ 2,000 

3. MIs. Sneh Film, Bombay . "Hindustan Ki Kasam" 2,500 
4. MIs. Navketan Internatior.al Films Pvt. Ltd, 

Bombay 
1973 

1. M/s Rasi Enterprises Madras 

2. MIs Shiva Productions Bombay 
3. MIs. R.K. International Bombay 
4. Mis. Pix International Bombay . 

~ari am ~ ~ ~ III ~.n.r.n 
5313. 11& ~ rn: ~ ~;i;ft qjl 

;mot qff 'f'IT 'I>N f<I; : 

("6) ~ «l'lill ~3TT -m q;;nf'nri !Ifl 
~'ll~'Iiit~~nfft, 

(8") 'fltT ~ <fro' ~ ~ 
~ lin" qm <'PIT t , -m 

(if) m {t, m ~ «l'lill;/' ""'" f'rrmi' 
'lITqm..-.rmTt~~~t? 

~ ~ 'If n-W1lt (II&".~. 
~) : (l!Ii) ;;It onff, ~ I flT ~ 
~~~~~'Iiit~ 
~ onff "i' I fq;; ~, ~ ~ m 
~zfm'lR'i'~~~~ 
~~~~!!inft~1 

"Hecra Pannau 

"Avant han 
Manithan" 
"Anpr" 
"Dharamatma" 
"Sbaka" 

(8") ;;It onff, ~ I 
(If) ~ ontr i30tIT I 

£ 1,000 

Rs.21,OOO 

£ 5,000 
Rs.75,OOO 

£2,000 

OpeDiDg of a Post 0I&ce la GortI CGaI 
Field 

5314. SHRI RANABAHADUR SINGH: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether the money necessary for 
the opening of a Post Office facility in 
Gorli coal field of National Coal Deve-
lopment Corporation in Sidhi district bas 
been deposited since long; 

(b) whether in spite of such a deposit 
n" post office-has so far been opened 
there; and 

(c) what are the reasons for such a 
delay and by when the facility shall be 
provided? ' 
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
(a) to (c) The amount was deposited 
by cheque in the first instance on 1-9-73 
only instead of in cash. The amount was 
subsequently deposited in cash and Post 
Office was opened on 28-11-1973. 

Teuure for LA.s. OIIicers from StIlle 
Cadre for appoIntmeot as JoIDt Secretary 

or MaaagIDg Director In Public 
UIIdertaIdDp 

5315. SHRI S. C. SAMANTA: Will the 
PRIME MINISTER be pleased to state : 

(a) whether any tenure has been laid 
down for an Officer of I.A.S. from a 
State cadre for appointment to a post of 
the level of J oint Secretary or as Manag-
ing Director of a Statutory Corporation 
or public undertaking; if so, wbat and 
if not, the reasons therefor; 

(b) the names of Officers of the Orissa 
cadre of I.A.S. who are at present on de-
putation to the Central Government Minis-
tries/their Attached and Subordinate 
Offices/Public Undertakings/Corporations 
on posts of the rank of Joint Secretary or 

Managing Director for the last more than 
3 years; 

(c) their initial period of deputation and 
extensions granted to each one of them; 
and 

(d) whee they are likely to be reverted 
to the States concerned on the expiry of 
their present tenure-extended or initial? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL: (SHRI RAM NIWAS MIRDHA) : 
(a) Yes, Sir. Officers appointed to posts 
at the level of Joint Secretary at the Centre 
are normally given a 5-year tenure. This 
period can, however, be extended or cur-
tailed in the public interest on due conside-
r .. tion of each case. Managing Directors of 
Central Public Sector Undertakings/Corpo-
rations holdir.g top posts at this level are 
normally given, under the existing orders, 
a period of 2 years within which they are 
to exercise the option between permanent 
absorption in the concerned enterprise or 
reversion to their parent cadre. In ex-
ceptional circumstances, where the public 
interest so demands, the period allowed for 
exercising the option may be extended. 

(b) to m. LAS. Officers of Orissa cadre -"nil 011 Deputatloa at the centre for the ast 
3 years aDd more is the Rank of Joint S-etary or Manag\JIg Dlreetor 

Name and post held Date from 
which ser-
ving at the 
Centre 

Extension(s) Date of 
of tenure expirY 
granted of present 

tenure ---_._---
2 3 4 ---_._---

1 In Cenlral Government Minialrie.jOjfiCl!' 

1. Shri K. S. Raghupathy (1945) Joint Secy. 28-9-1951- 1-6-1973 
Ministry of Commerce. to 

2. Shri Promod Singh ('47) Member, Tariff 27-4-1970 
Commission, Bombay. 

3. 8hri K. 8. Bawa (1951) Joint Secretary, Dept!. 28-501970 
of Cooperation. 

4. 8hri B. R. Patel (1951) Joint Secretary, Minis- 21-9-1970 
try of Home Affairs. . 

5. 8hri V. Nata~an (1951) Secretary, Commis- 4-7-1970 
sion of Enquiry on Large Industrial Houses. 

31-3-1974 

31-3-1974 

Superan-
nuates on 
13-1-1975 
27-5-1975 

20-9-1975 

3-7-1975 
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2 3 4 

11. In public Sector Undertakings/Corporations o/the Central Government 
1. Shri J.A. Dave (1946) Managing Director, 20-3-1957- Appointed Till selec-

tion of Food Corporation of India. as M.D. 
Felon 
4-11-68. 
On leave 
from 
3-11-71 to 
5-12-71. 
Reappoin-
ted as M.D., 
FClw.e.f. 
6-12-1971. 

a suitable 
successor. 

"The normal tenure rule did not apply as the officer was earmarked for appointment 
to the erstwhile Central Administrative Pool. On the abolition of the Pool in 
December, 1972 officers became subject to the tenure rule again from 1-6-1973 

~ ~ ~ nd (~. I!'f. 
~):~~{{-~~ifi'T 
ifi'T ;;rr m t orr {!"1jof III qc.r 'f"( Tl'f ~ 
~I 

~.,r~.r~ ~.r 
~~~IIiT~ 

('Ii)'fm;mrmrl!fl~~~ 
'Ii't ~ ~ III rl'r.r-rl' 'lit If'1iA" 

~~ 1Il~~mmr ifi'T~ 

(l§") ~~, at~ ,.~ 

(If) 'fm f{f rot .r \ref ~ III 'liN-
""" <NT ~ l!l IRIi'f finIT;t omIT 'Iiit 
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~-N~ III ~'IT<1'1i't 
~'f"(ritl 

(8") ~11"~~{{-~~ 
'Ii't ;;rr m "t ~ ~ qc.r III nil" ;it 
~I 
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(1f) ~ l'I'r.I" qfl ~ i¥l ~ q; 
~ 3Illl'c.r~i¥l~~~'iIT 

dr' 

5320. SHRI ARVIND M. PATEL: Will 
the Minister of SCIENCE AND TECHNO-
LOGY be pleased to elate : 

(a) Whether a Committee for Environ-
mental Planning & Coordination has been 
set up; and 

(b) if so, Its terms of reference? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir. 

(b) The terms of reference of the Com-
mittee are given in the enclo&ed statement. 

Statement 

(i) Identifying and investigating the 
problems of preserving or improving the 
human environment in the country in the 
context of population growth and its dis-
tribution and economic development. 

(ii) Reviewing policies and programmes 
which have a significant bearing on the 
quality of the environment and advising 
Government, public authorities and indus-
try concerned, on environmental repercu-
asions of the activities, programmes and 
policies and on matte", relating to 
appropriate environmental management. 

(iii) Reviewing existing legislation, and 
regulations and administrative machinery 
for environmental management and 
advising authorities concerned regarding 
necessary changes. 

(iv) Proposing solutions for environ-
mental problems after taking into account, 
115 far as possible, all relevant facto", 
including cost effectiveness. 

(v) Ensuring that environmental poli-
cies and measures are co-ordinated with 
economic policies and measures and the 
results of environmental investigations 
and research are fully utilized in the 
wider framework of planning for eco-
nomic and social development. 

(vi) Advising on conservation of nature 
in all its aspects with a view to increas-
ing the knowledge of nature, develop-
ing love of it among the people acd 
safeguarding the rich heritage of nature 
in the country for the future. 

(vii) Promoting research in environ-
mental problems and establishing faci-
lities for such research wherever 
necessary. 

(viii) Promoting and strengthening en-
vironmental education at various levels 
in the educational system. 

(ix) Promoting and enlarging public 
awareness of environmental problems 
through conferences, seminars, symposia 
or any other means. 

(x) Cooperating with U.N. and other 
international agenciees in environmental 
programmes of global concern, and keep-
ing close touch with developments in 
the environmental field in other 

, countries. 

CoJlllllitfee to ""'y the fellllibUHy of pro-
viding a Legislative Assembly for Arunachal 

Pradesh 

5321. SHRI YAMUNA PRASAD 
MANDAL: 

SHRl M. RAM GOPAL REDDY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have consti-
tuted a Committee to study the feasibility 
of providing a Legislative Assembly for 
the Union Territory of Arunachal Pradesh; 
and 
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(b) if so. the compollition of the 
Committee ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOnSIN): (a) and (b) Yes, Sir. 
A Study Team of officials has been con-
stituted which consists of a 10int Secretary 
in the Minhtry of Home Affairs and the 
Director Gmeral Backward Classes Wel-
fare and a representative each of the 
Election Co mmission and the Ministry of 
Finance. 

Post OfIiees 10 vmages of M.P. UDder 
the Malter Plan 

5322. SHU MART AND SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of villages to be pro-
vided with Post Offices, under the Master 
Plan, in the State of Madhya Pradesh, 
District-wise; and 

(b) whett er special consideration has 
been given to the Adivasis area under this 
Plan and It e number of such villages in 
the State of Madhya Pradesh without Post 
Offices ? 

THE MUHSTER OF COMMUNICA-
TIONS AND TOURISM AND CIViL 
AVIATION (SHRI RAJ BAHADUR): 
(a) The State-wise target for opening of 
P.Os. during the Sth Five Year Plan will 
be decided after plan has been finalised. 

(b) Adivasi areas which have been 
declared very Backward or hilly areas will 
be given special consideration for opening 
of P.o.. d,,·ir.g the Sth Plan. Regarding. 
the numbel of villages in Adivasi Area 
in Madhya Pradesh with and without 
post offices information is being collected 
and shall be laid on the Table of the' Sabha 
shortly. 

DesIp Work of Xenia Newapriut Project 
by tnIiaetI pe.-t of IIbIduItaa Paper 

Corpondoa 

5323. SHRI VA Y ALAR RA VI : 

SHRI RAMACHANDRAN 
KADANAPPALU: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY he pleased to state: 

(a) whether Government are aware that 
there are not enough number of trained 
personnel nnder the National Industrial 
Development Corporation to take up de-
sign work of the Kerala Newsprint project 
resulting in considerable delay in the com-
pletion of this work; and 

(b) if so, the reasons for not entrust-
ing this work to tbe Hindustan Paper 
Corporation which is equipped with enough 
trained and qualified personnel to take . up 
the work and complete it quickly? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
l.oPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (h) the 
NIDC has built up' a nucleus of trained 
.tatf for consultancy work in regard to 
paper and newsprint industry and it will 
1:-e further strengthened as and when the 
need arises. 

PAT Mail Motor Service In XeraIa 

5324. SHRJ VA Y ALAR RA VI : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

"-
(a) whether the P&T Mail Motor Ser-

vice started in Kerala Circle in 1965 has 
not yet been confirmed which results in 
the denial of so many legitimate rights to 
the poor employees; and 

(b) if so, what are the reasons 
therefor? 
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THE MDIIISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
A VIA TION (SHRI RAJ BAHADUR): 
(a) All the P & T Mail Motor Service 
Cnits started in 1965 in Kerala Circle have 
been made permanent with effect from 
1-3-73. 

(b) Does not arise. 

Joint Seentar)' m PIamJioc COIIlIDbsion 
and oCher fop Estcullve In PubIk Sedor 

undertaldncs Chargetibeeted by C_B.L 

5325. SHRI SHASID BHUSHAN : Will 
IHE PRIME MINISTER be pleased to 
state : 

(a) whether a Joint Secretary of the 
Ministry of Planning has been charge-
sheeted by the C.B.!. for possessing dis-
proportionate assets; 

(b) the name of the person concerned 
and the particulars of his assets; 

(c) whether this person was formerly 
a managing director of F.A.C.T.; and 

(d) how many other erstwhile top ex-
ecutives of Public Sector Undertakings 
have so far been found guilty and charge-
sheeted fa r possessing disproportionate 
assets ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAJRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) : 
(a) and (c). The Central Bureau of In-
vestigation has filed a charge-sheet on the 
20th September, 1973 in the court of the 
special judg" at Ernakulam against Shri 
M. K. K. Nayar, I.A.S., (who, prior to 
hi> suspension, was working as Joint Sec-
r<tary in tbe Planning Commission and 
formerly was Managin& Director of MIs, 
f"ertilizers & Chemicals Travencore Ltd. of 
Alwaye) aD the charge that as on 30th 
June. ,1969 he was in possession of pro-
perty and I'KUDiary reso~ in his own 
name and in the names of others which, 

to the extent of Rs. 2,43,298.02, are alleged 
to be disproportionate to his known 
sources of income. 

(d) There are other cases against exe-
cutives of Public Sector Undertakings 
where C.B.I. has filed chargesheets on the 
charge of possession of disproportionate 
assets; but these executives are not of a 
such a level as to be considered "top exe-
cutives" of those undertakings. 

Use of D.I.R.. OD Employees of MunidpIII 
CorporatioofWater Supply ud Sewage 

Department, Deihl 

5326. SHRIMATI SAVJTRI SHYAM: 
SHRI CHANDRA SHEKHAR 

SINGH: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government had invoked 
the Defence of India Rules on the em-
ployees of Municipal Corporation or 
Water Supply and Sewage Department, 
Delhi in the month of November, 1973; 

(b) if so, the reasons therefor and the 
outcome thereof; and 

(c) whether Government have a plan 
to invoke permanently the Defence of 
India Rules and similar other Rules and 
Acts and to ban strikes on the Water, 
power, Sewage and Fire Brigade employees, 
Delhi and if so, how and when it will be 
effective? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAJRS (SHRI 
F. H. MOHSIN) : (a) and (b). Yes, 
Sir, on account of an imminent threat of 
strike by the employees of the Delhi Water 
Supply and Sewage Disposal Undertaking 
in the month of November, 1973, the 
Administrator of the Union territory of 
Delhi had declared employment of per-
sons in connection with the Undertaking 
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as essential for the life of the community. 

There was only partial strike by the em-
ployees of the Undertaking on two occas-
ions in the month of November_ 

(c) No. Sir. 

Pl'OCIudioa of SbtIoaery by MIs. K_ 
IDdIa ltd. dlll'iDc the last tJuee years 

5327. SHRI VIDYA DHAR BAJPAJ: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) the value in rupees of different 
items of stationery produced by MIs. Kores 
Indian Limited during the period 197G-71 to 
1972-73, year-wise; 

(b) the percentage increase or decrease 
over 1968-69 ; and 

(c) the effects of increase or decrease 
on Government, public. economy. eX1lOrt 
nnd import? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) and (b). A state-
ment is laid on the Table of the House. 
[Placed in Library. See No. LT 6059f73] 

(c) The increased production by the 
firm has. to some extent, stabilsed the 
prices of different items of stationery dur-
ing the years 1969-70 to 1971-72. The 
firm are stated to have been exporting 
these stationery items also to the extent 
of nearly 10 per cent of their total pro-
duction. No import of these items are 
allowed at present. 

Dlvenlfted ProdudioD 10 Drugs FIrms 

5328. SHRI K. S. CHAVDA: Will 
the Minister of INDUSTRIAL DEVELOP-

. MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state the names of 
the drugs firms which diversified produc-
tion, claiming exemption under the orders 
issued during the period 1966-70. granting 
51 LSSm.-3 

exemption to the industries from certain 
licensing provisions of the Industries (Dev. 
& Reg.) Act, 1951 ? 

THE DEPUTY MINISTER IN TIm 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : The information is being 
collected and will be laid on the Table of 
the House. 

5329 • .tt ~ Ulf ~ : ~ 1I1Ir.f 
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Statements made by Sheikh AbduDah· 

5330. SHRI P. M. MEHTA: 
SHRI V. MAYAVAN : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether there is any proof with the 
Government of India regarding the anti-
Indian activities by Sheikh Abdullah and 
his followers; 

(b) whether his conllicting statements 
since his release has made the machinery 
of the J&K in a mess; 

(c) whether the Union Government had 
asked the State Government to give full 
facilities to Sheikh Abdullah; 

(d) whether Government have examin-
ed his various statements for the last six 
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months and whether they are all anti-
India; 

(e) whether this stand has disturbed the 
peace in tbe State and encouraged the Pak. 
elements to create disturbances in the 
state; and 

(f) whether tbe Union and State Gov-
ernments are considering to ban h is acti-
vities again to save the State from Pak. 
sabotage? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSlllT): 
(a) to (f). There is no evidence that the 
activities of Sheikh Abdullah and his fol-
lowers led to the disturbances in Jammu 
and Kashmir State or the statements of 
Sheikh resulted in an administrative mess. 
The Union Government have not asked 
the State Government to give any special 
facilities to Sheikh Abdullah. 

The activities including speeches of im-
portant political leaders 'are reviewed by 
the Government from time to time. There 
is no apparent connection between Sheikh 
Abdullah's speeches and the recent dis-
turbances including the activities of certain 
pro-Pak elements in the State. No pro-
posal is under consideration to ban the 
activities of the Sheikh. 

Preaervadoa 01 Relics and Maferialll 01 
NdajI Sabhas Cbandra ... 

5331. SHRI SAMAR GUHA: Will the 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) wbetber Government consider it as 
a, national obligation to bonour and pre-
serve all historic relics and materials of 
Netaji Subhas Cbandra Bose and his Indian 
National Army; 

(b) if so, whether Government bave 
made rene wed efforts to (i) rebuild the 
INA Memorial at Singapore that was de-
molished by the British Army after re-
occupation of the City at tbe end of Se-
cond World War and (ii) acquire the two 

buildings at Singapore for preservation as 
bistoric relics that were used as (a) tbe 
Headquarters of the Free India Govern-
ment under the leadership of Netaji and 
(b) tbe other buildings used by him as 
his residential house; 

(c) whether Government made any 
fresb approach to the friendly Govern-
ment of Singapore regarding the matters; 
aDd 

(d) if not, tbe reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) to (d). Govern-
ment have already taken several steps in 
India to perpetuate the memory of Neta;i 
Subhas Chandra Bose. As regards the 
('ther countries, Government would be glad 
10 co-operate whenever steps are initiated 
towards this end in those countries. 

I'raervlIlioa of H_ at KaboI "heft 
Netajl Sabbu Cbandra ... stayed 

5332. SHRI SAMAR GUHA: Will the 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether Government requested the 
friendly Government of Afghanistan or 
will do so to 'Preserve the houses at Kabul 
where Neta;i Subbas Chandra stayed for 
about a month in course of his escape 
from Britisb India to Germany; and 

(b) whether for the similar purpose, 
plaques will be set up at different impor-
tant tracks of Netaji', escape across the 
frontier areas of Kabul and if so, the 
reaction of the Afghanistan Government 
thereto; and if not, the reasons therefor? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). As the 
Government of Afghanistan was disinclin-
ed to put up memorials to foreign peno-
r..alities, the matter was not pursued. 
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Pr~ of BuihIiac Iu B--. MaJa.. 
y"" ... 1'IIaIIaIIII .... by Netajilillllbas 

Cbandn Bose 

5333. SHRI SAMAR GUHA: Will the 
:>linister of HOME AFFAIRS be pleased 
tu State: 

(a) wbether the Government have _ 
quested tbe friendly Governments of the 
countries of (i) Burma, (ii) Malayasia and 
(iii) Thailand for the preservation of im-
portant buildings and other materiab that 
were used by Netaji Subhas Chandra Bose 
and his Free India Government; 

(b) whether these Governments were 
also requested to allow to place plaques in 
important planes connected with tbe his-
tory of the 'Azad Hind' freedom struggle 
und~r the leadership of Netaji; and 

(c) if not, the reasons therefor? 

THE DEPlITY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H.. MOHSIN) : (a) to (c). Government 
would respond sympathetically to any 
initiative that is taken in this regard in any 
foreign country. 

Indian Employees drawing Salary more 
than Its. %500 p.m. in Forelp Coalrol-

led Finns 

5334. SHRI ARVIND M, PATEL: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY he pleased to state-: 

(a) the nnmber of Indian employees in 
the foreign controlled firms in the country 
who are drawing a salary of mOre than 
Rs. 2500/- p.m.; and 

(b) the steps taken or proposed to be 
taken. by Government to bring the salaries 
in tbe private enterprises down to the 
le\'els of tbat paid in the public under-
t. kings to attract the talent in the public 
enterprises ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) According to data 
collected on a voluntary basis, there were 
"n estimated 10,155 Indians employed in 
foreign owned/controlled companies as on 
January 1, 1972, drawing salaries above. 
Rs. 2,000/- per month; such data for 
people drawing more than Rs. 2,500/- are 
not readily available. 

(b) The question of attracting suitable 
personnel for public undertakings is a 
separate issue, involving motivation and 
'responsibility', among other factors, Govt. 
have, however, succeeded in some cases to 
attract talent from private to the public 
sector often at some financial sacrifice to 
the persons concerned. -

Setting up a Factory at Kanpur to make 
aids for IIaadicapped P_ 

5335. SHRI B. S. BHAURA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY he pleased to state: 

(a) wbether Government have decided 
to set up a factory at Kanpur to make aids 
for bandicapped persons; and 

(b) if so, the outlines thereof? 

THE DEPlITY MINISTER IN TIlE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Yes, Sir. 

(b) Keeping in view tbe problems of the 
physically bandicapped, Government of 
India are establishing an Artificial limbs 
Manufacturing Plant under the name and 
Style of 'Artificial Limbs Manufacturing 
Corporation of India', Kanpur, to manu-
facture a comprehensive range of the latest 
designs of artificial limbs braces and 
rebabilitation aids in this plant The pro-
ducts of this plant will belp a large num-
ber of pbysically handicapped and dis-
abled persons to become active workers 
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and useful members of society. The 
funds for this project have been made 
available from the National Defence 
Fund. The project will have the follow-
ini features:-

(i) The plant is being designed and 
engineered by the National Industrial 
Development Corporation, New Delhi, 
with a prominent feature, viz., to ensure 
employment to a large proportion of 
disabled persons from the Defence Ser-
vices after specialised training in various 
skills and trades. The plant will employ 
1,260 persons who will include a large 
proportion of disabled penons. 

(ii) The plant construction and erec-
tion will be executed by Hindustan Steel 
Works Construction Ltd., Calcutta. 

(iii) The plant is expected to commence 
production by April, 1975. 

(iv) The annual production capacity of 
the Plant is planned for about 6 lakhs 
braces and splints, 1 lakh limbs and 
18,000 rehabilitation aids such as mo-
torised tricycles, wheel chairs and 
crutches. 

(v) The annual production cost of all 
the items to be produced in this plant 
would be Rs. 330 lakhs which is con-
sidered to be equivalent to Rs. 600 lakbs 
if similar items are imported. 

(vi) Proximity to the Indian Institute 
of Technology, Kanpur, will enable 
fuller exploitation in tbe fields of Bio-
engineering and Rehabilitation Engineer-
ing with mutual coordination. 

(vii) Existing industries in Kanpur will 
ensure easy availability of ancillary 
supplies. 

(viii) The project cost wiD be abont 
Ita. 3.6 crores approximately. 

Regional CcJmmIItte to Celebrate 50 
years of B_ Stati!tb III CaJeoaa 

5336. SHRI SAMAR GUHA: Will the 
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state: 

(a) whether a regional committee has 
been set up to celebrate 50 years of Bose 
Statistics in Calcutta; if so, the composi-
tion of the Committee; 

(b) whether it has drawn up an elaborate 
programme for seminars of eminent natio-
nal and international physicists and publi-
cation of dissertations and fundamental 
articles connected with Bose statistics and 
ether contribution of Prof. S. N. Bose; if 
so, the main items of the programme and 
the name of National and international 
Scientists likely to be invited; 

(c) whether the Committee will also 
celebrate 20th year of Prof. S. N. Bose in 
Calcutta ; 

(d) if so, whether Government would 
e~tend fuiancial and other help to the 
Committee to make its programme 3 
success ; and 

(e) if so, the assistance offered or pro-
posed? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) (a) to (cL A National 
Organising Committee with the Prime 
Minister ,as Patron and the Minister for 
Industrial Development, Science and Tech-
nology as Chairman haa been set up in 
connection with the 50th anniversary of 
the Bose-Statistics. A local Committee 
has been set up in Calcutta too, but its 
activities are not under the aegis of the 
National Organising Committee. 

(d) and (e). It was decided during the 
first meeting of the National Organising 
Committee held in the Department of 
Science and Tecbnology on 24th October, 
1973 that two of its members would visit 
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Calcutta to assess the possible financial 
help which could be rendered to the re-
gional committee in Calcutta. The re-
commendations are awaited. 

Cbaqe8 Ia the Law reladac to' attempted 
suIdde 

5337. SHRI K. M. MADHUKAR: 
SHRI CHANDULAL CHANDRA-

KAR: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether the Indian Psychiatric 
Society had put forward a proposal to 
suitably modify the existing law in re-
lation to attempted suicide and whether 
amendment in this regard is pending be-
fore the Law Commission; 

(b> if so, the salient features of the 
proposal; 

(c> the action taken by Government 
ti-:.(:reon ; and 

(d) what are the observations of Dr. A. 
Venkoba Rao, the internationally known 
Psychiatrist on commitment of suicide ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN):. (a> to (d). The Gov-
ernment have not seen the proposal made 
by the Indian Psychiatric Society and the 
observations of DR. A. Venkoba Rao. The 
question whether attempt to commit' suicide 
should be punishable or not was considered 
by the Law Commission and in its 42nd Re-
port on the Indian Penal Code, 1860, it 
recommended the repeal of section 309 
I.P.C., which punishes attempt to commit 
suicide. The Government accepted the 
recommendation and included a provision 
for the deletion of the said section in the 
Indian Penal Code ( Amendment) Bill, 
I Y72, which is at present under the con-
sideration of the Joint Committee of both 
the Houses of Parliament. 

Fuel from Rice HUIt 

5338. SHRI PRABODH CHANDRA : 
SHRI RAM BHAGAT PASWAN: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether Government are aware of 
the reported discovery of fuel from rice 
husk; and 

(b) if so, whether any experiment been 
carried out in this regard in our country ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Yes, Sir. 

(b) Work on the conversion of farm 
wastes, like paddy husk to oil by hydro-
genation has been taken up at the Central 
Fuel Research Institute (CFRI) , Jealgora. 
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licence for lDdustries 1_ than .- crore 

5340. SHRI RAM BHAGAT PASWAN : 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether several items like mini steel 
plants, steel re-rolling iron and steel pipes 
etc. which needed investment of less than 
Rs. 1 crore which are earlier exempted 
have been brought back under licensing; 
and 

(b') if so, the reasons therefor ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Yes, Sil:. 

(b) These items have been brought back 
under Licensing to regulate their furthel 
growth according to the provisions of In-
dustries (DeveJopment and Regulation) 
Act, 1951, since it has been found that in 
these items either there is shortage of raw 
material or enough capacity exists or is 
under installation. 

Employment Seekers In SCates 

5341. SHRI VASANT SATHE: Will the 
Minister of PLANNING be pleased to 
state: 

(a) wbether Government have taken 
adequate steps for tbe collection of data 
on employment as recommended by the 
Committee on Unemployment for rural 
and urban sectors; 

(b) if so, the broad outlines of the ac-
linn proposed; and 

(c) the latest position in regard to un-
employment in different state. indicating 
broad categories of employment seekers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) and (b) The 
National Sample Survey Organisation 
(N.S.S.O.), while canvassing the schedules 
connected with tbe twenty -seventh round 
of tbeir survey launched in October, 1972, 
have already taken into account many of 
the recommendations made by tbe Dant-
wala Committee and which were reiterated 
by the Committee on Unemployment in its 
Report. Data collecting agencies, such as 
the Census Organisation, the Directorate-
General', Employment and Training and the 
National Sample Survey Organisation, are 
also seized of the other conccptual and 
methodological issues covered by the Com-
mittee in its recommendations. 

(c) The State-wise distribution of job-
seekers on the Live Register of Employ-
ment Exchanges by broad occupational 
groups as on 30-6-1973 is giver. in the state-
ment laid on the Table of the House. 
[Placed in library. See No. LT-6060f731. 

intrusion of Pakistani Rangers near 
Shabbazke VlIIlIge In Punjab Bonier 

5342. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whetber Pakistani Rangers intmded 
about 200 metres near Shabbazke Village 
in Punjab Border and drove away 31 cattle 
on September 4, 1973; 

(b) whether tbere has been some more 
intrusions also and, if so, the reaction of 
Government thereto; and 

(c) whether some compensation is also 
being paid to the victims and if not, the 
reasons therefor 1 

THE DEPUTY MINISl'ER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (cl Yes, Sir. 
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The incident took place near the Indian 
Border Outpost Nalhasinghwala. All the 
cattle heads excepting one which died in 
Pakistan have been returned to their 
owners as a result of a Flag Meeting. 

(b) No other case of intrusion of si-
milar nature by Pakistani Ranacrs has been 
reported after the recent Indo-Pak agree-
ment at Delhi. 

Supply of Cement to Manipur 

S343. SHRI N. TOMBI SINGH : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state : 

(a) whether Government are aware that 
cement allotted for Manipur have not 
reached Manipur, either for want of Rail-
way Wagons or on account of Manipur 
beiDg superseded in respect of priorities 
thereby causing serious deadlock in all 
constructional activities-Govemment as 
well as Private; 

(b) if so, steps being taken to meet the 
situation; and 

(c) whether Government of India are 
conmdering special measures for difficult 
areas like Manipur and if so, lhe outlines 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERlEE) : (a) to (c) Although 
supply of cement to Manipur sometime 
suffers due to inadequate railway line capa-
city beyond Farakka, a constant watch is 
being maintained to ensure that despatches 
to Manipur are rushed as and when move-
ment is possible. As a result, the supplies 
made to the State of Manipur during 1973 
have already exceeded the quantum of sup-
plies made in the previous years. As 
against 19342 tonnes of cement supplied 
in 1972, 22716 tonnes have been supplied 
from lst January to 30th November, 1973. 

Demaad for Mntor 1)Tes III I\IuIp.-

5344. SHRI N. TOMBI SINGH : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state : 

(a) whether there has bee~ pressins de-
mand from Government and private con-
sumers of Manipur for more allotment of 
motor tyres; 

(b) if so, Government's response there-
to; 

(c) whether Government are aware that 
people of Manipur are suffering from 
acute shortage of motor lyres, as they have 
to depend upon motor vehicular traffic 
only; 

(d) if so, the steps taken or being taken 
to remove the grievances of the people of 
Manipur; and 

(e) the year-wise allotment of motor 
lyres to Manipur during the last three 
years ? 

THE DEPUTY MINISTER IN THE 
MINISTRy OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) Yes, Sir. 

(b) to (d). For the period April to 
September, 1973, the industry has reported 
a supply of 432 tyres against a commit-
ment of 424 tyres to the State Govern-
ment. The Industry has been requested to 
meet within the overall availability an ad-
ditional requirement of 1,000 tyres. 

(e) The information is not readily avail-
able. It is being collected and will be 
laid on the Table of the House. 

Zinc and Copper Quota for Dadra lind 
NaprHaveU 

5345. SHRI R. R. PATEL . 
SHRI D. p. JADEJA '. 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) the annual zinc and copper quota 
fixed for Dadra and Nagar Haveli; 



71 Written Answers DECEMBER 19, 1973 Writte" Answers 72 

(b) the quota allotted to factories dur-
ing the last three years, year-wise and fac-
tory-wise; 

(c) whether the material supplied is pro-
perly utilized; and . 

(d) if DOt, whether Government are 
considering to hold an inquiry into it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) : (a) An allocation of 4.36 M. 
tons of Zinc has been allocated to Dadra 
and Nagar Haveli for the period Oct. 
1973-March, 1974. This quantity is over 
and above the imported zinc wbich is being 
allowed to actual users as per import p0-
licy. Copper is not indigenous and is be-
ing imported by tbe actual users according 
to import policy. 

(b) to (d). The information is being 
collected and will be laid on the Table of 
the House. 

Collflldention of Repod of Bureau of 
lndastrIaI CGIIs and· Prices 

5346. SHRI SUKHDEO PRASAD VER-
MA : Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether Government have taken in-
to consideration the report of the Bureau 
of Industrial Costs and Prices; and 

(b) if so, the salient features of the re-
port and the action taken thereon? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 'ANlJ 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Yes, Sir. The Bureau of 
JndustriaI Costs and Prices has submitted 
a number of reports (as per statement at-
tached), and 

(b) The Reports of the Bureau are of 
a confidential nature, and action is taken 
by Government after the consideration of 
the Reports, and the recommendations of 
the Bureau. 

Statement 

- S. 
No. 

1. Report on Coal Prices 
2. Do. 

Title Date on which 
Report submitt-

ed 

26-5-1971 
25-2-1972 

3. Rep"rt on th' Fair S.lIing prices of Tractors & Main Report 28-6-1971 
Engines for fitm,nt to Tractors. . . . Suppl. Report 22-1-1972 

4. Paper on Cost-Prices Relationship Study of Cirtric Acid 
5. Report on th' Fair S,Uing Prices of Cryolite & Aluminium Fluoride 

6. Report on the FairSzlling Prices of Sodium Hydrosulphite. 
7. Report onthe Fair Selling Prices of Zinc. 
8. RepOrt on Soaps (Toilet & Lauudry) 

9. Report on Safety Razor Blades. . 
10. Cotton Textiles (Contr ,,\Ied varieties of Cloth)-Interim Report. 

11. Report on Fair Selling Prices of Drugs and Pharrnaceutical.@ 
(i) Part I ofth~ Report covering 12 bulk drugs 
(ii) Part II of the Report covering 8 bulk drugs. 

till) Part III of tho Report covering 3 bulk drugs and Gelatine Cap-
.utes, 

13-10-1971 

23-11-1971 

23-11-1971 

24-1-1972 

27-5-1972 

27-5-1972 

12-9-1972 

25-4-1972 
15-5-1972 
16-6-1972 
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S. No. Title 

(iv) Part IV of the Report covering Formulations 
12. Picolines &: Pyridine Bases. . 
13. Cotton Textiles-Final Report. 
14. Report on Formuladehyde, Hexamine & Methanol 
IS. Report on Automobile Tyres & Tubes. . 

Date on which report submitted 

6-10-1972 
19-1-1973 
7-6-1923 

17-11-1973 
5-12-1973 

@Working Group Report with Chairman, Bureau of Industrial Costs & Prices, as 
Chairman of the Group. 

Punjab Govemmeot Emeqeney Sdaeme both the educated and uneducated in the 
for EmpJoymem State, a number of special employment pro-

5347. SHRI RAJDEO SINGH : Will 
the Minister of PLANNING be pleased to 
state : 

(a) whether Punjab Government have 
finalised an Emergency scheme for Rs. 9 
lakhs to provide employment of 3,000 edu-
cated and 5,000 uneducated unemployed in 
the State by the end of the current finan-
cial year; 

(b) whether as a result of these schemes 
and those already in operation, all the 
50,000 educated and 40,000 uneducated 
unemployed on the live registers of the 
State Employment Exchanges as on the 
31st March, 1972 would be provided with 
employment; 

(c) whether this Emergency scheme is 
centrally sponsored or the State's own; 
and 

(d) whether other State Governments 
have also been urged to adopt this scheme ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PLANNiNG (SHRI MO-
HAN DHARIA) : (a) to (d) The Plan-
ning Comrniosion is not aware of any 
Emergency Scheme formulated by the Go-
vernment of Punjab involving an outlay of 
Rs. 9.00 lakhs to provide employment to 
3,000 educated and 5,000 uneducated per-
SODS durinll the current financial year. 

However, besides the plan programmes 
in the various devolopment sectors with an 
employment bias which are likely to pro-
vide bulk of employment opportunities to 

grammes sponsored by the Centre like (i) 
Crash Scheme for Rural Employment start-
ed in 1971-72; (ii) Programme for edu· 
cated unemployed including engineers and 
technologists initiated in 1971-72; and (iii) 
Special Employment Programmes for States 
and Union Territories taken up in 1972-
73 will also provide additional employment 
opportunities to such categories of persons. 
In addition in the current financial year 
the Half -a-Million Jobs Programme spon-
sored by the Government of India has been 
taken up in States and Union Territories, 
including Punjab. In the State of Punjab, 
against a ceiling of Rs. 2201 lakhs and 
an employment target of 15,000 educated 
persons, the schemes sanctioned so far by 
the Planning Commission are of the value . 
of Rs. 215.03 lakhs with an employment 
potential of 19,819 educated persons. It is 
expected that as a result of plan pro-
grammes and the various special employ-
ment programmes including the Half-a-
Million Jobs Programme, initiated by tte 
Government of I ndia, substantial job op-
portunities both for educated and unedu· 
cated persons will be generated in the 
current year in the State. 
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IteaIisatlon of lues -IIy N.D.M.C. 

5349. SHRI SHY AM SUNDER MO-
HAPATRA : Will the Minister of HOME 
AFF AlRS be pleased to state : 

(a) whetber N.D.M.C. officials, from 
some of its tenants, are collecting. rent in 
time and witb some tbey are showing leni-
ency and have allowed them use of 
N.D.M.C.'s property witbout payment of 
tax for years togetber; 

(b) tbe total yearly earnings of N D. 
M.C. in 1972-73 and arrears of 1972-73 
yet to be recovered; and 

(c) the total number of Collection staff 
with N.D.M.C. and tenants, with total 
amount payable annually with arrears of 
1972-73 yet t~ be realised ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAlRS (SHRI 
F. H. MOHSlN) : (a) No. Sir. A uniform 
procedure is adopted in respect of recovery 
of licence fee from the aIlottees. 

(b) Total earnings Rs. 1,32,75,560.16 
during 1972-73 : 

Arrears as on Rs. 31.26,574.07 
31.3.73 : 

(c) Collection staff: 29 
Propeny units: 3577 

Total amount Payable 
annually: Rs. 1,37,25,309.64P 
Recoverable arrears: as 

0[131.3.73 Rs. 31,26,575.07P 

Slow Erooomic DevelopmeDt In the 
C01IIItrf 

5350. SHRl P. VENKATASUBBAlAH : 
Will the Minister of PLANNING be 
pleased to state : 

(a) whetber tbe economic development 
in the country has been very slow; 

(b) if so, the factors responsible for tbe 
same; and 

(e) the steps envisaged to boost up the 
same? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) and (b) The growtb 
rate of the economy since the beginniDg 
of tbe First Five Year Pian has been un-
even. The average annual rate of growth 
of the economy during the First, Second 
and the Third Five Year Plans and the 
three Annual Plans (1966-69) was about 
3.5 per cent, 4 per cent, 2.5 per cent and 
3.9 per cent respectively. In tbe first two 
years of the Fourth PI':n, the p-owth nlte 
was 5,.2 per cent and 4_2 per cent whic~ 



77 Written A1ISWers AGRAHAYANA 28, 1895 (SAKA) Written A1ISW/!17 78 

«f") ~ ~ "" ~ ~ ~_ 
~ ~ '!l ",.,"uft'!l'r ~ ~ 
~~if? 

was, more or less, in accordance with the 
targets. But in the subsequent two years, 
there has been a set-back to the economy, 
the increase in the national income being 
1.7 per cent and 0.6 per cent. respectively. 
The relatively slow growth may be as 
ascribed to variety of factors, the more im-
portant being the recurrence of natural 
calamities like drought and Hoods, which 
affected agriculture, armed conflicts with 
neighbouring countries, defects in formula-
tion or delays in the imsJlementation of 
important Plan projects and programmes, a 
rather low rate of capital formation, consi-
derable under-utilisation of production p0-
tential in the economy, industrial unrest 
etc. 

(c) It is proposed to achieve annual rate 
of growtb of S.S per cent during the Fifth 
period (1974-79). The strategy for this 
is spelled out in the Draft Fifth Plan do-
cument. 

Closure of IIeDpl Lamp 01 Ca1eub 
5351. SHRI A. K. M. ISHAQUE : Will 

the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOG Y be pleased to state : 

(a) Whether the Beng'oI Lamp is on the 
verge of the closure because of the power 
crisis; and 

(b) if so, the action being taken by 
Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY 'OF INDUSTRIAL DEVE· 
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) and (b) According 
to information available with the Govern-
ment the production in the factory came 
to a standstil due to non-availability of 
town gas from Durgapur in November. 
The factory' is now stated to be under 
lockout from 5th December, 1973. 
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Take over of Prabba TeDile Mills, 
Virampm 

5353. SHRI SOMCHAND SOLANKI : 
Will the Minister of INDUSTRIAL DEVE-
l.oPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state : 

(a) whether the Prabha Textile Mills of 
Viramgall1 in Gujarat has been lying closed 
since more than ten years; 

(b) whether Government have decided 
to take over the state textile corporation 
some time back; 

(c) whether this sick mill comes under 
the Government's decision taken to run the 
sick mills; and 

(d) if not, the reasons therefor? 
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TIIE DEPUfY MINISfER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) No, Sir. 

(b) No, Sir. 
(c) The management of the mill bas al-

ready been taken over by Government 
under the Sick Textile Undertakings (Tak-
ing Over of Management) Act, 1972. 

(d) Does not arise. 

Working Comlitioos in Ammt TesliJe 
Mills Ahmedabad 

5354. SHRI SOMCHAND SOLANKI 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether the Anant Textile Mills of 
Ahmedabad has been taken over by the 
State Textile Corporation, Gujarat; 

(b) whether the Oerks and Officers 
working in this mill are forced to do their 
duties more than -eight hours and have not 
been paid dearness allowances ~nce the last 
two years; and 

(c) whether the Majdoor Union and the 
owner of the mills have come to any ag-
reement not to give dearness allowance to 
the staff ? 

TIIE DEPUfY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE), : (a) The Anant Textile 
Mills of Ahmedabad has not been taken 
over by the Gujarat State Textll.e Corpora-
tion. 

(b) and (c). These matters had not so 
far come to the notice of Government. 

Stay order apiDIt tIIkinc OTer Testile 
MiIIII 

5355. SHRI P. NARASIMHA REDDY: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) the names of the sick textile mills 
the take-over of which have been stayed 
by Court orders; and 

(b) the action' proposed to expedite dis-
posal of Government proceedings so that 
these Mills do not continue to suffer ? 

TIIE DEPUfY MINISTER IN TIIE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) (a) A statement is 
attached. 

(b) Efforts are being made to get the 
stay orders vacated. 

Statement 

SI. Names of the sick textile mills taken 
No. ever by Government in whose case' 

stay orders have been Issued by 
Courts. 

; I. Adoni Cotton Mills, Alur Road, 
Adoni (Andhra Pradesh), 

2. Fine knittmg Mills, near Chamunda-
mala., Asarva Road, Ahmedabad. 

3. Kaleeswarar Mills, 'B' Unit, 
Kalaynalkoil, (District Ramnau.) 

4. Kharat Textile Mills, Kharar, ncar 
Chandigarh. 

5. Panipat Woollen Mills, Kharar, 
near Chandigarh. 

6. Tirupathi Cotton Mills, Renigunta 
(Andhra Pradesh) 

Silk ProdudIon In Andhra PraI1esh 

5356. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state: 

(a) tile places and the quantity of silk 
prodnced in A ndhra Pradesh since 1969, 
year-wise ; 

(b) whether any steps have been taken 
to promote silk production in the State and 
whether those steps have yielded any re-
sults and if so, the figures thereof; and 
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(c) what future programmes are being 
contemplated to promote silk production in 
Ihe State ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) and (b) A statement is 
attached. 

(c) Programmes for development of 
sericulture in Andhra Pradesh during the 
Fifth Plan period are under finalisation. 

Mulberry 

Year Cocoons 
(Kg.) 

Statemellt 

Mulberry silk is produced in the districts 
of Anantpur, Chittoor and Vizag and Tasar 
silk is produced in the districts of Adila-
bad, Karimnagar, Warangal, Khammam 
and Mahboobl:agar. With the implemen-
tation of various development schemes in 
Ar.dhra Pradesh during the Fourth Plan 
period production of Cocoons and raw silk 
have recorded considerable increase in 
1972-73 in comparison to the production 
of 1969-70 as indicated in the table be-
low:-

----------------.------
Tasar 

Raw silk Cocoons Raw silk 
(Kg.) (Kahan) (Kg.) 

------

1969-70 73632 107 202 488 

1970-71 161972 128 665 364 

1971-72 182742 77 2123 329 

1972-73 182819 S3 1227 768 
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Setting up of Andhra Prade8h Slate FiDaDce 
Corpontlon for Economlc upUft of 

ScheduIecI Castes 

5360, SHRI K. KODANDA RAMI 
REDDY : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Andhra Pradesh GOY-
ernment is setting up a State Finance Cor-
poration for the economic uplift of the 
Scheduled Castes ; 

(b) what are the specific programmes 
that will be undertaken and in what fields; 
and 

(c) what would be the financial impli-
cations and the source for the resources? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF \\fOME AFFAIRS (SHRI 
F. H, MOHSIN): (a) to (c) The GOY-
ernment of Andhra Pradesh ~re consider-
ing the setting up of a Finance Corpora-
tion for Scheduled Castes in the Fifth Five 
Year Plan but a final decision has not been 
taken yet. 

Rape of a Harijan I!irl of a village 
Saraban In SIrmur DIstrict of HImacbaI 

PracIesh 
5361. SHRI V. MAYAVAN : 

SHRI P. A. SAMINATHAN : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether a Harijan girl of village 
Sarahan in Sirmur District of Himachal 
Pradesh was raped by an old man ; 

(b) if so, whether the Union Govern-
ment have taken up this question with the 
Slate Government ; and 

(c) to what extent the Centre's interven-
tion has given a confidence to the Harijans 
in that area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) to (cj Accordinll to information re-
ceived from· the Government of Himachal 
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Pradesh. one Miss Kamlesh Kumari, a Had-
jan girl, of a village withiD the jurisdic-
tion of P. S. Pachhad, district Sirmur, who 
had been missing from her house since 
July. 1973 was recovered by the police on 
28-10-73. She was produced befure a Ma-
gistrate who recorded her statement under 
Section 164 Cr. P.e. on October 31, 1973. 
In her statement, she alleged that one 
person had forcibly taken her away some 
montbs earlier and also committed rape on 
ber. A case has been registered by the 
police and is under investigation. 

. Action under the law bas been initiated 
by the State Government and the Central 
Government is keeping in touch with the 
State Government regarding further deve-
lopments. 

I. Scheduled Castes • 

2. Scheduled Tribes . 

Selao.....,. to S.C ..... S.T. sc.IeIID 
in 1974-75 for IiaadIes Akoad 

S362. SHllI RAIDEO SINGH: Will the 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether Go\"ernment bave fornlD-
lated a plan for 1974-7S to award '36 
scholarsbips to students belonging to the 
Scheduled Castes and Scheduled Tribes 
and otber backward classes for studies 
abroad; and 

(b) wbether scholarships will be award-
ed for Post-Graduate studies and research 
in subjects for which suitable facilities are 
not available in India and if so, the facts 
thereof? 

THE DEPUIY MINISTER IN THE 
MINISTRY OF HOME AFFAJRS (SHRI 
F. H. MOHSIN>: (a) and (b) Yes Sir. 
36 scholarships for studies abroad are 
available to students belonging to these 
communities as under: 

3. Denotified, Nomadic and Seminomadic Tribes 

13 

12 
2 

9 4. Other Economically Backward Classes 

Out of these 36 scholarships, 21 are for 
the year 1974-75 and 15 have been carried 
forward from 1972-73 and 1973-74. 

A copy of the conditions and qualifica-
tions for tbese Scholarsbips is laid on the 
Table of the House. [p/Qced in Library. 
See No. LT-6060Af73] 

EaercY policy evolved by esperts Ia tile 
Fuel PolIq CommIItee 

5363. SHRl DEVINDER SINGH GAR-
CHA: Will the Minister of PLANNING be 
pleased to state: 

(a> wbetheras 8 long term measure an 
energy policy has been evolved by the 
experts in tbe Fuel Policy Committee 
after a prolonged power crisis in tbe coun-
try has been apprehended; and 

36 

(b) if so, the outlines of sucb a policy 
and the manner of its implementation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRl 
MOHAN DHARIA): (8) and (b) The 
Fuel Policy Committee is working out on 
a long-term perspective of demand and 
optimal supply of energy from different 
sources to sustain the desired rate of eco-
nomic growth. The short-term measure 
for fuel policy was available to Govern-
ment in May, 1972 when the Fuel Policy 
Commihee gave its report on tbe "Fuel 
Policy for the Seventies". The Summary 
of the recommendations of this Commit-
tee was placed on tbe Table of Lok Sabha 
on 10·8·1972. 
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The final report of the Fuel Policy Com· 
mittee, which would take note of the inter-
national oil situation and other relevant 
factors, is expected to be submitted to 
Government in the next few weeks. 

Petition submitted by Delhi DeW KaIJIIII 
Samiti against the Dep~ CollllDlssiouer. 

Delhi 

5364. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether representatives of Delhi 
Dehat Kalayan Samiti have submitted a 
note against the Deputy Commissioner, 
Delhi; 

(b) if so, the nature of the cOmplaint; 
and 

(c) whether Government have taken 
any step to meet the demands of the Kisaus 
of Village Badli, Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) lII:d (b) Delhi 
Dehbat Kalyan Samiti forwarded a petition 
from villagers of village Badli. In the peti-
tion it Was alleged that at the instance of the 
Deputy Commissioner, Delhi, Land Acqui-
sition Collector, Delhi, had become ada-
mant in acquiring fertile land in the vil-
lage. 

(c) At the instance of the Municipal 
Corporation of Delhi, and with the con-
currence of the Delhi Development Autho-
rity, about 302 bighas of land in village 
Badli was. acquired for the construction of 
a water treatment plant. The matter had 
been examined a number of times and it 
was not found possible to shift the loca-
tion of the plant elsewhere. The entire 
agricultural area of village Badli has been 
earmarked for housing under the Master 
Plan of Delhi. 

Promotion of ~ beIoacInc to Selle-
duled Castes and ScbeduIed TrIbes to 

PosIII of IDspeeton 

5365. SHRI SAT PAL KAPUR : 
SHRI NAWAL KISHORE 

SINHA: 

Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given to 
Starred Question No. 926 on the 2nd May, 
1973 and state: 

(a) whether the revised list of Sub·lns-
pectors for promotion to the posts of Ins-
pectors in Delhi Police has since been 
prepared 

(b) if so, the total number of persons 
included in the list and the number out 
of those who belong to the Scheduled 
Castes and Scheduled Tribes; and 

(c) whether it is proposed to tale 
action against the Officers in the Delhi 
Police who are working against the inte-
rests of the Scheduled Castes and Schedul-
ed Tn"bes and are flouting Government 
instructions in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) Yes, Sir. 

(b) The list contains 84 names of Sub-
Inspectors including 6 persons belonging 
to Scheduled Castes and none belonging 
to Scheduled Tribes. 

(c) Clarifications arc being sought from 
the Delhi Administration regarding filling 
up of vacancies reserved for Scheduled 
Castes and Scheduled Tribes. 

Eronomy In RIIJ Bba_ 

5366. SHRI R. V. SWAMINATHAN 
SHRI PRABHUDAS PATEL : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Governors have stated that 
there is no scope for economy at Raj 
Bhavans ; 
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(b) if so, the reaction of the Union Go-

vernment; and 

(c) what are the reasons argued 
them? 

by 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) No such communi-
cation has been received from the Go-
vernors. 

(b) and (c) Do not arise. 

Shortage of Coal In EcI...-d MIls, 
Beawar (RaJasftum) 

5367. SHRI Y. ESWARA REDDY: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) wbether the National Textile Cor-
poration has received any communication 
from the Edward Mills, Beawar (Rajas-
than) regarding shortage of coal supplies; 
and 

(b) whether the National Textile Cor-
poration has taken any steps to see that 
normal coal supply is made available to 
tbe Mill? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Yes, Sir. 

(b) The matter has been taken up with 
the concerned authorities. 

Issue of Lkeace for ...... up CemeIIt 
FlIdory In Bea_ (RaJBIum) 

5368. SHRI Y. ESWARA REDDY: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether any licence has been given 
to Sahu Jain or any other concern regard-
ing the lime stone and for starting Cement 
factory in Beawar (Rajasthan) ; 
51 LSSn3-4 

(b) if so, the date and outlines thereof; 
and 

(c) whether even after so many years, 
no steps have been taken to set up a 
cement factory? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) to (c) The Ce-
ment IndllStry was exempted foom the 
Ucensing provisions of the Industries (De-
velopment and Regulations) Act, 1951 
during the period 13th May, 1966 to 18th 
February, 1970. Ucensing was reintro-
duced for this industry from 18-2-1970. 
On the re-introduction of licensing, all 
units which had taken steps to establish 
capacity during the de-licecsed period, 
were eligible to the grant of a "Carry on 
Business" licence on this basis. The J ai-
pur Udyog Ltd. was granted a C.O.B. license 
for a plant with a capacity of 6 lath 
tonnes per annum at Beawar in Rajasthan. 

The party has ascribed the delay in the 
completion of the project to the non-
availability of water supply as originally 
envisaged and the need for reappraisal of 
the project by the financial institutions as 
a result of increased costs. 

Transfers of 0IBcers In BIIDIr Cirde 

5369. SHRI K. M. MADHUKAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of Officers (GazeUed) 
belonging to Class II and Class I who 
were never transferred out of the Bihar 
Circle (Postal, RMS, Telegraph Traffic and 
Telegraph Engineering, separately) ; 

(b) the number of Officer belonging to 
Bihar State posted outside the Bihar 
Circle; 

(c) the number of officers belonging to 
Bihar State and serving outside Bihar 
Circle but willing to be posted to Bibar 
Circle; and 
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(d) the reasons for retention of Offi-
cers in Bihar Circle itself for more than 
8 to 10 years and not posting them out-
side the Circle to make accommodation for 
those wiJIing to come back to Bihar Circle 
after serving outside? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
(a) to (d) The required information is 
being collected and wiJI be placed on the 
table of the Sahha as soon as possible. 

P&T Dispe..aries in Bibar Clrde 

5370. SHRI K. M. MADHUKAR : 
SHRI RAMAVATAR SHASfRI : 

WiD the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the names of places where there is 
a proposal to open P& T Dispensaries in 
Bihar Circle and places where such dis-
pensaries are existing ; 

(b) the target date of opening of such 
dispensaries at the places ; 

(c) the action so far proposed and taken 
in respect of recruitment of Medical Offi-
cers. Technicians and other staff and pro-
curement and stocking of medicines; and 

(d) the probable date by which such 
dispensaries would start functioning? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
(a) The places in Bihar Circle where 
P&T Dispensaries have been proposed to 
be opened are Muzaffarpur, Ranchi, Gaya, 
Dhanbad, Darbhanga and Chapra. Two 
full-fledged P&T Dispensaries are already 
functioning at Patna in this Circle besides 
a part-time Dispensary for trainees at Dar-
bhanga. 

(b) to (d) The proposals are still 
under examination. Action in regard to 
recruitment of Medical Officers and staff-
procurement of medicines etc. can be ini-
tiated only after a final decision is taken. 
As such. it is not possible at this stage to 
forecast the date by which the dispensaries 
would actually start functioning. 

Rest Room of MotIbarl Teletm-
ExdwJae 

5371. SHRI K.. M. MADHUKAR 
SHRI RAMAVATAR SHASTRI: 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether the Rest Room of Motihari 
Telephone Exchange was vacated for use 
of the staff because SOO Telegraphs, Moti-
bari, had origina1ly converted the rest 
room for office purpose much against the 
standing instructions of the Government. 

(b) whether the Engine Generator and 
Tunger Rectifier plants were installed in the 
said rest room to harass the staff and not 
to allow them to use the said room ". 
Rest Room; and 

(c) if so, the action' proposed by Gov-
ernment against such officer acting against 
the interest of staff and against standing 
Government orders? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
(a) and (b) The rest room was initially 
the power room of the Exchange and bulk 
of the equipment was shifted to convert 
the room into a rest room. An engine al-
ternator was kept for a few days in the 
room in the absence of alternative accom-
modation. It has since been removed. A 
rectifier plant is still installed in a corner 
of the room occupying a little space. 
Action is being taken to shift the rectifier 
plant. 
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(c) There bas been no violation of the 
Government orders as such, and the. ques-
tion of taking any action therefore, does 
not arise. 

COIIfusion over New l'roftdure for Speedy 
CI~e of Applic:ldloM for IDduIIriaJ 

1Jce_ 

5372. SHRI M. SUDARSANAM : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND 'IECHNO-
LOGY be pleased to state : 

(a) whether Government's attention has 
been drawn to the news item appearing in 
a Bombay paper that Industry Circle are 
still confused over the new streamlined 
procedure for speedy clearance of applica-
tions for Industrial licences; and 

(b) if so, the Government's reaction ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE. 
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) and (b) Govern-
ment's attention has been drawn to the 
news item which appeared in the Financial 
Express on 22-11·1973 under the caption 
'Licensing Procedure Confusing'. Accord-
ing to the report there is some confusion 
in industry circles as to whether an indus-
trial licence will be necessary in cases 
where the investment is less than Rs. one 
crore but where foreign exchange is re-
quired for the import of machinery and 
equipment in excess of 10 per cent of the 
investment or Rs. 5 lakhs whichever is 
higher. The Press Note dated 31-10-73 
(copy laid on the Table of the House) 
[Placed in Library. See No. LT-6061f73] 
makes the position clear and there is no 
ground for any confusion. 

Speeda of SheIkh Abdullah at PafDa, Bibar 

5373. SHRI M. SUDARSANAM : Will 
the Minister of HOME AFFAIRS be pleas-
ed to state : 

(a) whether Government's attention has 
been drawn to the reported speech of 
Sheikh Abdullah at Patna on the 17th No-
vember, 1973; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT): (a) 

The Hon'ble Member is· presumably refer-
ring to the speech made by Sheikh 
Abdullah on the 17th November, 1973, 
during the AIl India Muslim Educational 
Conference held at the Ram Mohan Roy 
Seminary, Patna. 

(b) Government welcome the reported 
statements of Sheikh Abdullah in so far as 
they relate to secularism, maintenance of 
peace and friendship. 

PemioD to Freedom FIgIden for NUlled 
aad USII18ImbouI DIsIrIds 

5374. SHRI R. V. BADE: Will the 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) the number of applications for pen-
sion received from freedom fighters in 
Nanded and Usmanabad District; 

(b) the number of those, out of them, 
considered for pension as also the number 
nf those which are still pending or reject-
ed; and 

(c) the reasons for rejecting such appli-
cations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) to (c) A state-
ment is attached. 

Name of District No. of 
applications 

received 

No. of cases 
in which 
pension 
sanctioned 

No. of 
case. under 
considera-

tion 

No. of 
cases 

rejected 

Nanded 
Usrnanabad 

391 
762 

79 
370 

274 
336 

38 
56 
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The applications are rejected for one 
or more reasons indicated below : 

(a) Annual income of the applicant ex-
ceeds Rs. 5000. 

(b) Imprisonment suffered by the free-
dom fighter is less tban 6 months. 

(c) Does not belong to eligible cate· 
lories as specified in the scheme. 

(d) Not an eligible member of the 
family of deceased freedom figbter etc. 
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Manufacture ..... Export of sopbIstic:atetI 
data proeeIIIiIIc madlIas 

5377. SHRI K. BALAKRISHNAN : 
Will the Minister of ELECTRONICS be 
pleased to state : 

(a) whether India is manufacturin.s. 
sophisticated Data Processing Macbines 
which are also used in Computer System, 
if so, the main types of these machines • 

(b) wbether tbese India-built macbines, 
are being exported ; 

(c) the names of the countries using 
India-built Data Processing Machines ; , 

(d) the value of exports of main type$, 
of India-built Data Processing Macbines 
exported during 1970-71, 1911-72 and 
1972-73; and 

(e) the steps beinl taken by the Gov-
ernment to boost the export of ~se ma-. 
chines from India? 

THE PRIME MINISTER, MINISTER, 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA.. 
GANDHI) : (a) A wide variety of Com-, 
puter systems and associated equipment are 
being manufactured both in the public 
and private sectors. The Electronics Cor-
poration of India Ltd., (a wholly owned 
Central Government undertaking) Hydera-
bad, manufactures 'IDC-12 and TDC-313 
systems while International Computers Ltd: 
(JCL) manufactures 1901.' A systems with, 
the associated peripberals sucb as Card, 
readers, line printers and tape transports, 
In addition a ranBCl of off-lin(O equipme~. 
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such as Key punches and Sorters etc. are 
also being manufactured indigenously by 
lCL and IBM (India) Ltd. 

(b) Key·punches and Unit Record Ma· 
chines such as punches, verifiers, sorters 
etc. are being exported. 

(c) Exports are taking place to a large 
number of countries including Japan, Aus· 
tralia, New Zealand, Theiland, France, 
Vietnam, Indonesia, Singapore, Germany, 
Sweden, Italy, Switzerland, Belgium, 
Philippines, Malaysia, Nepal, etc. 

(d) The value of export (in lakhs) dur-
ing the last three years is : 

1970-71 
Rs. 198.41 

1971-72 
170.70 

1972-73 
204.98 

(e) A wide range of incentives, avail-
able for exports, are also extended to the 
Data Processing equipment. Export of 
Computer 'software' is also included as an 
item in the trade protocols negotiated with 
a number of countries. In addition, an Ex-
port Processing Zone exclusively meant for 
electronic items, is being set up at Santa 
Cruz near Bombay. 

SaDskrit Programmes at RajastIum Radio 
Stations 

5378. SHRI AMARSINH 
CHAUDHARI: 

SHRIMATI SA VITRI SHY AM 

Will the Minister of INFORMA nON 
AND BROADCASTING be pleased to 
state : 

Ca} whether the attention of Govern-
ment has been drawn to the Press Report 
dated the 26th November, 1973 that 
some Sanskrit Pandits of Bikaner have 
drawn the attention of the Union Minister 
for Information and Broadcasting towards 
the injustice being done and indifferent 
attitude being shown for the Sanskrit 
Programme at Rajasthan Radio Stations; 

(b) whether they have demanded Ii 

thorough enquiry into the matter; and 

(c) if so, the action taken or proposed 
to be taken in the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) No, Sir, but according 
Ie a report appearing in the Oak Edition 
of Hindi Daily "Hindustan" dated 5-12-73, 
the Rajasthan branch of the Sanskrit 
Sammelan has suggested that (i) the 
broadcast of the fortnightly news review in 
Sanskrit be revived, (ii) experienced artists 
of Sanskrit be given opportunities to broad-
cast, and (iii) a Committee be formed to 
bring about improvements in San"okrit prog-
rammes. 

(b) No, Sir. 

(c) (i) It is not proposed to revive the 
broadcast of the fortnightly news review in 
Sanskrit from the J aipur Station, because 
there is hardly any listening to it. 

(ii) Bookings for Sanskrit programmes 
at Jaipur are given by rotation to a panel 
at. artists which at present consists of 54 
artists. 

(iii) There is already a Central Pro-
gramme Advisory Committee for Sanskrit. 

Jmpo;1ers po8Iag .. C.B.I. ollldals 
Bm!Sted at AJ/prh and other places 

5379. SHRI AMARSINH CHAU-
OHARI : Will the PRIME MJNISTER 
be pleased to state . 

(a) whether some persons have been ar-
rested at Aligarh and other parts of the 
country who were posing themselves as 
the officials of the C. B. I. ; 

(b) if so, who are those persons and 
the action taken against them; 

(c) whether during their search, varion, 
types of forms and stamps etc. belonging 
to C. B. I. have also been found from them; 
and 

(d) if so, whether the Governmeut are 
aware that some persons belonging to 
C. B. I. were also active with them; and 
if so, the action taken to root out such 
activities ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): (a) 
to (d) The information is being collected 
and will be placed on the Table of the 
House. 

No Objedion CertifKate for Import of 
T"",k and Bus 1'yres to Gnjarat 

5380. SHRI VEKARIA: 

SHRI ARVIND M. PATEL : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Gujarat Government have 
requested the Central Government for 
'No-Objection Certificate' to import truck 
and bus tyres to face the shorta~e of tyres 
in the State against motor vehicle parts 
licence; and 

(b) if so, the reaction of Government 
of India thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE· 
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Yes, Sir. 

(b) It bas been decided that reque~ts 
from the State Transport Undertakings for 
allowing the import of certain !!ius of bus 
and truck tyres and tubes against the li· 
cences for motor vehicle parts may be 
considered and import allowed to the 
extent of 25 per cent of the face value of 
the licences. The request of the State 
Government for import has been cleared. 

Demand and Snpply of 1'yres In Gnjarat 

- 5381. SHRI VEKARIA : 
SHRI D. P. JADEJA : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased' to Rtate : 

(a) the total number of bus and truck 
tyn:s demanded by the Gujarat Govern-
ment during the last three years, year·wise; 

(b) the number of tyn:s promised to be 
supplied during that period; 

(c) the actual number of lyres supplied; 
and 

( d) the reasons for short supply ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) to (d) The infor-
mation is being collected and- will be laid 
on the Table of the House. 

Karuataka-Mahar8!ilhlra Boundary Dispute 

5382. PROF. MADHU DANOAVATE: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether a leader of the Mabarash-
Ira Eillaran Samiti had met the Prime 
Minister and assured to postpone their 
agitation that was scheduled to be started 
on 21st November, 1973 with a view to 
give time to the Prime Minister 10 find 
out the solution to the Kamataka·Maha-
rashtra boundary dispute after her meet-
iog with the delegation of the Maha-
rasbtra legislators; and 

(b) if so, the reaction of Government 
thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) ar.d (b) No 
leader of the Maharasbtra Ekikaran Samili 
has receotly met the Prime Minister. A 
telegram dated the 20th November, 1973 
from the Secretary of the Samiti was re-
ceived stating that they had suspended the 
satyagraba movement. Earlier, as sta"'d 
in the House in reply to Unstarred Ques-
tion No. 593 on 14-11-1973. an All Party 
delegation led by the Chief Minister -:If 
Maharashtra had met the Prime Minister 
on 3-11.1973 and discussed the Maha-
I'ashtra-Karnataka dispute. The Prime Mi-
nister had informed the delegation that a 
satisfactory aolution of the dispute has to 
be found without any room for future 
bitterness or discord. Efforts in this direc-
tioo are proceedinll. 
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SeCtiDc up of Commen:I8I Tele ........ 
CeDIne 

5383. SHRI VEKARIA: 
SHRI R. N. BARMAN 

Will the Minister of INFORMATION 
AND BROADCASTING he pleased to 
state: 

(a) whether Government have ruled out 
the introduction of commercial television; 

(b) if so. the reasons therefor; anel 

(c) whether Government have worked 
out the annual earning on account of C('m-
mercial television ? 

THE DEPlITY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) : (a) and (b) Government 
is not considering introduction of com-
mercial programmes on the Television, as 
it shall be used primarily for educational 
and development purposes. 

(c) Does not arise. 

Publk Sedor UodertaklnaB 1a KenIa 

5384. SHRlMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PLAN-
NING he pleased to state : 

(a) whether Government of Kerala have 
suggested that Central Undertakings should 
he set up in the State; 

(b) if so, the broad outlines of the 
suggestions given by the Government of 
Kerala in this respect; and 

(c) the decision thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) and (b) In 
the draft outline of the Fifth Five Year Plan 
furnished by the Government of Kerala to 
Planning Commillion. they have suggested 
that the following industrial projects should 

be set up ill the State in the Central liICtor' 
during the Fifth Plan: 

(i) Newsprint. 

(ii) Precision Instruments. 
(iii) A unit of Hinduslan Aeronautics 

Ltd. 
(iv) Petro-chemical complex. 

(v) Manufacture of zirconium & its 
compounds. 

(vi) A nnit of Indian TeiephoDe Indust-
ries. 

(vii) Manufacture of underground ca-
bles/coaxial cables. 

(viii) A nnit of Bharat E1ectronics. 

(ix) Ordnance Factory. 

(x) BaIl & roller bearings manufactur_ 
ing nnit-' 

(xi) National Research LaboratoIy. 

(xii) Units/expansion of Iodian Rare 
Earths, Modern Bakeries, Indio 
Drugs & Pharmaceuticals etc. 

(c) Final decision is yet under consi-
doration. 

Closure of NewspllpeI'S doe to DewspriK 
Cot 

5385. SHRI P. G. MAVALANKAR : 
SHRI MADHU UMA YE : 

Will the Minister of INFORMATION 
AND BROADCASTING he pleased to 
state : 

(a) the names of the various Indian 
Language newspapers which have been for-
ced to close down due to acute newsprint 
shortage; and 

(b) the urgent steps Government are 
taking to restore the cut ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) : (a) No newspaper, in re-
ceipt of newsprint quota, is 90 far known 



103 Wrillen finswers DECEMBER 19, 1973 Written Al'tsWers 104 

to llave penDlIIIC!lIly cloBed dOWD due to 
shortage of newsprit. However, accord· 
ing to available information, as on 'De-
cember 13, 1973, the following Indian 
language newspapers had mis,:d publica· 
tion for short spells. 

(i) 'Nutan Saurashtra', Gujarati Daily, 
Rajkot. 

(ii) 'Rajasthan Patrika', Hindi Daily, 
Jaipur. 

(iii) 'Nav Bharat', Hindi Daily, Bho-
pal. 

(iv) 'Amar Ujala', Hindi DBily, Agra. 

(v) 'Amar Ujala', Hiedi Daily, Bareilly. 

(vi) 'Thaninaram', Malayalam Daily, 
Calicut. 

(b) The newsprint quota of newspapers 
ill the country was cut by 30 rer cent in 
the Newsprint Allocation Policy announced 
in July, 1973, becaWle of a correspondina 
shortfall in the newsprint anilable for 
allocation. Since the overall availability 
of newsprint during 1973·74 has not im· 
proved, the question of restoring the cut 
does not arise. 

Murden Ia DeIJd on ~ Noyember, 1m 

5386. SHRI V. MAYAVAN: 
SHRI P. M. MEHTA: 

Will the Minister of HOME AFFAIRS 
toe pleased to state : 

(a) whether four murders took place in 
Delhi on 26th November, 1973; and 

(b) if so, the persons arrested in thia 
regard 1 

THE DEPUTY MINISTER IN THE 
MINISI'RY OF HOME AFFAIRS (SHRl 
F. H. MOHSlN) : (a) No Howeverfour 
cases of murder were reported to the Delhi 
Police on 25·11·1973. 

(b) Persons arrested in the four cases 
reported on 25th November, 1973, were:-

1. FIR NO. 743-Police Sttotion Delhi 
Cantt. 

(i) Major Harcharan Sinsh 

2. FIR NO. 1266-PoHce Station 
Sadar Bazar, Delhi. 

(i) Bhagwan Singh 

(ii) Gopal 

3. FIR NO. 712-Police St:ltiOD Civil 
Lines Delhi. 

(i) Mehar Singh 

(ii) Muski Ram 

(iii) Gurcharan Singh 

(iv) Chanan Singh 

4. FIR NO. 1148-Police StatiOD 
Pahar Ganj, Delhi. 

(i) Kashmiri Lal 

DIIdadIoa between adYertiaemeals aDd 
editorial IDIdter Ia Newspapers 

5387. SHRl D. B. CHANDRA 
GOWDA Will the Minister of 
JNFORMATION AND BROADCASTING 
he pleased to state whether the Press Coun· 
cil of India has pronounced that Journalis· 
tic propriety demands that adv~rtisements 
must be clearly distinguishable: from edi· 
torial matter in newspapen 1 

THE DEPUTY MINJSTER IN THE 
MINISI'RY OF INFORMATION AND 
BROADCASTING (SHRt DHARAM 
BIR SINHA) : Yes, Sir. A copy of the 
Press Note issued by the Pres~ Council of 
India on the subject is laid on the Table 
of the House. [Placed in Library. See 
No. LT-6062173] 

BroadcaItiDa Cenb lit Hary-

5388. SHRl ANNASAHEB GOTKHIN· 
DE : Will the Minister of INFORMA· 
TION AND BROADCASTING he pleased 
to state : 

(a) whether there is no broadcasting 
Centre located in Haryana; and 

(b) if 80, the time by which slIch Centre 
would he located there? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) : (a) and (b) There is 
none at present. However, an AIR station 
is being set up at Rohtak as a Fonrtb 
Plan project. The transmitter is expected 
to be ready in 1974 and studios in 1975. 
However, the station would be commis· 
sioned as soon as the transmitter is ready. 

JatJI.Su&Ii Telephoue LIlIes 

5389. SHRI ANNASAHEB GOTKHlN· 
DE : Will the· Minister of COMMUNI· 
CATIONS be pleased to state: 

(a) whether there is a proposal to have 
n direct telephone link between lalli, a 
Yehsil Headquarter and Sangli. the Dist· 
rict Headquarter in Maharashtra; 

(b) since when it is pending; and 

(c) whether the same is sanctioned and 
if so, the time by which it would be com· 
pleted ? 

THE MINISTER OF COMMUNICA· 
TIONS AND TOURISM AND ClVll. 
AVIATION (SHRI RAJ BAHADUR): 
(a) to (c) It is presumed that the station 
referred by the Hon'ble M~mber is JATH 
and not 1 A TLI. The question of provid· 
ing a direct line between lath and Sangli 
has already been examined, and it was 
Rot found justified o~ the basis of the 
telephone traffic between these two places. 
The P & T Department has, however, 
taken steps to improve the trunk working 
between Sangli Atani, Bijapur and lath. 

Teleplaooe fadIity at Aukalkhop 
(MaharasIdra) 

5390. SHRl ANNASAHEB GOTKHlN· 
DE : Will the Minister of COMMUNICA· 
TlONS be pleased to state : 

(a) whether the proposal fClr givins 
Telephone facility at Aukalkhop, District 
Sangli, Maharashtra is held up for some 
minor reason; 

(b) when it is likely to be sanctioned; 
~nd 

(c) the time when the worll would be 
completed. 

THE MINISTER OF COMMUNI· 
CATIONS AND TOURISM AND ClVll. 
AVIATION (SHRI RAJ BAHADUR): 
(a) No Sir. The work of provision of a 
telephone exchange at Aukalkh<:,!,. District 
Sangli, Maharashtra is held up for want 
of certain essential stores like underground 
cables, lines and wires, batteries and tele-
phone instruments which are in short 
~upply. 

(b) and (c) The project estimate for 
installing a SO lines small automatic ex· 
change was sanctioned on 19th June, 1973. 
The work is expected to be completed by 
31st March, 1974. 

Opening a Head Poot OIIice at Miraj 

5391. SHRI ANNASAHEB GOTKHIN-
DE: Will the Minister of COMMUNI· 
CATIONS be pleased to slate: 

(a) whether there was a proposal to 
open a Head Post office al Miraj under 
Sangli postal division in Maharashtra; 

(b) whether any preliminary arrange· 
ments or surveys were made in order to 
open such office at Miraj, if so. lhe nature 
thereof; and 

(c) whether the location of the same 
is going to be changed and if '0, the rea-
sons therefor ? 

THE MINISTER OF COMMUNICA· 
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAH. ... DUR) 
(a) Yes Sir. 

(b) The proposal was examined but it 
~ould not be approved so far a. it was 
not found justified on administrative and 
financial grounds. 

(c) Does not arise. 



107 Written Answers DECEMBER 19, 1973 Written Answers 108 

5392. SHRI PURUSHOlTAM KA-
KODAKAR: 

SHRI P. GANGADEII : 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether his Ministry has proposed 
to the Finance Ministry to aUot a part 
of the capacity of its proposed currency 
printing press at Devas in Me.:lhya Pra-
desh; 

(b) and (c). The proposal has been 
made with a view to printing high quality 
postage stamps; and 

(c) if so, the facts thereof ~ 

THE MINISTER OF COMMUNICA-
nONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHi\DUR) : 
(a) Yes, Sir. 

(b) and (c). The proposal has been 
made with a view to improving the quality 
(If printing of commemorative stamps by 
lntaglio process. The Finance Ministry 
bave, however, intimated that Ihe ins-
talled capacity of the machines at Devas 
does not suffice to take up prinfing of pos-
tage stamps in addition to printing bank 
"nd currency notes. 

Proposal to secure five F~1p Feature 
Films 

5393. SHRI PURUSHOTTAM KAKOD-
KAR : 

SHRI K. LAKKAPPA : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
5tate : 

(a) whether his Ministry h~~ initiated 
moves to secure for five forei~n feature 
Elms; 

(b) if so, whether flow of f'Jreign film 
had dried up with the ending of ,he mono-

poly distribution of Hollywood films by 
the Motion Picture Export Ass:lCiation of 
U. S A. two years ago; and 

(c) whether a permanent Censorsbip 
Board will come into beins throuah lesis-
lation ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
bROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) As an interim measure, 
pending the setting up of the National Film 
Corporation, offers received from various 
foreign sellers have been screenert with the 
Lssistance of an Informal C"nsultative 
Panel on the basis of merit. N (\ firm de-
cision has been made about any film. 

(b) Yes, Sir. But negotiations to ac-
quire selected films are going to be under-
taken by the Film Finance Corporation 
which has been declared by Oovernment 
as the canaiising agency for film imports. 

(c) The Central Board of Film Cen-
sors will be re-constituted after the passage 
of the Cinematograph (Second Amend-
ment) Bill, 1973 by Parliament. 

Espaaslon In PianniRg COJDJDlllSioD 

5394. SHRI P. VENKATASUBBAlH 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the Planning Ccmmission 
i. being expanded; and 

(b) if so, the reasons therefor? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDlU): 
(a) No, Sir. There is at present co P;O-
pasal for the expansion of the Plannmg 
Commission. 

(b) Does not arise. 
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Elfect of Sea EnNIIoa on 11mmba 
Equatorial Rocket ' .......... 8tatioa 

5395. SHRI C. JANARDHAN"AN : 
SURI K. KODANDA RAMI 

REDDY: 

Will the Minister of SPACE be pleased 
10 state : 

(a) wbether the Government are aware 
Ihllt tbe Sea erosion has heen posing a 
threat 'to the launching base of the 
lhumba Equatorial Rocket Launching Sta-
tion; and 

(b) if so, the steps being taken to arrest 
t his erosion ? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
LLECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDID): 
(a) and (b) The Government .. re aware 
f'f the unusual sea erosion that occurred 
during the monsoon of 1973 posing some 
danger to the control centre building of the 
Thumba Equatorial Rocket Launching Sta-
tion. Immediate steps were taken to pro-
tect the sand barrier near the TERLS. 
Permanent steps to be taken in order to 
guard against any future erosion are being 
examined. 

Purchase of Sopbiotkated Eledroak: 
Gadgetry from U.s.A. and J8pIIIl to 

Spy 00 PolldcaI RIvals 

5396. SHRI MADHU LIMAYE: Will 
the PRIME MINISTER be pleased to state: 

(a) wbether the attention of the Govern-
ment has heen drawn to a news-item in 
Far Eastern Economic Review 6th August, 
1973, in which it had been stated that huge 
amounts of cash have been spent by the Go-
vernment in Japan and the U niled States 
to purchase sophisticated electronic gadgetry 
to be used to spy on political rivals within 
the country; 

(b) whether any such equipment has, 
in fact, heeD purchased for any of the in-
telligenee agencies including Research and 
Analysis Wing; and 

(c) if so, the nature of the equipment 
and the total outlay thereon? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY. MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDID): 
(a) to (c). It is not in the public in-
terest to give the information. 

Equitable diotribotioo of top pools among 
spedaIists and paenlisls 

5397. SHRI MADHU LIMAYE : Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
of the discontent among the 'technical ser-
vices over the fact that the lAS offieers 
who are only 10 per cent of the number of 
class I officers under the Government have 
been able to secure for themselves a Iioo's 
share of posts of Joint Secretary and above; 

(b) if so, the reasons therefor; and 

(c) if not, whether Government intend 
to review its election and promotion poli-
cies and adopt the principle of a more 
equitable distribution of top posts among 
specialists and generalists ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) : 
(a) to (c) Government is aware of a sense 
of grievance among the technical officers 
about their pay scales and promotion pros-
pects as compared to the pay scales and 
promotion prospects in certain non-techni-
cal Services. The Third Central Pay Com-
mission has made certain recommendations 
in this regard and these are being exa-
mined. 

Appointments to senior posts under Go-
vernment are made by selection on merit 
from among eligible officers belonging to 
various services technical as well as non-
technical-keeping in view the job require-
ments. There is, therefore, no need to re-
view the existing policy. 
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LePJatIon to fix tile proportion of Adv_ 
tisemeat aad DeWII In tile DeWIIpIIpeIB 

5398. SHRI MADHU liMA YE : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government are aware 
that with the cut in the newsprint quota, 
the proportion of news space to advertise-
ment space in large newspapers bas altered 
in favour of advertisements; 

(b) whether Government would intro-
duce legislation to fix this proportion by 
law so that advertisement should not ex-
ceed 30 percent and news and views shall 
not be less than 70 per cent respectively of 
the total space; and 

(c) if not, the reasons therefor 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASI1NG (SHR! DHARAMBIR 
SINHA): (a) Yes, Sir. 

(b) and (c) It is legally not possible to 
place a limit on tbe space devoted to 
advertisements in newspapers. 

~~~~~1I1tT~ 
~~~~1R~~ 
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Clanmce of Uc:e_ In Welt BeapI, 
RIbar. OrIssa IIJIII A.am 

5400. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIENCE 
AND. TECHNOLOGY be pleased to 
state: 

(a) wbether tbe total number of Licen-
ces issued by his Ministry upto tbis 
date have largely belped tbe Maharasbtra 
State; 

(b) if so, tbe total percentage of clear-
ing of Licences in other States respecti-
vely; and 

(c) tbe basic reasons for keeping West 
Bengal, Bihar, Orissa and Assam below 
10 per cent of total licences distributed so 
far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) to (c) A statement 
sbowing the comparative figures of appli-
cations received, industrial licences and 
letters of intent issued (state-wise) during 
the period 1971 to 1973 (upto August, 
1973) is laid on tbe Table of tbe House. 
[Placed i1l Library. See No. LT.6063i73]. 
It will be observed therefrom that tbe 
issue of industrial licences and letters of 
intent depends upon the number of appli-
cations received for location of industries in 
different States. Tbe applications for grar,t 
of industrial licences are considered on 
merits depending on tbe economic viability 
of tbe unit, tecbnical feasibility, develop-
ment of backward area and tbe availabi-
lity of raw materials, power, water and 
other resources. 

Expamioa of Jay Engineering Works 

5401. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state 
the outlines of expansion schemes wbicb 
bave been granted to Jay Engineering 
Works? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI PRANAB ~UMAR MU-
KHERJEE) : No Industrial LicellCC or 
Letter of Intent for effecting substantial 
expansion has been granted to M / s. Jay 

Engineering Works Ltd., during the years 
1970, 1971, 1972 and 1973 (upto August 
1973). However, 3 C.O.B. licences were 
issued to tbe party during the same period 
Tbe details of these C.O.B. Licences arc: 
given in tbe enclosed statement. 

STATEMENT 
Statement showing the details of C.O.B. Licences issued in favour of Mis. Jay Enginee~ 

ring Works Ltd. during the period 1970 to 1973 (up to August 1973) 

SI. Name of the Undertaking and Loca- Licence No. and Item of manufac-
ture and capacity No. tion date 

I. Mis. Jay Engineering Works Ltd., Cal-
cutta (West Bengal) 

2. Mis. Jay Engineering Works Ltd., Hy-
derabad. (Andhra Pradesh) 

L/lA(3)-28/LE/71 
dt. 13-1-1971 
L/lA(3)-32/EEI/71 
dated 29-3-1971 

Grey Iron castings 
1 SOO tonnes p.a. 
Precision Invest-
ment Castings 240 
tonnes p.a. 

3. Mis. Jay Engineering works Ltd., Cal- L/9/231/73-MT Die Grinders-12,OOO 
Nos. p.a. cutta (East Bengal) dt. 31-5-73 

Number of Fonip AWIII'IIa received III die 
CoaDIry 

5402. SHRI PRlY A RANJAN DAS 
MUNSI: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to slate: 

(a) how many foreign awards through 
Ihe Film-makers and the Artistes, have 
been received by our Country during the 
last tbree years; 

(b) tbe names of those Films and of 
Artistes; and 

(c) the amount earmarked by the 
Minislry for awards during the next 
year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) and (b) A statement show-
ing the necessary information covering 
the period of last three years from 
1-12-1970 to 30-11-1973 is laid on the 
Table of the House. [Pu.ced iN Library. 
See No. LT-6064f73]. 

(c) No expenditure is earmarked, as 
foreign awards are gained on excellence 
of cinematic effort. 

The annual provision for the NatioDal; 
Awards Scheme (cash prizes) is. 
Rs. 2,51,000. 
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1. l!/T ~. ~. ~ if'i 
~ 500.00 

2. m<r ~ Offi'r, ~ 500.00 

3. ~ ;;It. ~. m.rt, 
~, tmrmr 500.00 

4.l!/T*.'fl~,"I;.q;. 
~~~ 
(~m) 400.00 

5.l!/T ~ ~ <r<m, 
~ 400.00 

6. 517, 3l"iVr ~ m 
~(~) 400.00 

7. l!/T l(/r.r 'qjj ~, \'.r.rr 
lfCOlT . 350.00 

8.l!/T tfI mr~, 
~ 350.00 

9.l!/T*rr~~, 
~ (:a. if.) 305.00 

10. l!/T 'fl. ~. mt.rr, ~ 
(:a. if.) 305.00 

Award of a Tamra Palla 

5404. SHRI JYOTIRMOY BOSU : WUl 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether his attention has been drawn 
to the fact that the Himachal State Gov-
ernment has recommended the award of 
Tamra Patra to Shri Hans Raj Rana of 
Sirmore District (H.P.) who was, as per 
recent press reports, allegedly involved in 
a rape case of a Harljan airl; and 

(b) if so, the Government's reaction 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (8) No such recom-
mendation has been received from the 
Government of Himachal Pradesh nor has 
Tamra Patra been presented to Shri Hana 
Raj Rana. 

(b) Does not arise. 

Celdral Cells of the MIBiItry In Stales 

5405. SHRI JYOTIRMOY BOSU: Will 
the Minister of HOME AFFAIRS be pleas· 
ed to state: 

(a) the names of States in which the 
Central Cells of the Ministry are func-
tipning; 

(1;1) what are the exact functions of 
these Central Cells; and 

(c) the composition of the Cell in each 
State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) to (c) It is not 
clear what the Hon'ble Member has in 
mind. There is no "Central Cell of the 
Ministry" in any State. 

Central Sector Scheme to IIS8ist States In 
streogtbeniDg theJr Planning CapabIlIties 

5406. SHR! K. :KODANDA RAMI 
REDDY: Will the Minister of PLANN-
ING be pleased to state: 

(a) whether the Central Sector scheme 
~n80red by Planning Commission to 
assist the States in the strengthening of 
their 'planning capabilities has been proll-
ressing well; and 

(b) if so, the details of the progress with 
special reference to Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PL,'\NNING (SHRI 
MOHAN DHARIA): (a) Yes Sir. 
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(b) In accordance with the broad pattern 
suggested by the Planning Commission 18 
States bave set up apex planning bodies. 
These are: Assam, Bibar, Gujarat, Har-
yana, Himacbal Pradesb, Kerala, Madbya 
Pradesh, Mabarasbtra, Megbalaya, Karna-
taka, Nasaland, Orissa, Punjab, Rajastban, 
Tamil Nadu, Tripura, U.P. and West Ben-
gal. The Government of India bave also 
approved proposals put forward by tbe 
States of Bihar, Gujarat, Haryana, Kerala, 
Maharashtra, Manipur, Nagaland, Punjab, 
Rajasti)an and U.P. for the strengthening 
of their Planning Departments. The pro-
posals of Andhra Pradesh regarding tbe 
strengthening of planning machinery are 
currently under examination. 

Induslon of Adoai TaJuk In Aadhnl 
Pradesh In backward tract In IIIIIsIdy 8dleme 

5407. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of PLAN-
NING be pleased to state : 

(a) whether a representation bas been re-
ceived by his Ministry from tbe people of 
Adoni in Kurnool District of Andhra Pra-
desh requesting him to include the Adoni 
Taluk in the backward track under the 
subsidy scheme; and 

(b) if so, what is the reaction of his 
Ministry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Representations 
bave been received for selection of tbe 
Adoni Municipality and Pancbayat Samili 
Block to qualify for tbe Central scheme of 
investment subsidy. 

(b) Districts/areas to qualify for the 
Central scbeme of investment subsidy are 
selected on the basis of proposals received 
from the State Governments concerned. 
The representations were referred to the 
Andbra Pradesh Government for considera-
tion. 

MeetiDc of CeDCnl Advisory CouadI of 
Indlll!ltrles 

5408. SHRI P. GANGADEB : 
SHRI RAGHUNANDAN LAL 

BHATIA: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether he presided over the meet-
ing of Central Advisory Council of Indust-
ries in New Delhi on the 16th November, 
1973; 

(b) if so, whether new licensing proce-
dure was reviewed tberein; and 

(c) if so, the outcome of the review 
and facts therefor ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Demand for TeIepbone CoImedioDi In dae 
COIIIIIry 

5410. SHRI P. GANGADEB: 
SHRI SHRIKISHAN MODI· 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether there has been a demand for 
new Telepbone connections in the country; 

(b) if so, the total number on the Wait-
ing List up to October, 1973; 

(c) whether his Ministry is considering to 
expand the Telephone network allover 
the country during the Fifth Plan period; 
and 

(d) if so, by how many lines the expan-
sion will be made? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR) :-
(a) Yes, Sir. 
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(b) The total number of applicants in 
the country for new telephone connections 
on the waiting list as on 30th September, 
1973 was about 4.80 lills. 

(c) Yes Sir. 

(d) It is proposed to provide 7.79 lakb 
telephone connections (Direct Exchange 
Lines) during the 5th Plan period. 

Theft In V-m Vibar, New DeIbI 

5411. SHRI P. GANGADEB: 
SHRI SHRIKlSHAN MODI: 

WiU the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether there was a theft of Rs. one 
lakh in Vasant Vihar, New Delhi, on 13th 
October, 1973; and 

(b) if so, whether any arrests have beeD 
made in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) Yes Sir. 

(b) Three persons have been arrested. 

Complaint repnIInc wlduJnnnd of -, 
from the Acc:ouDIs of J)epeoIIiq IB 

DhoIen, GaJant 
5412. SHRI P. M. MEHTA: Will the 

Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether any complaint was made to 
the Union Minister about the withdraw-.tl 
of money from the Postal Savings Bank 
accounts of depositors without their know-
ledge in Dholera (Gujarat) on 8th Auaust, 
1973. 

(b) if so, whether the Minister has en-
quired into the complaint; and 

(c) the outcome of the enquiry and the 
action taken a&ainst the persons held rell-
ponsible 1 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 

(a) Yes. 
(b) Yes. 

(c) It Was found that the Su1;>-post. 
master, Dholera Post Office (Gujarat) had 
priTtIIJ facie committed frauds from certain 
Savings Bank accounts by making frau-
dulent withdrawals and non-crediting of de-
posits. The case came to light only in 
May, 1973. The accused official, having 
been arrested by the police, is under sus-
pension. The police investigation is in 
progress. 

Percentage of G.N.P. available fOl" eaardI 
IIDII DeveloplllCllt 

5413. PROF. MADHU DANDAVATE: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) the percentage of the G.N.P. avail-
able during the current financial year for 
research and development. 

(b) whether this allocation Is adequatCl 
for the proper development of Science and 
Technology; and 

(c) if not, the minimum requirements tor 
the purpose? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Data on the GNP as weU i<S 
the total R&D expenditure durinS the cur-
rent financial year is not available at this 
stage. However, about 0.54% of the GNP 
was spent on Research & Development 
during the year 1971-72. It is estimated 
that in the current year, the figure might 
go up to about 0.6%. 

(b) and (c) In the draft Scicuce & Tech-
nology Plan prepared by the National Com-
mittee on Science & Technology, the level 
of outlays envisaged is such that about one 
per cent of the GNP might be spent on re-
search and development during the last 
year of the Fifth Plan. The resultant rate 
of growth is considered adequate for the 
proper development of science and tech-
nology in India. 
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Repreoeatat\on for exemption of condition 
of m-JDOJdhs Imprisonment for crut of 
Pension to Freedom Flgbters from Goa 

5419. SHRI C. K. CHANDRAPPAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wbetber Government bave received 
any representation to exempt tbe freedom 
fighten of Goa liberation from tbe condition 
of a minimum of six montbs imprisonment 
to be eligible for appl ying for grant of 
pensio!1, from any quarters; and 

(b) if so, the decision thereon? 

THE DEPUTY MINlSTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) No, Sir. 

(b) Does not arise. 

Kissln& In Indian Films 

~! 37918 5420. SHRI C. K. CHANDRAPPAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) wbether Government have taken a 
final decision witb regard to kissing in 
Indian Films based on tbe recommenda-
tions of tbe Kbosla Commission Report; 
and 
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(b) if so, t/lc main features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl DHARAM BIR 
SINHA): (a) and (b) There is no special 
recommendation on the subject requiring 
decision. The Khosla Committee had 
only made a general recommendation in a 
broader context. 

AssIstance to Kerala Philatelic Bureau 

5421. SHRI C. K. CHANDRAPPAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Prime Minister has re-
ceived any request for help and assistance 
from the Secretary of Kerala Philatelic 
Bureau, an institution which has lost inva-
luallie and rare stamps worth several lakhs 
of rupees during the unfortunate communal 
riots in TellicherrY (Kerala) in Decem-
ber, 1971; 

(b) if so, what are the types of help and 
assistance this institution sought for; 

(e) whether Government have made any 
investigation about the loss this Institution 

. has suffered; and 

(d) if so, the facts thereof and the steps 
taken to redress their loss and the help 
and assistance offered? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): (a) 

.to (d) Attention is invited to replies fur-
nished to Lok Sabha Unstarred Questions 
No. 4025 on 27th April, 1972 and No. 4032 
on 21st March 1973. A criminal case is 
pending trial in respect of the arson which 
led to the loss of the stamp collection. A 
civil suit claiming payment of damages by 
the State Government for a sum of 
Rs. 10,83,000 is also reported to haye 
been instituted by the Secretary of Kerala 
Philatelic Bureau. 

AllliltaDce to FamOy Members of Former 
RuIen 

5422. SHRI C. K. CHANDRAPPAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government had given any 
amount of grant to the family (or mem-
bers) of the former rulers after the aboli-
tion of the Privy Purses for "helping them 
to get rehabilitated and adjusted"; 

(b) if so, the facts thereof and the names 
of the recipient and amount given; 

(c) whetber the Government will conti-
nue this payment; and 

(d) if so, the nature thereof? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRJ 
F. H. MOHSIN): (a) No such payment has 
yet been made. 

(b) to (d) Do not arise. 
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Deal with Japao_ &no for procludloo of 
Control Valves at Palghat In Kerala 

5426. SHRI B. S. BHAURA: 
SHRI C. K. CHANDRAPPAN : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND scmNCB AND 
TECHNOLOGY be pleased to state: 

(a) whether a deal was signed with a 
Japanese firm for the production of Con-
trol Valves at Palghat in Kerala; 

(b) if so. tbe salient features of the deal; 
and 

(e) the number of deals drawn with 
Japanese firms for public undertakings in 
India and their broad features? 

THE DEPUTY MINISTER IN THE 
MlNISI'RY OF INDUSTRIAL DEVE-
LOPMENT <SHRI PRANAB KUMAR 
MUKHElUEE>: <a> Yes. Sir. 

(b) Government havc approved a 
scheme for technical collaboration of MIs. 
Instrumentation Limited. Kota, a Govern-
ment of India nndertaking. with MIs. 
Yamatake Honeywell. Tokyo. Japan. for 
the manufactnre of Control Valves. Safety 
Relief Valves. Pressure Reducina Valves 
and allied items to be taken up at their 
second unit at Palghat (KeraJa). The 
collaboration agreement has '-n signed on 
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17-11-1973. The broad feature8 of the 
col1aboratioD agreement are as under: 

(i) M/s. Yamatake Honeywel1 will 
provide aU the required teclmical 
know-how, including drawings, 
design documentation, recom-
mendations and assistance in pr0-
curement of plant and machinery 
and other equipments, compo-
nents, tools etc. deputation of 
foreign specialists and training 
of Indian specialists, etc. 

(ii) For rendering the above servicea, 
the foreign collaborator will be 
paid a technical know-how fee of 
110.880 million of net free yen 
(equivalent to Rs. 26,M,12.00) in 
eigbt instalments, spread over a 
period of six years. 

(c) The information is being collected 
and will be laid on the Table of 
the House. 

Uh~donof~~rorp~ud~of 
Newsprfat 

5427. DR. H. P. SHARMA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state: 

(a) whether the National Resean:h Labo-
ratory, lorhat had many years back recom-
mended large scale use of bagasse for tho 
manufacture of newsprint; 

(b) if so, the date of the recommenda-
tion; 

(c) whether implementation of this aug-
gestion held a promise to make the country 
not only self-sufficient in respect of news-
print but also to make India ono of the 
higgest exporters of newsprint; and 

(d) the proeress made for developing 
suitable techniques for utilisation of bagas-
se for the production of newsprint and 
how far this mode has been commercially 
exploited ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) No such formal recom-
mendation has been made by the Nafional 
R_rch Laboratory, Jorhat. 

(b) Does not arise. 

(c) and (d) The utilisation of bapsse 
for manufacture of newsprint has been 
engaging attention of Government for IIOIIle 
time past, and, a scheme in cooperative 
sector for manufacture of newsprint based 
on bagasse as raw material has been ap-
proved. 

There are, however, certain difficulties 
in the large scale utilisation of bagasse for 
manufacture of newsprint as the supply of 
this material on a sustained basis from the 
SUiar mills who use bagasse as fuel in 
running their mills is uncertain. 

Expenditure by P4T Departmeut to covu 
the visit of Mr. BrezJmev to India 

5428. SHRI P. R. SHENOY: Will the 
Minister of - COMMUNICATIONS be 
pleased to state: 

(a) the total expenditure incurred by the 
Posts and Telegraphs Department to cover 
the visit of Mr. Brezhnev to India; and 

(b) what are the special arrangements 
made by the Department and what are 
the main items of expenditure? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURJSM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR,): 
(a) Postal Services: 

Telecom. Services: 
Rs. 180.60 P 
Rs. 761.15 p 

(b) Special arrangements: 

Postal Services: 

The working hours of the Rashtrapati 
Bhavan P.O. were extended as under:-

26-11-1972 
27-11-73 to 29-11-73 
30-11-73 

By 3 hrs. 
By 4 hrs. daily. 
By 1 hr. 

Special mail' arrangements were made 
for receipt/delivery/despatch of mails dur-
ing the period of stay of Mr. Brezhnev. 

7 e/ecom. Services : 

Three Camp 01Iicea were opened al 
Ashoka Hotel, Rashtrapati Bhavan and 
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Shastri Bhavan to meet the requirement of 
the Press Correspondents accompanying the 
U.S.S.R. Delegation. In addition leased 
non-exchange circuits were provided as ro-
quisitioned by the Soviet delegation on 
normal rentals. No expenditure was in-
curred on this account. 
Main items of expenditure: 
Postal Services : 
Over time to Stair: 
Mail arrangements. 

Rs. 60.60 
120.00 

Telecom. Services: Expenditure on con-
tingencies like cartage etc. was incurred. 

Broadcastina SUItion in Brabmavar aod a 
Studio in Mauplore iD Kamatat Sbae 

5429. SHRI P. R. SHENOY: Will the 
Minister of INFORMATION AND 
BROADCASrING be pleased to state: 

(a) whether a Broadcastin& Station in 
Brahmavar and a studio in Mangaiore in 
Karnatak State have been sanctioned by 
the A.I.R.; and 

(b) if so, by what time the broadcasting 
will commence in Brahmavar? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASfING (SHRI DHARAM BIR 
SINHA) : (a) A project for setting up a 
~ransmitter at Udipi near Brahmavar with 
studios and a low-power transmitter at 
Mangalore has already been sanctioned as 
a Fourth Plan Scheme. 

(b) The Project is under implementation 
and is likely to be completed during 
1975-76. 

Issue of LlceDa!SfLetters of IDteDt to 
Industrial Development Corpondoas 

5430. SHRI P. R. SHENOY: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE 1\ND TECHNO-
LOGY be pleased to state: 

(a) the total number of (i) LeUcrs of 
Intent obtained by the varioua State Indus-
trial Development Corporations and not 
converted into licences Cu") Licences 0b-
tained by these Corporations and not uti-
lised so far for installing industry; and 

(b) the reasons for non-utilization of 
these' letters of intent and licences? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTR!ALDEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) and (b). The differ-
ent State Industrial Development Corpora-
tions have so far been given 171 Letters 
of Intent. Of these, 21 have been convert-
ed into industrial licences. In addition, 
2 direct licences have been given to these 
Corporations. Of the 23 licences, 6 units 
have gone into production and the remain-
ing are at various stages of implementa-
tion. It takes about 3 to 4 years for 
an industrial licence to be implemented. 

Action against Hoarders, Black 
I\Iarketeers and Food Adulteraton 

5432. SHRI BHOGENDRA JHA: Will 
the Minister of HOME AFFAIRS b. 
pleased to state: 

(a) the total number of hoarders, black 
marketeers and food adulterators at present 
in Jail custody or being prosecuted, State-
wise, in accordance with the directions 
issued by the Union Government on 10th 
August, 1973 to the Stste Governments or 
by the State Governments on their own 
under the Defence of India Rules, M.I.S.A. 
or other Acts; and 

(b) whether the action against hoarders 
was almost stopped since September leadin, 
to another spurt in price rise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). Infonnation 
is being collected and will be laid on the 
Table of the House. 

DIrectives to Directonte of Aado-vIsaaI 
Publldty iD regard to Isme of Advertise-

meat 

5433. KUMAR! KAMLA KUMARI : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government have is.ued 
any directive to the Directorate of Audo-
Visual Publicity to issue all the advertise-
ment materials to those weeklies I»CCiallY 
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small weeklies whi~h are publisbed from the 
local places of the Undertakinp of Govena-
ment; 

(b) whether local papers arc not Jiven 
advertisement materials to local weeklies 
by Bokaro Steel Limited and Heavy Ea-
gineering Corporation, Ranchi; and 

(c) if so, the reasODS therefor? 

THE DEPUTY MINISfER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM DIR 
SINHA): (a) No. Sir. It is, hoWt:ver, the 
policy of Government to make increasing 
use of small and medium newspapers, parti-
cularly those published in Indian languages, 
for advertisemcnts released by D.A.V.P. 
Most of the public undertakings make their 
own arrangements for issue of advertiae-
ments. 

(b) and (c). Ministry of Information and 
Broadcasting have no information on the 
subject. 

hBue of Circular for ReIeasInc Tender 
Notices for PuhlkatiOD to Local Papers ..... 

ReIIooaI Weetlles 

5434. KUMAR! KAMLA KUMAR!: 
Will the Ministcr of INFORMATION 
AND DROADCASI'ING be pleased to 
state: 

(a) whether Government have issued any 
circular to H.E.C., Ranchi and Botaro 
Steel, Bokaro that they should release any 
tender notices for publication to the local 
papers and regional weeklies being of local 
importance; and 

(b) whether all the tenders will be &!ven 
for publicity to weeklies of Chhotanagpur 
by these Undertakings and if not, the 
reasons therefor? 

THE DEPUTY MINISI'ER. IN TIlE 
MINISTRY OF INFORMATION AND 
BROADCASI'ING (SHRI DHARAM BIR 
SINHA) : (a) A circular letter haa been 
sent to heads of all public nndertakings, 

autonomous bodies and statutory corpora-
tions, emphasizing the desirability of mak-
ing increasing use of the Indian Language 
Press, and particularly sma11 and mcdlum 
language newspapers, for motivational and 
educational campaigns. 

(b) Most of the public undertaklnga 
make their own arrangements for relcuo 
of their advertisements. The selection of 
newspapers for individual releases is made 
by the undertakings concerned. 

Represeldation from Kemla eo-
Employees Association 

5435. SHRI VARKEY GEORGE: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether he has received a repRIICII-
tation from the KeraJa Census Employees" 
Association requesting him to avert the 
proposed retrenchment by absorbing them 
in other Central Government offices fa 
KeraIa; and 

(b) if so, the reaction of Government of 
India thereon? 

THE DEPUTY MINISI'ER. IN THE 
MINISfRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) Yes, Sir. 

(b) The Registrar General of India haa 
addressed the various Heads of Depart-
ments and also the State Government to 
absorb the surplus census staff to the ex-
tent possible. Census employees have also 
heen permitted to register themselves with 
employment exchanges before they are rOo 
trenched. The sta1f have been accorded 
priority m by the Employment Exchangal 
for being sponsored for vacancies under 
the Central Government. 

Persons enumerated as "Bbarat" speMIna 
In Ceusus Report 

5436. SHRI RAMAVATAR SHASTRI: 
Will the Minister of HOME AFFAIRSbe 
pleased to state: 

(a) whether in the Indian Census of 1971. 
about 20 mDIion people have been _ 
merated as "Dibari" speaking; 
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(b) whether there exists a language: or 
dialect by the name of "Bihan-; 

(c) if so, in what Districts of India this 
language or dialect is spoken; and 

(d) if not, the reasons why this language 
or dialect has been introduced in the Cell-
sus and who are responsible for doing IO? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
F. H. MOHSIN) : (a) The final classifica-
tion of languages/mother tongues recorded 
at the 1971 Census is still under considera-
tion of the Government. According to 
the provisional figures the total number of 
persODS who returned "Bihari" as such .. 
their mother tongue is 23,222. 

(b) "Bihari" language name was adopted 
in the Linguistic Survey of India to repre-
sent the languages spoken in the province 
~f Bihar. All the speeches of Bihar-Mai-
thili, Bhojpuri and Magadhi being the three 
predominant ones-were grouped under 
"Bihari" on grounds of their sharing a 
number of common linguistic characteristics 
which were found to haYe developed hls-
torically from Magadhi Prakrit. 

Applying this classification, the total 
number of speakers of those mother 
tongues if grouped under "Bihan- will 
come to 29.7 million (provisional) at the 
1971 Censua. 

(c) Information is not readily available. 

(d) Does not arise. 

~~~~~~ 
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Deatbs of LIaestd In BIbar CIrcle 

5438. SHIU RAMAVATAR SHASTRI: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of deaths of Linestaff oc 
the workmen engaged in maintenance, 
and/or construction of telecommunication 
system in Bihar Circle during 1971-72, 
1972-73 and during 1973-74 till October, 
1973 ; 

(b) whether despite complaints from the 
staff Unions, guard Wires have not pro-
vided to all the points where there are 
power crossings over the telecommunication 
installations; 

(c) whether LiruHtatf have not beeD pro-
vided protective devices like gloves, appron, 
tester etc., and the action proposed by Gov-
ernment to stop such recurrence in future; 
and 

(d) the action taken by Government to 
pay due compensations to a1fected facilities 
under Workman Compeaaation Act and ont 
of P '" T Welfare Fund? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): (a) 
to (d). The information is being coUected 
and will be laid on the table of the Lot 
Sabha in due coune. 
Unlfonn growl" rate .. St8es ad UaIoII 

Tenitorles durIac FIfth Plan 
5439. SHRI RAIDBO SINGH: Will the 

Minister of PLANNING be pleased to 
Itate : 

(a) whether the draft Fifth Plan en-
visages uniform growth rate in every State 
and Union Territory; and 
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(b) if uniform growth rate is envisased. 
bow will it be possible to brine the baI:k-
ward States on par with developed States 
and Union Territories? 

THE MINISTER OF SI'ATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) No. Sir. 

(b) Does not arise. 

Supply of Telephone SwltchlDc Eqafpmeat 
to IIIIIia 

5440. SHRI RAIDEO SINGH: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Telephone switching equip-
ment of LM Bricuon Cross-bar type will 
be supplied to India under the first con-
tract with the Swedish Company; 

(b) whether the said Cross-bar exchange 
equipment is intended for installation in 
New Delhi; and 

(c) the special features of this Cross-bar 
Exchange and whether our Telephone in-
dustry with 80 many projects at Bangalore 
and Naini (Allahabad) are not being able 
to manufacture such Cross-bar Exchange? 

THE MINISI'ER OF COMMUNICA-
TIONS AND TOURISM AND CIVll.. 
AVIATION (SHRI "RAJ BAHADUR): 

(a) and (b). Yes. Sir. 

(c) This crossbar Exchango is of en-
tirely dilferent design from the type that 

is being manufactured at Banplore. This 
equipment is being intported to cover the 
shortage in supply due to the insufIicient 
production in the I.T.I. Bangalore. 

Delbl Bbubaneshwar Direct DiaJIlng 

5441. SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of COM-
MUNICATIONS be pleased to state 
when the Government are considering 
direct dial system between Delhi and Bhu-
baneshwar? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
Direct Dial System (S.T.D. Service) bet-
ween Delhi and Bhubaneshwar is expected 
to be introduced in the year 1976. 

Issue of Industrial Liceoce5 to Orissa in 
oompariIIoa to adler States 

5442. SHRI SHY AM SUNDER MORA-
PATRA : Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state 
the number of Industrial licences issued to 
Orissa during 1972-73 and 1973-74 as 
compared to Mabarashtra, West Benpl, 
Haryana and Punjab? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : A statement is attached. 

Statement 
Statemeat showlltg the number of IndIlSlriaI Uc:ences bsoed to Orissa duriJIg the Caleoodar 
Yars 1972 and 1973 (Jaauary-AIIgIISt) as compared to Mahamsbtra. West BeapJ. 
Haryaaa aDd P ... jab. 

State 

Haryana 
Punjab 

2 

No. of Indushial licences issued during 
the Calendar Year 

1972 

3 

3 
., t1 

38 
16 

1973 (Jan, Aug.) 

4 

I IlII 1111 I 
12 
6 

lit 
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Visit of Mr. Tariq Ali to Calcutta 

5443. SHRI SHY AM SUNDER MOHA· 
PATRA 

SHRI H.M. PATEL : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government are aware 
about the left unity call by Mr. Tariq Ali 
it> Calcutta; and 

(b) whether he contacted CPI (ML) 
during his tour? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) Government have 
seen reports in this regard. 

(b) There is no such information. 

Model Drum Saumer for bnprovlDc 
c1arky of pldures 

5444. SHRI R. N. BARMAN : 
SHRI RAJDEO SINGH: 

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether some scientists of Bangalore 
have developed a model drum scanner for 
tnlproving the clarity of pictures; and 

(b) if so, the outlines thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA· 
NIAM) : (a) and (b). The information is 
being collected and will be laid on the 
table of the House. 

"qIir Iri ~ tt ~ !liT ~ 

5445 •• ~~~:'f'!IT~ 
am ul'f'ilia,ii'i ~ 'l1! -;rnr;i- ~ 'f'1T 'I>f>t 
~: 

~!!\QIIi~;/'~i"l'!IillR"~ 
~tt~~ 'IiT~ ~~ 
~ i"; 3li'l 

00 ~ tf, m ~ 'liT 3fl1T!I" 'tt w.t 
;fim'f'!ITtnIm'fii~~~i? 

~ ~ W'ft' ~ am 
3lr, .. Iia, .. ~ ~ (~ •. ",,' .... ' ... 0: 

('Ii) 'li"'?Mq;/~"'tq, ~l(qt<ttl'M<I;fi QIIi 
Jriqlm ;/' ~ ~ i" f'<I; ~ <IN 
;ri ~ zf 'IiMi' !!\ Imr<tl ~ tt ~ 
QIIi ~ JIlm" ;ri mr ~ ~ ;ri 
~ ~ JI11:<r qff i":ott ~ ~:anm;ft 
tt~~!!\ m \'zr.ITi;;rr ~ i, 

(8") ~ ~ ~ 'tmf, ~ 
it ~ tt ~ ~ ~ ;;rtq 'Ii< m 
it 
~of~~IIl'm1l~!IiT 
~ 

5446. ~ ~ ~ ~ : ~ 'Ii! 
~ 'l1! IRI1"'t ;ri ~ Ifif-rT ~ : 

('Ii) 'f'!IT ~ ~ .m ~ I'<I<mf 
~ ~ ~,;;om ~ 3ifi 
ctm~~;fim~~1!l 
~"IiT~"I#'fj(~r; 

(8") 'f'!IT f"'I" ~ <Ii1 ~ ~ ~­
~ ~; 3li'l 

('T) m'<r tf, <It ~ <tmf <d ~ iIir-I" 
;fi m W"m !f<IT ~ ;m- nft i? 

'l' ~ of '" ~ : (~ \!"Iii. tr'if. 
~) : ('Ii) .m (8").;;It m, 
~t 

('Ii) .m (8") : ;;It "1#, ~ t 



141 Written Answers AGRAHAYANA 28, 1895 (SAKA) Written Answers 142 

etl ~ 1f" ~ ~ lI'm t :- Sllare of private Parties In I. SedcIJ' 
Units 

(2) ~ m ~ nor: 
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5448. SHRI RAM BHAGAT PASWAN: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether Government have decided 
to permit private parties to have minimum 
of 25 per cent share in joint sector units: 
and 

(b) if so, the justification for such a 
decision? . 

lHE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
t.'1AM) : (a) No, Sir. 

(b) Does not arise:. 

AIIegatioDS IIIIIde by Iucome Tax 0lIicen 
.... C.B.L 

5449. SHRI PRABODH CHANDRA : 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether the Income Tax Officers in 
Delhi have made some allegations against 
the C.B.I. for taking action against one of 
their colleagues; and 

(b) if so, the nature of their allega-
tions and the action taken thereon? 

1HE MINISTER OF STAn;' IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MTRDHA) : 

(a) and (b). The General Body of the 
Income Tax Gazetted Services Association. 
Delhi, New Delhi, have represented against 
the action of the Central Bureau of In-
vestigation in arresting one of the Income 
Tax Officers, Delhi, on a charae of cor-
ruption in consequence of a trap laid by 
the Bureau. No action on this representa-
tion can be taken until the CBI Investi_ 
gation, which ill in progress, has been com-
pleted. 
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Bagaae.based NewspriJlt UJlit ill KoIhapu TIlE DEPUTY MINISI'ER IN mE 
MINISTRY OF INFORMATION AND 

5450. SHRI DHAMANKAR: BROADCASTING (SHIll DHARAM BIR 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be ploased to state : 

(a) whether Government propose to set 
up a Bagasee-based newsprint unit in the 
Co-operative sector in Kolhapur District 
in the vicinity of the Panchaganga Co-
operative sugar factory 

(b) if so, the time by which the deci-
sion is likely to be taken; and 

(c) whether the preliminaries regarding 
its feasibility have been gone through? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : (a) and (b). Messrs 
Shetkari Sabakari, Sakhar Karkhana SalI-
gli (Manarashtra) have been issued a letter 
of Intent for setting up a bagasce-based 
newsprint unit with capacity of 44,500 
tonnes. 

(c) In view of raw materials being un-
conventional, the party have requested a 
foreign finn to prepare a. feasibility re-
port. 

SINHA) : (a) The 
this period was 
4,35,72,800.00. 

gross income during 
approximately Rs. 

(b) The programme schedule of Vividh 
Bharati Service is kept under constant re-
view and improvements made wherever 
necessary. Various programmes of local 
interest have been introduced in regional 
languages. A number of new programmes 
have also been introduced in the Vividh 
Bharati Service from lst July, 1973. 

Public Sector Projects in Backward Areas 
of Maharasbtra 

!1452. SHRI K.. MALLANNA: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state whether 
Government prOpose to set up some new 
projects in backward areas of Maharash-
tra in the public sector? 

THE DEPUTY MINISI'ER IN THE 
MINISTRY OF INDUSTRIAL DEVE· 
LOPMENT (SHRI ZIAUR RAHMAN 

lDeome from CoIllJllCl"da1 
A.I.R. 

ANSARD: Central and State proposals 
for Fifth Five Year Plan are still und~r 

Servkes of finalisation. 

5451. SHRI K. MALLANNA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the income earned through tbe Com-
mercial Services· of All India Radio dur_ 
ing the period January, 1973 to Novem-
ber, 1973; and 

(b) the steps being taken to make the 
commercial services more effective? 

Commercial Exploitaaon of Pateab takea 
by C.s.I.R. 

5453. SHRI BHARAT SINGH CHOW-
HAN : Will tbe Minister of SCIENCE 
AND TECHNOLOGY be pleased to lay 
a compardtive statement of patents taken 
by the C.S.I.R., of their researcb, disco-
veries and inventions and the amount 
earned by commercial exploitation of sucb 
patents during tbe last three years? 
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TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) 

Year 

1970 
1971 
1972 

Patents Amount of premia/ 
filed by royalty received for 
CSIR patented/non-paten-
during ted processes of the 
the last CSIR 
3 years 

(Rs. in lakhs) 

Premia Royal- Total 
ty 

148 2.73 8.26 10.99 
163 6.49 10.96 17.45 
184 2.03 17.10 19.13 

-------------------------
Total 495 11.25 36.32 47.57 

5454. JJt "'"" 'Ait" ~ : ~ ~­
~ mn:r Jtift w ;r;rr;i- l!fl 'f'!T ~ 
\"ci;: 

('Ii) ~ 1972 ~;;fn;r ~ ~ ~ ~ 
~~~rn'Ii'T~'lITt<f 
~ !Il m 1ht JfI1 ~ 'f'r qr 3T1ft 
<I<ii\'<r;m-ml'lfi"lT~i; 

(5') ~ ~, <It ~ ~ ~ q-;r 
t'- ;.m 
(~ ~tn~<f'I;~.rm:;rr;t<it 
~i? 

~~~~~(-a 
~ ~ ~) : (ifi) ari'l (5'). \reft mr ~ ~ ~ 'Ii{;/- ~ ~ 1972 ~ 
l!lt<r 261 ~ rn 1'!" ~ 70 ~ 

'f'r ~ "" r I 

('T)~~ro.~<i~ 
ft ~ JllIm' ~ "1T rt i" I 

I'ropoAl for maIdug artistes DB COIIt:nId 
... pel1D8llCllt 

5455. SHRl S. M. BANERJEE : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there is any scheme to 
make Artistes on contract basis perma-
nent; and 

(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) and (b). Staff artisters are 
contract employees and are not engaged 
against formally created civil posts. To 
provide security of tenure, staff artistes 
engaged on regular basis are generally 
given long-term contracts up to the age 
of 58, which are extendable upto 60 in 
the case of their satisfactory performance. 

Expausioa Pre&nmme of l'UIie UIIIler. 
takiDp ill I\tbdtUy of IDdusfrlaI Develop-

meld 

5456. SHRl S. M. BANERJEE : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state : 

(a) whether there is any expansion pro-
gramme of public undertakings of his 
Ministry in near future ; 

(b) if so, from when; 

(c) whether any scheme has been 
chalked out; and 

(d) if so, the salient features of the 
scheme? 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM (a) and (b). Expansion pr.:.-
grammes/schemes of public sector under-
takings, envisaged in the Fourth Plan, are 
already under implementation. In respect 
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of new schemes proposed to he underta-
ken by the public' sector undertakings dur-
ing the Fifth Plan period, advance action 
for preparatory work has been initiated. 

(e) and (d). Details of the new pro-
grammes /schemes intended for the Fifth 
Plan period are being worked out. 

ProposaI to increase the amomd paid let 
dasskal singers per slUIng In A.I.R. 

5457. SHRI S. M. BANERJEE: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether amount paid to top classi-
cal Singers per sitting in A.I.R. ill meagre; 

(b) if so, whether there is any proposal 
to increase this amount; and 

(e) if so, to what extent? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
rlROADCASTING (SHRI DHARAM 
BIR SINHA) : (a) Top ranking classical 
singers are already being paid fees to the 
extent possible, taking into consideration 
the funds available for A.I.R. program-
mes. 

(b) No, Sir. 

(c) Does not arise. 

~ 1W ~ <mn'T rn ~ 31RN #" " 
~~~~ 

5458. '1ft 'If"!;; ...... ~ : 
'1ft "'"'" ~ mtr : 

~ ~ l'iit ~ arnR <ri 'f1T q;-N fq; : 

('In !fqf ~ ~ ~ 'It ~ 
l!}lT'Ifl~ 'Iit'/'~~ ~ 
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~tIT ; 
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~i'l 

5459. SHRI BHOLA MANJID 
SHRI RAM AVATAR SHAS-

TRI : 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether the Telecommunication 
staff engaged in manning the Telephone 
Exchanges, P & T Carrier Stations. Co-
axial Repeater Stations and Microwave-
Repeater Stations are broul:ht to duty 
round the clock ; 

(b) whether Government propose to 
provide bathrooms for such telecommuni-
cations staff inside the exchange and car-
rier station buildings; and 

(c) the names of places where bath-
rooms are provided in Telephone Exchan-
ges and Post and Telegraph Carrier Sta-
tions for use of the staff? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR) : 
(a) Yes. 
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(b) and (c) Bathrooms, (Toilet wilh 
wash basins) are provided in aU Depart-
mental Telecommunication station build-
ings. Bathing- facility is not generally pro.. 
vided in such stations. 

Construction of Quarten lit GoImuri, 
Jamshedpur 

5460. SHRI BHOLA MANJIH : 
SHRI RAMAVATAR SHASTRI: 

TRI : 

Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) the number of quarters under con-
struction at Golmwi, J amshedpur, their 
date of commencement of construction, 
probable target of its completion ; 

(b) whether building is ready but cer-
tain fittings and electrical arrangements 
are being delayed intentionally by Civil 
Wing due to clasb of interests between 
contractors and officers ; 

(c) the probable expenditure to be in-
curred in this project; and 

(d) the action proposed by Govern-
ment to arrange immediate completion so 
that staff may use it early and Govern-
ment may start getting rental from staff 
at the earliest? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR) : 
(a) and (b). 20 quarters are under con-
struction, Date Of commencement-II-9-70, 
Buildings is complete in all respects and 
bas been provided with aU internal fittings 
including electric wiring. Suppiy of energy 
bas not yet been sanctioned by the electric 
supply company. There is no clash of in-
terest between the contractors and officers. 

(e) Ro. 282,340/-. 

(d) Case_ for obtaining power connec-
tion is being pursued vigorously. 

Development of IncIuIIIrie8 Ia P1mJab dur-
lag FII1h P .... 

5461. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of PLANN-
ING be pleased to state: 

(a) whether Punjab is going to have 
rapid and intensive industrialisation in 5th 
Plan; 

(b) if 10, the total amount earmarked 
for the exploitation of minerals and set-
ting lip of industries during this period; 

(c) to what extent this is going to re-
move unemployment in the State; and 

(d) how much amount has been ear-
marked for the village industries and hand-
100m industries in Fifth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) to (d). Since 
the State Plans have not yet been finalised. 
it is not possible at this stage to indicate 
the outlays and programmes relating to in-
dustrial and mineral development of Punjab 
during the Fifth Plan period. 

Code of Conduct for Newspapers ud 
Book PubUshers DB Che _ CII. Paper 

5462. SHRJ R. K. SINHA: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased t·~ state : 

(a) whether Government are thinking for 
having a code of conduct for newspapers 
and\tJook publishers on use of paper as the 
"pa~r crisis is bound to increase in the 
commg years"; and 

(b) if so, the main features thereof and 
when a finaJ decision is likely to be taken 
in this regard? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) : (a) and (b). Government 
have imposed a cut of 30 per cent in the 
newsprint quota of newspapers for 1973-74 
because of shortfall in availability. Any 
further shortfall will have to be reftected 
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in a corresponding increase in the cut-im-
posed. While Government Bre not at pre-
sent thinking in tenns of a code of conduct, 
they hope the users of newsprint will ob· 
serve a measure of self-restraint and exer-
cise the utmost economy. 

Ministry of Industrial Development are 
concerned with the requirements of paper 
of the publishers of books. 

Regiltered unemployed III Slates 
5463. SHRI N. K. SANGHI: WIll the 

Minister of PLANNING be pleased to 
state: 

(a) the names of the first five States 
which are topping the list of registered un-
employed in the country; 

(b) whether during the Fifth Five Year 
Plan States which are suffericg most will 
be giveI> particular attention and if so, whe-
ther any scheme for allocation has been 
made for this purpose in the Plan docu-
ments; and 

(c) if so, the outlines thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (8) TIle names of the 
first five States which are topping the list 
of registered unemployed in the country 
are giv~ below: 

SI. Name of the State 
No. 

Total regi .. 
trants of 
the unemp-
loyed as on 
30-9-73 

-:--;;-;--c-=--~---- (in thousands) 
I, West Bengal 1537.7 
2. Bihar 1122.5 
3. Uttar Pradesh . 867.2 
4. Maharashtra . 671 .6 
5. Tamil Nadu 577.4 

(Source: Directorate General of Employ-
ment & Training) 
Note :-All the job seekers registered 

with the employment exchanges are 
not necessarily unemployed. 

(b) and (c). Problem of unemployment is 
very much linked up with the overall ec0-
nomic growth of the country. Various 

.~ 

schemes having employment potential -a; 
under consideration in the context of the 
Fifth Five Year Plan. These wJll allow 
due weightage to states where the prob-
lem is acute. 

Accumulation of money IIy U.s. fim. 
who are importing films into India 

5464. SHRI N. K. SANGHI: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a sum of Rs. 12 crores was 
accumulated in block funds by the nine 
U.S. firms, who have been importinl films 
into the country; 

(b) whether some amount out of this 
fund has been spent for producing joint-
venture films some of which have been 
ba"ned into this country; and 

(c) if so, the amount thus spent and 
whether Government have formulated plans 
for the utilisation of the remainill£ amount 
and if so, the main features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) The balance of such accu-
mulated amount on 30-6-1973 in favour 
of the eight U.S. firms was Rs. 4.973 
crores. 

(b) No, Sir. 

(0) Utilisation of these funds is regu-
lated by Goven:ment in terms of the 
undertakings and release is ordered by the 
Department of Economic Affairs on the 
merits of each case. 

Grant of pension to freedom lighten from 
West BenpI 

5465. SHRI A. K. M. ISHAQUE: Will 
the Minister of HOME AFFAIRS be pleas-
ed to state: 

(a) the total number of "Pplications re-
ceived from the freedom fighters from 
West Bengal so far for the grant of pemon 
District~wise; 

(b) the number of applications sanction-
ed and the number of the applicants whose 
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applications are still pending consideration; 
and 

(c) the time by wbich all tbe applica-
tions received for pension from freedom 
fighters are likely to be cleared? 

THE DEPUTY MINISI'ER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): (a) kformation is aiven 
in the statement attacbed. 

(b) 7592 cases bave been approved for 
the grant of pension. 8737 applications are 
still under consideration. 

(c) It is not possible to indicate wben 
a Il the applications wiIl be disposed of. 
Tbe disposal will depend on bew far the 
applications yet to be examined are com-
plete ic all respects and how soon the ap-
plicants furnish the required information 
in case of incomplete applications. 

Stat_t 
In all 18,313 applications have been 

received so far. This includes 41 appli-
cations from Ex-INA Personnel and 1045 
duplicate applications. The District wise 
information in respect of the remaining 
17,227 applications is as under: 

S. No. Name of the District 

2 

J. Bankuras 
2. Birbburn 
3. Burdwan 
4. Cooch-Bihar 
5. Calcutta 
6. Darjeeling 
7. Hooghly 
8. Howrah 
9. Jalpaiguri 

10. Maida . 
I J. Midnapur . 
12. M ursbidabad . 
13. Nadia . 
14. Purulia . . 
15. West Dinajpur 
16. 24 Paraganas . 

TOTAL 

51 LSS/73~ 

Number 
received 

656 
353 
653 
178 

4835 
195 

1,092 
914 
422 
200 

3,092 
320 
688 
495 
537 

2,597 

17,227 

Installed Capaclty of RoUer Flour MIII8 

5466. SHRI A. K. M. ISHAQUE: Will 
tbe Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOG Y be pleased to state: 

(a) whether issuin, of fresh licences for 
flour mills has been stopped; and 

(b) the licensed and installed capacity 
"f roller flour mills? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERlEE): (a) As the existing capa-
city utilisation of Roller Flour Mills was 
very poor ar.d with the reduced allotment 
of wheat to State Government, the utili-
sation of capacity was likely to be fur-
ther reduced. it has been held that there 
was no need to issue fresh licences for 
Flour Mills. 

(bl The Licenced and Installed capacity 
of Roller Flonr Mills is approximately 
54.19 lath tonnes and 43.90 lakh tODDes 
respectively. 

Loan to Rural Indlll!lbies Project fa Tripun 

5467. SHRI A. K. M. ISHAQUE: WIll 
lbe Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) the total loan given so far to Tri-
pUTa State under tbe Rural Industries Pro-
ject and tbe number of industrial units 
set lip in the State under this scheme; and 

(b) the number of such units proposed to 
be set up in that State durin&: the year 
1973-74 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) : (a) and (b). Rs. 11 lakhs by 
way of loans was released to the Tripura 
State during the perioo 1963-64 to 1972-
73. For the year 1973-74 1m nllocation 
of Rs. 2.57 lakhs has been made towards 
loan to tbe State under the Rural Indus-
tries Project Programme. 
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63 industrial units were assisted to come 
up in the State by the end of March, 1973. 

Number of units to be set up under the 
programme during 1973-74 will depend on 
the quantum of Central loan provided to 
that State, credit facilities available from 
financial institutions and the entrepreneurs 
own fur.ds available for investment. Con-
sidering the loan allocation of Rs. 2.57 
lakhs made to the State during 1973-74, it 
is expected that about thirty to forty new 
units may come up in the area. 

Loan to Rural industries Projed Ia OrIssa 

5468. SHRI A. K. M. ISHAQUE: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) the total loan given to so far to 
Orissa State under the Rural Industries 
Project and the number of industrial udts 
set up in the State under this scheme; and 

(b) the number of such units proposed 
to be set up in that State during the year 
1973-747 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR REHMAN 
ANSARI): (a) Rs. 58.24 lakhs by way 
of loans were released to the Government 
of Orissa during the period 1963-64 to 
1972-73. For the year 1973-74 an allo-
cation of Rs. 5.14 lakhs has been made 
towards loa" to the Stale under the Rural 
Industries Project Programme. 

423 industrial units were assisted to 
come up in the State by tbe end of March, 
1973. 

(b) Number of units to be assisted under 
the programme during 1973-74 will de-
pend on the quantum of Central loan to 
be provided to that State, credit facilities 
to be available from financial institutions 
and the entreprer.eurs own funds available 
for investment. Looking to the past trend, 
fifly to sixty new units can be expected to 
come up during the year 1973-74. 

ReQUiremeut of Power and FIaanclaI As-
sIotance for Small Scale Industries In 

Manlpur 

5469. SHRi N. TOMBI SINGH: Will 
the Mir.ister of INDUSTRIAL DEVELOP. 
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state: 

(a) the types and number of small scale 
industries for which applications have been 
submitted to the Director of Industries, 
Manipur for Licence and financial assis-
tance; 

(b) the anticipated requirement of Power 
for small scale industries in Manipur be-
fore the commissioning of the Lokta!.: Pro-
ject; 

(c) the steps beir.g taken by Govern-
ment to meet Power and financial require-
ment in respect of small scale industries 
during the next financial year; and 

(d) the steps taken by the Government 
of Manipur to enhance industrial er.thu-
siasm in the region 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR REHMAN 
ANSARI) : (a) to (d). Information is beiug 
collected from the State Government and 
will be laid on the Table of the House. 

Creation of separate departments for De-
velopment of Science and TedmolOlY in 

States 

5470. SHRI N. TOMBl SINGH: Will 
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether Government have made an 
assessment of the performance of State 
Governments in the sphere of Science and 
Technology; if so, the out-come thereof 7 

(b) . whether all the State Governments 
have opened separate Departments for 
Science a"d Technology; and 
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(c) whether Central Government con-
template to issue directives to States to 
give attention to the development of 
Science and Technolo&y to meet require-
ments of the modem age? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MAN lAM): (a) to(c). A letter was address-
ed in September, 1971 to the Chief Minis-
ter of all State Governments drawing their 
attention to (i) setting up of the National 
Committee on Science and Technology as 
the Think Tank' of the Central Gm'ern-
ment for constant review of .;cientific and 
technological policies in relation to the 
objective. of the Five Year Plans and (ii) 
creation of the De"artment of Science & 
Technology, charged with the task of 
watching over implementation of the re-
search and dewlopment programmes. It was 
suggested to them that, to start with. the 
State Governments may also set up apex 
bodies for scientific and technological policy 
.t1oder the Chief Ministers on the lines of 
National Committee on Science I< 
Technology. 

In response to the above, some of the 
State Governments such as Maharashtra, 
Kerala, Himachal Pradesh, Andhra Pra-
desh acd Bihar have set up apex bodies on 
Science & Technology and some others are 
contemplating to set up such bodies in 
their States. The State Governmer.ts of 
Tamil Nadu and Uttar Pradesh set up 
Working/Specialist Groups to draft their 
Science and Technology Plans. 

According to the draft Science & Tech-
nology Plans prepared by some of the 
State Governments notably Uttar Pradesh 
and Tamil Nadu, substantial expansion has 
beer. proposed in the science and techno-
logy activities in their States. The question 
of assessment of the performance nf the 
State Governments in the sphere of 
Science & Technology could be considered 
at the appropriate stage. 

Scheme for helpia& small Dewspaper5 In 
the bad ..... nt States 

5471. SHRI N. TOMBI SINGH: Will 
the Minister nf INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the steps already taken or likely to 
be taken by Government for assistar:ce to 
small newspapers in respect of reaching 
Teleprinter news service throllih News 
Agencies like P.T.!., U.N.!.· and Hindus-
tGIl Samac/,ar at subsidised rates; 

(b) whether Government are aware that 
small newspapers in difficult hill areas, par-
ticularly of the north-eastern zone, cannot 
subscribe to the teleprinter news-services; 
and 

(c) whether Government are considering 
a scheme for helping small newspapers in 
the backward States in consultation with 
respective State Governments for the im-
provement of the star.dards of small news-
papers ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl DHARAM BIR 
SINHA) : (a) and (b). The Press Informa-
tion Bureau offices at Manipur, Agartala, 
Tripura and Shillong, Meghalaya which 
are linked with Delhi by teleprinter serve 
the newspapers, particularly the small and 
medium newspapers, in the three States. 
In the Fifth Plan the Bureau proposes to 
set up another branch office at Kohima. 
Teleprinter-trar:smitted information is serv-
ed to the newspapers in the respective re-
gional languages. 

In addition, feature articles, photographs 
and ebonoid blocks, are supplied. There 
are a number of specialised services for 
small newspapers like the Agricultural 
Newsletter; the Health Newsletter; Science 
Newsletter; Economic Newsletter; Week in 
Parliament, the Weekly Digest etc. which 
are issued by the P.I.B., for the small 
newspapers ,of the North Eastern States. 

As regards the teleprinter services of the 
"ews agencies like PTI, UNI and Hindus-
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tan Sumachar, newspapers have to make 
direct arrangements with the agencies con-
cerned. If there is sufllcient demand the 
question of extending news agency service 
can be taken up with them. 

(c) No, Sir. 

BrezhDev's Weloome Posters bearing DO 

print lines 

5472. SHRI H. M. PATEL: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the attention of Government 
has been invited to a news reported dated 
the 26th November, 1973 stating that a 
number of posters put up to welcome 
Mr. Brezhnev, auef of the Soviet Com-
munist Party, did not bear any print Ii"e; 

(b) whether it is not a violation of the 
Press Act: and if so, action; if any, being 
taken against penons sO violating the Press 
Act; and 

(c) whether Government would give de-
tails of various types of posters put up in 
connection with Mr. Brezhnev's visit to this 
country ? 

THE DEPlITY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BlR 
SINHA): (a) Yes, Sir. 

(b) Yes, Sir. The Delhi Administration 
is examining the matter. 

(c) A statement, containing information 
received from the Delhi Administration, is 
attached. 

Statement 

Posters wit" Print Line 

(i) "Leonid Brezhnev ka 26-27 Novem-
ber 1973 ko Bhavya Swagat Kijiye" brought 
out by Chander Bhan Khandelwal and Devi 
Prasad President and General Secretary 
respectively, J ama Masjid Branch of the 
Inde>-Soviet Cultural Society. Printed at 
Lahore Press. 

(ii) "Leonid Brezhnev ka Swagat Kijiyc" 
(in Urdu and Hindi) brought out by 
Smt Arur.a Asaf Ali and Smt. Vimla 
Farooqi, President and General Secretary 
respectively of the National Federation of 
Indian Women. 1002 Ansal Bhawan, 
Kasturba Gandhi Marg, New Delhi. Print-
ed at Khanna Litbo Press, Delhi. 

(iii) "Azeem October Inqlab aur Com-
rade Brezhnev ka Hindustan ke Daure ke 
Mubbarak Mauqe par Zabardast JaIsa" 
brought out by the I"de>-Soviet Cultural 
Society, 6, Jamuna Bhavan, A-14/3, Asaf 
Ali Road, New Delhi. Printed at Khanna 
Litho Press, Delhi. 

(iv) "Leonid Brezhnev Swa~at" brought 
out by the All India Peace and Solidarity 
Organisation, 6, Jamuna Bhavan, A-14/3, 
Asaf Ali Road, New Delhi. Printed at New 
Age Printing Press, Rani Jbansi Road, New 
Delhi. 

(v) "Bharat Yatra"-Bharat-Soviet Seh-
yog Main ek Naya Kadam" "Brezhnev 
Swagat Kijiye" brought out by Litto Ghosh, 
Vayalar Ravi and Himmat Singh, General 
Secretaries, Indo-Soviet Cultural Society, 6 
Jamuna Bhawan, A-14/3, Asaf Ali Road, 
New Delhi. Printed at New Age Printing 
Press, Rani Jhansi Road, New Delhi. 

(vi) "Welcome to L. 1. Brezhnev-fighter 
for world peace, true friend of India" 
brought out by the National Council of 
the Indo-Soviet Cultural Society, 6-Jamuna 
Bbawa", A-14/3, Asaf Ali .Road, New 
Delhi. Printed at New Age Printing Press, 
Rani Jhansi Road, New Delhi. 

(vii) I. "Collective Security is collective 
surrender." 

2. "India is not a Soviet Satellite. 
Please remember Mr. Brezbnev." 

3. "We welcome you Me. Brezhnev 
as our guest, but not interference 

in our internal affairs'. 

4. "Recognise our fro"tien change 
your maps". (These posters were 
jointly brought out by Prof. Bal-
raj Madhok, Major Ranjit Singh, 
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U. M. Trivedi, ex-MPs. K. S. 
Chavada, G. L. Chaudhary, Lok 
Nath Misra, K. C. Panda, Sun-
dermani Patel and R. R. Singh 
Deo. Printed at Aljamiat Press. 
Paradise Printers, New Delhi. 

(viii) "Russia ke Bade Neta Sri L. Brezh-
nev Ka Swagat"' brought out by Sri Raj 
Kumar Kohli, General Secretary, D.P.C.C. 
West Patel Nagar, New Delhi. Printed at 
'Print an Art', New Delhi. 

(ix) "Leonid Brezhr.ev Mission of Friend-
ship". Printed at New Age Printing Press. 
No indication of the person/party who 
brought out this poster. 

Pnsrers witirout Print Li'1.e 

(i) "Khush·Amdid-Brezhnev" with photo-
graph of Prime Minister and Mr: Bhem-
nev, brought out by the Delhi Citizen's 
Reception Committee, 5, Rajendra Prasad 
Road, New Delhi. 

(ii) "Bharat Soviet Maitri Chirayu Ho" 
with photograph of Mr. Bremnev and 
Smt. Indira Gandhi, brought out by the 
Citizens' Reception Committee for Brezhnev, 
5. Rajendra Prasad Road, New Delhi. 

(iii) "Welcome Brezhnev" brought out by 
the Citizens Reception Committee for 
Brezhnev, 5, Rajendra Prasad Road, New 
Delhi. 

Setting up of Administrative Trlbuuals 

5473. SHRI H. M. PATEL: Will the 
PRIME MINISTER be pleased to state 
whether Goverr.ment propose to set up 
administrative tribunals to reduce the Pub-
lic hardships? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
If the reference is to Recommendations 
~os. 54(1), (2), (3), (4) & (5) of the Ad-
ministrative Reforms Commission, regard-
ing the setting up of Civil Services Tri-
bunals, the matter is under examination of 
the Government. 

If the reference is to the setting up (If 
Administrative Tribunals to col!Sider pub-
lic's grievances, it may be mentioned that 
to improve upon the existing administra-
tive machinery which looks into the griev-
ances and complaints of the public with 
a view to redressing them, a Bill has al-
ready been introduced in the Lok Sabha, 
in pursuance of the recommer.dations of 
the A RC in this regard, for setting up of 
Lok Pal & Lok Ayukuta. who will have 
jurisdiction, infer alia, to look into the 
complaints from the public containing al-
legations or grievances. There is no other 
proposal for setting up of administrative 
Tribunals for this purpose. 

Filling up of ..... of I.A.S. cadre by pr0-
motion from State Civil Service in Bihar 

5474. SHRI YAMUNA PRASAD MAN-
DAL : Will the PRIME MINISTER be 
pleased to state: 

(a) whether Bihar Government has urged 
the Centre to fill at least 40 per cent of 
posts of LA.s. cadre by promotion from 
the State Civil Service cadre; and 

(b) if so, the decision taken by the Cen-
tral Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) In reply to a circular- from the Central 
Government seeking the views of the State 
Govemmects on the recommendation of 
the Administrative Reforms Commission 
contained in its Report On 'Personnel Ad-
ministration' that the quota of vacancies in 
Class I to be filled by promotion be in-
creased upto a maximum of 40 per cent, 
where the existing quota fell short of that 
percentage, in so far as that recommer.da-
tion pertained to promotion from the State 
Services to the All India Services, the 
Government of Bihar had stated that it 
agreed with the recommendation. 

(b) The matter is under the consideration 
of the Central Government. 
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Import of machinery for leather iDduslry 

5475. SHRI YAMUNA PRASAD MAN-
DAL: Will the Midster of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(0) whether Government have failed to 
give licences for the import of necessary 
machinery and equipment for leather in-
dustry despite its earlier promise; and 

(b) if so, the reasoos therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAlt 
MUKHERJEE): (a) No, Sir. Leather being 
an export oriented industry, Government 
has been liberal in ailowi"g import of 
machinery. Import of machinery indige-
nOllsly available is however not permitted. 

(b) Does not arise. 
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Disposal of applications for indw;trial 
Uceoc:es after New Procedure 

5478. SHRI K. S. CHA VDA : Will the 
Minister of INDUSTRIAL DEVEI.OP· 
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to refer to the reply 
given to Starred Question No. 149 on the 
21st November, 1973 regarding the penJ· 
ing applications for industrial licences and 
state the number of applications for indus-
trial licences which have been disposed at 
between 1st November, 1973 upto 30,h 
November, 1973'! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE· 
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE) : During the month of 
November, 1973, 562 industrial licence 
applications were disposed of. 

No Objecti!>n Letters for Manufadure of 
Bnlk DrDIS 

5479. SHRI K. S. CHAVDA : Will the 
Minister of INDUSTRIAL DEVELOP· 
MENT AND SCIENCE AND TECHNO· 
LOGY be pleased to refer to the reply 
given to Unstarred Question No. 438 on 
the 14th November, 1973 regarding 
Issue of Letter of Intent for expansion of 
foreign finns and state : 

<a) whether any permission/no objection 
letters have been issued for the manufac· 
ture of bulk drugs; 

(b) if so, the names ot the bulk drugs, 
the names of the firms and their capacity 
etc; 
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(e) wbether for the manufacture of 
new bulk drugs, additional plant aDd 
macbinery is required; and 

(d) if so, wbether Government would 
consider wbetber tbe manufacture of bulk 
drugs was covered by no-objection/per-
mission letters? 

THE DEPU1Y MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
WPMENT (SHRI PRANAB KUMAR 
',fUK HERJEE) : (a) to (d). The informa-
tion is being collected and will be laid on 
tbe Table of the House. 

<t'AI;~ ~ ori attnlfi m ~ 11\ 
~151~ 
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Representation from Representatives of 
Abobar anc1 Fazlib 

5481. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a representation was receiv-
ed recently from the representatives of 

Abobar and F azilka for tbe immediate 
transfer to these areas to Haryana; and 

(b) if so, the decision of tbe Govern-
ment on tbis representation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
F. H. MOHSIN) : (a) A representation 
urging inter-alia the transfer at part of the 
Fazilka tebsil of Punjab to Haryana in 
terms of tbe Central Government's deci-
sion announced on tbe 29tb January, 1970 
was received recently from certain resi-
dents of Fazilka-Abohar. 

(b) Tbe transfer of tbese areas to Har-
yana is to be effected simultaneously witb 
tbe transfers to be decided upon on the 
recommendations of tbe Commission to be 
appointed to go into the other claims and 
counter-claims far readjustment of the 
existing inter-State boundaries of Punjab, 
Haryana and Himachal Pradesh 

Radio Sets in J '" K. Punjab, Haryana, 
H. P., Delbl and Cbandigarb 

5482. PROF. NARAIN CHAND PARA. 
SHAR : Will tbe Minister of COMMU-
NICA nONS be pleased to state : 

(a) the number of Radio IReceiving 
Sets per tbousand population in the States 
of Jammu and Kasbmir, Punjab, Haryana 
and Himacbal Pradesh and Union Terri. 
tories of Delbi and Chandig'drb; 

(b) tbe number of such sets per tbou· 
sand for Rural and Urban areas respec-
tively and separately for eaeb of tbe States 
and Union Territories; and 

(c) the steps proposed to be taken by 
the Government to extend the facility of 
Radio Listening in the Rural areas, espe-
cially in the Hilly and tbe backward re-
gions? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
(a) The number of Radio IReeeiving Sets 
per thousand population in tbe States ot 
Jammu and Kashmir, Punjab, Haryana 
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and Himachal Pradesh and Union Terri-
tories of Delhi and Chandigarh is iiven 
below: 

Name of State 

Jammu & Kashmir 
Punjab _ 
Haryana . 
Himachal Pradesh 
Delhi 
Chandigarh . 

Radio Recei-
ving Sets per 
thousand 
population 

2 

64.53 
56.10 
30.33 
33.26 

126.38 
204'.91 

(b) This information is not available as 
the data regarding licences inforce is not 
maintained by Post Offices separately for 
Rural and Urban areas. 

(c) The information is being obtained 
from the concerned Ministry and will be 
placed on the Table of the Lok Sabha in 
due course. 

Opening of C. Os_ aDd P. C. Os. 10 PmQab 
Circk 

5483. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMU-
NICATIONS be pleased to state : 

(a) the number of applications/proposals. 
received in the Punjab Circle for the 
~pening of (I) C. Os. (2) P. C. Os. durina 
the past 3 years; 

(b) the number of proposals which were 
found remunerative and sanctioned during 
this period, the number of such C. Os. 
and P. C. Os., which have been opened 
as a result of these proposals; 

(c) the number of proposats w\;lich were 
found unremunerative and for which Rent 
and Guarantee Terms were invited from 
the State Government Panchayats or 
Local Public, the number of such cases 
among them in which the Rent and 
Guarantee Terms were accepted and these 
offices were sanctioned; and 

(d) the number of such proposals for 
which the Rent and Guarantee Terms 
could not be accepted? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
AVIATION (SHRI RAJ BAHADUR): 
(a) The number of applications/proposals 
received in Punjab Circle for opening ot 
C. as. and P. C. Os. during the past 3 
years are as under 

(i) c.0s 
(ii) P.C.O. 

3, 
482 

(b) the number of proposal, found 
remunerative and sanctioned/opened during 
the last 3 yean; is as follows : 

c.0s. 
p.e.Os 

Sanc-
tioned 

19 
72 

Opened 

II 
34 

(c) (i) Number of proposals for C. Os. 
and P. C. Os. which were found unremu-
nerative = 111. 

(ii) Number of proposals for which 
rent and guarantee terms were invited 
from State Government Panchayat or 
Local Public-26. 

(iii) Number of proposals rar which 
rent and guarantee terms were accepted 
and these officers were sanctioned = I. 

(d) Number of proposals for which rent 
and guarantee terms were not accep-
ted = 25. 

Amount derived by D.A.V.P. from Ad-
vertloemelds to NeWBp8pers, Weeklies,' 

MOIIIIblles etc. 

5484. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to slale the amount for which adver-
tisements are given by D.A.V.P. for the 
following categories : (i) Daily News-
papers, (ii) Weeklies, (iii) Fortnighllie., 
(iv) Monthly, (v) Bi-monthly, (vi) Quar-
terly, (vii) Annual and (viii) Souvenirs in 
all the lanl!iuages? 
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THE DEPUlY MINISTER IN THE 
MlNISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : A statement giving the requisite 
information is laid on the Table of the 
House. [Placed ill Libra,y. See No. LT-
6068/73]. 

Land Occupation Movement to on-
5485. SHRI D. K. PANDA: Will the 

Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether Government of Orissa has 
issued any order for the withdrawal of 
cases against persons in connection with 
Government Fallow Land Occupation 
Movement in Orissa; 

(b) if so, the number of cases with· 
drawn; and. 

(c) whether Government have ordered 
for withdrawal of some cases against ex-
Minister Brajamohan Mohanty in 1972 
and if so, whether the same principle is 
sought to be applied to the land occupa-
tion cases? 

THE DEPUlY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) to (c). Information 
is being collected and will be laid on the 
table of the House. 

Permms bavInc one rapee or less lucome 
per day 

5486. SHRI JAGANNATH RAO 
JOSHI : Will the Minister of PLANNING 
be pleased to state the nunlber of persons 
in the country having an income of one 
rupee or less per day in beginning of each 
Five Year Plan and in each year during 
the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARJA) : Information on the 
number of persons having income of 
Rupee one or less per day is not avail-
able. However, information in respect of 
proportion of population having consumer 

expenditure of Rupee one or less per day 
is available from the National Sample 
Survey for the years 1956-57, 1961-62 and 
1967-68, which is as follows 

Years 

1956-57 
1961-62 
1967-68 

Percenta-
ge Po-

pulation 

2 

92.03 
R4.3 
57.5 

These percentages are based on the 
prices prevalent in the respective years. 

Ending the state of emergency 

5487. SHRI JAGANNATH 
JOSHI : Will the Minister of 
AFFAIRS be pleased to state : 

RAO 
HOME 

(a) whether in view of impending bye-
elections in various parts of the country 
and elections in Uttar Pradesh and some 
other States, it is proposed to end the 
state of Emergency; and 

(b) if so, "hen, and, if not, the reasons 
therefor? 

THE DEPUTY MINISTER IN THE 
MfNISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). The ques-
tion of revocation of the proclamation of 
Emergency is under active review. 

Separate scbools and hootels for Scbeduled 
CastesfIn"bes Students 

5488. SHRI NATHU RAM AHIRWAR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government have establish-
ed schools and hostels in various States 
for Scheduled Castes and Scheduled Tribes 
students; and 

(b) whether, despite incurring large 
amounts of money on those schools and 
hostels, the casteism has increased instead 
of decreasing and the measures proposed 
to be adopted by Government to eliminate 
casteism? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRT 
F. H. MOHSIN) : (al and (b). The Sche-
duled Caste and Scheduled Tribe students 
along with other students get education in 
the common schools and take advantage 
of the hostel facilities attached to them. 
However, where special assistance is re-
quired, Ashram schools and hostels are 
started for Scheduled Castes and Sche-
duled Tribes. Even in these institutions_ 
in order to avoid segregation of thes~ 
communities, the admission of some non-
Scheduled Caste/Tribe students is provided 
for. There is a clear trend of decl ine in 
practice of casteism against Scheduled 
CasteslTribes. 

Allotment of E. C_ Grade Aluminium 

5489. SHRI P. M. MEHTA: 

SHRT RAM PRAKASH : 

Will the Minister of INDUSTRIAI_ 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

<a) whether D.G.T.D. units manufac-
turing A.A.C. and A.O.S.R. conductors are 
being allotted E.C. Grade aluminium by 
Government. whereas small scale indus-
tries units are being allotted this E.C. 
aluminium by the Director of Industrie. 
of various States; and 

(b) if so. whether it is possible to deal 
with specific hard cases of small scale in-
dustries units directly by Government, as 
it is being done in case of D.G.T_D_ units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT <SHRI ZIAUR RAHMAN 
ANSARI) : (al Yes, Sir. The units borne 
on the list of DGTD for manufacture of 
AAC and ACSR conductors are being 
allotted EC Grade Aluminium by DGTD, 
which is a Department under the Ministry 
of Industrial Development. In the case of 
small scale industries firms engaged in the 
manufacture of AAC and ACSR conduc-
tors are being allotted EC Grode Alu-

mini urn by the Director of Industries of 
the various States. 

(b) No, Sir. Because the State Director 
of Industries is the sponsoring and con-
trolling authority for raw materials in case 
of small scale units. 
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De.anagri telepriDter link betweeo various 
Stata 

5494. SHRI SUDHAKAR PANDEY: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the nllmber of telegraph offices in 
the Hindi-speaking States ar.d Gujarat, 
Maharashtra and Punjab which have Roman 
teleprinter inter-link but do not have Deva-
nagri teleprinter inter-link; 

(b) whether complaints have been receiv-
ed often about the delayed despatch and 
receipt of te,egrams in Devanagri it> those 
offices; and 

(c) the remedial measures taken in this 
regard? 

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL 
A VIA TlON (SHRI RAJ BAHADUR): 
(a) Out of a total of 289 Telegraph Offices 
having Roman Teleprinter links in the 
States referred to, 130 are Post and Tele-
graph combined offices for which there is 
no traffic justification for Devanagri tele-
printers. Out of the 159 Departmental Tele-
graph Offices, 90 offices have got facility 
for transmission on Devanagri teleprinters. 
Steps are being taken to provide the faci-
lity ir. the remaining offices also. 

~b) No. 

(e) Special attention and close watch is 
being kept over disposal of Devanagri tele-
grams also. 



177 Written Answers AGRAHAYANA :tS. 1895 (SAKA) Written An.''''''' 178 

m,~*,~~ 

5495. ~ ari'wm ...... n : ~ ~ 
am 1I1m"T ~ ~ ~ <tff 'f'IT ~ 
~: 

(<ti) ~ 'I>icr, ~ If &<Ii' ~ 
BfT11rn ~ '!iT "Ii'1T ~ -3Int .r '!iT orr m W'; 

(m ~ ~, <IT ~ l.'fRIOV If «"f'!Im 
'r'I17T ~ ~ <tff .-ri t ; m 

(<r) q;;r <rifi \3<RI" ~ ~ I'<I;;t 
:orR '!iT ~ t ? 

~ am Jnm"WI' ~ *' n ~ 
(~ ~ ~): (~'I>icr If ~ 
~ ~ "fi1'7t 'Il ;m'- If lIT'f;rr.q;r 
l!1'«f ~ W" I 

(~) 'I>icr 311<ti1~1"IOR ql ~ <NT 
~ql~~~tmf~iji"ij"{~ 
il ~If~'IiT~,~ 
'ili'>iT ~ <tff ~ ql ~ If 0I1'1'AT 
orr ~ t, m ~ 1974-75 ql mr-r 't'I 
~r 0IT't q;'f ~ t, q;n wt 
orR'l1'm mli'"mm-or 00 li'" 
:m~&i71Tlmli'"~ 31'<'1"'T&<Ii' 
~~"fi1'7t'IiT~~'lIW'f 
mtl 

«r) ~ m \;01If I 

~*,~~..t toftm 
~ 

5496. ~ ari'wm ...... n : ~ ~ 
~~~i!ft'f'IT~~: 

('Ii)~If~~~ 
q;'fmr~t~~~ 
mi'"; m 

(~) q;;r ~ "Fi ~ ~ 
f'<r;t 0IT't <tff ~ t ? 

m<NT~~~~1i"l/t 
(~ mr~) : ('Ii) ><!Tn! I 

(l'f) if"f ~ ~ ~ li'" ~ 
w.r~li'"~~;f;t'll 
~ <ri *V1 <t <it .-ri t m ~. 
l.l1"lT'1 l!lt<f wt 0IT't 'l1' m, 1974 If 'I'{f 
.r ~ <t <it ~ I 'Il"Ii't ql 3I'Ri 
~li'"""~tmf~~~ 
W"I ~~~qlmr-r~ 
~~If~~~<Nql 
If<mf ~ ornt<t ~ ~ ~ <rftc .r 
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Pieces of IN A Martyrs mODDmeat of Singa-
pore brought to pre-1DdepeIodeDt IadIa 

5497. SHRI SAMAR GUHA: Will the 
Minister of HOME AFFAIRS be pleased 
10 slale: 

(a) whether Shri Shah Nawaz KhaD said 
during his deposilio" before the Netaji In-
quiry Commission that he brought back to 
pre-Independent India the pieces of the 
INA Martyrs Monument from Singapore 
which was demolished by the British Army; 

(b) whelher be further said !bat those 
materials have been left in his house at 
Rawalpindi; 

(c) if so, whether Government would 
make efforts to bring to India those sacred 
pieces of the INA Martyrs monumeDts so 
as to re-assemble them or preserve them 
k a museum in India as historic relics of 
our freedom struggle; aDd 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON· 
NEL (SHRI RAM NIWAS MIRDHA): 
(a) and (b). It is learnt from the Secretariat 
of the Commission that such evidence was 
tendered before the Commission. 

(c) and (d). The suggestion will require 
further examinatioD. 
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(If) oft, oW- , 
IDoIroctions to States for Home Guards 

TraIuIuc 
5500. SHRI ANADI CHARAN DAS: 

Will the Minister of HOME AFFAIRS be 
pleased to state whether the Government 
propose to direct the State Governments to 
prepare phased progralllIllC of Home 
Guard Training to all able-!>odied men 
and interested women? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : There is no such propo-
sal. Home Guards is a voluntary organisa-
tien and all volunteers undergo regular 
training. 

I.P.S. officers punkhed 

5501. SHRI ANADI CHARAN DAS: 
Will the Minister of HOME AFFAIRS be 
pleased to state the number of I.P.S. offi-
cers who have been punished or proceeded 
against during the last three years for 
various acts of omissions or Commissions? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN): Information has been 
called for from all the States and the 
same will be laid on the Table of the 
House when received. 

Demand for Uttarkhand 

5502. SHRI DASHRATHA DEB: Will 
the Mir.ister of HOME AFFAIRS be pleas-
ed to state: 

(a) whether the demand for Uttarkhand 
is gaining ground; 

(b) if so, the reaction of Central Gov-
ernment towards that demand; 

Ic) what are the basic reasons put for-
ward by those who raise the demand; and 

(d) what steps are being taken to attend 
the legitimate grievance of the people of 
the area concerr:ed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN),: (a) to (c). From time t') 
time suggestions are made that the eight 
hill districts of Uttar Pradesh should be 
constituted into a separate State by the 
name "Uttarkhand" mainly on the ground 
that the economic development of these dis-
tricts has not been satisfactory. Govern-
ment has been of the view that accelerated 
development of the economically backward 
areas, ar.d not their formation into sepa-
rate States, would provide the real answers 
(0 their problems. 

(d) Tbe Government of Ultar Pradesh 
have constituted a Hill Development Board 
and are giving special attention to the de-
velopment of the hill areas. 

Demand for declaration of Tribal Belts 
of Manipur as Scheduled areas 

5503. SHRI DASARATHA DEB: Will 
the Minister of HOME AFFAIRS be pleas-
ed to state: 

(a) whether the Government of India has 
received any mernorar..dum regarding de-
mand for the declaration of Tribal belts of 
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Manipur as Scheduled area and the consti-
tution of Regional Committee for such 
Scheduled' area; and 

(b) the reaction of Government towards 
those demands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. 

(b) Does not arise. 

Adverti..,ments for recruitment of amdi-
dates to Government services 

5504. SHRI DASARATHA DEB: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether copies of the advertisement 
regarding the recruitment of candidates in 
tbe Government services reserved for the 
candidates belonging to Scheduled Castes 
,md Scheduled Tribes are made available 
to the Organisation of Scheduled Castes 
and Scheduled Tribes; 

(b) if not, the reasons thereof; 

(e) whether Tripura Rajya Upajati Gara-
multi Parishad is the biggest tribal Or-
ganisatioc in Tripura; and 

(d) if so, whether Government intend to 
furnish the prior infomlation to the Pari-
shad, of the vacancies of posts in the 
Government services to which candidates 
belonging to Scheduled Castes and Sche-
duled Tribes will be recruited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 
(a) According to the instructioes issued by 
the Department "f Personnel and Adminis-
trative Reforms, which are applicable to 
all offices under the Central Government 
and under the Union Territories, vacancies 
reserved for Scheduled Castes and Scheduled 
Tribes, faT which candidates beloeging to 
these communities are not available 
through the Employment Exchange, aTe to 
be brought by tbe recruiting autborities to 

the notice of tbe Scheduled Castes/Sche-
duled Tribes organisations recognised for 
this purpose. 

( b) Does not arise. 

(c) and (d) . Information regarding the 
statllS of the Tripura Rajya Upajali Gara-
mukti Parishad is not available. It is how-
ever not one of the associatiors recognised 
by the Government of India for the pur-
pose of notifying reserved vacancies under 
the Central Government. 

C~utiun of Central Silk BoanI. Ber-
hampur to the West Bengal Silk lIIdostry 

5505. SHRt JYOTIRMOY BOSU: Will 
the Minister of INDUSTRIAL DEVEWP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state: 

(a) the cortribution of the Central Seri-
culture Research Station, Central Silk 
Board, Berhampur to the West Bengal Silk 
industry; 

(b) how many races of silk worm which 
are said to be better in quantity and qua-
lity than the local race have so far been 
Toleased to the rearers of the State and to 
what length the same has helped to in-
crease production of the State durin!: the 
last three years; and 

(c) how many high-yielding races have 
bec~ evolved and released to the West 
Bengal silk cultivators and to what extent 
it.,has helped to minimise the cost of pro-
duction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVEWP-
MENT (SHRI ZIAUR RAHMAN 
ANSARI) : (a) to (c). The information is 
being collected and will be laid on the 
Table of the Lol Sabha. 

Production of Silk in West Bengal 

5506. SHRt JYOTIRMOY BOSU: Will 
the Minister of INDUSTRIAL DEVEWP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state: 

(a) the reasons of repeated crop failure 
with regard to sericulture in West Bengal; 
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(b) whether any survey work has been 
taken up by the Research Station and the 
function of the extension Centre in West 
Bengal and in what way it is helping the 
rearers; and 

(c) the reasons why West Bengal is gra-
dually lagaing so far it> the production of 
raw silk? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRT ZIAUR RAHMAN 
ANSARI) : (a) to (e). The information is 
being collected and will be laid on the 
Table of the House. 

Decline in elqlOli eamin& from films 

5507. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(") whether there has been fall of figures 
of export earnings of Indian films during 
J \Jne to N ovem ber, 1973 by 14 per cent ; 
and 

(b l if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) and (b). The information is 
being collected and will be laid on the 
Table of the House. 

Correction of Aoswer to UJIIItarrecI q_ 
tion No. 5025 dated 28-3-73 reprdIac Be-
mIataaces ma4e by ForeJia Tobacco .... 
ciprette IDdustries. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI PRANAB KUMAR 
MUKHERJEE): In answer to the Un-
starred question No. 5025 in the Lok 
Sabha on the 28th March, 1973, it had 
been stated as under : 

"No amount was remitted towards Head 
Office expenses, Royalty and Technical 
know·how fees. Information regarding the 
remittances under other different heads is 
not available. India Tobacco Cempar.y have 
issued shares of the value of Rs. 4.90 

crores towards 'Good will and Trade 
Marks'. Information regarding the dividends 
remitted by this Company against these 
shares, if any, is not available." 

The above reply was based on the in-
formation then given by the Reserve Bank 
of India. Later it was brought to the "olice 
oj tbe Government tllat Mis. Inrlia 'To-
bacco Company Ltd. had not issued any 
shares against 'Good Will' and 'Trade 
Marks'. After re·checking the position 
from the Reserve Bank of India, the Mini· 
stcr of Finance have also informed that 
Mis. India Tobacco Compar.y Limited have 
not issued any shares to their U.K. Princi-
pals against 'Good Will' and 'foreign trade 
marks.' 

A corrected answer to the said question 
is as under:-

"No amount was remitted towards Head 
Office expenses, Royalty and Technical 
know·bow fees. Information regarding the 
remittar.ces under other different heads is 
Dot available. India Tobacoo Company 
have. however. not issued shares to their 
U.K. Principals against 'Good Will' and 
'Trade Marks:" 

Reasons for delay: 
The inaccuracy in the answer eiven ear-

lier could not be corrected till the inaccu-
racy was brought to Government's notice. 
After that the matter bad to be further 
examined ir. consultation witb the autho-
rities concerned. The correct position was 
obtained from the MinistTY of Finance 
only on 15-9-1973. 

12 bours. 
RE: MOTION FOR ADJOURNMENT 

(Query) 

SHRI SAMAR MUKHERJEE (Howrahl: 
had submitted an adjournment motion, 

but you have disallowed it ... 

MR. SPEAKER: It had been decided 
tbat no adjournment motior: would be ad-
mitted during tbis week. 

SHRI SAMAR MUKHERJEE: The 
situation in tbe railways bas further de-
teriorated ... 
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MR. SPEAKER: This bas been discuss-
ed. It is a continuing matter, and it is not 
something sudden. It has been continuing 
for quite some time. Hon. Members had 
the occasior. to discuss it. Every day, they 
bring forward motions and every day I 
give the same ruling ..• 

SHRI SAMAR MUKHERJEE: It is 
not a question of every day. The situation 
has further deteriorated. Already. the AIRA 
has given an ultimatum that unless the de-
mands are met, the strike will spread. I 
would appeal to the Prime Minister, 
through you, to intervene in the matter ... 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATl INDIRA GANDHI): 
Opposition leaders should not support such 
strikes. 

So many Members are speaking. Let all 
of them sit down. Order, order please. 
AIl of you please sit down. I have already 
allowed Shri Baneriee to' make a submission 
under rule 377. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): What ahout my notice? 

MR. SPEAKER: This is an adjournment 
motion. You have had opportunities aI· 
ready to discuss it. This is a continuing 
matter. It has been continuing since quite 
some time. The rules are very clear on the 
point. Tbis cannot be raised every clay. 

SHRI JYOTIRMOY BOSU: It c:m be 
raised every day (lnterruptioll.,). 

MR. SPEAKER: After all, I have to 
run :he House according to rules. 

SHRI DINEN BHATTACHARYY4, 
(Serampore) : The whole railways are 
deadlocked. (/ntermpfions). 

MR. SPEAKER: The Prime Minister 
has said that they should not support such 
strikes ... SHRI JYOTIRMOY BOSU: On a point 

SHRI SAMAR MUKHERJEE: The of order ... 
strike bas beer. forred on them, because 
the assurances are not being implemented. 
That is a fact ... 

SHRIMATl INDIRA GANDHI: It al-
ways takes time to work out all the agree-
ments. So far as I know. the Railway 
Minister has already made a statement. 

SHRI SAMAR MUKHERIEE: I would 
request her to know the real facts and inter-
vene. Otherwise, the situation will further 
worsen, and Government would be fully 
responsible for it ... 

SHRIMATI INDIRA GANDHI: What-
ever the facts, I do not thir.k that Oppo-
sition parties are justified in supporting 
strikes which cause so much hardship to 
the general public. 

SHRI SAMAR MUKHERJEE: I would 
submit tbat. .. 

MR. SPEAKER: I am sorry. I am not 
allowing it. This bas been a continuinJ: 
matter. 

51 LSS/73-7 

MR. SPEAKER: No point of order. I 
dl' not hold it in order. 

SHRI JYOTIRMOY BOSU: Under wbat 
rule? Y GU are a product of the niles of 
the House. 

MR. SPEAKER : If you will go on like 
this. I am very sorry. I have applied the 
rule. According to rules, only a matter 
which is of sudden occurrence, which is 
not contir.uing. can be discussed. You had 
raised it a number of times in this House. 
Even in this week you have discussed iL 
You bring it up every day. 

SHRI DINEN BHATTACHARYYA: 
The situation has deteriorated. Trains 
which were funning yesterday are not 
IUnning today. Thousands of passengers 
are stranded. 

MR. SPEAKER : Order, order. Shri D. 
P. Dhar. 
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11.07 hrs. 
PAPERS LAID ON THE TABLE 

DRAFT FIFTH Flv~ YEAR PUN. 1974--79 

THE MINISTER OF PLANNING 
(SHRI D. P. DHAR) : I beg to lay on the 
Table: 

A copy of the D,af! Fifth Five Year 
Plan I 974--79·Parts I and II. (Hindi 
and English venlions). [Placed ill Library. 
See No. LT.6057/73]. 

AUDITED ACCOUNTS OF SILK BOARD FOR 
1969-72. AND ANNUAL REPORT OF 
KHADI AND VILLAGE INDUSTRIES COM-
MISSION, BOMBAY FOR 1971-72. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN 
ANASARI): I beg to lay 0" the Table :-

(I) (i) A copy each of the Audited 
Accounts (Hindi and English venlions) 
of the Central Silk Board for the year 
1969-70, 1970-71 and 1971-72, under 
sub-section (4) of section 12 of the 
Central Silk Board Act, 1948. 

(ii) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the above papers. IPlaced In 
Library. See No. LT-6051/73]. 

(2) (il A copy of the Annual Reporl 
(Hindi and English versions) of the 
Khadi and Villa~e Indust.ies Commis-
sion, Bombay, for the year, 1971-72 
under sub-section (3) of section 24 of 
tbe Khadi and Village Industries Com-
mission Act, 1956, along with the Statis-
tical Statement. 

(ii) A statement showing reasons for 
delay in laying the above Report: 

IPIBCed ill Library. See No. LT-5979J 
73] 

REVIEW AND ANNUAL REPORTS OF HrNous-
TAN SALTS LTD .. JAU'UR AND SAMBHAR 
SUTS LTD., JAIPUR, SALT CESS 
(.\MENDMENT) RULES, 1973, AND 

REPORT OF TARIFF CoMMISSION ON 
FAIR PRICES OF JUTE AND FELT BASED 
LINOLEUM 1971. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): I beg to lay on tho 
Table :-

(I) A copy each of the followin!t 
papers (Hindi and English versions) 
under sub-sectio!) (I) of section 619 A 
of the Companies Act, 1956 :-

(i) (a) Rcvicw by tho GO\'erom"nt 
on the working cf thl! HinJ~lstan Salts 

Limited, J aipur, for the vear ended 
30th September, 1972. 

(b) Annual Report of the Hinuustan 
Salts Limited, Jaipur, for the year 
ended 30th September, 1972. along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 

[Placed ill Lihrary. See No. LT-6052/ 
73] 

(ii) (a) Review by the Government 
on the working of he Sambhar Salts 
Limited, J aipur, for the year ended 
30th SeDtember, 1972. 

(h) Annual Report of the Sambhar 
Salts Limited, Jaipur, for the year 
ended 30th September, 1972 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library, 
73] 

See No. LT-6053/ 

(2) A copy of the Salt Cess (Amend-
ment) Rules, 1973 (Hindi and English 
versions) published in Notification No. 
S.D. 2543 in Gazetle of India, d.led the 
8th September, 1973, under sub-section 
(3) of section 6 of the Salt Cess Act, 
1953. [Placed it: Library. See No. L T-
6053/73). 

(3) A copy of the Report (1971) of 
the Tariff Comm;';sion on the Fa,r 
Prices of Jute-based and Felt-based 
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Linoleum (Hindi versioo) under sub-
section (2) of section 16 of the Tariff 
Commission Act, 1951. [Placed in Lib-
rary. See No. LT-6055J73) 
ANNUAL REPORT OF REGISTRAR OF NEWS 

PApERS FOR INDIA ON PRESS IN INDIA 
FOR 1971. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
RIR SINHA) : I beg to lay on the 
Table :-

A copy of the ADnual Report (Part I) 
(Hindi version) of the Registrar of News-
papers for India aD Press in India, 1971. 
[Placed in Library. See No. LT-6056/73]. 

RULES COMMITTEE 
MINUTES 

SHRI SHIVNATH SINGH (Jhunjhunu): 
I lay on the Table Minutes of the sitting! 
of tbe Rules Committee held on the 3rd 
September and 12th December, 1973. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

THlIlTY-F1FTH REPORT 
SHRI G. G. SWELL (AutoDomous Dis-

tricts) : I present tbe Thirty-fifth Report 
of the Committee em Private Members Bills 
and Resolutions. 

12.09 brs. 
STATEMENT BY \1EMBER RE-

ANSWER TO US Q. NO. 5231, DATED 
~1-8·73. 

~ ~ m.t (~m) : ~ ~, 
~ !:Til 0!IFf ('fl<!T i- ~ ~ 'lit ifil'('-
~ lW ~ I lI1Tl Q'!i ~ ~ ~ I'<Pt 
n:r '1iT mrn iJ<Ir-IT ~ ~ I 

1971 q;' m ~ 'V"'f q;' ~ tW 
~~~;;fiq-\''Iit~~ 
IT<IT, l'r.Ihr 'IiT'WU IT<IT I ~ ~ ~ 
~ ~ '1iT Q'!i '? 'f'!T 'f.< 
~ tnif 'lit ;w:I< ~ lfl 550 ~ ~ 
~ ;;ftcf <ff I n:r If ~ mrT 
;;}~qi'l1m1iet {j -(-, ~ ;t -('- I 

Member 

# lPr-r '1iT .rr \mIT I'<;<n- IT<IT '3<f If'' 
~~q;'~;/-~ift;ri 
~ i'<fi<Ir, '3<f '1iT orer.rr ~}IT f'q; \r-r 
'fi-utt ~ow.r ~ ~ ~~ an* I 
# 'I<IR 'lit ~ q-;;.r <n m ~ ~ 
3IJlIlT <r.<m ~ hi ~ <f lim lTffiT 
~ ~ ~ am \mIT mr Oil V"'f 
~ ~ m-~ '1iTI1 ifil'('- rn 

lay the Statement on the Table 

Statement 1 
Sir, On 31st August, 1973, I framed a 

question on the diversion of our 550 jeeps 
from tbe Defence needs to the Congress 
Election Campaign of 1971, and other 
allegations about malpractices in New 
India Assurance Co. Ud. 

The Deputy Minister completely evaded 
answering my main question about diver-
sion of jeeps. She replied to other paris 
of my question but her reply was full of 
evasion and half truths. Not only this, 
she gave incorrect and misleading answers 
to a number of points raised by me. 

I am listin& below the major incorrect 
statements made by her. I hope she will 
correct her answer fully. 

INCORRECT STATEMENT NO.1: 
No Approach by Hire Purchase Compa/lies 

Tbe Deputy Minister had stated: 
"Early in 1971, insurers were approached 
by hire purchase companies for providing 
hire purcbase indemnity covers in respect 
of jeeps required by a number of parties." 
It i. not correct that hire purchase com-
panies approached insurers for providing 
hire purchase indemnity covers. In fact, 
the idea of the creation of a consortium 
of insurers was conceived by the New 
India Assurance Co. Ltd. and a scheme 
was first circulated by it amon/!St some 
members of the All India Insurance Com-
panies' Association. Tbe circular letter was 
signed by Mr. Tetiwala, the President of 
tbe Association. It was only after a 
selected group of insurers agreed to tbe 
scheme put up by the New India that Mr. 
G. V. Kapadia, New India'& GeAeral 
Manager, approached a few selected hire 
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purchase companies to sh~re the business. 
Insurance arrangements were made as soon 
as jeeps rolled out of assembly plant in 
February, 1971 and cover notes were 
issued. No approach was made by hire 
purchase companies for H. P. Indemnity 
cover before the dates of the issue of cover 
notes for jeeps. Number of cars to be 
allocated to each hire purchase company 
was finalised after March 1971; hence 
the question of providing indemnity cover 
earlier than April, 1971 could not have 
hen mooted by the hire purchase com-
panies at all. 

INCORRECT STATEMENT NO.2: 

No Substantial Business, Substantial 
Scandal 

It has been stated by the Deputy Minis-
ter that "tbe business involved was substan-
tial." The business cannot be said to be 
substantial in the context of the past busi-
ness transactions (a) of individual bire 
purchase companies; "",d (b) even single 
insurers, like New India Assurance Co. 
Ltd., although from the point of view of 
political scandal, the transaction involving 
Rs. 1.25 crores could be said to be subs-
tantial. The consortium was formed not 
because tbe business transaction was "subs-
tantial", but because the scandal was of 
a "substantial" nature and Mr. Shah of 
New India wanted that the blame should 
be shared by several companies in the event 
of the scandal being exposed. 

The Deputy Minister has not placed 
before the House the whole truth. She 
bas even attempted to give incorrect sug-
gestion with a view to misleading the 
House. The Association did not circulate 
tbe scheme to all its members, and deli-
berately kept out insurers from tbe South 
and almost all foreign insurers. 

INCORRECT STATEMENT NO.3: 

One Political Party Not Four 

The Deputy Minister says tbat jeeps 
were given for use of a few individual. 
and four political parties. But she bas 

not mentioned the names of these parties_ 
The statement is patently incorrect. From 
tbe records of New India, it is clear that 
no other political party was involved. But 
in over 500 policies tbe address of Maba-
rasbtra P .C.c. is given thus proving the 
involvement of the Congress Party in this 
shady transaction. 

INCORRECT STATEMENT NO.4: 

Sale of Jeeps 1I0t i,l Normal Course 

The Deputy Minister stated that "548 
jeeps were sold by Mahindra and Mahin-
dra in the normal course". Jeeps were not 
.old in "normal course"_ 

In the normal course a purchaser :-
(a) has to purchase a leep through a 

dealer; 
(b) has to subl)tit in writing bis ap-

plication to buy; 
(c) make his own arrangements for 

insurance policy; 
(d) obtain temporary registration 

plate. 
In tbe ahove case, 548 jeeps were not 

sold "normaly" as suggested by the 
Deputy Minister. 

The Deputy Minister further asserted 
tbat the "consortium handled the business 
in accordance with commercial principles 
and practices." Tbe Deputy Minister bas 
attempted to mislead tbe House for this 
business was not in accordance with com-
mercial practices and principles, because : 

(1) the insurer did not obtain propo-
sal forms duly signed by the proposed 
insurers for comprehensive cover; 

(2) did not obtain proposal form for 
bire purcbase indemnity cover; 

(3) did not collect in most cases tho 
normal 25 per cent down payment; 

(4) did not obtain business from 
agents as no agents code appeared on 
copies of policies and on proposal forms_ 
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In fact, the business was distributed and 
the commission cheques made 10", 
time after its acceptance; 

(5) cover notes are never issued on 
the spot at jeep factories; 

(6) cover notes did not bear engine 
number and chassis number; 

(7) New India did not char!!e "hand-
ling charges"; and 

(8) H. P. contracts were not allowed 
to run for full period of 12 to 18 
monts as stated in the schedule of H.P. 
agreement. All jeeps were disposed of 
before the expiry of H.P. contract. Al-
most all jeeps were eitber voluntarily 
surrendered, or confiscated ,by H. P. 
companies and/or insurers after 3 months 
of its use. 

It would be thus seen that the business 
was neither nonnal nor in accordance with 
the commercial principles and practices. 

INCORRECT STATEMENT NO.5: 

Proposal Form and Premiums 

The Deputy Minister stated that "it 
duly considered all requests for H. P. 
indemnity covers". In fact, no written 
proposal came to New India for H. P. 
indemnity cover. 

The pratice of issuing cover note with-
out a proposal form is irregular. Tbe cover 
notes are followed up, by issuance of poli-
cies and in the policies there is a declara-
tion that the contract of insurance is 
based on the information supplied in the 
proposal form. Therefore, a policy issued 
without a proposal form is irregular. Can 
a policy of motor insurance be issued 
without a proposal form, leave aside tbe 
cover note? It is essential to have 11 
proposal form so that tire in.mrer can 
lIseertain whether Ihe risk is ot 'stallliard 
'1lIIUre'. For every contract there must be 
an offer in tbe fonn of a proposal and if 
the offer is aeccepted, it becomes a con-
tract. But in motor insurance, it has 
~ways to be a written form duly signed 

Member 

by a proposer and the High Courts have 
given rulings on this aspect. It has been 
settled in Madras High Court in case of 
S. Subramania Vs. Hindustan General In-
surance Society Ltd. . . "It is now well 
sellied Iilat culswers 10 questicns of the 
proposal form are the basis of a condilion 
rrecedent to the liability of iT!.<urers un-
der the contract." (1972 A. C. I. 444 S. A. 
No. 1740 of 1967). 

INCORRECT STATEMENT NO.6: 

No ri,k of Standard Nature 

The Deputy Finance Minister's state-
ment that "the cover notes were issued on 
the spot, and for this purpose, it was not 
necessary to insist on proposal forms par-
ticularly because the risk was of standard 
IUI/ure" is, therefore, highly misleading. 
All motor vebicles-jeeps, Tata Mercedez, 
Fiat, AmbassadQr, Standard moving out of 
the factory are risks of a standard nature 
but nevertheless all the insurers in India, 
including New India, insist on a proposal 
form, because tbe proposal form is the 
basis of motor insurance contract, provid-
ing all material facts regarding tbe insured 
as well as the vebicle in 'good faitb'. The 
preamble of standard motor policy reads: 

"Whereas the insured by a proposal 
and a declaration dated as stated in the 
schedule, which shall be the basis of 
this contract and is deemed to be incor-
porated, berein bas applied .... h 

In the normal course, a vehicle moving 
out of assembly line is given temporary 
plate by R.T.O. In the present case, na 
sucb plates were given. On tbe contrary, 
arrangements were made to supply in 
advance regular Registration plates through 
the influence of M.P.C.C. Bombay. Thus 
avoidance of the proposal form in this 
case is illegal and bigbly irregular. Risk 
could not be said to be a standard risk as 
tbere were hundreds of separate insureds 
and "moral hazardh of eacb differed .. The 
Company in the present case did not oMain 
proposal forms because tbe alleged pro-
posers and/or insureds either did not exist 
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and if they did exist, they were all benamis 
are of M.P.C.C., Tilak Marg, Bombay. 

INCORRECT STATEMENT NO.7: 

Payment of Premiums 

Premiums were not paid by or "collec-
ted" form the insured but were paid by 
Mahindra and Mahindra through three 
cheques against deposit guarantee. The 
Deputy Minister's statement, is therefore, 
incorrect. She has unwittingly been guitly 
of hoodwinking Parliament by misstate-
ments supplied to her by the top New 
India officials. She has been used by un-
scrupulous New India Managen for deceiv-
ing Parliament. 
INCORRECT STATEMENT NO.8: 

Erasion of Central Sales Tax 

As per H.P. contract, H.P. companies 
were .the owners of vehicles and the iasu-
rers had a lien <>n vehicles against H.P. 
contract. As the vehicles were disposed of 
by either H.P. companies and/or insurcr~ 
as owners or joint owners in a manner in-
volving Inter State Transactions, they 
ought to have collected sales tax and paid 
it to Central Government in each and 
every case. Any Joint Stock Company or 
a partnership firm engaged in H. P. busi-
ness, having acquired a vehicle under H. P. 
£Ontraet, becomes owner, snd while 
"ffeeting sales outside the State charles 
sales tax for Central Government. 

Finally, let me say that I am absolutely 
Sure about the facts. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHA TGI) : Sir, I lay the 
statement on the Table of the House. It 
contains the 1'!'Plies to all the points raised 
by the hon. Member. 

STATEMENT 11 

The question Telated, inter-alia, t" the 
purchase of over 500 jeeps, for election 
purposes in 1971 with finance provided by 
hire-purchase companies and to insurance 

cover granted in this connection by a Con-
sortium of insurance companies including 
New India Assurance Co. Ltd. It was pointed 
out in the answer that the Consortium 
consisting of 16 insurers, including New 
India Assurance Co. Ltd., and Oriental 
Fire & General Insurance Co. Ltd., (a) 
subsidiary of the Life Insurance Corpora-
tion of India) had provided hire-purchase 
indemnity cover in respect of 548 jeeps 
sold by M/s. Mahindra & Mahindra Ltd., 
in the normal course and it was gathered 
that the jeeps were purchased on hire-pur-
chase basis for the use of 4 political parties 
and some independents, It was also stated 
in the answer that the Consortium had 
handled the business in accordance with 
the commercial principles and practices. 
. 2. In tile notice dated 17-11-1973, the 

Hon'ble Member has listed what, accord-
ing to him, are major incorrect state-
ments in the answer. In view of the 
further points raised by him the matter 
has been examined further in consultation 
with the General Insurance Corporation of 
India. It is found that the answer is in 
conformity with the facts on record. 

3. On the basis of the available infor-
mation the points raised in the notice arc 
dealt with below :-

Re : A lIeged incorrect statement No.1: 
The allegation is that "it is not correct 

that hire purchase companies approached 
insurers for providing hire purchase in-
demnity covers" and that actually "it was 
only after a selected group of insurers 
agreed to the scheme put up by the New 
India that Mr. G. V. Kapadia approached 
a few 'selected hire purchase companies 10 
share the business". 

There are letters on record from hire 
purchase companies written early in J an-
uary, 1971, asking for increased hire 
purchase indemnity facilities for financing 
of various types of vehicles including Jeeps. 
It appears that it was only thereafter that 
the Indian Insurance Companies' Associa-
tion finalised a scheme which was circu-
lated on 21-1-1971 to Principal Officers of 
all member companies. 
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Re : A lIeged incorrect .ftatement No.2: 

The allegation is that ''the business in-
volved was not substantial and that the 
Indian Insurance Companies' Association 
did not circulate the scheme to all its 
members and deliberalely kept out insurers 
from the South and almost all foreign in-
surers"". 

It is gathered that on the basis of 
enquiries received by the hire purchase 
companies the demand for financing of 
jeeps was estimated at aTOund lOOO invol-
ving a hire purch"s. finance of about 1.6 
crores. Further, the jeel's were expected 
to be utilised for non-<:ommercial purchase 
and the hire purchase facilities were ex-
pected to be availed of by individuals 
scattered over a wide area. Tbese consi-
derations appear to have weighed with the 
InsurerS in decidmg to live covers on a 
co-in~ur[!nce basis. 

It is also gathered that the Association 
sent the Circulars to all its members in-
cluding those from the South. Actually, 
one of the companies from tbe Soutb par-
ticipated in the Scheme. Foreign companies 
were not addressed as they were not mem-
bers of the Association. 

Re : A lIeRed incorrect .'Ialement No.3: 
It was staled in the answer that "it is 

gathered that these jeeps were purchased 
on hire purchase basis ror the use of four 
political parties and some Independents". 
It is alleged that only the Congress Party, 
and no other political party, was invoived 
in the purchase. 

Government maintain that the answer 
is based on the information available on 
record. 

Re : Alleged incorrect .'tatement No.4: 

It Was stated in the answer that ''the 
Consortium provided hire-purchase indem-
nity cover in respect of 548 jee!,s sold by 
Mis. Mahindra & MlIhindra Ltd. in the 
normal course". It is alleged that the 
business was not conducted in tbe normal 

course and was not in accordance with the 
commercial principles and practices. 

The allegation is incorrect. The manu-
facturer as well as the insurers forming the 
Consortium acted in accordance with tbe 
rommercial practices and principks and 
duly collected their charges and dues. As 
regards the conduct of the insurer the 
points (I) to (8), mentioned in the notice, 
are dealt with below :-

(1) As stated in the answer it was not 
considered necessary to insist on the pro-
posal forms (for insurance of vehicles) par-
ticularly, because the risk was of a stan-
dard nature. It may be pointed out tbat 
although it is customary to obtain propo-
sal forms, they are not necessarily ob-
tained in each and every case. The primary 
purpose of a proposal form is to assess 
and rate tlie risks accurately and to deter-
mine the exact premium payable. In tbe 
instant case, the risk was of a standard 
natllre and the premium could be deter-
mined iu advance without insisting on the 
proposal form. 

(2) As most of the hire purchase com-
panies already had indemnity facilities, 
fresh proposal forms were not obtained. 

(3) It is not cOlTect to say that the 
Consortium "did not collect, in most case •• 
the normal 25 pr cent down-payment." 
The schemes provided for casb down pay-
ment . of a minimum of 20 per cent of the 
invoice value and sales-tax. It is Ir.\thered 
that this provision was complied with. 

(4) The bl'siness was obtained throll,2b 
hire purchase companies. who &ave Ihe 
names of thl! agents. 

(5) It is staled in the notice that "cover 
notes are never issued on the spot at ieep 
factories". It may be pointed Ollt that 
there is no legal bar to tbe i<sue of cover 
notes at any place to sllit the convenience 
of the clients. Cover notes are also issued 
at the offices of the RTOs. all over India. 
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(6) The allegation that "cover notes did 
not bear engine number and chasis num-
ber" is not correct. 

(7) New India Assurance Co. Ltd.. had 
agreed as a part of the Scheme not to 
charge any "handling charges". 

(8) It is alleged that the hire purchase 
contracts were not allowed to run for a 
full period of 12 to 18 months referred 
to in the Schedule of the hire-purchase 
agreements. It may be pointed out that 
it is not obligatory that the hire-purchase 
contracts should run for the maximum 
period. 

Re : Alleged illcorrect statement No. S: 

It was stated in the answer that the 
Consortium duly considered all requests 
for hire purchase indemnity covers but it 
is alleged in the notice that no written pro-
posal was received in this connection. It 
is gathered that requests for hire purchase 
indemnity covers were received in writing 
and were dealt with by insurers in the nor-
mal course, including reference to tbe 
Board of Directors where necessary. 

As regards proposal forms for motor in-
surance cover. the same were not insisted 
on for the reasons already mentioned in 
item (I) under alleged incorrect statement 
No.4. The case of S. Subramanian Vs. 
Hindustan General Insurance Society Ltd. 
referred to by the Hon'ble Member deals 
with 'mis-description of the risk whereas 
in the present case there was no such pos-
S1'bility as the risk was of a standard nature. 

Re : AlleRed iI/correct statement No.6: 

The Hon'ble Member had stated that 
even though all motor vehicles moving out 
of the factories are risks of a standard 
nature. insurers in India do in,ist on pro-
posal forms. It may be pointed Ollt that a 
proposal form is not a legal requirement. 
In<urers ask for a proposal form to en-
able them to rate the risk. Absence of the 
proposal form did not handicap the in-
surers in the proper rating of the risks. 

Re : Alleged incorrect statement No.7: 
Government maintain that the statement 

that "the premiums under these policies 
were collected in each and every case and 
paid to the insurers" is correct. The pre-
miums in respect of motor insurance cover 
were received by the insurers from Mis. 
Mahindra & Mahindra Ltd., who, it 
would appear, collected the premiums 
.Iong with the saleprice of the vehicles. 

Re : A Ilel:ed incorrect statement No.8: 
It has already been stated in the answer 

that since none of the insurers confiscated 
any vehicle, they were not concerned with 
the collection of Sales Tax. There is thus 
no irregularity committed by them. 

It may also be added that the transac-
tions under consideration were entered 
into between private parties and the insu-
rance business in question was transacted 
by the insurers before nationalisation 
(Government took over the management 
of insurers carrying on general insurance 
business on 13-5-1971). Moreover, it is 
gathered that the insurance business in 
question did not result in any loss to the 
insurers. 

SHRI B. V. NAIK (Kanara): Sir, I 
have been requesting you for the last three 
days about the matter raised by me under 
Rule 377. 

SHRI VIKRAM MAHAJAN (Kangra): 
Yes; please allow iL 

MR. SPEAKER : Well, I will keep 
your recommendation in mind, Mr. Maha-
jan. Now, Prof. Dandavate. 

12.1I} brs. 

MATTERS UNDER RULE 377 
(i) NON-CLEARANCE OF CHEQUES WORTH 
CROR!!S OF RUPEES IN DELHI BANKS. 

PROF. MADHU DANDAVATE 
(R"japur) : Mr. Speaker, Sir, with your 
permission, I am raising a seriolls issl'e 
that has developed in the c1cari~!! hOll<e 
at Delhi. and as a result of which the banl<-
ing industry, particularly in Delhi. is fac-
ing a grave crisis. The Bank of Baroda is 
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a bOlla fide member of the clearing house 
which is functioning under the chairman-
ship of the manager of the State Bank of 
India. Sir, the Bank of Baroda Employees' 
Federation, of which I am the President, 
has been accepted as the sole collective 
bargaining agent after the verification of 
membership, and after this recognition has 
been given, the representative of the Bank 
cf Baroda belonging to the Bank of Baroda 
Employees' Federa\ion has been sitting in 
the clearing house. Unfortunately, the rival 
representatives of the ri" .. l unions belong-
ing to the AIFBEA ubjected to the repre-
sentative of the Bank of Baroda Emplo-
yees' Federation sitting in 1 h~ clearing 
house, and the Bank of Baroda's represen-
tative in the clearing house is refused by 
the AIFBEA representatives and the other 
banks whereas the representative of the 
Bank of Baroda Employees' Federation be-
haved in a particular way accepting the 
reality of the representative choracter. As 
a result of that, a grave situation has deve-
loped, because the presentation of cheques 
and instruments has been rejected and 
refused. As a result of that, cheques and 
instruments for collection worth Rs. 
t .25,00,000 have been remaining uncleared. 
This is the situation in the Bank of 
Baroda alone. 

Unfortunately, the rivalry between the 
rival trade union organisations has led to 
the paralysis in the working of the clear· 
ing house in Delhi. As a result, a lot of 
mana~ers of the banks have also complain· 
cd. There was an informal meeting of 
the managers of various nationalised 
banks and they also said that since the 
Bank of Baroda Employees' Federation 
has been legally accepted as the sole col-
lective bargaining agent, their representa· 
tive should have a voice in the clearing 
hOllse. Therefore. they have contacted the 
representatives of all the rival bank orga· 
nisations and requested them to see that 
this claim is respected, and this rivalry 
should not be allowed to paralyse the 
banking industry. 

I would make a request to the Finance 
Minister. I have already written a letter to 

the Finance Minister about the situation 
that has developed and I am sure the 
Finance Minister will realise the gravity of 
t he situation and through you I request the 
Finance Minister to make a categorical 
statement on the situation th .. t has de-
veloped in the clearing house. 

MR. SPEAKER: Now, Shri Ranerjee. 

PROF. MADHU DANDAVATE : Sir, 
may I request the Fin;mce Minister to 
make the statement? He is ready. 

~~~(~):n-~i!"~ 
~ • t q;/- .tv aN~ 0'1' 
~ tl't -t I ~ 3I'T'f ~ ~ r I aN-
~q;/-~mr'IT<mt 

SHRI SHANKAR DAYAL SINGH --MR SPEAKER: You are very fond of 
shouting and all that. May I request both 
Members to keep quiet? There seems to 
be some underground spring between both 
of you. When he gets up, you also get up 
simultaneously. After all, this is not good. 
Do not do it every day. 

PROF. MADHU DANDAVATE : Sir, 
before you call the other hon. Member, 
request you .... 

MR. SPEAKER : I am not asking the 
Minister to make a statement. It is upto 
him to make a statement. I am not going 
to do it in all cases. I leave it to the 
Minister to make a statement. 

I am not going to order it. Except in 
exceptional circumstances, I leave it to the 
Minister. Please do not argue with me. 
When it is raised under rule 377, it is 
presumed that the other side will reply. 

~~~:~ -t <'It ~ 
~ lim!' 'Iir'IT ~ I 

PROF. MADHU DANDAVATE On 
his own he wants to clarify. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai) : Shall we not know the 
answer when an important point had 
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been raised in the House ? The hon. Fin-
ance Minister is here; he is keeping mum. 
Activities are at a standstill. 

MR. SPEAKER: Shri Shamim, You 
seem to be fresh and happy this morning. 
I must read your article. 

SHRI S. A. SHAM 1M (Srinagar) : You 
will be enlightened. It is one of the best 
articles so far written. 

MR. SPEAKER : Best articles seldom 
attract arrests. So long as Mr. Shamim is 
in the House, he is fully protected. After 
that he can come to my house; he will 
receive my best hospitality. Let him not 
go out. I will not allow him to be arres· 
ted so long as he is with me. 

(ii) USE OF DIR TO ARREST Loco RUN' 
NING STAFF 

SHRI S. M. BANERIEE (Kanpur): 
With your permission I should like to raise 
the most important issue which is con· 
fronting all sections of the people in the 
country. It is the locomen's strike which 
i. at present confined to the Northern and 
the Western Railways. There is clear enough 
indication that if the employees are ar-
rested under the D.I.R. tllere could b~ 
an all-India strike. The hon. Prime Minis· 
ter has appealed to my hon. friend Shri 
Samar Mukherjee Jlot to support the 
strike. It is not a question of supporting or 
opposing the strike. Certain assurances 
which were given have unfortunately not 
been implemented. The situaticn is such 
that it is impossible for people to travel. 
We have sent the telegrams we received 
from various parts of the country. The 
leaders c4 the locomen are prepared to 
meet the hon. Minister; they were unable 
to come before the 17th. I am told that 
there are warrants against the leaders and 
important office·bearers, but once they 
are arrested the sitllation will deteriorate. 
In Delhi arres" have already started. Ins. 
tead of condemning the strike the Prime 
Minister should intervene in the matter. 
It should be realised that the use of DIR 

last time did not result in a solution. 
therefore request you to ask the han. 
Minister to start negotiations immediately 
and make a statement. We are prepared to 
help him provided an assurance is given 
that the leaders will not be arrested if 
they CODle to Rail Bhawan for discussion. 
I do not want to isslle a warning to the 
Government, but if DIR is uscd indis· 
criminately to arrest them, the ,ituation 
will deteriorate. The Prime Minister may 
be angered but the situation demands her 
intervention. If people are arrested. there 
is going to be an all·lndia strike, whether 
she wants it or not. Naturally, we on this 
side will have to support those who are 
goin!: to be arrested under the DIR. 

We want the situation to improve. It is 
for the Government to issue a statement 
~nd come forward to start negotiations 
immediately. I would request you to ask 
the Minister of Parliamentary Affairs to 
ask the Railway Minister to make a state-
ment immediately. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : I also gave notice under rule 
377 about locomen strike. 

MR. SPEA!J(ER : That was an adjourn-
ment motion. 

SHRI IYOTIRMOY BOSU Eave 
both. 

MR. SPEAKER : Please do not give 
so many notices at one and the same 
time. 

SHRI JYOTIRMOY BOSU : This was 
given yesterday. The adjournment motion 
was given today. All I want to say is. 
Indian Airlines have come to an end. Rail· 
ways are coming to an end. Postal ser· 
vices have been seriously and drastically 
cut because of lack of communications. 
Government has let down the workers who 
do hard work. If the Government had 
been truthful to the workers and fair to 
the workers, this situation would not have 
arisen. I support the demand made by 
Shri Banerjee that the Railway Minister 
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must come forward to have a dialogue 
with. the employees and come to a settle-
ment so that the railways move. Prices of 
all the commodities will rise further be-
cause of the railway strike. 
JZ.ZZhrs. 

RE. QUESTION OF PRIVILEGE 

'l/f~~(~):~~, 
~ ~ rq~I"I?Wq>1I q;r ~ ~ 
~ Tqm i . .rr >,ft l!flIm ~ ~ ffig ~ 
;m' .r i I ""'" ~ q;t mol'" i!IT Of 'IT'f, 
m.r an<r ~ ~ q;t mot 'Ii ~ ~ 
{!1f<f "if I ;;r;r oW!; ~ q;r w.r ~ m ~, 
<It ~ q;t {<f <I1ll \'rrmm 'ffr 1'a>i!IT 
~~~I 

3f'~~:~ ~ ~ 
~ \'q; {<f ~ ~ <tht ~ (- I 

ir~~:if3T'.ft'l<lT<'lT('1 

3f'~ ~ : ""'" of "?ore ~ ~' 
tf~1hh"ft'f< ~ I if >,ft ~ '!l m' 11" 
;;wr;rr ~ \'q; m ~ 1IiiG mq; ?ore ~ 
~, ~ 'fil ~ q. 'ffr qrnrr (- I 

SHRI S. A. SHAMIM (Srinagar) : It is 
a very serious article. not humour. Please 
read it. 

JJft~~:~~,mq;~ 
~~~ ~ar.f'!iT-i'~1 <Til 
~ lJ'Rfu lIfJr.IT f I 

m~ ~ : ""'" of "?ore ~ ~" 
rnmf I 

~ ? an<r ~ l!'1f m if \'q; :om 
~~~v.rr.I!fi!IT~~ 
~'!l~.r~w~mlT1! 
r ? ifi!IT ""'" {<f {f1f'f '!l ~ ~ amr-
<mi' <rft ~ 'ffr '!>N ? ~ <'ft>r 'I>1ft an<r 
~ ~ 'fl'I1Jr q;t of "f,t an<r q;t ~ rm-
tRm "" .r-.t I {<f <I1ll oW!; ~ <td" 
~? 

3f'~ ~ : oW!; ~ '!l ~ 'liit 
'fl'I1Jr m '" <It ~ \'rrmm 'ffr <n 
~ r I ~.r orrn <t>¥ 'fl'I1Jr 
~, m ~ l'm-<Rm '!>N. ~ ~ 
qfl~~~~'ffrl 

I am not going to allow any discussion 
on this. If a iournalist. wbo is not a mem-
ber of the House. were to write like this. 
has he under similar circumstances any 
protection from this House? Will your 
co-author have the same protection? 

A iournalist is subject to the ordinary 
law of the land. That poor fellow bas no 
protection in this House. So long as Shri 
Sbamim is speaking in this House. be is 
protected. But if he does something outside 
the House, he is not protected. Mter 
writing that article, he can come to this 
House. Nobody will arrest him so long 
as he is sitting in this House. 

SHRI S. A. SHAMIM : My cbarge i. 
against the State Government that because 
I am a member of tbe opposition they will 
arrest me. I am attributing mala fide to 
the State Government. 

if ~ ~ : if of 'Ii"W (- \'q; 'fil ~ MR. SPEAKER : Do not try to mislead 
C1 .r.r .r r.rnr '1<IT (- I ~ ~ (- \'q; us. 
if of 'f<!T tp.f r.rnr l!" I if or 'Ii"W i \'q; 
~ ;lfh ~ of, ;m'- .r >,ft ~ q;n 
;lfh >.Ft l!flIm ~ of f1:r.r "" ~ <R 
~. ll'm ~ l/"' ~'m. ~ i I >,ft 
~ ~ <t.wim r ;lfh >,ft ~ q;il 
~ ~ r I '3T'R <t ~ \J'iQ1 ~ ~ 
~ ~ r, m 'RlT ~ 3I'Iim 1531'! 
III <mr m".., ~ ~ ~ <l'<n 
qn;/' 'Ii 3l1Ti'f .r "" i ~ ~ Wirr-

SHRI S. A. SHAMIM : I am telling you 
that the Stat, Government is trying to 
harass me because it does not like some 
of my utterances in this house. That is 
why I seek your pr~leclion. 

JJft 1nl; ~ : ""'" {<f ffig '!l ;m'- .r 
'lfl1'lT t.ro ~ ~ I ~ ""'" q;r 
~~'!l~furl 
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SHRI S. A. SHAMIM : Sir, if you read 
this artieal and if you are convinced that 
the action against me is not mala {ide, I 
will apologise. 

~ ~ : 3lN .rr.-r orrn ~ 
~ t" 3ri'ni.m If!' t" 1 311'd'Qi, IWt IWt 
~ ~ t'" ~ If" *'" ~. nr 
~ ~ ~ ~ rn-.rr OIAT mm 1 

No, Mr. Mavalankar, I am not allowing 
you. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai) : It seems that in this case 
the magistrate also signed the warrant in 
a lighter vein. 

SHRI S. A. SHAMIM : Sir, have you 
read the article? 

~ ~ : 3lN .rr.-r ~ ~ !ffif 
~IIl~~~<t~~3fTT1 
orrn 3IN III ~ ~ ¥ ~~, 
<IT 'Irli amr m-, <It ~ III ~ Jt'- ~ !Ihr.rr 
<t ~ <nf m lI>It q;it ~ 'Iii Of u'v 
<I'll 1 

May I ask the House one thing? Every 
day he says he is going to be arrested. I 
am waiting for the day when he will be 
arrested. Kindly do not give 80 much pub-
licity that you are going to be arrested. I 
do not know what is at the back of it. Is 
there any warrant or not ? You are tak· 
ing the time of the House. 

SHRI S. A. SHAMIM : I do not mind 
being arrested, provided you read the ar· 
ticle and make others read it. 

MR. SPEAKER : I will read it, But I 
want a guarantee that if I give my deci· 
sion on it, that will be respected by the 
court. 

SHRI S. A. SHAMIM : Yes, Sir. 

MR. SPEAKER : How can he &ive that 
assurance? 

SHRI S. A. SHAMIM : The copies may 
be kept in the Library. Let the people 
read it. 

MR. SPEAKER : Don't make yourselt 
a hero out of it. 

qm -rtr m i ~ -rtr, mr.r ~ r 1 3J7Tl -rtr If!' i <It ?'1~ C.'Iql(i" 1 

..(t ~ If'IIOf ~ <.mn : ~ "'" 
at i'i!i '!;fI If'l1l' ilt OI1lI', q ilf lJ<IT 1 

~ ~ : ~ <It lI'!Tl ifl ~. 
llim i 1 

12.31 hrs. 

KONKAN PASSENGER SHIPS (ACQUI· 
SITION) BILL 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPA Tl 
TRIPATHI): Sir, I beg to move: 

"That the Bill to provide for the ac· 
q uisition and transfer of the Konkan 
passenger ships in order to serve better 
the needs of the maritime passengers of 
the Konkan coastal region and for 
matters connected therewith or inciden· 
tal thereto, be taken into consideration." 

~,~~~mf;r.ril"lnr 
~ ~ ~ ifl ~ ~ ~ 'IiT'1T rnff 
il" 1 \l'fi ~ mr.rr lJ<IT >IT 'fiiq;ur 
<N'm I'mr '1ft ~ m III ~ m 'fiiq;ur ~ ~ <fi'l <rf ~ 
"'fiiq;ur m-' 3!l't "mmr' <t ~ 
'Ii't ~ 1 nr 'll iIfI1! :r-r 'Iii m.r.r ~ 
'1ft <t \'q<rr lJ<IT ~ ~ ~ <tl 
~ 1 nr'li't;;n;:;«rffi~~.rr~ 
~'ll'lCC.'l''RmTil;3TTil''~'ll{IN 
\'q<rr il;3TT i 1 

<ril 'iIi'mi' 'I>W'ft off.rr m ~ 
~ qr«fi off 1 :r-r 'Ii't ~ ~ off fq; 
~ ~ ~ 'Ii't 0I1lI' 3!l't ~ 42 
~~'Ii't~'Ii't~<fi'loffl 
l\:rn+;n ~ .r q){ ~ <!'Ii ~ 3I'r-t 
I'mr 'Iii ;:r.n;'IT If!' flq; \'q<rr l:r-r ..rr 

* Moved with the recommendation Clf the President. 
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~~!"'Ii<r'l"<!'Ii~<6~ ~ 
m<rn ~ ~ 'fifl'" ~ omrr <A" <!'Ii ~ 
~ ~ <rl 'fifl'" ;:r.mt;t I 5 ~ <rl 
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~ 'fi< <N I 42 ~ ~ 'liT \r-f 
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~~:am~'liT~<6~~ 
~'liTm<rn$ft-<NT~'!lm 
$ft- ~ \'ormr 'fi< ~ ~ ffi !"'Ii ~ 
~'liT.rr~-tr~~'fifl'" 
-tr I ~ ~omrr ~!"'Iio'lq;~ ~~ 
om=-, ~ u ~ om=- m, ~ ~ 
rtm m i" !"'Ii ¢ ~ 'IT .hlT q;r 
~ qT ~ <t<t i". ~ ~ orefq $ft-
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rom-~ I"'Ii<:rr 7f':IT I ~ ~ ~ ~ 
~'liT~~orr~ffl ~~ 
~~'liT~~:am'Jmort..,-T~ 
$ft-!"'Ii"1ij~~~t,~'liT.rr 
~'f-~~'!l~~'lIm 
~ 'fGT'IT 7f':IT <IT ~ ~ ~ ~ 
'fm1Jr ~ :am ~ ~ II9T ~ ~ I 
~~~'liT!"'Ii5<1~'liT 
~ 'fi< oft ;;rr<r :am 'lim ~ ~ 
t<ttam<rt/~~~ ~ 
~d~~~~ll;anl'ro~ 
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~ I"'Ii<:rr ;;rr<r 3!l1 m<rn \r-f <rl 
~ I .r.t '!l 'IFf W ~ 'fit I1l>r.r <'fIR 
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MR. SPEAKER : Motion moved : 

"That the Bill to provide for the 
acquisition and transfer of the Konkan 
passenger ships in order to serve better 
the needs of the maritime passengers of 
the Konkan coastal region and for mat· 
ters connected therewith or incidental 
thereto, be taken into consideration." 
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PROF. MADHU DANDAVATE (Raja· 
pur) : Mr. Speaker, Sir, at the very outset, 
let me make it explicitly clear that I wel-
come the take-over of the Konkan passen· 
ger service, but at the same time I would 
like to say that the manner in which the 
problem has been handled and the manner 
in which the procedural difficulties that 
came in the way were also handled by the 
Government, I am very much critical of 
that--of the manner of tackling the issue. 
Not only I fully welcome the take-over, 
but for various reasons, strange reasons, 
even the Chowgule Steamships Limited was 
not opposed to the take-over. The reality 
of the situation is this; that has been 
brought out quite ably by the predecessor 
of our present Minister. On the 4th Sep-
tember, 1973, I sought your permission 
to table an adjournment motion because 
of the failure of the Government to take 
over the Konkan steamer service in time 
and remove the hardships of the people. 
You did uot permit me, Sir, to move the 
adjournment motion, but you directed the 
Minister concerned to make a categorical 
statement, and on the same day he had 
made a statement in which certain figures 
regarding the losses incurred by the Chow· 
gule Steamships Limited because of the 
operational expenditure were furnished to 
the House. In that statement it was stated 
that the Chowgule Steamships Limited 
Were incurring losses on the service for 
the last several years: in 1968-69 the 
losses were Rs. 10.37 lakhs; in 1969-70 the 
losses were Rs. 13.45 lakhs; in 1970-71 
the losses were Rs. 13.32 lakhs; and in 
1971-72 the losses were Rs. 15.52 lakhs 
These were losses of the Chowgule Steam: 
ships Limited only on the passenger ser-
vice. The Chowgule Steamships Limited 
were very intelligent people. They showed 
separately the losses on the passenger ser· 
vice. The Chowgule Steamships Limited 
was conducting passenger service as well 
as cargo service. They were actually 
baving enormous profits on the cargo ser-
vice. But even these meagre losses they 
were incurring--even their maximum 
losses, according to their statement, were 
Rs. 15.52 lakhs-they were not prepared 

to allow to be absorbed into the overall 
profits which come to crores of rupees. 
The Chowgule Steamships Limited were 
giving to their shareholders dividends 
which ranged from 15 to 20 per cent. The 
Chowgule Steamships Limited were given 
90 per cent loans by the Central Govern-
ment. With all these facilities and with 
huge profits on the cargo service, they were 
not prepared to absorb the losses of about 
Rs. 15 lakhs on the passenger service. 
They showed separately losses on the 
passenger service. They did not indicate 
their enormous profits on the cargo service. 
On the basis of this they also had the 
desire that if they could transfer all these 
losses to the Government, then probably 
their overall profits would increase. There-
fore, for their own reasons, they were also 
keen that the Government should take 
over this concern. The Ch"irman made 
this clear at the annual gener.,l meeting. 
because they wanted r.ationali"ltion of 
their losses. Therefore, the v wc,.e keen 
that they should get rid of the passenger 
services. In spite of their efforts the 
passenger services were not taken over. 
There was a wide agitation in the Konkan 
region since I failed to persuade the Minis-
ter from the ftoor of this House. Very 
often you tell us that we should discharge 
OUr responsibility at M.Ps. on the floor of 
the House and we should not go outside 
and seek protection. I never sought the 
protection nor did I make it a privilege 
issue. I had to launch a Satyagraha move-
ment in our region when I found that my 
voice raised on the floor of this Parliament 
for take over of this Chowgule Steamship 
Company was not heard by the Govern-
ment and the Minister. I thought, let me 
take up the Gandhian path of appealing 
to the conscience of the Government 
through Satyagraha so that I may arouse 
the frozen conscience of the Government. 
Therefore, on the 4th October, 1973 with 
a band of workers I launched Satyagraha 
in Malwan region. In the entire Malwan 
port work was stopped and people every-
where raillied behind us and there was a 
complete bandh. There were no untoward 
incidents and the will of the people was 
adequately reflected. 
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There were three demands of the pub-
lic : 

(1) Since the Chowgule Steamship 
Company has threatened closure of the 
service if they were not able to get a 
42 per cent increase in fares from the 
Government and that they would retrench 
the employees, with that threat pending 
the Government should take a decision in 
time We wanted the Government to take 
.over the passen,eer service. That is No. 
1. 

(2) There should no increase in the 
fares when the public sector takes it 
over. 

(3) Tbe operations which were suspended 
should be resumed on the Konkan coast 
and- they should also open up other ports 
like Malwan, Dabbol. Achra for passen-
ger services. 

Chowgules bave handed over the pas-
seger service to a subsidiary. On 7th Nov-
ember as was rightly pointed out bv the 
hone Minister, an ordinance was promul-
gated and the passenger services were 
taken over. On 14th November came 
an important notification in "'hich a 30 
per cent increase in fares was permitted to 
tbe public sector Moghul Line. Tbis par-
ticular notification conflicts with the aims 
and objects of this particular Bill. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : It was like a Mo):hul Durbar 
notification. 

PROF. MADHlJ DANDAVATE: 
Please do n~ anticipate my criticism. In 
the Statement of Objects and Reasons 
given here it is categorically stated that 
one of the reasons why the Govemment 
had decided to take over the passenier 
services is that the Chowgule Steamship 
Company demanded a 40 Der cent increase 
in the faires fares. But what did the 
Government do? Tbev took the over the 
~ervices and in a notification dated 
14th November. without this Parliament 
having an opportunity to discuss the fare 
structure and floutirq: the authority of 
the Parliament, they issued a notification 
declaring that there would be an upward 
revision of the passenger fares and the in-

crease will be to the tune of 30 per cent 
and this is only the first stage of the in-
crease. 

I want to point out to this House that 
the Government itself had appointed a 
committee under the Chairmanship of 
Mr. Bave. You will be surprised to 
know that that committee appointed to &0 
into the problem and consider the ope-
rational efficiency and the operational ex-
penditure, had recommended that there 
should be only a 20 per cent increase in 
the fares. But, our government has gone 
a step furtber and have introduced 
through this notification a 30 per cent in· 
crease and they have made it clear that 
this is the first staKe of increase to be 
incorporated_ 

Here, a very important point comes into 
the picture. That is how we are going to 
assess the profits and losses of a particular 
shipping company. Our grievance against 
Chowgules wag that they isolated the 
losses and profits between the cargo and 
passenger services and we wanted them to 
be integrated. Our allegation against 
them is also the allegation against the 
present company. On this very floor of the 
House I had asked a starred question re-
garding the profits of the public sector 
company lik, the Shipping Corporation of 
India and on the very flood of this 
House, in a written reply to my question, 
In regard to passenger services they have 
said that Rs_ 8 crores is the net profit in-
curred by the Sbipping Corporation of 
I ndia because of the successful cargo ser-
vice and therefore I had suggested that 
something should be done. This amount of 
Rs. 8 crores is in respect of profits of 
the last year. I am told that the profits for 
this year have not been estimated_ Every 
year there has been an upward revision of 
the profits. The profits this year are thus 
bound to increase. We find that the Ship-
ping Corporation of India is not willing to 
take up the issue of integration. If the 
cargo profits were integrated witb passen-
ger service losses perhaps it would have 
been a better proposition_ But they have 
handed over the Services to the Moghul 
Lines. I have made constructive proposal. 
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[Prof. Madhu Dandavatel 

Please give me a few minutes more. I have 
been suggesting that the subsidy of the 
Shipping Corporation of India that is, the 
Moghul Lines, should allow the losses of 
the passenger service and the Drofits of 
the cargo service to be integrated. 

This is necessary in the light of the 'pub-
Iic sector operations. I want public sector 
to be conducted not with profit motive but 
we want it to be conducted with social 
welfare objeotive. Here is a ques-
tion of backward area like Kon-
kan. It is a backward region 
in which there are no railways at all. The 
shipping service there was closed down. 
For developing this backward region, for 
the proper industrial and economic devel-
opment and for developing the necessary 
infra-structure is it absolutely necessary 
that we give special consideration and spe-
cial concessions for development of the 
area and we give priority in this respect. 
That is this approach that we should 
follow. Actually I would be very happy 
if the public sector shipping goes up in 
efficiency. The tragedy of our present day 
is this that whatever is touched by the 
Government, unfortunately, in a number 
of places the efficiency has gone down. I 
only hope that the Moghul lines will not 
go in the grand royal style of the old 
Moghuls but that it will be conducted on 
efficient lines. If that happens, this experi-
ment of take over would be justified. 

There are only two or three points 
more. A number of ports like Malwan 
which were not covered for some time 
are included now in the new schedules. 
In the new .cheme the timings during the 
high tide and low tide are different. 
There has been a constructive proposal 
made by a former MLA of Maharashtra 
Shyam Kochrekar from Malwan who has 
suggested that all the ships of Moghul 
Lines moving from Bombay to Panjim 
should halt at 'Raikot Buoy'. From there 
a small ferry service could operate to 
travel upto Malwan. If this is done the 
small ports could be connected with the 
major ports. The Maharashtra Govern-

ment have introduced the question of 
no-loss no-profit. I am a most modest 
and humble student of economics. I fail 
to understand how the principle of profit 
and loss is to be applied in an isolated 
way. 

MR. SPEAKER : You 8rc a Scientist 
and not an Economist. 

PROF. MADHU DANDAVATE : Sir, 
am a humble student of Economics. 1 

learnt my economics outside the Univer-
sity. 

Therefore. I fail to understand how the 
principle of no-profit-no-Ioss would apply 
only in an isolated way to Konkan Ser-
vices alone? The Shipping COrpol ation of 
India has thc cargo setvice; also it has got 
the passenger service. Why should th,s 
principle of no-profit-no-Ioss be applied 
only to this passenger service? I would 
agree with my hon. friend Shri Salve when 
he made a very important point. Rather 
than applying the no-profit-no-Ioss princi-
ple in an isolated manner only to the 
pa"enller service, we should take all the 
activities-cargo as we1l as the passenger 
service together·-and then this principle ;)f 
no-profit-no-Ioss should be applied so as 
not to justify this increase in fares in 
this case. I say that even the Maharashtra 
Government is to be blamed for this. I 
would like to make a point that the Maha-
rashtra Government is guilty of applying 
this principle in a wrong direction. They 
forgot to understand the reality of the 
situation that even in an isolated way this 
principle of no-profit-no-Ioss is applied 
there is bound to be losses. And if there 
are losses on the basis of this principle 
than the increase in fares is going to be 
justified. Therefore, I say that the Maha-
rashtra Government is also guilty of intro-
ducing a very wrong principle. They again 
did not take into account the very impor-
tant aspect of the rationalisation of the 
size of the vessels when Messrs. Chow-
gule Steamship Company Ltd introduced 
their vessels. At that time, a proper 
rationalisation in terms of the size of tho 
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vessels was not at all investigated into. 
Vessels were so big as far as small ports 
are concerned that they could not even 
realise the need for rationalisation in 
terms of the size of the vessels at the 
time of introduction. 

In this connection I would state thar 
whereas you consulted the Maharashtra 
Government you did not consult Goa 
Government. This is a coastal service 
from Bombay to Panaji and I would sup-
port Shri Naik that this should not be 
restricted not only from Bombay to 
Panaji but that should go up to Karwar 
or Mangalore so far as this particular 
shipping service is concerned as it will 
put an end to Maharashtra-Mysore's pre-
sent conlliet. 

I would conclude with my complaint 
that though Goa port is involved-Panaii 
port is involved-whereas they consulted 
from time to time the Maharashtra Gov-
ernment, they did not consult Goa Gov-
ernment. 

MR. SPEAKER : May I tell you that 
there should be respect for the bell some-
times. You said you would take two 
more minutes. You were allowed a little 
more time. Everytime I am not going to 
ring the bell. 

PROF. MADHU DANDAVATE: 
Therefore, on this basis, let them re-
orientate the policy in such a manner in 
future so that their new policy will not be 
a legacy of the past policy. I am thankful 
to you for this. I am sorry I have 
taken a little more time. 

MR. SPEAKER : The time is limited-
two hours-and there are so many Mem-
bers. I would request them all to be 
brief. Shri Ramavatar Shastri. 

~ mII'I"!II"r _ (qc;rr) : ~ ~, 
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SHRI SHANKERRAO SAVA"IT (Ko-
l.ba) : The hon. Minister of Shipping and 
1 ransport deserves to be congrptulated on 
bringing this Bill so speedily. I am aware 
that the original decision of takeover was 
taken by tbe outgoing Minister, Shri Raj 
Babadur. and my thanks are in no small 
measure due to him also. 

For tbe information of the House, I 
may state that tbe Konkan, the coastal 
region of Maharasbtra is a backward reo 
gion. It serves as the main hinterland to 
the city of Bombay. But communications 
in Konkan are extremely poor. Road 
communications are bad. There are ab-
solutely no railway communicntions. Sea 
communication being the cheapes!, natural-
I} people banker after it. That was the 
leason why tbere was so much agitation 
regarding the taking over of Ihe coastal 
tlaffiC. 

Formerly the Scindia Steam Navigation 
Co. used to ply its ships in this region. 
But the service was so irregular that pe0-
ple raise a hue and cry against it. So 
when Chowgules offered to ply their ships 
in this region, people welcomefi it. Not 
only tbe people. even the Maharashtra 
Legislative Assembly welcomed it. I may 
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teU the House that the Chief Minister of 
I he State had alsa gone to Europe to 
launch one of the ships they hnd bought. 
That shows how the takeover of the ser-
vice by Chowgules was very popular. Bul 
wmehow or other, after sometime: the 
Chowgules feU inlo the same ditch as the 
~india's. Their service also became irre-
gular. Also they asked for a bike in the 
fares. They were allowed one rise. At 
that time. they had given an assurance 
that they would not ask for a fl'rther rise 
in the passenger fare. But re<"ently, as 
was said by the hon. Minister, they asked 
for a 42 per cent increase in the fare. 

As a matter of fact, Chowgule-; are run-
ning not only a passenger sen';ce but a 
(.argo service also. As was just now 
pointed out by Prof. Dandavate. the eam--
ings from the .passenger and cargo &er-
,ices should be totalled up to find out if 
the service as a whole was making a pro-
fIt or loss. But Chowgules have all along 
toeen treating the passenger service and 
its eamings separately and on that basis 
they have been demanding a r.se in the 
fares. But as the cargo servic: earnings 
are kept out. we cannot find (lr~' whether 
really the service as a whole is making a 
foss or profit and what the prdi or loss 
.eally is. 

It is all right that GovenllI!ent have 
made a beginning with the takeover of the 
rassenger service. but in time they should 
take. over the cargo service also. When 
the two are taken over, people will reanv 
~et relief. 

Some of the harbours on Ihe Konkan 
line are silted and hence biJgec vesse1s 
cannot enter. But it is necessrrv that the 
Govenunent should do the desillin& work 
and when the work is done, SO many 
harbours also will be opened for bigger 
vessels. It is not necessary that -there 
~hould be small vessels as statt'Cl by one 
loon. Member. What is necessary is that 
the harbours which are silted should be 
desilted at a very early date. 

AN HON. MEMBER: Tremendous 
cost. 

. ~~ SHANKERRAO SAVANT : De-
51ltmg IS done not only in India but in 
w many other countries of Europe and 
America. It is good that a beginning has 
been made and I have no doubt that the 
needs of the poorer people Of Konkan 
will be properly looked after by ,mr Minls-
try of Shipping under the able guidance 
of Shri Karn\apati Tripathi. 

Wit~ these words. I welcome the Bill. 

MR. SPEAKER : Shri Anant~;.o Pati!o 

SHRI JYOTIRMOY ROSU : Sir my 
;!arty spokesman in fact stood out in fa-
VOur of Shri Daudavate.' 

MR. SPEAKER : Don't he too touchy. 
They will come in his place now. If they 
had stood out for Prof. Dandayate. theY 
will come in his place. It is wry fair. 

SHRI JYOTIRMOY BOSU ; We a1-
y,ayS appreciate your courtesi.... and kind-
ness. 

SHRI ANANTRAO PATIL (Khed) : 
Mr. Speaker. Sir. I rise to support this 
Bill which seeks to replace the ordinance 
promulgated in the month of November 
for taking over Messrs Chowgnle Steam-
ships Limited. Chowgules which were 
'Jperating on the Konkan coast had asked 
for an increase of 42 per cent in passen-
\;er fares. When the nellotial'elos were 
going on, they did not start the service in 
September which they were =1I:pected to 
start. Not only that. Till 61h N ovem-
ber. they did not do anything. On the 
contrary. they intimated to the Govern-
ment that they will layoff the two ships. 
lbis caused the greater inconvenience to 
passengers, since the monsoon was over 
and there was no other coastal service in 
operation. So. the Government tbought 
it fit and necessary to take over Ibis coast-
al service aod give it iP charge of the 
Mogul Lines. 
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[Shri Anantrao Patil] 

Some facts ought to be brought before 
the House. The reason for th~ take-over 
is not only that Chowgule had asked for 
a fare rise. The Government have also 
,aid in the Statement of Objects and Rea-
sons to the Bill that the service was not 
regular, it was unpunctuaI and it was not 
dependable also. The negotiat;"ns bet-
ween Chowgule and the Central Govern-
ment were going on for the 13.t so many 
months and a Committee wa~ appointed 
under the chairmanship of Mr Bhave, 
which had recommended in Janu"fY, 1973 
that a fare rise up to the extent of 20 
per cent shonld be given. But Chowgule 
wanted to have a higber rate and again 
the negotiations continued. While the 
negotiations were going on, a decision was 
not taken by the Government tiII Septem-
ber or October. The monsoon was over. 
The Government as well as Chowgule 
"ere sitting tigbt. No decision was made. 
J would like to make it clear 'hat I bold 
f,O brief for Mr. Chowgule thourh I knew 
him for the last 25 years, and Mr. V. D. 
Chowgule is known to me very intimately. 
This service was started by Ch0wgnle at 
the instance of the Maharashtr.l Govern-
menl When the Scindia Steam Naviga-
tion Co. was not operating their steam-
ship services properly and reg.;!arly, the 
Government of Maharashtra in,;"ted upon 
Chowgule to start the service. The Chief 
Minister of Maharashtra had gone to 
Czechoslovakia or Yugoslavia. from where 
tbe two ships were purchased, teo inaugu-
rate the two ships, Konkan ~vak and 
Sarita. The Government of India has 
estimated that the operational cust is go-
ing high day by day. So, Chowgule was 
also prepared to accept a rate !-"tween 20 
per cent and 40 per cenl The Maha-
T ashtra Government and the passengers 
themselves were opposed to ROY further 
rise. Since this was taken over ~nd hand-
ed over to the Mogul Lines, the Central 
Government immediately gave n 30 per 
rent rise to the Mogul Lines. The Dhave 
Committee recommended 20 per cent and 
the Chowgn!es were asking for 42 per 
cenl Government did not take any deci-

sian. But as soon as this was handed 
ever to the Moghul Line, a lllirty per 
cent rise was given. It means that the 
operational cost had gone up. People will 
welcome nationalisation of cca:;tal ship-
ping if it is not only a change in the 
name; instead of Chow&\lle Steamship Ltd. 
it it is merely Moghul Lines, without any 
efficiency in operation, what is the use? 
The ports are not developed; c!redging is 
not done. The defects that were there in 
the Chowgule Steamsbips still continue 
after taking over by the Moghul Line; 
they were taken over on the 15th Novem-
~er and there is no chaDl!e for the better. 
That is what Mr. Dandavate nnd Mr. Sa-
vant said also. Thousands of people go 
to Konkan and Goa from Bombay and 
come back and this is the onlY means of 
communication. But many p:>rts between 
.Bombay and Panaji could not aocept ships 
"ecause dredging has not been done for 
the last twenty yean. If yeo!! want to 
improve line and iml'tove the 
efficiency of the coastal services, 
ports should be developed and other 
facilities should be provided. Otherwise, 
inspite of the change in the n~me, peo-
ple will continue to face the same hard-
~hip in the future also. There i. no rail-
\\ ay line in the Konkan area; it is practi-
cally undeveloped. The Government of 
Maharashtra wanted this service to run on 
I'o-profit-no-Ioss basis. The M :nister as-
sures us that they have taken over on that 
basis. I wish they stick to thi. and im-
rrove the coastal service in the hands of 
Moghnl Lines. But our eXpI"r.ence of 
public undertakings such as the Indian 
Airlines and the Railways .mews that 
transport services run by the G':lvcmment 
are not efficient or punetual .'r depend-
"ble. This should not happen In the case 
of Moghul Line coastal 'lCn';ce. Wrth 
these words, I support the Bill. 
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SHRI DHAMANKAR (BhiwaDdi) : 
Sir. I rise to support tbe Bill aDd I COD-
gratulate the Government and our new 
Minister of Shipping for having brought 
this 1Ii11 before tbe House. 

Normally. Konkan is a d_rted aDd 
forsaken area and there is a feeling in 
Konkan that the whole country is beina 
developed and only Konkan remains un-
developed. In Marathi they say "Desaza 
Zala Vikas Konkan Rahile Bakas". This 
feeliDg must be chaDged. 

PROF. MADHU DANDo.VATE 
There is nothina unparliament;uy about 
it. 

MR. SPEAKER : I do Dot know be-
cause be did Dot interpret it in English. 

SHRI DHAMANKAR : The people of 
tbat area feel that they bave "ot received 
proper attention eitber at !be bands of 
the Mabarasbtra Government Or the CeD-
tlal Government. The Mabar ... htra Gov-
ernment bave declared it as a backward 
area. The Central Government also in-
duded Ratnagiri in backward drea and 
save certain concessions for starting of 
new industries for an initial period. But 
they cannot 'lnateriattse unless tbe infra-
structure is there. There are no railway 
lines. The buses also ply 011 til ... hillside, 
but not on the coastal side. The people 
of tbat area suffer for want of transport. 
Water transport is the cheapest even 
'hougb day by day it is becoming costly. 

Tbe economy of Konkan is a money-
order economy. Most of the young pe0-
ple from Konkan go to Bombay and other 
cities for employment and ev~ry month 
they send money orders for Claintaining 
tbe families of the Konkan pee"le. The 
land is barren. There is not .. 'en a rice 
crop. If this money order economy has 
to be improved. then cheap tr"n'port faci-
lities will have to be extended to the 
Konka Q region. 

The Mugbal Lines have been taken over 
by the Shipping Corporation. [feel it is 
100 late on the part of the Ciovernment 
to) take over the Konkan Passenger Ships. 
Jt should have beeD done much earlier. 
The people of Konkan bave been suffer-
ing for three months after the rainy sea-
son. in October and November because 
tbese services were not res"me~. 

In the Konkan area only shipping faci-
lities are available. Now the Shipping 
Corporation is going to ply these ships. 
But they will ply their servicei only to 
the big harbours. The Konkan area is 
.tudded with small potls. The big ships 
cannot reach .these 'Sman port., They 
have to be anchored in the high seas from 
where the country craft b{ing the passen-
ters to the port. This in¥PJves some in-
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convenience, especially for women and 
children who travel by ships. 1 would re-
quest the Minister to see that these ports. 
which are now seasonal, are made to 
operate for twelve months in >.he year. 
The ports should be developed so that big 
ships can be anchored. All the neces-
sary facilities should be provided to the 
ports in the Konkan area. 

An aluminium project is gOiflg to come 
up in the Ratnagiri district. So, that area 
is going to be developed. That port re-
quires developmenL The Maharashtra 
Government is very keen to de.'1elop that 
port. So, I would request the Minister to 
cxpedite the port development facilities 
and see that all the Konkan ports are 
operated for 12 months so that Konkan 
Sevak, Sarita and other hig ships can 
touch these ports and the people of Kon-
kan area can avail of this facility all the 
year round. With these words, I support 
the Bill. 

*SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Mr. Speaker, Sir. while I support 
the Bill which seeks to take ('ver the 
Konkan Passenger Shipping .emce. I 
would like to urge upon the G"vernment 
that by taking the passenger side only the 
problems cannot be solved. Tn fact the 
Cargo Services is making huge profits and 
my friend Shri M adhu Danda vate quoted 
figures in extensive details to prove the 
huge profits that are being made by this 
Shipping line. Unfortunately the Govern-
ment have not touched that section which 
makes profit and have taken over only 
that section which is making 103Ses. It i. 
therefore, necessary that both tl>e wings-
the passenger as also the Carl:o service--
both should be taken over. 

Sir, Konkan is a backward 'irea. Water 
transport is the cheapest among all modes 
of transport. But we have f iJnnd that 

immediately after the takeover, on tht 
14th November the Government through 
the issue of a notification raised the pas-
senger fare by 30 per cent. Sir, the en-
tire people of this area have to depend 
wholly on water transport as otber means 
of communications are neither developed 
nor available-at a cheap rate. But 
through this rise in passenger fare, the 
voorer sections of the populatk.n of this 
area who are majority being a backward 
_rea are worst hit. Sir, I mu.! also tell 
the Government that take-over is not an 
~nswer to all problema. We have seen 
that whenever the Government have taken 
over any item, the prices have gone up 
"ery high. This has happened in the case 
of coal. After the take over. the price 
of coal has gone up many times and 
even coal is not availahle in the market. 
Along with take over, it is e'~ntial that 
the things should be so well managed that 
the prices should not he allow~d to rise 
and people should not he put to any diffi-
culty. In this case, however, thi' has not 
been so. The han. Minister w':lile initiat-
ing the Bill informed the House that a 
sum of Rs. 90 lakhs will he paid to this 
company. Why should we pay this 
amount to the Company which has made 
huge profits? It, is indeed very sad Sir. 
that while the Government ha\'e readily 
agreed to give to the Company this huge 
amount of money, they have not cared to 
protect the interest of the worlrers. I 
would like to know from the hon. Minis-
ter the total amount that was to he paid 
to the workers prior to take ')ver by way 
of salary, bonus, gratuity etc. and whether 
hefore making the payment of Rs. 90 
lakhs, Government would ensure that 
every worker's dues are dedurted and 
every worker is paid his share. This has 
always happened in the past whenever 
Government tried or have taken over any 
business or an industrial unit anel I would 
hke to know why in this ca.e the past 
practice is not heing followed. I would 
now put 3 few questions and request the 

*The original speech was delivered in Bengali. 
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"on. Minister to answer them during the 
<course of his reply: 

(i) what was the written down of the 
assets when the passenger ships 
were taken over whether it was 
correct or not; 

(ii) Surely the ships were ~ured and 
if so, the total amount for which 
they were insured; 

(iii) What is the book valu~ of the 
assets of the Company; 

.(iv) When these ships were purchased 
by the Company? Were they 
new or secondhand ones; 

.( v) What is the total num""r of offi-
cers and crew that were serving 
the Company hefore u.ke over. 
How many of them bave heen 
absorbed in the new set up; 

"(vi) What is assessor's report about 
the cost of the ships; 

{vii) Whether the terms of service of 
the workers would continue to he 
the same and if not how they 
are going to be amen1ed. 

Sir, I would very strongly IITge upon 
the hon. Minister that he may please en-
sure that every worker is absorbed and 
not even one is renderd jobl=-. They 
should be given the security of job. With 
these words, I conclude my speech, Sir. 

MR. SPEAKER: The Half-an-Hour 
Discussion scheduled for this evening will 
he postponed. Is it all right? 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Yes, Sir. This is going to be 
~~ken up on Saturday. 

MR. SPEAKER : I do not know yet. 
Mr. B. V. Naik. 

13.32 hrs. 

[MR. DEPUTY -SPEAKER in the Chair) 

SHRI B. V. NAIK (KanllTll) : Mr. 
Deputy-Speaker, Sir, we would like the 

came of Konkan to be changd over as 
'oon as possible because the ent;re western 
coast is composed of what is called the 
traditional Konkan in Maharshtra, Tulu-
"ad, Haighnad and Kerala. Tbis applies 
'" the entire western coast. Ouly the 
north of the district of Kanar~ spreading 
into Goa and Ratnagiri are a part of 
Konkan. 

I welcome this Bill presented by our 
new dynantic Minister of Shipping and 
lransport ... 

PROF. MADHU DANDAVATE 
old dynamism is carried forward. 

The 

SHRI B. V. NAIK : I do not think _ 
that dynamism is the monopco'y of the 
hon. members on the other side. 

Shipping is such a line of e'treme ex-
pertise that it would be very difficult to 
draw conchfsions on the basis of the ob-
.. rvations which we have been able to 
make; Mr. Chowgule, who is one of the 
"hipping tycoons in this country, has come 
out with an article in which he has point-
r.d out that the Indian coastal shipping, iD 
particular, Ms heen languishi.lg in the 
course of the last ODe dec3de completely; 
the tonnage of the coastal shipping has 
come down from four lalch !unnes to 
2-1/2 lakh tonnes. 

In that part of the west coast where we 
<come from, hardly 10 to 15 years back, 
the coastal ships, particularly, Sabarmati 
nnd Saraswathi-it will borne (lut by my 
hon. friend, Prof. Madhu Dandavate-
were plying; they were plying throughout 
the entire west coast of India, right from 
Bombay upto Cochin in the south. About 
ten years back these were discontinued. I 
have every reasoD to believe I>.at Prof. 
Madhu Dandavate has hee!l extremely 
sntisfied, all our hon. mem~e", friends 
and colleagues from Maharaslttrs are ex-
tremely satisfied, that there h,,~ heen a 
takeover of this concern of Chowgule so 
that the resumption of the services takes 
place. The major portion of t},e popula-
tion on the west coast lives not between 
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Bombay and Panjim but it lives between 
P.njim and Cochin. India's-··why Indias 
~ven the world's most densely·populated 
areas are situated in Kerala, in the dis-
tricts of South Kanara and North Kanara 
2nd as we go on proceeding to the north, 
the population pressure actually goes on 
decreasing. Therefore. I wO\lld urge 
through your good offices upon the hon. 
Minister for Sbipping that now that this 
traffic has been nationalised and takenover 
by the Moghul Lines, Services "hould be 
tcsumed as they existed in the year 1960 
r.etween Bombay and Cochin touching, 
not the minor ports, but at least alI the 
important ports so that the people may be 
henefited. Secondly, the numbel of pas-
sengers that would be available for this 
.ervice would immediately increase and 
what was once an unprofitable proposition 
for the bouse of Chowghules or ,he Chow· 
ghule Steamship company will now be· 
«lme a much more profitable proposition 
for the Moghul Lines. 

There were certain severe criticisms in 
regard to the working of tbe Mogbul 
Lines Ltd. The Mogbul Lin<"S being 
nationalised concern should n:>t attribute 
the criticism of tbis august House to the 
mere chance of a coincidence of its name 
'Moghul'. Just becDuse its name is 'Mo-
ghul line', saying that it will be like the 
EXtravagant Moghuls is bad. Then what 
.hall we call it? Shall we calI it a Marxist 
Line or Communist Line? Or shall we 
call it Czaristline or Caesar's Line? 

Hon. Members would agree that since 
1966 the dividends of the Mo~ Lines 
have been jumping. It was 7·1/2 per 
c~nt in 1966, 7.1/2 per cent in 1967, 10 
per cent in 1968 and 10 per cent in 1969. 
For tbe workers they have declared a 20 
per cent bonus in 1968 as also in the sub-
sequent years. 

What I have been driving at is that the 
line of shipping is extremely a £pecialised 
nne and wiD it be possible for oor Minis-
If'f of Shipping with his Shipping C0rpo-
ration, to meet the entire sbiPl'ing needs 
<'f this countrY? India was a dorious 

maritime nation in the past. At the time-
of the Great Vikramaditya and e''Cn earlier 
our ships used to touch Jerusalem. but 
today we. have been languisbing because-
tbere has been no support in this COUD-

try. Tbe reason for this is that we do not 
have in tbe coastal line a political muzzle 
10 push it. .. 

SHRI JYOTIRMOY BOSU: On a point 
of order, Sir. Seeking a clarHlcation, is 
he telling us tbat bis Party has really sur-
tendered to foreign shipping interests and 
tbere .they have not deliberately developed 
the local interests? 

MR. DEPUTY - SPEAKER : I should 
remind you that we are not discussing the-
Shipping Corporation. We are not dis-
cussing the sbipping industry. We are 
discussing a very lintited subj,,·t-nation-
r Hstion of a particular shipping line and 
<specially paying an amount for the ships 
tbat were taken over. Please remember 
tbat and confine your remarks to that. 

SHRI B. V. NAIK : H I cun submit, I 
was bringing in the Shipping C .:.rporation 
because tbe Mogbul Line whicb has taken 
over these services is a subsidiary of the 
Shipping Corporation. 

MR. DEPUTY·SPEAKER : You can 
criticise the Moghul Lines but don't go 
into the entire working of tIJe Sbipping 
Corporation and the entire gamut of the 
shipping industry. 

SHRI B. V. NAIK : Sir, I do appreciate 
tbe longstanding association of the bon. 
Member from Mabarasbtra with Mr. Cbow-
gule and the House of Chowgule, wbo ~ 
not a subject·matter of debate, but inci-
dentally, he bappens to be the b;gbes! tax-
payer in this country, of which onr hon. 
Member ... 

SHRI N. K. P. SALVE (Betul) : I am 
not higbest-tax payer. 

SHRI B. V. NAIK Biggest tax-payer 
in the country. 
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SHRI N. K. P. SALVE : Bi~t wealth-
tax assessee. 

SHRI B. V. NAIK : Well, r am subject 
to correction. Anyway he seem~ to be a 
disgustingly rich man. We have still paid 
about Rs. 90 lakhs as the amount for the 
process of nationalisation. 

SHRI JYOTIRMOY BOSU We want 
to know the written down book value. 

SHRI B. V. NAIK : While .rriving at 
these, I have only one reserv~Hon in re-
~ard to this, Sir, why is it thaI this Honse 
of shipping, the management of Chowgule, 
were kept in for a period of ~! months 
e>r 3 montbs, in-suspense. 

And two ships were kept nnsurveyed 
which means, did they have a premonition 
that the Government of India or the 
Shipping Corporation in the country would 
be going in for putting in large amount 
of tax·payers money and tben tbey will 
be buying their ships? Otberwi.'~ no res-
ponsible shipping company in the country 
"ould keep it in order to sell that Rs. 8 
lakhs of' expenditure wbich would 
be the expenditure duri"g the time when 
these ships are hybernated. I would there-
fore suggest that it is very necessary that 
we should take a series of fresh look in 
regard to these houses whicb get the inside 
information-from where, God alone knows, 
-so that they anticipate a particular project-
ed move of the Government, both of the 
Centre' and of the States and thereafter try 
to m"ke tbe best in the given sct of cir-
cumstances. 

I have gone through the names of the 
Board of Directors and as f nr as the 
"ames of the Board of Direct:lrs are con-
cerned, I find Mr. Shrivastava, "n excel-
lent executive and Chairman Mr. Jain, 
Mr. Dave, Mr. Goenka, Mr. Singh, 
Mr. Kapur, Mr. Mathur, Mr. Rao. 
(Interruptions) No Naik tbere. Wbat do 
We find? The real coastal people on be-
balf of the consumers, on belmIf of the 
lest of them, who are going to 1'. affected, 
"ught to have a place in the Gov!. of 
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India undertakin&s. Sir, of COW'Se, I do 
l.ppreciate that there are people with con-
siderable amount of business aoumen but 
J do feel that the consumer interest in 
these particular industries as wen as the 
workers' interests will have to he protect-
ed. Having been associated with the Ship-
ring Board I have understood tbat we 
can't as politicians pass off-the cuff re-
marks about an industry which is hisJtly 
specialised. Tbe Coastal sub-committee of 
lhe ShiPping Board is coming- to certain 
conclusions. I think in the years to come, 
if I can tender my bumble adv;ce to our 
new Minister for Shipping as well as for 
Transport, the biggest problem of the 
,oastal shipping in this country which will 
have to flourish before' even we made a 
cient in the international shippin£, will be-
the coordination between tbe shipping as 
well as the rail as well as the road trans-
port in this country. The entire coastal 
maritime trade had heen lan~ui<hing be-
cause of the competition from the rai\~ 
That is not a disqualification k,r making 
tbe west -coast rail line wbicb 1s also essen-
tial, but the cry of the hour, tbe need of 
the hour is for coordination and I request 
tbe hon. Minister to see that tbis is dont 
a. this is very essential. Thank yon. 

SHRI H. M. PATEL (Dhandhuka) ~ 

I wish to make only very few observa-
tions ... 

Firstly, it seems to me that t.he amount 
which has been fixed as comoensation,-
of course, the word compens~tion is not 
csed,-is grossly inadeqnate. 

The company had very recently to 
write off as a total loss the 
third sister ship to tbe two 
sbips now taken over. And, the company 
received from the underwriter< for it a 
sum of Rs. 1.25 crores. Thes~ two ships 
nre also of that value. A compensation 
of Rs. 90 lakbs for two sbips given by 
Government is obviously thus too low. 
But, one bad hoped-I think one .hould 
always expect-the Govemm"n: to behave 
in a fairly just manner that wl:tenever they 
take over some thing from sam-body, It 

reasonable amount would he raid. ID 
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this case a larger sum should be given be-
cause, although the Minister ha. said that 
this comt>any was runDina inefficiently 
and so on, in fact, it w"," not run 
inefficiently and this is a velY unfair 
~harlle that has been made aga:nst it. I 
GO not think that at any time earlier this 
charge had been levelled again.t Messrs. 
Chowgule Steampship Company, that is 
before it had asked for an 'nr.-ease in 
fares and before the Govemme~t, because 
cf certain circumstances, such a. the com-
pany's decision to close down, made up 
their mind to take over the shipping com-
pany. When they asked for an increase 
in fares, no reply is given. Yet in effect, 
you have had to accept that their re-
.quest was most reasonahle. Your own 
Committee appointed for the purpose con-
sidered that an increase between 20 to 25 
per cent was reasonble. Y 011 did not 
-"Sree to that. BIlt, having taken over, 
~ou have immediately increased tLe fare by 
30 per cent. Does this not bear out the 
suggestion that you were not being fair '0 that company? They were losing 
money and so they put in a reasonable 
demand for an increase in fares. You 
should have accepted the committee's find-
ings whatever they may be. This was not 
done they were not offered Ql!v' increase 
at all. You compelled them by prolong-
ing the timelag between their demand and 
-your decision. You did not dedde. 

SHRI KAMLAPATI TRlPATID 
",Vho asked them to stop the services? 

SHRI H. M. PATEL: You cannot ex-
l'ect the company to run the se,-vice when 
it was losing large sums of money. In 
fairness to that company, you should have 
1aken a decision with some dey,ree of ex-
. pedition. This is what you faiJ~d to do. 
You considered that it was wrong on their 
.part to stop the services. Did they stop 
overnight? You will kindly took up 
lhe papers and you will find that they had 
-"sked for this long before. An" that in-
"lease should have been given an expedi-
!lIOUS consideration. That was not eVlle. 

SHRI DHAMANKAR : There was a 
price hike before this also. 

SHRI H. M. PATEL: Let u. consider 
this that there has been increase in freight. 
The cost of running has gone "p. I am 
1I0t suggesting this for one moment. But, 
instead of giving everything that they have 
asked for you could have given them some 
increase. You yourself found it neces-
sary to increase fares by 30 per cent. 
What is more, is that you have stated 
that it would be necessary 10 increase 
them further. That is becau30 you con-
sider that this service should be run on a 
no-profit-no-loss basis. As you have 
heard the previous speaker dearly men-
tioned that this consideration will always 
be urged before you that the areas that 
these steam ships will have f.) serve are 
backward areas and therefore, the fares must 
be kept as low as possible. That being so, 
it seems to me a much sounder course 
flOm every point of view would have been 
tc; see that the fares are kept as low and 
as reasonable as possible having regard to 
the conditions of the people the', have to 
serve. Frankly speaking an open subsidy 
would make it possible for you to see 
whether tbe company was ruttning ineffi-
ciently or efficiently. If they were run-
ning inefficiently, the quantum cf subsidy 
would go up and you would kn.1w that it 
is functioning unsatisfactorily. 

PROF. MADHU DAND .. VATE 
If, in fact, there is a loss on the passen-
ger lines, even then the question of pro-
viding a subsidy would not arise. 

SHRI H. M. PATEL: Mr. Deputy-
Speaker, Sir, I am glad that Pr •• f. Danda-
vate is speaking so soundly on economic 
matters . 

SHRI VASANT SATHE (Akola) : He 
usually does. Does my hon. friend uot 
agree? 

SHRI H. M. PATEL: I am glad that 
Shri Sathe agrees that he is ""uod, but 
on this occasion, he is not rtlere~y sound. 
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MR. DEPUTY-SPEAKER, Was thert 
ever any doubt about it? 

SHRI H. M. PATEL: It it; possible to 
combine both, if you like, but that again, 
as I pointed out, would hide the fact of 
the service being run inefficiently. 

1 would urge these two po.nts, firstly 
that the hon. Minister should bear in mind 
that the compensation or the amount that 
has been fixed is extremely unreasonable 
and unfair to this company. They came 
in at the request of the Government of 
Maharashtra to run these servkes. They 
provided a very necessary servece to the 
people of that area. It is not .s if they 
left out any ports but during certain 
t;mes .. 

SHRI SHANKERRAO SA V ANT : 
'r hey had also given an assurance tbat 
they would not ask for any further hike 
after the first bike. And they did not 
keep this assurance. 

SHRI JYOTIRMOY BOSU : Mr. Patel 
has to speak for the private sector. My 
hon. friend must appreciate th~t, thouah 
it is a vital sector. 

SHRI H. M. PATEL: I hope Govern-
ment will be very happy :Ifter having 
taken over this service because I am quite 
certain that they will soon realise what 
they have taken over; they wiil have to 
meet a whole host of unreasonable de-
mands. I would not say that they would 
be totally unreasonable, because if an 
area is backward, it is quite right that it 
should be treated sympathetically. but that 
is something which Government can do, 
and having taken over I think, they should 
do so, but they should do so openly and 
not suppressing or hidmg the fact of 
l<"5Ses that would have to be incurred on 
this particular line. 

Prof. Madhu Dandavate, being as clear 
as he usually is, has not realised. 

SHRI N. K. P. SALVE: It is a matter 
C'f opinion. 

SHRI H. M. PATEL: Of rourse, it 
always is. 

SHRI JYOTIRMOY BOSU : We have 
got to be careful if Prof. Dandavate gets 
compliments from Mr. Patel. 

SHRI H. M. PATEL: Trying to set off 
the profits of the cargo service against 
losses in the passenger service is the surest 
way of hiding inefficiency. If ft.e services 
nre to be efficient, then the m~thod that 
I am suggesting would be far more satis-
factory. I think increases in fares would 
be necessary all the time, but they will 
not find it, however, easy to do so here-
tfter. They may have done so on this 
occasion, but in future the public will re-
sent any increase. Then, what will hap-
pen? Either the Moghul LinP-s will have 
to set off against these losses their profits 
C'n other services which they are responsi-
ble for, or Government will have to assist 
it in some other way. Why no; start off 
in a proper way, in a soucder way. 
namely give open subsidy to the Moghul 
Lines who are going to run thh' As re-
gards cargo services, I imqg;ne they 
would be running cargo services along 
with the passenger service. 

. My hon. friend Shri B. V. Naik has 
.aid about the survey being beld up and 
said that did so only in ordpr to get 
additional compensation. But I think he 
does not realise that survey of ships has 
to be carried out every now and then 
ot certain intervals of time, and on this 
occasion it is quite possible that the sur-
~ey was carried out at the instance of 
Government themselves in order to en-
able them to know what they WM'C taking. 

I do not wish to make any further ob-
servations except once again to emphasise 
these two matters. The first is in regard 
to the compensation, which I th;nk is not 
fair at all. Secondly I snpport Shri Joshi 
who said that an ordinance was totally 
l'llcaIled for on this occasion. Nothing 
would have been lost had Government 
waited till the session began. 

SHRI S. L PEJE (Ratnagir!, : I COD-
gratulate the Minister of Shipring and 
Transport and Government on taking the 
historic step to nationalise the Konkan 
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coastal service. People in Konkan were 
demanding nationalisation of this parti-
cular coastal service for more than 10 
vears now, on two grounds. Chowgule's 
service was irregular; it was no! punctoaJ 
and was not running to schedule. Second-
ly, when Chowgule started the ~ervice in 
Konkan, he gave a promise to the Gov-
ernment of Maharashtra that if he was 
.:llowed to run the service, he would not 
increase the fare. Only then was he 
~lIowed to operate the service. 

But Mr. Chowgule has kept up his de-
mand for increase in fares. Some 10-12 
years ago, the Government of Maharashtra 
appointed a Committee named the Rao 
Committee. It recommended an increase 
.of 15 per cent in the fare. But somehow 
tbe Government of India agreed to an in-
-crease of 7 per cent. Recently he made a 
further demand for increase in fare. The 
State Government appointed n committee. 
known as the Bhave Committee which 
recommended an increase of 20 per cent. 
-rhe Mabarashtra Government opposed the 
increase. Particularly in Konkan there 
was agitation and satyagraha and a de-
1)1and that this particular coa.ln! service 
$hould be nationalised without any in-
crease in fare. 

After the rainy season, Cbowgule did 
not restart the service. There were some 
negotiations between him and tbe Central 
Government. They did not su~ceed and 
ultimately Government had ttl take over 
the service. Government have given two 
reasons for the takeover. The fl",t is that 
there is no punctuality in the .ervice. I 
:know there is no punctuality. But this is 
not entirely dependent on Chc>wgule. be-
cause the regularity or schedule of a coas-
tal or sea service is not ent'I~ly in the 
1tands of the operator it depend.. upon the 
ebb and flow of the tide. Again tb1S 
coastal service ha. to operate with minor 
ports. There are no landing fil~i1ities, no 
jettis and the ports are silted. Por . 10 
many years they have been nealected. 
<:are of these ports bas been left to the 

Maharasbtra State. The State G.:lVernment 
has not provided enough money for the 
development of these ports. I would im-
press upon the Central Govenment one 
thing. By mere nationalisation or change 
of ownership of the service, y"u are not 
roing to achieve 'the laudable object of 
looking to the comfort of the travelling 
public. I am requesting the Central Gov-
ernment and the Minister particularly to 
take charge of these minor J)orts and 
eftect sufficient improvement in them. 

If they are left to the care oC the State 
Government, the State Government must 
be provided witb sufficient funj., but· the 
State Governments bave not ennugh funds 
and'they have not provided enollgh money 
te improve these ports. That;~ why I 
will urge upon the Central' Government 
either to place at the dispo<lhl of the 
State Government enough fun;!s or take 
charge of the minor ports and tben alone 
tbese operations will be vel y regular. 
Otherwise, it is not poqsible to maintain 
regularity and punctuality even though the 
Mogbul Lines have taken over tbis opera-
tion of the costal steamers. 

14 hrs. 

Secondly, I want to make tw.) or three 
suggestions. Recently, it was reported in 
the newspapers tbat the Moghul Lines 
bave started charging even a child of one 
year. They are recovering charges from 
even cbildren of one year. Cbowgule had 
been charging children wbo were more 
than three years old. The r .. ilways and 
the State Transport also charge only three-
vear old children. Children who are one-
year old are not charged. I will urge 
upon the Minister to see and make en-
quiries whether this is a fact (.r not. I 
read in the newspapers tbat they are re-
covering fares from children whl' are one 
year old. This is not tbe prac';ce in the 
railways or in the State Transport. 

Thirdly, seasonal concession9 sbould be 
civen to the students. Cbowl'1.lles were 
giving such concessions during the Deepa-
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vali holidays and other such vacation 
reriods. This concession should be made 
available to the students now also. 

Then, there are passeqer advisory com-
mittees in the railways. In the State 
Transport also, there is a passenger advi-
~ory committee. On the same ;: nes, there 
should be some advisory com:nittee to 
look after the welfare of the pM.engers. 

AN. HON. MEMBER: Are you op-
posing the take-over? 

SHRI S. L. PEJE : Lastly, [ would like 
tu bring to your notice the protection 
given' to the. employees. Th'l rmployees 
forinerly in the service of Chcwgule have 
been transferred to the Moghul Lines. I 
"ould urge upon the Governmcllt that all 
the benefits such as leave, provident fund 
1!ratuity and salaries should be fiven and 
their rights protected by the new com-
pany. 

I once again thank the Minister for 
"ringing out this major step to nationalise 
the steam service. 

SHRI V ASANT SATHE: I want one 
clarification. How many ships are there 
in this service and how old are they, and 
why are you paying a handsom~ compen-
~ation for it? 

MR. DEPUTY -SPEAKER, Order, 
please. Raja Kulkarni. 

SHRI RAJA KULKARNI (Rombay-
North-East) : Mr. Deputy-SpeaJrer, Sir, 
this step of taking over tbe Konkan 
passenger service by the Government is no 
doubt a step in the right direction, but this 
has again to be viewed in the light of the 
further steps being taken by the Govern-
ment as management in raising the passen-
ger fares. We want that ultimately this 
should prove a good step, especially when 
nationalisation in tbis case has become, in 
the eyes of the public, a little sub-standard 
step. The step taken by the management 
has become a step to wbicb tbe people 
were opposed rigbt from the beginnia. 
There is no doubt that it was necessary 
to take over the services, because the 

roastal service is a vital means of com-
munication for the people of tbe west 
coast and for Konkan in particular. Tbere-
fore, the Government bas taken, no 
doubt, a good decision. I weuld bave 
liked if this decision bad been taken dur-
ing tbe mODSoon period when there was 
no service. It would bave avoided all 
this controversy. Even if it,s 3 delayed 
decision, we welcome it since it involves 
change of ownership in Government 
taking it over. What was further required 
was to make this nationalisat.;<.n more 
ropular, among the people. Along with 
tbe working of this nationali<t"d service, 
the management-concept should have been 
changed. What has happened between 
the Ordinance and ilB replacement by this 
measure? A notification W"' issued by 
tbe Government authorising the Mogbul 
lines to raise the passenger fare by thirty 
ver cent. That is the crux .>f the con-
troversy. People wanted a c~1ange in 
Gwnership because the earlier owner was 
bent on raising the passenger fare. Now 
the Government itself has com~ 2nd raised 
the passenger fare. The distin;tion that 
Chowgule wanted 42 per cent and Gov-
ernment has now sanctioned "n/y 30 per 
cent does not hold good. In fact the 
Bhave Committee recommended only 20 
per cent. Just as any other private em-
ployer the Government has rai,en the pas-
senger fare all of a sudden, witl:> all the 
inconveniences and sacrifices to the public. 

II Chowgule service was no! depend-
;,ble, people are asking wheth~r the na-
tionalised service would be d"»Cndable, 
regular and punctual. We are told that 
nen the Moghul Lines have troubles be-
cause as earlier speakers said, tbe minor 
ports that are being covered by this line 
have not heen developed. Therefore the 
Government has to take up the program-
me for minor ports development. Other-
,vise irregularity and unpunctuality will 
continue. 

If there are occasions whe') unpopular 
decisions like increasing the pas~cnger fare, 
etc. have to be taken, they shC'uld asso-
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ciate people's representatives in the man- . 
"gement and they should show to the 
people how and why it is inevit,ble. We 
should like the Minister to take the House 
in to confidence and on what basis was 
this done? What efforts were made by 
the Government to have a suitable struc-
ture by which the rise in pa~~enger fare 
could have been avoided? It has been 
said rightly that an integrated approach 
.hould be there. Passenger ,crvice was 
ot a loss but the cargo service was run-
ning at a profiL I repeat thr.t there 
should have been a more co'''prehensive 
"pproach to the managerial strccture of 
Ihe nationalised service before the an-
nouncement of 30 per cent increase in the 
fare. Government shOUld hav, made all 
efforts to find a suitable struct"re to run 
this company with the intention of avoid-
ing an increase in the passe1Jl!er fares. 
We would like to know if t~e minister 
has any reply to this. What is done in 
ether public sector undertakinps like, say, 
the Fertiliser Corporation? If Olle or two 
units run at a loss, on that a~count the 
prices of fertilisers are not increased. 
They take the whole corporat[oD's opera-
tions into account and then dec:de. Simi-
larly, in this case also, they shotild have 
looked at it from- this point of view be-
fore acting in a unilateral manf'.er in rais-
ing the fare by 30 per cent. The Gov-
ernment shOUld also announce its pro-
gramme for the development ~f minor 
ports. If these measures are not taken, 
the people would feel that the Govern-
ment has taken one step forward, but it 
l.as taken two steps backward b.::cause the 
people had asked for nationalisation to 
2.void increase in passenger fare. I do not 
want the prople to go to the length of 
saying iL Therefore, proper management 
measures have to be taken. If manage-
ment is improved, then where"er private 
sector has failed, it would be easy for 
the reople to demand nationalisation in 
Olhe- sectors. 

SHRT N. K. P. SALVE (Betul) : Sir. I 
am not conversant with the pr(;blems of 

maritime passengers of Konkan and there-
fore, I did not have the slightest inten-
lion of participating in Ihis debate. But I 
found that my eminent friends S!II1. H M. 
Patel and Shri Dandavate had confused 
very simple issues and I thOll8bt I would 
Dot worsen the matter if I join~d the de-
bate and attempted to simplify a very 
simple problem which had t-een made 
complex. I have heard Panru.tji's chaste 
Hindi and I assure him that if he would 
listen to what I have to say, I am sure 
the misfortunes of the maritime passen-
l1ers would be redressed. 

There appears to be unnece~~&ry debate 
as to what are the real causes that have 
led to the Government'. deeisiof' to take 
over this service. As far as I am able 
to understand primarily this line was 
operated by Chowgules, who the·ught it was 
running at a loss on the pa.,"nger side. 
As a commercial concern, they looked at 
it in a manner which I do not think is a 
,ery fair way of looking at it. Mr. Dan-
davate says that the losses in the passen-
ger service should be absorbed by the 
cargo services and then the tariff struc-
ture should be determined. Mr. Patel 
seems to feel that it is a comnletely im-
proper approach. In fact, f.~r efficient 
management, it is utterly nec~Lsary that 
you must have what is known .:s depart-
mental or sectionalised accouo';ng. You 
must know what profit you are making in 
one branch of trading activity bIld wbat 
losses you are making in the l ther. For 
optimising efficiency in producti'/ity, such 
sectionalised accounting is a sine quo non. 
But the real problem that arose there-
after, which Slui Patel failed:o under-
stand is this. Having kn~wn that 
this particular service is runninll at a 10l1Il, 
is it fair for Cbowgule 

PROF. MADHU DANDAVATE 
am not at all opposed to indicating 

sectorwise the loss or gain. f .aid that 
there should be no increase in the fare 
.fructnre. 
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MR. DEPUTY-SPEAKER: He is try-
ing to en[iplen you on bow a commer-
",a[ concern sbou[d be run aDd ! am try-
ing to find a connection between that and 
tbis Bill. 

SHRI N. K. P. SALVE: Having fOUDd 
out the loss or gain in passenger aDd car-
~o services, tbe next quest;"n wbicb 
arises. aDd whicb I am posing as a ques-
tion to Shri Palel, is this. Is tbere not 
.ID obligation cast on Chowgu[e to run 
these services? Was it just an" fair· on 
his part to have lerminated th~" services? 
It is not an entirely mercenary approacb 
to the problem. which needed a mucb 
Ibrger perspective, a broader :,utlook, a 
perspective which should have beeD wel-
fare-oriented? Is it consistant and in con-
formity with the concept of tmsteesbip 
which several monopolists have been 
glibly talking about these days and to 
which category Sbri Chowgule also be-
longs? If they found that it was running 
at a loss, was it not necessary for him to 
.it down and determine wbetb~r or not 
with the profits that they are Making on 
other lines. they sbould continue this ser-
vice as an obligation under the trusteeship 
concept? At any rate, even if tbe Gov-
~rnment was delaying a deci.ion so far 
as their demand for a bike in the passen-
rer and freigbt rates were concerned, the 
minimum they could bave do"e was to 
five sufficient notice, say. three months, 
.ix months or one year, saying tbat after 
that period they will not run the service 
~t a loss. 

SHRI H. M. PATEL: They lave that 
I'otice. 

SHRI N. K. P. SALVE : Was there 
r.ny justification for them to ha\~ left the 
maritime passengers bigh and dry. when 
that area is not catered by the railways 
cr by the roads properly? How are the 
passengers in that area to go 8 bont if the 
on[y line that was runninl about was 
stopped? 

SHRI H. M. PATEL: What about the 
Government? 

51 LSS/73-9 

. SHRI N. K. ~. SALVE : I entirely 
agree that the Government oh(.u1d bave 
taken an expeditious decision alid sBid 
"no, there will be no price bIke". That 
should have bee~ done. But, at this slaee. 
we are on a dlllerent question. In the 
mean while. what should tbey ~ave done? 
Should they have [eft the passengers ru,h 
.,nd dry? Was delay in talci .. :: a deci-
,ion on the part of the Gov~mment a 
.ufficient provocation t<> take 'his Slep? 
Should they not ha ve continued their ser-
vices ? 

SHRI H. M. PATEL: Ho\\' lone? 

SHRI N. K. P. SALVE : As [one as 
Ibe losses of the company are not eating 
into their capital. That is where Shri Dan-
davate is right. They were taking 8 
mercenary altitude. Then. do not have 
a pretence to the trusleeship cvncept in 
commercial transactions. 

What I said about Chowllule equally 
applies to the Mughal Lines 01 the Ship-
ping Corporation· of India. It may be 
that in a sectoral line they are not mak-
ing any profit but it is an obligation on 
tbeir part certainly to have a perspective 
which is welfare oriented. Is it not part 
of their job to cater to a social objective, 
even if it is running at a 10'l~? Sbould 
tbey not bave improved their cfliciency 
r nd tried to reduce their losses, rather 
than stopping tbe prices? EwTY attempt 
sbould have been made to col'tinue the 
s~rvice. 

PROF. MADHU DANDAVATE: 
What be has described as Our coofnsion is 
our clarity. 

8HRI N. K. P. SALVE: Tbe last ques-
tion I want to ask is about compensa-
lion, whicb is important. I BiD distressed 
3t the attitude shown by 8hri Cbowgule. 
I am not one who will say that the Stale 
Ebould arab what belongs to !he citizen 
without paying him compensation. That 
i, my clear view in the matter. But in 
this particular case, where tMY were 
calering to tbe requireDtents of commu-
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ters, the maritime passellgen of the Kon-
kan area, where tbey were left hi&h and 
dry and they tried to arm-twist the Gov-
ernment, to bring' tbem under duress to 
a certain bike in passenger fJ:es, would 
i. be unfair, too much, to ask the hon. 
Minister to let us know what was the 
written down value of these chips and 
tbe outstandins amount of mortgage on 
these ships? I would consider that the 
ol!tslanding amount of morts, ~e on the 
,hips would be the fair c.'mpensation 
rod tbat would be the end of tbe matter. 

SHRI JYOTIRMOY BOSU : I do not 
know how tbe mortgage arne,unt will 
really matter. If they &0 to barkers, they 
can set much more than the real 
«mount. 

SHRI N. K. P. SALVE: The mort-
gage amount will matter like this. If the 
'hips were purcbased 10 years ago, the 
mortgage amount will be. very mUj:h less. 
It will not be more than ,Rs. 10 lakhs or 
Rs. 5 lakhs. That is bow compensation 
becomes importanL 

Last but not the least, I wbole-hearted-
Iy support the demand being made by 
my colleagues from my party Hnd other 
parties for extension of service to the 
Emaller ports on the west coast. It is an 
extremely valid and legitimate demand. 
The Shipping Corporation of India also 
took over the Jayanti Shippin~ and after 
the takeover of the Jayanti . Shipping, it 
is being magnificently managed. I hope, 
tbis Konlan passenger service line, after 
it is taken up, will provide tu the mari-
time passengers of Konkan a magnificent 
and efficient service at cheap rates. 

MR. DEPUTY-SPEAKER: The hon. 
Minister. 

SHRI JYOTIRMOY BOSU : Let us 
hope the hon. Minister coveIT all the 
points that have been raised. the book 
value of ships, the written down COlt of 
ships, etc. 

SHRI KAMLAPATI TRIPATHI: 
Mr. Dosu, it is always very d;fficult to 
meet all your points. W~ cannot meet 
all your points because, when there are 
no points, you go on making points. 
When there are no points, how to meet 
them? 

~ ~ ;f- orr ~ >t ~li'f R<t 
l1't t', ~ \Pf <t ~ ~ ~. ~ I ~ 
tF l!~ ~ ~ ~ ~ ~ ro ~. 
m~~~~~~l,'Tf"I;~ 
~~ ~cT<w~wt'l<1?m 
~ ~ ~ ~ f"I; w.r-..r ~ i"". 
<ht i"", ~ of !<1 ~. 'Ii! J';;:m~ 
~ ~ q;<f ~ lfli I ~.m ~ ;f-
~ ~ OPt f"I; ~ ;f-~ ;f ~ mr<IT 
~ t. ~ 'Ii >m>Tt 3Il'l ~ 'Ii \l"m;r 
n9'IT ~ 'IT ~ \'a:r.rr~ 'Iil mer 
~~~~'lTI~<riI 
~~f"I;~of~ ~.<t~ 
~ tf f"I; m ~ .t \';;rot ;;mf ari'l 
~ ;f \Pf 'It .t ~~ ~ of l'or<n 
if'. m 'fi! 1ft ~ ~ ~ ~ of ~ 
;r,lI' ~, ~ ~ ~ ~ ~m ;f- <riI 
ri nl orr! t. 'Ol ri nl orr! ~, ~ I 

~ ~ wt <tn<t liT omr 'Ii ~ om- WII' I "1 ~ r :m T)"- <mJllIIf 
~~ I W'f~~'Ii~~r 
# im w .nt lflfJIHf'li"!T t ? q 
~ i"" f"I; 61<i"11'¥I~'1 'Ii ;f-<f;l \Pf 'Il 
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SHRI H. M. PATEL: J bope you will 
convert this sahanubuthi into a reality. 

SHRI KAMLAPATI TRJPATHI: 
But you want me to pay more compen-
sation. If the whole money is spent on 
compensation, how is Government going 
to finance tbe minor ports? 

~ll;;'l'<f;~~ttm~t. mr 
Q1' ~ <d l'<r;m ~ ~ I I/'" am<f 
~ 'Tl" t'fA' ~ l'<f; ~ am' I/" if<IT 
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'fIT ~ 'fi"TOf d" ...t ~ ~I 
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~~q{ttl 

~~~:'W ~ ~ 
~t"1 ;;rrq-;r-r<t mv ~'Iit 
;:/'7h 

SHRI H. M. PATEL: The .hips could 
not have been insured at a IIigber price. 
they mllst have been insured at a price 
which was paid for the ships. Tbis can 
easily be checked. 

SHRI KAMLAPATI TRIPATHI: Yes. 

SHRI lYOTIRMOY BOSU : It was in-
~ured for an amount which WOI'ld enable 
tbem to procure a ship of that capacity 
at the present market rate. n,,;. does not 
bear any relation. 

~~~:~~ 
'liT' ~ ~ t l'<f; ~ 'It ~ I/" 
~ <I'm lit <N 'liT ~ ;nff if, oror !'i$ 
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SHRI JYOTIRMOY BOSV : When was 
the ship due for the break-up? It should 
be on the Lloyds Register. You can 
easily find it out. 

SHRI KAMLAPATI TRIPATIll: 
You are only interested in the compen-
sation that is being paid. All these ques-
tions relate to that. I will let you know. 

I would request the hon. Member to put 
a Starred Question and he will be getting 
ali the information. 

PROF. MADHV DANDAVATE: I 
think the time for star perform'lDce i. 
over. 

SHRI JYOTIRMOY BOSV: Just' 
wanted to help you in understanding Ihe 
issue. 

MR. DEPUlY-SPEAKER: You have to 
do a star performance. 

.Jt ~ ~ : n <t<R <1ft mr 
~ .,f I ~ ~ <1ft mr 20 ~ at 
~~~~~~'lT1 nr<i~ 
~ qft ~, ~ <1ft ~. 
~ <IT ~ '" .~ if ;n:r q;'t 
~,~~<fs-~~:rn~~{/­
I'ib ~ 'liT n ~ "i.'. 'ilJ ~ arl'l 
~"i.'ln~~~!fiii~ 
vTi ortr >ft. !fiii ;;or {/-~ ortr oft, 
~ ~ <1m <t=t 'liT {mT ortr ~ 1 
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3I1r ~ ~ ~ .r lfi! iIRf oft \",.; 
~~:;mr~.,~;;n":fl ~ 
lPf"'f 'R ~ ~ ro ~ :m ~ i/rq 
.r~ ~~Ilfi!'~ \",.; 
'3I'lTl lfi! ~ oft rnff :;mit i' \ff 
~ ~ '1'i7t am ;;m mmr ;? ~ 
~ f'<l; 3f7IT ~ ~ ".ff OJr<IT t' 
<IT ~ m'<fu ~ 'fir ;f.t I 

lit. ~ ~: ~ iIRf ~ oft. 
lfi! ~ 3f"im ~m I 

"~~:3I1r 3lN ~ 
l'!t~~~~ rnffl 
"lfi <t 'ITlI ~. ~, ~ 3fl7 hr~ 
n ~ «<f '1ft rnff ~ I <Til '1ft 
~ <t ~ i'!!; 3f7IT ~ ~T 'fiff 
# <IT <fIWr m. ~ ~ 'Ii ~ 
~ oN am "Iil1'f ;r-;; ~ oN I ffi-~­
~ <t ~ m ~ ~ ~l"'!T 'fif 'IT 
i"e<mr ~ <t i'!!; ~ 'Ii 'Ii! ="n <1M 
'6«IT I ~ C<r <t ~ m'11' ~r "&'i 
lftl 'lfN;/-~i'!!;~<t~~~ 
m ~ ;:;;<m 'IT7f rnff, .m: :om ~ 
"!>T~-Rrnff.~~~ ~ 
~"IT t. ~ '1ft ~ ;r;;r iii< ~. lfi! 
~ lfT ~ t I ;;/lrr,,;M ~ ~ 
;/- ~ \",.; W 'ffi1 'litft .tt -$ ;; e 11~ 
'1ft ~ ~ -t" ffi-~Ulf ~ mr-
~f'<l;"Iil1'f;r-;;~~1 

;J{>r ~ wf ~ <IT ;n:rq;r 
~ ~ t I ~ '!iW 'l<IT 1fT 
f'ot; wf '1m ~ I 18 <'!reI' ~ \1<f 

!IiT~~tl 

.. ~ IAt \8 <'!reI' ~~ 
~ If'rl' il;'lIT «<f ~ 'R? <Pq <IT ~ 
~nil 

~~~:lfi!iIRf'lft ~ 
MI 3lN;/-~~~~~1 
. . . . (~). . . . ant qfe c, tit ere 
~~I 

"~IAt:lfi!>«r~I~ 
'fii ~ ~ ~ t? 
"~~:~~'R 

.nr.rr n ;;mrr ~ i3"'f "iT 'fillT ~ 
~ <t-rr ~ ~ 'If 1 ~ ¥r'rt-
~~~I ~.tt~Wtf 
f'ot; qR ~ ~ If'rl' ~ ~f'I' qR 
~~~'l<IT .... 

!d. ~ ~ : ~ .,ih:Y"""~I" ~ 
~n~! ~'Ii~<Tn 
~ ~ 30 m:R ;;ri-~ <ffi ~ 'Ii 
'Ihn ~ ~ iIR" n ~ .m !liT ~ 
~ \'Jr.rr \3"lf "Il ~ ~ ~ I 

l!"1I wr;r;/i1r ~ : ~;i, ~ 
OIT'Ilhlt ;/- ~ 'IT I 

.. ~ ~ : <IT 31'11' 7.[ iIRf 
;fur ~ ~ '1ft ~ ~ ~ ll:.rr 
il ... (~) ... ~:m-~~ 
~-
'l"I'0'I"I~I!"1 'I1'1)l!li"lY"" ~: II 

'f!"l' ;/- ~ f'ot; orr iIRf 'I'm m<lT i \nf 
~~~i''fi!~WI 

<IT 'fi! <IT n 'l<IT I 31'11' 3I1i'i;ffi ~ 
'l<IT ~ <IT "'.tIe:(-!I"" n'f'1l<4i~I'" 'Ii 
~~"Il~ 

the bill- must be placed before the HOllse 
and the bill is before you Sir, and I re-
quest to the House. through YOll Sir, that 
the bill may be passed. 

PROP, MADHU DANDAVATE: I had 
placed three questions and I will repeat 
them. I do not want to embarrass the 
hon Minister. The question, are as 
follows: 
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Firstly, why this House was deprived of 
the opportunity to express its views on fare 
structure by issuing notification on the 
14th? 

Secondly, will you allow cargo service 
to be developed by the Mo~hul lines so 
that the profits accruing will be able to 
absorb tbe losses and raising fare wiil not 
be necessary? 

Tbirdly, why is it .\hat Goa Government 
which is concerned with the Service has 
never been consulted? Was it because Goa 
Government happens to be a DOn·~ongress 
Government and the Govt. of Mahara,htra 
happens to be a Congress Government and 
that is why you consulted :>nly the Maha-
rashtra Government? These are my spe-
cific questions for which you may kindly 
reply. 

~~~:~.rrwmri 
~ <?iT ~ <It ~ ~ ;;n at 0Im 
~-m\llir1f~~;fa-~f!!i 
'lt3IT ~ <t ~. mfi':. ~ I'<F:rr 
~ ~ 'fT'f~ ~ i am ~ 
~<rl~~~~~ 
~ ~ i,lIt ~",".~ ~ 
OIm<R~;mril 

PROF. MADHU DANDAVATE: I ask-
ed '" hether the Goa Government was con-
sulted or not and if not what are the 

PROF. MADHU DANDAVATE: If the 
bon. Minister wants, J am prepared to 
withdraw the word 'motive'. I want a 
factual information. 

SHRf JYOTJRMOY BOSU: I am putting 
a supplementary. You are not on your 
legs. You are on your bells! 

MR. DEPUTY SPEAKER: L!t me now 
regulate the proceedings. If Members 
want to put a question, tbey can put it 
now. J shall sive five more minutes. The 
Minister will note down the questions and 
give a comprehensive reply. I do not want 
this kind of shooting across the aisle. It 
is for tbe Minister to answer. If anybody 
want. to put a question. lot him pllt it. 

SHRI JYOTIRMOY BOSU: Did Yoll or 
did you not consult the Goa Government? 
If you have not done so, what is the reason 
for that? My second question is tbis. Why 
is it that after takeover you bave decided 
to increase the fare by 30 per cent? Are 
yon not aware of the fact that the steamer 
is used by the weaker ""clion of the ""-
ciety? In the railwa~s tbere are many 
lines which run into losses. Why does the 
Government want to burden the· weaker 
section of the society by enhancing the 
fares' By so doing, you will only add 
fuel to the fire. 

MR. DEPUTY-SPEAKER: You are 
reasons. If you feel I attribut~ motive, I making a speech. Please put your ques-
withdraw the statement. tion. 

SHRJ KAMLAPATI TRIPATHI: You 
said that Goa Government was not consult-
ed because it- was a non·Congress Gov· 
ernment, but Maharnshtra Government was 
consulted because it was a Congress Gov-
ernment. (Interruptions) 

MR. DEPUTY-SPEAKER: Order, order. 
Let there be no motive attributed. I have 
allowed you and you have put a very 
simple question whether the Goa GoverD-
ment was consulted or not: if not. the 
reasons therefor. 

SHRI JYOTIRMOY BOSU: Wbat nla.:!e 
you to increase the fare by 30 per cent? 

MR. DEPUTY-SPEAKER: YOIl have 
put the question. 

SHRI JY011RMOY DOSU: I leave it 
to you. 

SHRI SHANKERRAO SA V ANT: May 
I know whether it is a lact. that it WIIS only 
the Maharashtra Government which was 
agitating for Ihe take-over "nd not the Goa 
Government? 
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SHRI JYOTIRMOY BOSU: If so, whe-
ther ail employees would be absorbed· or 
110t. 

MR. DEPUTY-SPEAKl!R: Now, DO 
more questions. 

SHRI KAMLAPATI TRIPATHI 
am glad tbat the hon Members have no 
more questions to ask. 

'1f'1T ~ 'Ii ~ tVot <!iT ~ 
;nfr ~ <ri I ~ ~ 'TIlT-~ <ri-
;;fur nr. ~ ~ ~. 'f<mIT. i-..rr~rr 
qfl m<rn 'Ifl f'f <ioiv ~ Wi >ITrr ~ 
~ f"'6 ~ ~ <It ~ ~ ~­
~ f<:r<r \r-r "" ~ ~ <!iT ~ =n'r 
~I 

If what you say is correct that Gov-
ernment of Goa was not consuited, I would 
only say that it was not consulted. What 
C:ln T do now? 

PROF. MADHU DANDAVATE: I am 
happy that you are admitting that Goa 
Government was not consulted. 

SHRI KAMLAPATI TRIPATHI: 
Wi.\S going. to reply to JOLI according to 
the information I have "eedved just now. 
If you go on insisting on that as to why 
Goa Government was not consulted, I 
wonld only say that it was n.)t consulted. 
If at all you want me tu consult the Goa 
Government whether lho MugbaI Li" .. 
should be removed and Messrs. Chowgulc 
Steam,hip Company should be brought 
again. then that is not '"ilhin the scope 
of the discussion. 

~ ~ 30 ~ 'IT9T 'IVFf 'fi't 'ffir 

i'~ m1f "" ~ i' f"'6 ~ qfl <me 
~i',~~~~.:. 

• ~ ~ : m !lit. tft ~ 
~I 

• ~ ~ : ~ <ft;r ~ w r, 
~ri.~~1 

.~hd:;r;r ~ ~ 
~~<t~~1 .rrmr'l<!i'<I;'fiT 

~ \r-r ~ ~ ~ iffir ~ fqi"l;~q" I 
ar;r m! \';r.r a/N 'Il ~ i' ~ <It ~-
'fiTl ~ I ' '<" 

Now, the Bill is before hon. Members, 
and I would request ,hem to pass it. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That the BiU to provide for tbe ac-
quisition an~ Iransfer of the Kon-
kan passenger ships in order to 
serve better the needs of tIte mari-
time passengers of the Konkan 
coastal region und for matlers 
connected therewith or iocidentaI 
thereto, be taken into considera-
tion" 

The motion was adopted. 

MR. DEPUTY-SPEAKER: We shalI 
'u0!leJ3p!SUO~ :>SllCp-Aq-:>Sllep dn ~lfel ""oil 

The question is : 

"That clauses 2 to 6 stand part of the 
--BiU". 

The motion ""as adoptee/. 

Clauses 2 to 6 were add,·d toJ t/" BilI-

Clause 7-(Cf.'nlral GU1"Cr!1'l:cllt or Gov-

ernml'flt CompallY lWt tobc_liable tor 
prior liabiliri«) 

PROF. MADHU, DANDAVATE: I beg 
tb move: 

Page 4, after line 12. ill.lert--

"Provided that tbe salary, ser\'ice con-
ditions, gratuity and other rights and 
facilities of the employ,,,,s of· the 
existing company are not .dversely affeet-
ed".(1) 

I do not want to repeat Ihe earlier argu-
ments, but I would only say this. I had 
put one specific starred c,:ue.<tion to the hoB. 
Minister earlier and I was "cry happ)' tu 
get the reply from him that all the faciliti-
es' and rights and privilegl!s that Wf;rc cn~ 

joyed by the employees of Messrs. Chow-
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gule Steamships Ltd. would be continued 
under the new management an.1 new 
ownership. 

SHRI JYOTIRMOY BOSU: And better-
ed. 

PROF. MADHU DANDAVATE: I have 
moved an amendment whkh on~y wants 
to confirm what was ;ivcn to rn~ in the 
form of a reply. Therefore, my amend-
ment only says that : 

MR. DEPUTY-SPEAKER: rhat "3S al-
ready been circulated. 

PROF. MADHU DANDAVATE: All 
that I have said is that every liability of 
the company in relation to the Konkan 
passengerships in respect of any period 
prior to the appointed day shall he en-
forceable agaiast it and not against the 
('-"ntral Government :>r the Government 
company, provided that rhe ",Iary, service 
conditions, gratuity and ;,ther rights and 
facilities of the employees of the exi.ting 
company are not adversely affected. I am 
sure that the bon. Minister will accept this 
amendment. 

SHRI JYOl1RMOY BOSli: V,,'~ want 
an assurance here today. 

lilt ~ ~: Ji";f 3TfIr 'Il 
~'Il~<ti'<r?/'~m;rl\iW1 
i'<r?/', ~ <f ~ -t- I ~ 'tit 'lit 1ft q\-fu-
I'otil ~ ~ t iIT ~ 'Il err liT ~ 
~, <f ~ ~ I ~ ~ <f1{l113/TI~ 
Rm~~~'f~riIT 
iIT orr ~ t, <f ~ ~ t' I 

oJt~~: ~~~1I1T 
~ ~ ~3/T ? 

oJf~~:Otfl!"~m.r 
'i'-I ~~~'Ilffilf~ 
~3/T OfT, Otf ~ ~ ~ ~ 'Iif Wrr 
tl~~~,~~'IIT'lIt 
.m 311ft <'f'I; ;:ri'm/' 'Il qn:r OfT, ~ 

Otf ~ wr.r~ .. ~ lfi{;/' qf 
'!il!~tl~~'~~~ 
~ 'IT, wr.r ~ .. f[ ~ t, ~ 
<mttm~~ r~ 
i'o!<t ~ ~ ~ ~ "fift. 
tl 

MR. DEPUTY-SPEAKER: Is he accept-
ing the amendment? 

SHm KAMLAPAl1 TRIPATHJ: No, 
it is not at all necessary to accept it. 

MR.. DEPUlY-SPEAKER: I shall now 
put Prof. Dandavate's amendment to the 
vote of the House. 

Amendment No. 1 l1'~I.\ put tlllJ flcJ.:atil·(·d. 

MR. DEPUTY-SPEAKER: The question 
is: 

"That clause 7 stand part of the BiJr'. 

The lIlo/ion wu,{ adopfed. 

Clau.te 7 was atid("{i 10 tilt· Bill. 

Claus~s 8 to 20, Clallse 1, /he 1~IJ'1ctill/( 

Formula. the Preamble and the Iitle ""'Ie 
at/Jed to the Bill. 

SHRI KAMLAPATI TRIPATHI: 
hei to move: 

"That the Bill De passed". 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That the Bill be passed". 

SHRI JYOTIRMOY 80SU: The hon. 
Minister has very nicely kept out the 
basic information from this HOllse abollt 
the real written down cOst of the a,sess 
that Government had taken over and raid 
a very handsome compensation, no doubt 
taking the counsel of people like Shri H. 
M. Patel who are so close to them in 
matters of priociplc while IIealin:: "ilh 
monopoly capiial. 
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Secondly, in regard to the 30 per cent 
rise in fares, I have been IX sing this q ues-
tion so many times. I am bringing in a 
new issue altogether to make it suitable 
for reply. 

If you look at the performance of the 
Indian Railways, if you look at the third 
class passenger fare and its vi"hilily, you 
will see that there are many ""ctions on 
many railways, many lin~'S and branch 
lines, where the money that YOll get out 
of the sale proceeds of ticket. <Joes not 
cover the cost of running that line. I have 
travelled in this steamer lim: a couple of 
times between Bombay and Goa and back. 
I have seen that most of the passenge .... , 
particularly in the deck dass, belong to 
the weaker section of society. the very 
weaker section of society. Mo.t of the pas-
sengers are Goans. So when the hon. Minister 
says that the Central Government helong-
ing to the Congress Party did 1I0t take 
the trouble of consulting the Government 
of Goa which does not have the same 
political views as they bne- -I do not 
want to say anything good or bad about 
lhem-I consider it the hdght of dis-
courtesy and impropriety on tlte part of 
the Central Government. 

Now on the issue of the 30 per cent 
rise, the hon. Minister and Ilis department 
could have .••• 

MR. DEPUTY-SPEAKER: Why does 
he refer to it now? 

SHRI JYOTIRMOY BOSU: I want to 
say that if the hon. ;"linistN had followed 
the policy the Indian Railways ha,e follow-
ed so far with regard 10 third class pas-
""ngers, he should have hesitated to im-
pose this big levy of 30 per cent, one third 
uf the fare, on these passengers. The 
Minister wiu kindly ;:onsider that hy this 
be is going to hit the weaker section of 
society who cannot afford this 30 per 
eent rise in the fare. 

Lastly, we have heard his aS8urance with 
regard to all those who have heen con-
nected wilh this line ",iml.< Ihe directors 
and those who hold substontial equity 

shares, that a1l Ibose persun~ will be lib-
sorbed by the Government in lime, without 
any hesitation and dela)·. 

SOME HON. MEMBERS ROSE-

MR. DEPUTY-SPEAKER: I will allow 
Shri Banerjee. We arc in tbe third read-
ing at which stage obser.alions should be 
confined to either supporting .,. opposing 
the Bill. And may I remind you abaut 
the rule that repelitions of others' argu-
ments or one's own argument~ are not 
allowed? If you are going to talk about 
the 30 per ceDt, I will not allow it because 
at least half a dozen .times tbis has heen 
stressed, 30 per ceDt, 30 per cent. Shri 
Bosu himself many times stressed the 30 
per cent increase. 

SHRI JYOTIRMOY 80S!;: Has he 
replied? 

MR. DEPUTY-SPEAKER: I cannol al-
low Shri Naik hecause it is against the 
rule for any ntemhor to make a secoRd 
speech on. the same ,ubjcc!. I will allow 
Sbri Banerjee since he did nol speak 
earlier. 

11ft trW. l!'1f. ~ (~) : ~ 
~, ~ ~ f h; {If ~ 'lit m.r ~~ of m~q;;fr.:<IT I 
-.IT~~~-r~~~~ 
of ~ ~ it q\ mlf"i' ~ 'liT 
~~fl;;rt~;fur ~-r 
~ ~ 1I>l ~ ;;tfr I ~ ~ 'liT 
#T~~mfl~<m~ 
m.r~it~~~ 
q;y~nrriTw<lt~ ~I zF-
~3I""Tl~q\.w.r ~ ~ 
~ i;' <It ~ it ~ 'Wi' ;it 'fJ'i'mr 
:;f'R <Ifif I :m ~ q\ -.IT ~ ~, 
;;rt~~~\';rl'r H 
~ 'Ii q;iT <t1ll .r ~,..m ~Wtfl 
~ 311m i;' I ~.w q >T3!T mm 
.r ffi ;;tfr ~ '1'>U, ~ m ~ 
~ ~ '!;ffi orif ~.rT'-5'f if 
~~.,.m~~m.T~>IT 
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['Ift~. trJr. ~ 

{<r qi ~ ~ tf- m 11.;/T ;;ft ~ 
~ff.~1{t~~'f1 
.r.t i!!i'l ~ 'fif ~ ~ ;;-q;; ;nn 
~ qi.nm "If ~ ~ i!!i'l".~ ~ ~ 
:am~mf<hr~~;:mrmil 

MR. DEPUTY-SPEAKER: Have you 
got anything to say in rerly? 

SHRI KAMLAPATI TRIPATHI: I have 
nothing to say. 

MR. DEPUTY-5PEAKER: The ques· 
tion is: 

"That the Bill De passed." 

The motioll was adopted. 

14.551 hrs. 

DEMAND" FOR EXCESS GRANTS 
(GENERAL), 1971-72 

and 
SUPPLEMENTARY DEMANDS. FOR 

(GENERAL), 1973-74 

MR. DEPUTY-SPEAKER: We t'lke up 
the Demands for Excess Grants (General) 
and the Supplementary Oc>ma~ fqr.,Gtants 
(General). Both of them will be discuss-
ed together. 
Dn .... "D No. 2-DEFENCI. SERVICES. 

MR. 
moved: 

EFFECTlVI:-ARMY 

DEPUTY -SPEAKER: Motion 

''That a SUlJl of Rs. M,9),36.l94 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Defence Services, Effective-
Army, for the year ended the 31st 
day of March, 1972." 

DEM.'''D No.3-DEFENCE SERVICES, 
EFFECTIVE-NAVY 

MR. DEPUTY--SPEAKER, Motion 
moved: 

"That a sum of Rs. 2,09,19,266 be 
granted to the President to make 

good an excess on the 
respect of 'Defence-services, 
Navy, for the year ended 
day of March, 1972." 

grant in 
Effective-
the 31st 

DEMAND No. 4--DEFENCE SEltVICES, 
EFFECTIVE-Am FOIlCE 

MR. DEPUTY--SPEAKER: Motion 
moved·: 

"Thllt a sum of Rs. 11,48,88,770 be 
granted to the President to male 
good an excess on the grant in 
respect of 'Defence Services, Effective-Air 
Force' for the year ended the 31st 
day of March, 1972." 

DEMAND No.5-DEFENCE SEIlVICES--NoN-
EFFECTIVE 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"TImt a sum of Rs. 51,34,::51 be 
granted to the President to make 
gOod an excess on· the grant in 
respect of 'Defence Services, Non-effec-
tive' for the year ended the 31st day of 
March, 1972." 

DEMAND No. 20-MINT 

MR: DEPUTY-SPEAKER: Motion 
"""ved: 

"That a sum of Rs. 2.90,4 I 2 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Mint' for Ihe ye:u ended the 31st 
day of March, 1972:' 

DEMAND No. 24--0THEIl REVENUE Ex-
PENblTtJRE OF THE' MI.NISTIlY OF FrNANCE 

MR. 
moved: 

Motion 

"That a sum of Rs. i,20,16,693 be 
granted 
good an 
respect of 

to the Pre,ident 10 make 
excess on the grallt in 

'Other RevenueE~penditure of 
--~------------------------• Moved with the recommendation of the President. 
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the Ministry of Finance' for the year 
ended the 31st day of March, 1972". 

DEMAND No. 41-POLICE 

MR. DEPUTY-SPEAKER: Motion 
mewed: 

"That a sum of Rs. 1,89,04,053 be 
granted to the President to male 
good an el<CeSS on the grant in 
respect of 'Police' for tbe year ended the 
31st day of M&n::h, 1977.:' 

MR. 
moved: 

DEMAND No. 46-DELIH 

DEPUTY-SPEAKER: 

"That a sum of Rs. 96,75,441 

Motion 

be 
granted to the President to make 
good "n ncess on the grant in 
respect of 'Delhi' for the y~ar ended the 
31 st day of March, 1972." 

DUIAND No. 49-TRIBAL ARBS 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

''That a sum of Rs. 2.35,38,976 be 
J:!'anled to the Presidellt to make' 
gooJ an excess on the grant in 
respect of 'Tribal Areas' !or the year 
erded the 31st day of March, 1972." 

DEMAND No. 5IA-MIZORAM 

MR. 
moved: 

DEPUTY -SPEAKER: Motion 

"That a sum of Rs. 18,60,162 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Mizonun' for the year ended 
the 31 st day of March, 1972." 

DEMAND No. 64-DIRECTOR GENERAL 
MINES SAFETY 

MR. DEPUTY-SPEAKER: 
moved: 

"Th;.l , sum of Rs. 1,20,885 
grdnted to the President to 

Molion 

be 
make 

1973-74 
good an exceSS on the graill in 
respect of 'Direclor General, Mines Safety' 
for the year elided the 31st day of March. 
1912." 

DEMAND No. 66-ExpENDITURE ON DIS-
PLACED PERSONS 

MR. 
moved: 

OEI'UTY-SPE.-\¥,ER: Motion 

"That a slim of Rs. 3 L2?,OO,19~ be 
granted to the President. to make 
good an excess on the grant in 
respect of 'Expellditureon' Displa\!Cd Per-
sons for the year ended the 31st dav of 
March, 1972." 

DEMAND No. 74--RoADS 

MR. DEPUTY-SPEAKER: Molion 
moved: 

"That a sum of Rs. '2,29,75,935 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Roads' for the year ended the 
31st day of March, 1972." 

'DEMAND No. 78-MINISTRY OF STE~L 
AND MINES 

MR. 
moved: 

DEPUTY-SPEAKER: Molion 

"That a som of Rs. 12,930 be granted 
to the President to make good an excess on 
the grant in respect of 'Ministry of Steel 
and Mines' for the year ended the 3 Ist day 
of March, 1972." 

DEM~ND No. 86--PUBLlc WORKS 

MR. DEPUTY--SPEAKER: Motion 
moved: 

"That a sum of Rs. 3,30,41,247 to 
granted to the President to make 
r,ood an excess on the grant in respect of 
"ublic Works for the year ended the 3 Ist 
'~ay of March. 1972." 
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DEMAND No. 93-POSTS AND TELEGRAPHS 
DIVIDEND TO GENERAL REVENUES, Ap-
PROPitiATIONS TO RESEltVE FUNDS AND 
REPAYMENT OF LOANS FROM GENERAL 

MR. 
moved: 

REVENUES 

DEPlITY-SPEAKER: Motion 

"Tbat a sum of Rs. 14.50,03,512 be 
granted to tbe President to make 
good an excess on the grant in 
respect of 'Posts and Telegraphs Dividend 
to General Revenues, Appropriations to 
Reserve Funds and Repayment of Loans 
from General Revenues' for the year ended 
the 3Ist day of Marcb, 1973." 

DEMAND No. 107--OTHER REVENUE 
EXPENDITUR.E OF THE DEPAR.TMENT OF 

SUPPLY 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"That a sum of Rs. 40,825 he granted to 
the President to make good an excess on 
the grant in respect of 'Other Revenue 
Expenditure of tbe Department of Supply' 
for the year ended the 31 sl day of Marcb, 
1972." 

DEMAND No. HI-DEFENCE CAPITAL 
OUTLAY 

MR. 
:TOu.ed: 

DEPUTY -SPEA KER: Motion 

"That a sum of Rs. 15,76,38,941 be 
granted to the President to make 
~ood an excess on the grant in 
;espeCI of 'Defence Capital Outlay' for Ihe 
year ended the 31st day of March, 1972." 

DEMAND No. 125--OTHER CAPITAL 
OUTLAY OF THE MINISTltY OF HEALTH AND 

FAMILY PLANNING 
MR. 

moved: 
DEPUTY-SPEAKER: Motion 

'That a sum of Rs. 3,19.20,592 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Other Capital Outlay of the 
Ministry of Health and Family Planning' 
for the year ended the 3 Ist day of March, 
1972." 

DEMAND No. 126-CAPITAL OUTLAY IN 
UNION TER.lUTOlUES AND liuBAL AREAS 
MR. 

moved: 
DEPUTY-SPEAKER: Motion 

"Tbat a sum of Rs. 1,57,25,471 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Capital Outlay in Union Terri-
tories and Tribal Areas' for :he } oar cn.led 
the 31st day of March, 1972." 

DEMAND No. 2-AGIlJCULTUIt.E 
MR. 

moved: 
DEPUTY-SPEAKER: Motion 

"That a Supplementary sum not exceed-
ing Rs. 1.000 on Revenue Account 
he granted to the President to dofray the 
charges which will come in course of 
payment during tbe year ending the 31st 
day of March. 1974, in respect of 
·Agriculture· ... 

DEMANn No.7-DEPARTMENT OF fOOD 
MR. 

moved: 
DEPUTY -SPEAKER: Motion 

"That a Supplementary sum nut exceeu-
ing Rs. 130,00,00,000 on Revollue Account 
he granted to the President to defray the 
charges which will come in "OUlSe of 
payment during the year ending the 31st 
day of March. 1974, in respect of 
'Department of food'." 

DEMAND No. II-FOREIGN TRADE 
MR. 

moved: 
DEPUTY-SPEAKER: Motion 

"That a Supplementary sum nOI exceed-
ing Rs. 4,000 on Revenue A;.:cmmt and not 
exceeding Rs. 1,35,00,00,000 on Capital Ac-
count he granted to the President to defray 
the charges which will come in course of 
payment during tbe year ending the 31st 
day of March. 1974, in ,'e,peet of 
'Foreign Trade'." 

DEMANO No. 35-CURRENCY C ;:oo;AGE 
AND MINT 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"That a Supplementary sum not exceed-
ing Rs. 1.29,000 on Capital Account 
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be granted to the President :0 defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1974, in respect of 
'Currene}, Coinage ar.d Mint'," 

DEMAND No. 44-MINISTRY OF HEAVY 

MR. 
mo\-eo: 

INDUSTilY 

DEPUTY-SPEAKER' Motion 

"That a Supplementary sum 1I0t exce.d-
ing Rs. 5.00,(K)() OD Revenue Account 
be granted to tbe President to defray the 
charges which will come in course of p"y-
ment during the year ending the 31st day 
of I\larch. 1974, in n:spect of 'Ministry of 
Heavy r ndustry· ... 

DEMA!<D No. 71-MINISTRY OF PETRD-
LEUM AND CHEMICALS 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"Th~l a Supplementary sum not ex"" .. d-
ing Rs. 1.000 on Capital Account 
be granted to the President to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of Marcb, 1974, in respect of 
'Ministry of Petroleum and Chemicals· ... 

DEMAND No. 78-RoAD AND INLAND 
WA TEa TRANSPORT 

MR. 
moved: 

DEPUTY -SPEAKER: Motion 

"That a Supplementary sum not exceed-
ing Rs. 4,14,00,000 on Capital Account 
be granted to the President to defray the 
charges which will come in course of 
pa.yment during the year ending the 31st 
day of March, 1974, in respect of 
'Road and Inland Water Transport· ... 

DEMAND No. 90--ATOMIC ENEIlOY RE-
SEARCH AND DEVELOPMENT 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"That a Supplementary sum not exceed-
ing Rs. 10.00,01,000 on Capital Account 

be granted to the President to defray the 
charges which will come in COllrse of 
payment during the year cnding the 31st 
day of March. 1974. in respect of 
'Atomic Energy Research and Develop-
ment'." 

DEMAND No. 98-DEPARTMENT OF 
SPACE 

MR. 
moved: 

DEPUTY-SPEAKER: Motion 

"That a Supplementary sum oot excced-
ing Rs. 3,40,00,000 on Revenue Account 
and not exceeding Rs. 60.00,000 on Capital 
.,>ccount be granted to the President to 
defray the charges which will come in 
course of payment during the year ending 
the 31st day of March. 1974. in respect 
of 'Department of Space· ... 

SHRI JYOTIRMOY BOSU: (Dhmond 
Harbour): Sir. this Government has again 
come out with a supplementary budget for 
a considerable amount of money. It is 
said bere: I am referring to the FCI-

"The total offtake originally estimated 
at 8.70 million tonnes is now ex-
pected to be of the order of 10.49 
million tonnes in view of the 
heavy demand of the public dis-
tribution system. The revised 
provision has taken into aCCOlmt 
the import of 2.37 million tonnes 
of wbeat and 1:20 million tonnes 
of milo ... " 

I am not taking the other items here at 
the pn:sent moment. 

MR. DEPUTY-SPEAKER: To which 
page an: you referring? 

SHRI JYOTIRMOY BOSU: I am referr-
ing to page 4. They further say: 

'The prices of wheat and milo in 
international markets bad gone up 
considerably due to competitive 
buying by a large number of 
countries ... Besides. there bas been 
some incn:ase in the cost of inter-
nal procun:ment attributed to 
the general rise in prices." 
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About the latter part of what I have 
quoted, I may say that it has been .lone 
ia order to plcase the rich landlords. We 
would like the hon. Minister of Agricul-
ture to come and tell us what is the re-
commended cost of production. What was 
the finding of the Agricutural Prices Com-
mission as to the cost of ]lroduction of 
wheat? Am I right in saying, that the 
basic cost of production of wheat is never 
more than Rs. 50 per quintal? We want 
to get these details becallSo! the House 
needs enlightenment on this before it can 
.allow this money. 

We have to sanction money to feed 
the FC!. Now, a useful report has 
been given by the Committee on 
Public Undertakings, which has just 
been placed on the Table of the House. It 
says, among other things-it is interesting for 
the House to know-that the tota1 inciden-
tals on wbeat come to Rs. 10.:6 per quin-
tal. At page 25, when you see the com-
parative figures you' will find that the total 
charges for a quintal of wheat imported, 
with effect from lst April, f %7 come to 
Its. 2.18, and for wheat imported (indi-
acnous), with effect from 4-5-196:1, it 
amounts to Rs. 9.15 per' quintal. It has 
"uddenly jumped up by more than 400 
per cent. I expect the concerned Minister '0 enlighten Ihis House in this regard. 

Then, at page 29 of the PUC Report : 

"In reply, the Government stated that 
the recommendations of the High 
I.evel Committee appointed to 
'robe into the procurement and 

Jistrlbution incidentals of tbe 
Food Corporation of India were 
still awaited. That Committee 
was appointed on the 11th J an-
uary, 1973." 

How is it tbat its recopunendatiODS are 
still awaited? This year is ending, and 
we are approaching January, 1974. It is 
II vital point. Why have we been kept 
in tbe dark? Then the Committee says: 

" ... It in turn appointed a technical 
sUb-commjttee to go into cer-
tain details, and the terms of this 
technical sub-committee were 
finalised on 3rd May, 1973." 

The committee was appointed on the 
11th January . For five months they stood 
like that and they constituted a technical 
sub-committee after five months. Then the 
report says: 

"The details of the amount of sub,idy 
paid to the Food Corporation of 
India subsequent to the year 1970-
71 were as fo11ows:-· 

It is a fantastic growth. It bas come, 
including the amount that they want now, 
to a, much as Rs. 366.92 ~ron~,<. Then it 
goes on to say: 

"The COIllDlUtee regret tp' obser .. e that 
the 12th Report of the FooJ 
Corporation of India was rrc-
sented to Parliament on the 26th 
Apnl, 1972. It was only on the 
11th January, 1973 that the Gov-
ernment appointed a High l.evd 
Committee to probe i"lo the pro-
curement and distribution inciden-
tals of the Corporation. Th" 
Committee were also informed 
that the High L.I·d Committee 
in turn appointed a technical 
sub-committee wbo¥ terms were 
finalised only in May, 1973. It has 
thus taken almos,t one year for 
the Government even to initiate 
to action. in this matter. .. " 

"The Committee doe. not appreciate 
the inordinate delay in examining 
the scope for the reduction of the 
incidentals." 

Then it says: 

"The Committee regret to note that 
the crash programme failed to 
correct the regional imbalances 
in the open wbich carries with it 
aud that even now the Corpofiltion 
had to resort to storage of stocks 
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in the open which caries with it 
the attendant risks of pilferage 
and damage due to vagaries "f 
weather." 

Tbe comments are all very bad. Inspite 
of that the Government have taken no 
steps whatsoever to improve the function-
ing of the FCl. Let us see, fqr example, 
West lIengaJ where tbe. FeI procurement 
performance had been very ,low. It says 
here that the total I.::barif procurement so 
far as been a mere 1,000 tonnes most of 
which carried over from the previous bar-
vests. The Minister had said the other day 
that so far they had not procured more 
than 10,000 tonnes out of a target of five 
lakh tonnes. Here is an editorial which 
says: 

"The District Magistrates bave not been 
fully briefed on what they should 
do or should not do, while the 
Ministers are discreetly keeping 
at a 'distance from tho proem'c-
ment scene." 

That is the perfonnance of the Food 
Corporation of India for whicb we have 
to force another levy on the tax payer 
in this country; it is about 130 crorcs. 

They have made some tall claims and 
find no substance in tbem. The Reserve 

Bank report on currency and finance, the 
latest i""ue for 1972-73, in page 13 refers 
to this. Th~y cl;Wn higher public distri-
bution. You should tell me bow it is so. 
The figures are given at page i3 of this 
bulletin. They do DOt really substantiale 
that there i, a higher procurement target. 
The rCpQrl says that the absolute quantum 
of availability at 95.1 million tonnes in the 
year had provided a fairly higb per capita 
availability of 464 arammes per day. Where 
is the 464 grammes per day? You 
ask any hon. Member here whether any-
body felt that any Indian in the country 
today is able to get 464 grammes of cereals 
or food,rains as predicted b)' the Govem-
ment. 

1973-74 

What about the arrivals of foodgrains 
in selected markets and the perfo.mance 
of the FCI? YOt1 will see that FCl opera-
tions are dwindling from 1970-71. Then 
why do tbey want to come here for getting 
more money? Take rice for example. ft 
W<lS 2/12 thousand tonnes in 1970-71 and 
it came down to 2026 thousand tonnes in 
1971-72 and up to a certain date in 1972-73 
it is only 1646 thousand tonnes. Similarly 
for wheat, from 3045 thousand tonnes ill 
1970-71 it came down to 2912 thousand ton-
nes in 197/-72 an,1 it bas declined further in 
1972-73. The performance of the Food 
CorpQration had been very deplorable; they 
are neither fisb nor fowl. We had read 
about corruptions and malpractices and 
the involvement of Mr. Iqbal Singh a 
Col\gressman and a former Minister. W.; 
have seen all those things. Inspite of this 
the Government did not hesitate to come 
forward and ask for more. money from the 
House. 

We want that the FCI sbould take over 
marketing of sugar: The profili.bility of 
the sugar industry and the avatice of the 
sugar tycoons know no bounds. The com-
bined profit and loss account of 37 sugar 
companies for 1971-72 shows a profit, 
before tax, of Rs. 622 lakhs; it .iumped 
II;> to Rs. 1527 lakhs in 1972,73. There 
are so many others. Comparative Pro-
fitability of sugar companies for different 
regions (1917-72 & 1972-173. In U. P. it 
was 8.4 per cent in 1971-72; it had risen to 
17.9 per cent in 1972-73. Profit after 
tax as percentage of net wortb which was 
4.8 in 1971-72 had risen to 1~.3 in 1972-
73. In Bihar also it has jumped up. In 
the south, it had jumped up from 15.2 in 
1971-72 to 25.6 in 1972-73. This being 
a basic item, we want that the Fel should 
take over the distribution of sugar in this 
country. 

There is a most distressing article ill the 
New SIDJesl1lm. which says !bat India bas 
become a vast black market, meaning that 
foodgraru. can only be bought in the black 
market. Wbat function is the FCI per-
forming? Has it become a tool in the hands 
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of the ruling party for their own purposes, 
for fulfilling their own causes and to give 
protection to the big landlord lobby? In 
West Bengal, we had the bran scandal. It 
was about bran produced out of FCr. 
wheat supplies. Shri Fakhruddin Ahmed 
wrote to me saying: 

~With effeet from 1st May, 1972, the 
distribution of the romaining iifty 
per cent, which was being done 
by the flour mills, was also 
brought under Government con-
trol". 

That is, just after the election, i.e. bak-
sheesh business. 

"On April 26, 1972, the State Gov-
ernment appointed wheat br .. n 
advisory committee, compnSing 
two official members as Chairman 
and Member-Secretary respectively 
and 13 non-official members inc-
luding a few MLAs ... On the basis 
of the recommendations of the 
non-official members of the Ad-
visory Committee, 70 stockists 
were appointed for different area. 
of the State and in all 878 permits 
were issued." 

--of couse, for a very hanusoma;; con-
sideration! 

The gentleman who was the Food Minis-
ter of West Bengal till the other day, Sbri 
Kasbi Kanta Maitra, bas come out with 
a public statement only day before yester-
day repeating what he said wben he had 
to leave the ministry, namely, there should 
be a judicial probe. But because the Chief 
Minister is deeply involved in the matter 
and it will expose tbe game of the Chief 
Minister, this judicial probe is not being 
done. This is out of wheat snpplied by 
FCI, for which this House is asked to 
sanction more money. We demand that a 
thorough probe be instituted into the bran 
scandal. It should not be left to the police, 
because the police are only the paid tools 

in the hands of the Government and the 
ruling party there. I wrote a letter to Shri 
Siddhartha Shankar Ray and he has re-
plied: 

"Shri P. K. Sen Gupta, Shri Arun Das 
Gupta and Sbri Prevudayal Gupta 
bave already been arrested for 
their alleged complicity in certain 
irregularities in the matter of dis-
tn"bution of wheat-bran. The in-
vestigation in this matter is in 
full swing ... " etc. 

We want to know, why is it tbat none 
of the MLAs belonging to the Congres., 
Party have not been arrested? That is the 
specific question. You are only making a 
scapegoat of certain officials, but really al-
lowing the magarmach, the big tycoons, 
to remain out. We want a proper and 
comprehensive reply on this. 

A t page 6 of the Supplementary Demands 
we find that they want Rs. 135 crores for 
the Textile Corporation of India. This is 
for the Foreign Trade Ministry for mcet-
ing the demands of the Textile Corpora-
tion of India. This is again dnother very 
fishy thing. 

There is a very well-written a,·tide which 
says: 

"The textile importers arc alleging that 
the Indian Cotton Mill. Federa-
tion is holding them to ransom by 
not clearing the incentives due to 
them since January. According to 
them, the ICMF has been fritter-
ing away its export promotion 
funds in various ways which 
should not normally come under 
export promotion activities. These 
sources claim that the ICMF has 
collected funds to the extent of 
Rs. ISO to 160 crores in tbe last 
six years by charging a premium 
on imported cotton. It further 
says that in the year 1967-68 
about 8.60 lakhs bales of foreign 
cotton were imported ...... Wbil~ 



281 D.E.G. (Gen.), 
1971·72 

AGRAHAYANA 28, 1895 (SAKA) D.s.G. (Gen.), 282 
1973-74 

the estimated collection from pro· 
mium on foreign cotton has been 
about Rs. 150 to 160 crores, the 
actual disbursement by way of 
incentives has been not more than 
Rs. 25 crores on the basis of an 
average of Rs. 25 crores per 
year." 

There is serious criticism about the func· 
tioning of these people who are wanting 
to have money from the exchequer. 

I want the hon. Minister, Shri Ganesh, 
to say "Yes" or "no" to my questions. 
Today there is no export incenth·e given; 
they are only making good their past de· 
fault, because in the past they did not 
collect their dues fully, from particula! 
mills. If these facts are correct, is it not 
a fraud on the people because ·again, J 
have to come to the same issue-the textile 
magnates made a handsome contribution 
to the coffers of the ruling party, and 
that is why, out of sheer gratefulness, the 
ruling party had to allow them 20 per cent 
rise in their prices and they have already 
given them a number of benefits in retllm 
for the consideration that they have shown, 
including the freedom to squeeze? 

The cotton textile industry on the whol. 
have earned record profits. Their shares 
hm'e r.achell new peaks. The equities of 
mills like Century and New Shorrocb have 
risen in prices in the share lnarket by 
about 140 per cent in one year. In one 
year alone the price rise has been over 50 
per cent. The institutional financing fot 
the cotton textile mills has been the high· 
est. In spite of that they have to be fed 
hecause of the class character of the ruling 
party that is in power here. 

• There is a very useful recommet'ldation 
made by the Public Accounts Committee 
in the past, not during my regime, in the 
Action Taken Report: 

"In the Minutes of DisJent on the 
report of the Sarkar Committee on 
Steel Transactions, Mr. P. C. 
Padhi sugg~.sted a system of perio-
dical review of foreign exchange 

51 LSS/73-10 

It says: 

transactions by an external autho-
rity like the Auditor·General. Dur-
ing the course of the oral exami-
nation the Public Accounts Com-
mittee raised the issue and desired 
that the Ministry of Finance 
should furnish a note on the sub-
ject. In their note the Ministry 
of Finance have summed up the 
Government's view on the sub--
jecl" 

"While the need for periodical review 
of exchange control and import 
trade countrol procedures and in-
ternal checks can be granted, it 
does not seem to -follow from 
til is such a review shouid be 
necessarily or appropriately en-
trusted to the CQrnptrollor and 
Auditor-General of India." 

We are not surprised-by "we" mean 
those who are sitting on this side of the 
House-by this reply. We want a proper 
audit of these foreign exchange transactions. 
I do not know why the Government is 0p-
posing that. I do not know what are the 
reasons behind their arguments and what 
they have in their minds. I hope Shri 
Ganesh would take the House into 
confidence and say why they are opposing 
audit by the Auditor-General in these 
matters, as suggested here. 

SHRI S. R. DAMANI (Shohpur): Mr. 
Deputy-Speaker, Sir, I rise ~o support the 
Supplementary Demands of the Ministry. 

Before I proceed further, I want to make 
some clarification about what my hon. 
friend, Shri Jyotirmoy Bosu ... id just 110W. 
He raised certain points about the Indian 
Cotton Mills Federation and the Export 
Promotion Council. As to what he ".id, 
either he wants to mislead the House or 
the Members here or he himself does not 
know anything. (Interruptions) You have 
had your say. Plea.e allow me to have 
my say. i!I! 

The Indian Cotton Mills Federation is 
collecting levy and paying to the Cotton 
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Textile Export Promotion Council which is 
a semi-Government body. Who are the 
Members of the Export Promotion Coun-
cil? The Textile Commissioner and the 
representatives from the Finance Ministry 
and other Ministries also. They recom-
mend what incentives should be given for 
exports. The Cotton Mills Federation only 
provides funds and that amollnt is paid 
to the exporte" of cloth and yarn ex~ort­
cd from the country. I am h"ppy to tell 
the House that in spite of the keen com-
petition from Japan and other developed 
countries, our exports of textile goods 
have increased considerably. This year, 
our exports of textiles will exceed Rs. 2()0 
crores. That means our textile industry 
will earn Rs. 200 crores by exporting cloth ... 

SHRI JYOTIRMOY BOSlJ: On a point 
of order, Sir. Is Mr. Damani holding an 
office of profit there or is he connected 
with the organisation that he is talking 
about? 

SHRI S. R. DAMANI: I am not a mem-
ber of this organisation nDr a member of 
the Indian Cotton Mills Federation. 

within the scope of the Supplementary Dc-
mands. Kindly don't go into that. 

SHRI JYOTIRMOY BOSU: Kindly ask 
him from which page he is reading, You 
asked me twice. 

MR. DEPUTY·SPEAKER: He is talking 
of p. 8 of the Supplementary Demands. 

SHRI JYOTIRMOY BOSi~: I am .wapt-
ing you to ask him as to from which page 
he is reading. 

MR. DEPU'IY-SPEAKER: Just a 
minute. I would like han. Members to 
remember this that the man sitting in the 
Chair is not a stone, is not a piece of wood. 
I am watching every word of the hon. 
Member, whether he is speaking "ithin 
the scope or not. You asked as to from 
which page he was reading. He is talking 
of p. 8 of the SlIpplementary Demand,. If 
he had spoken outside the scopc, I wonld 
have stopped him. 

SHRI JYOTIRMOY BOSU: You asked 
SHRI JYOTlRMOY BOSU: I am not me twice. I wanted you to ,lSk him also. 

disputing that he owns col!on mills ...... 

SHRI S. R. DAMAN I : I know he is 
misleading the House. I must clarify ... 

SHRI JYOTIRMOY BOSU: I am not 
disputing that parL 

SHRI S. R. DAMANI: am sharing 
my experience. I am not a member of 
the Export Promotion Council. I have no-
thing to do with that. But I must clarify 
what is happening and what work is being 
done, 

After saying this, I want to express my 
concern also regarding the resent econo~ 

mic situation in the coup try. The prices 
are rising ... 

MPL DEPUTY-SPEAKER: The present 
economic situation in the country is not 

SHRI S. R. DAMANI: I am sorry 
have to clarify these things. 

What Mr. J yotirmoy Bosu said was that 
we have to import foodgrains, we have 10 
import many other things. What I am 
saying is that it is a matter of great con-
cern that our production is not gojng lip 
and we have to import foodgrains. Last 
year, there was a fall in the agricultural 
production. As such. Government had to 
import foodgrain. to meet the requirements 
of the country, Whatever prices we have 
to pay, we have to see that the people get 
food. they do not die of starvation. And 
Government has been successful in this 
respect. 

As far as industrial production is con-
cerned, they are lagging behind. In the 
last four or five years, the production haP 
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not gone up. So, prices are rising. Indus-
tries are not coming up ... 

MR. DEPUTY-SPEAKER: Please try to 
conclude. 

SHRI S. R. DAMANI : The Government 
is doir.g its- best; the Ministry of Finance 
is doing its best, to bridge the gap in the 
Budget. Ultimately, what do you find at 
the end of tbe year? Tbere is deficit financ-
ing ... 

MR. DEPUTY-SPEAKER: Please 
speak on the Demands. 

SHRI S. R. DAMANI: I will cite one 
or two examples and then I will end. 

What is happening is this. The price 
rise is due to the fact that the production 
has not gone up. The moeey supply has in-
creased, and more money is chasing less 
goods. The production has not gone up. 
What are tbe reasons for this? If you 
allow me, I will cite one or two examples ... 

MR. DEPUlY-SPEAKER : I cannot 
allow you to say anything outside the 
scope of these Demands. 

SHRI S. R. DAMANI: Mr. Iyotirmoy 
Bosu had gone out of the way. I wanted 
to reply to him. It is easy to charge, it is 
easy to allege, but it is difficult to pro-
duce. What about the public undertak-
ings ? 

MR. DEPUTY-SPEAKER: We are not 
talking of public undertakings. 

SHRI S. R. DAMANI: From this side, 
Sir, we have to reply to them and say 
what is correct. As I have said, the indus-
trial production is lagging behind. They 
are not working properly. My hon. friends 
on the O,.position are creating tr.luble. 
That is also one of the reasons ... 

MR. DEPUlY-SPEAKER: Mr. S. M. 
Banerjee. 

SHRI S. R. DAMANI : I thank you very 
much, Sir, for givieg me the opportunity 
to express my views on the subject. 

SHRI S. M. BANERJEE (Kanpur) : 
Mr. DeputY-Speaker, Sir, I feel that these 
Supplementary Demands should not be 
passed by the House because no amount 
has heen provided in the Supplementary 
Demands for implementation of the en-
tire Pay Commission's report which we ex-
pected ... 

MR. DEPUTY-SPEAKER: If it is not 
provided, you cannot speak on that. Yon 
should take some other occasioe for it. 

SHRI S. M. BANERJEE: I would re-
quest them to apprise this House before 
it adjourns sille die whether instructions 
have been issued for implementation of the 
Pay Commission's report in all the de-
partments. 

My next point is this. Demand No. 7 
deals with the Food Corporation of Indil\. 
May I invite your kind attention to page 
5 of the Supplemer.tary Demands for 
1973-74? "A provision of as. 9.42 crores 
was made in the current year's budget for 
the payment of incentive bonus to the 
State Governments for procurement and 
delivery of rice to the Central Poo!." 

The State Governments were given in-
centive bonus to the tune of Rs. 9.24 
crores. But what was the iccentive given 
to the employees? 945 employees retrench-
ed, and in UP alone 833 people were re-
trenched. The other day, when we wero 
discussing the functioping of the FCI, al-
most all members, irrespective of their 
political affiliation, requested Mr. Chinde 
who was replying to the debate, to recon-
sider and allow these 945 employees to 
continue in employment ie the larger in-
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terests of the Food Corporation of India. 
At that time, in defence of these employees, 
I pointed out that in the FCI there are 
7800 employees working as deputationists. 
They are holding their lien in some other 
department, either in the Railways or in 
the P & T or other departments. They are 
also gettieg 20 per cent deputation allow-
ance from the FCI. If these 7,000 employees 
are asked to go back to their parent de-
partments, the jobs of these 945 employees 
could be saved. I would request my hon. 
friend, -Shri Ganesh, either to reply to it 
or assure this House if my statement is 
correct that 7,000 men are working as de-
putationists and an amount of Rs. 9.24 
crores are to be paid to the State Govern-
ments as incentive bonus, then why should 
these 945 men lose their jobs? 

The"" I come to Demand No. 11-
Foreign Trade. Something has been men-
tioned about exports and STC has been 
mentioned. What did happen recently? A 
corporation has been formed-Leather 
Marketing and Development Corporation. 
I am very happy that there will be more 
exports of leather and natnrally Kaepur, 
my place, will be benefited. You know, 
Sir, Kanpur is a place wherl? maximum 
leather is available for exports. What is 
happening? Who is being brought as the 
Managing Director? A gentleman from 
Bata. Is there no man available in the pub-
lic sector undertakings for that post? 
Then, what is happenicg with regard to 
Marketing Officers? Marketing Officers are 
needed for the efficient functioning of any 
export corporation, whether it be leather or 
any other commodity. Marketing Officers 
drawn from the public undertakings were 
asked to come for an interview. They 
came for an icterview to Delhi recently. 
Men with brilliant qualifications, with ex-
cellent academic record were interviewed 
recently. But one who was a simple Matri-
culate and having a diploma from some 
lullunder Institute which was not recog-
nised by the Government of India was 
selected in preference to all the other bro-
Iiaet people. I would like to know from 
the hon. Minister for Foreign Trade, I 

mean the Minister of Commerce, who is 
not here-but Mr. Ganesh will take a note 
of it-if that is going to be the Selection 
in the STC, at the cost of efficiency, at 
the cost of all norms of efficient function-
ing, thea I do not how as to what is 
going to be the future of this corporation. 

Then I come to the retrenchment of 
hundreds of Census employees in Kerala. 
The hon. Minister, Mr. Ganesh assured 
this house that efforts win be made to ab-
sorb them. I would congratulate him but 
now the entire question has been referred 
to the Cabieet Secretariat. Sir, I have re-
ceived a telegram today from AUeppey in 
Kerala that some hundreds of Census em-
ployees are facing retrenchment. I would 
request the hon. Minister to kindly assure 
this House, as they have stopped retrench-
ment in UP at least till 28th February 
1974, that there will be no retrenchment 
here also. 

Now, coming to Demands 3, 4 and 5-
197(}-72, these deal with the Defence 
Services. The hon. Deputy Defence Min-
ister, Mr. Patnaik is here. Both Patnaiks 
are talking to each other. I would request 
Mr. J. B. Patnaik to hear me for a mo-
ment. I am so happy that they are discuss-
ing. Four or five days back or a week 
back we raised in this House that 11,000 
MES employees throughout the Country 
were going to be retrenched because of cut 
in the Budget. The hon. Minister made a 
statement in reply and particularly I am 
happy today that instructions have been 
issued to withdraw those notices in respect 
of 11,000 employees. I congratulate the 
Deputy Minister. He is here. I 
congratulate the hon. Defence Miniser 
who is unfortunately not here, but in 
India, I think. Although these instructions 
are issued, to withdraw the notices in 
respect of 11,000 MES employees, the 
eastern command and the western com-
mand have not withdrawn them. In the 
northern command the notices are with-
drawn. I would request the Minister to 
kindly see that instructions are issued by 
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respective commands in this regard. 
These should be withdrawn here and now. 

With these words I would request the 
hor.. Minister to throw some light on this 
point. Last but not least, I would say 
this. Let him realise the growing dis-
content among the Central Govt. employe-
es regarding the Pay Commission report. 
Let him come forward with a statement 
to dispel those fears. 

SHRI N. TOMBI SINGH (Inner 
Manipur) : While supporting the Demands, 
J would like to make a few remarh, 
particularly, relating to the Demand. tor 
Excess Grants. r emphasize my support 
in respect of the Demands, particularly, 
the Demand for Excess Grants regarding 
the tribal areas. The concentration of 
tribal people in that part of the country 
which I happen to represent, namely, the 
North-Estern Area, is maximum. When 
we go through the explanations given in 
support of the excess demands we know 
there is not much to which we can oppose 
.but one thing is very prominent and that 
is, that this area is full of unpredict"bilities. 
What I would suggest, Sir, is this. For an 
abiding solution of the problem that 
<:ancerns the tribal areas, particularly of 
the North-Eastern areas, -and this also 
applies to other areas where tribals are 
there, -we must form an abiding policy 
and also introduce a strong machinery to 
implement that policy and programme so 
that we may reduce gradually, nay once for 
all, this element of unpredictability in res-
pect of the expenditures. We have to 
spend, in order to remove the disparities 
in the way of development. 

We have to spend mare for the tribal 
areas; otherwise the question of di.parity 
will be a continuous headache to our 
-planners and aU the administrative appara-
tus. Therefore, I would like to suggest to 
the Govt. of India that th~ attitude of the 
Government in this regard should be posi-
tive. I would like to mention the (yohlem 
()f the North-Eastern areas particularly 
Meghalaya, Nagaland, Manipur, Mizoram 

1973-74 
and also parts of Tripura. Here the tribal 
people, in spite of their efforts, have not 
been able to come up to the level of the 
people in the rest of the country. They 
have difficulties due to lack of communica-
tion facilities. They have to live in iso-
lation from the rest of the country because 
of the communication diffi·;ulty. If we 
naturally want to bring them into the 
mainstream of thought and development, 
political, economic and social, we have to 
spend whatever is needed Cor the develop-
ment of these tribal areas. If we increase 
only contingent expenditure and from 
time to time come for additil)nal Excess 
Grants, perhaps a modest sum, I am 
afraid, that is not going to remove the 
difficulties faced by the tribal people in 
these areas. 

Coming to Mizoram tfte next demand-
it is very much connected with the tribal 
development since Mizoram has been parti-
cularly recognised that in 1971 when this 
union territory was carved out of the State 
of Assam, it was not known at that time 
what would be the actual requirements of 
this union territory. The amount demanded 
is very little. The principle involved' is 
that this union territory is very small as 
compared with the other areas of tbe 
States in the country. The smaUness of 
it becomes aireal only when we travel from 
end to the other end of the union terri-
tory. It takes a number of days, number 
of weeks even, for a person to .reach from 
one end to the other. Ill' the course of 
his travel one will find that there are 
many undeveloped roads in many corners 
of this state. Therefore, in order to de-
velop Mizoram, Government has got to 
make, I should say, a very special pro-
gramme. Emphasis should be given by 
makiug a departure from what YOll do 
with regard to the rest of the States and 
Union territories. There are union terri-
tories in some Stales which are more or 
less in the same level. But, Mizoram 
occupies a special position because it has 
been neglected for many years. The 
human elements are valuable and the 
people there have shown their brilli,'nce in 
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a number nf fields, particularly, in the 
Indian Administrative Service. We can 
introduce in schools and univer.i~, 

other courses in the scientific line so that 
we can attract the young taknts to come 
up to the level of the other States. In 
Mizoram we find that people are "'ore or 
less inclined to study the other courses of 
studies. From the primary to the university 
level, we should lay emphasis on the 
scientific and technological studies so that 
we may develop the talents there to meet 
the requirements of the modern age. 

The next point that I would like to 
emphasise is the roads which has been 
mentioned here. The condition of National 
Highways in our sector, particularly, in 
Nagaland and Manipur sectors, is miser-
able. Mention has been made that State 
Governments have been asked to be dis-
ciplined about their expenditure and in 
the execution of the work. Perhaps, it has 
not been properly appreciated that the 
National Highway No. 39 in the 
Nagaland·Manipur sector known as Imph"l-
Dinapur Road is in a worst condition 2S 
compared witb it counterparts in the rest 
of the eountry. Therefore I would like to 
draw the attention of the Ministry of 
Transport to this sector of the Nation.1 
highways. They should not be contented 
with by merely spending money. '1bey 
should also be particular about coordina-
tion of their efforts of both Central a. 
well as State Governments "ith regard to 
improvement 01 the conditiollll of the 
Manipur-Nagaland sector. 

I would now like to make another point 
in respect of Demands for Grants--Gnint 
Nos. 73 and 74. There a mention has 
been made under foreign trade-promotion 
of exports of commodities. particularly 
textile products. I have tried to empha-
oise this on earlier occasion also. ( do 
not think that my repetition will be out 
of place because, so far. the "ttention 
given to the promotion of hand loom and 
khadi clothes exports to foreign count-
ries is very inadequate. 

I belong to a weaver State. I know 
that there are agencies exporting bandloom. 
I know that some of the southern States 
and also the eastern States including my 
Stale of Manipur provide some of the 
goods for export. But there is practically 
no appointed agency to handle these ex-
ports. Some lay commercial-minded mon 
or some profiteers here and there pick up 
products from Madras, Bombay, Bengal 
and Manipur and export them. Naturally 
one does not know the amount exported 
from each State. I have tried to fond out 
from the Central Government tbe amount 
of foreign exchange eanted by dinerent 
States as a result of the export of band loom 
products and khadi cloth. But the reply 
given so far has not given any clue. I 
feel that no proper analysis has been made 
in this regard. I would suggest that more 
attention should be given to pr&motioD of 
the export of handloom and khadi cloth 
which are very popular in the internatioDaI 
market. 

Mention has been made about the supply 
of fertilisers from Gemlany to some hill 
areas in UP, Himachal Pradesh and Tamil 
Nadu. But this free supply of fertilisers 
has been sold to the farmers of these 
areas and naturally the farmers are not 
getting the benefit of the free supply by 
these friendly countries. I have practical-
ly no objection to the system which .is 
there. I would like to know since when 
aid in the form of fertilisers and equip-
ment etc. has been received from Germany 
and how the proceeds received from the 
sale of the free supply of fertilisers are ~o­
ing to be utilised. I do not know wbetber 
they are utilised at all I would like to 
know whether Government are thinking 
of introdueting similar schemes for the 
other hill areas. Particularly in my arca. 
I would like to know whether they are 
thinking of reaching such thing~. Perhaps. 
I hope tbe Government will do well to 
take up similar schemes and encourage 
other trib.l people also to receive ~imilar 
facilities in other hill areas as well. 
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~ 'Iii ~ 'Iii m'l<r-t, ~ 
'Iii m'lq.t ~ 3.f'tI<rn ~ ~ mt<r ~3IT­
~il"-0IT'RT~~1~1f~ 
~ ~ ~ i arl'l ~ 'R <t nft 
i 13I'R~<t~~nftil ~ 
'I"Rf ~ ,ft ~ tAr ~ I 

"' ..... ~ntql;rn'n~mr 
-t ? 3WITfmr n-f, ori'Tr ~ 'I>lft 'I>lft 
W ~ ~ tf'!i 'fft 3I1<IRf 'fft f I ~ 
il"- & <mf ;ffir <i'qr ~ t- arl'l 18 <mf 
~ ~ If 3fT<I- t- I 18 <mf If ~ 3{1f-

il'fiT tm ~ <f.lr ~ 0!l8" ar.r .tm i, 
0IT'IT'f h ~ <f.lr ~ Ollt!f ~ .tm i 
am 'Ill ,ft mrn- <t ~ .tm i, ~ <Ill 
"..m 3!h ~ ~ 'iI'R <1m" ~r 
tf'!i m<IRf q;-nrr 'IT am ~ mr ~ 
~ '1# I ~ '1\;0 lflTr ..rt ~ 
'Il\'m:: I <ff . 3Tttr m' '!>rlG ~ 'fft ~ 
~f ~ 'Ii11 <t -r ~ ~ 'fi'l ~ 
~i'"I~~m~3Tttr ~r 
~ '.~;t i'"? \IT ~ m ~ ~ 
'lIRT ~ I 3!h .n;r ~ 'fii'c;r. 
'Ii'l'I1.1 n' <ro ,f 3f7T1 t"qr 'fiTOlT ~ -r 
m etrrrli .rr...r m'm <f oRr arl'l 'lR-
rt ~ '!l f'wf 3!h ~ 'Il l\nt 
~ '"'Off ~ q<r ~ tAr ~ I 

16 hrs. 

~ ;ri7r JiiT WW ~ '!l ;rn' >f 
i I ~ ~ ~ 'Iii ";"<'Ic''Rq 'f>lk't 
,f ,ft 'il0Till' I ~ 'I"Rf il"- "Iil"IT ~ ~ 
tit. ~. ~. '!l ~ <!ilT & ll;I1 t- m 
~ 'fi'fftl '!l ~";r ~ 'fiT 
rt -r, il"- 3Tttr ..rt ~ 'Il ~ 'IiT.'lT 
~~I'<!itr. it.~. ~tr. ~ 
~ '!l <mr -t, <Ill 'W ~ '!l 
~ ~ <t<rr i, ~ <t<rr i. 
3!h r~ ~ 'fii mrT 
If 60 m.::mr tf'!i ~ \';r;;ft ~ 
3!h ~ q;-.rr mi"l w <ro <t 
;;f'IT"f~~rti'"arl'l~am\';r;;ft 
~~~'fft~1f-
60 ~ ~ ~ ~ t- I tit· ~. ~_ 
am~~'Il~~'IfT 
~ <IT I <rr ar.J7T U- ;p:r ~ '1fT 
<fi1kl ;rot ~ ~ If:-+rof 'fft ~ &-It 
~1~11iT~~ ~<t 
;rn';r'l'<rr'fiTrt~~~fl 

SHRI JYOTIRMOY BOSU : Since it 
IS addressed to you, Sir, and me, it will 
be helpful if the hon. member cilessome 
specific cases. In our committee, we go 
through the debates of the House and 
when there is something of concern to us 
in Ihe matter of money as far as the Con· 
solidated Fund of India is concerned, we 
take notice of it. Therefore, I request the 
hon. member to cite some specific cases, 
That will be of great help to us. 

JJit~~:~~,'W 
~ 'fft q;.,oc''R" ''f>Jttl If ;h' ~ 
~ ;nm If 'W ~ ;f m <Ill "'V'f 
i'oRr f I 3!-n ~ ;r;r 'fft iffif rl<ft m wr 
'Iii <t <t<rr I 'fii ;r;rf 'Il ;rn' If <Ill m <w 
i, ~ 'fiT ql m If ~ ~ q;-rf <i'qr 
q;-nrr i, ~ ~ ;/'- arl'l ~ 
If "IW q q. 00;f 'R m <w -t I m 3Tttr 
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<IT ~ ~ <it ~ 'IR'T ~ 3NT'r 11" 
3{Of(;;f 'f!t ~ -m- m- m I 3f11T 

;jjJ1f <ro '!if 3{Of(;;f om- <t m ~ <IT miT 
W f';rM; ~ I .rr fmIT ~ ~ U 
3{Of(;;f mm q-, ~ 1fi'r nt ~ 'ftt ffl<IT 
~ ~ '!if ~ ;f;t q-, ~ 'Ii< 
m~1 

7FT ~ om' If ~ iffi'r 'I>il !Ii< .r \fT~ 
~ w: I 3IDr ~ 11" 7FT q;r qTlf 1ft 
w.cr "ffl<IT <mi <fur qff mc.r ~ ~ 
7f<lT f I ~ o.l ~ <flfll1 ~ .rr.n ;f 
~ TG<rr f, ~ "¢ t <flfll1 
'forT q\ .rr.n ;f ~ ~ ~ f I"Ii 
7FT q\ ~ qTlf om hr.r ~ ~ 
1ft ~ om' n om q;'f ~Tq;TPrl';n· I 

of ~ w: ~.;jjJ1f ~fq- q;f <nfq; 
or.rr ~ '!if ~ qTlf 7FT ~ m 
W!l' I 

.r ~ 'f'l'<'IT w: f'q; fi;ft m ~ ;mrl 
'IT t<lT'1 ;;7i" I 

SHR1 SHY AMNANDAN MISHRA 
(Begusarai): Mr. Chairman, the first 
remark that I would like to make is that 
the Government, indeed, has not been able 
to assess the magnitude of the economic 
crisis that we have been facing and, there-
fore, has come forward with Supplemen-
tary Demands. To my mind, what was in 
order was a Supplementary Budgot. We 
are facing a crisis situation and there should 
have been a crisis budget. The economic 
crisis is going to be accentuated by the 
petrol crisis which the whole world is fac-
ing except probably the oil-producing coun-
tries. The petrol cirsis is going to 
throw everything out of gear. So, J 
thought 'that the Government would come 
forwaTd with a Supplementary Budget In-
stead of Supplementary Demands. 

Now I 'would like to make brief Teferen-
ces to a few Demands. One of them re-
lates naturally to the demand for loan 
assistance for the Ganga Bridge pro-
ject in Bihar. My complaint is 
that the loan assistance by the 

1973-74 
Central Government seems to be of a 
niggardly character. There, the expendi-
ture has gone up to the extent of Rs. 14 
crores on Government's own admission. 
and yet the Government thinks that the 
ceiling of Rs. 9 crores would operate SO far 
as the expenditure during the Fourth Plan 
period is concerned. I think, this is a 
completely irrational view to take. In fact, 
the State Government should have been 
rewarded by 8 much higher assistance for 
having chalked up this much of progress 
with regard to the construcuon of the 
bridge. That is, Rs. 14 crores have beeD 
spent in place of Rs. 9 ctOres that had 
been anticipated earlier. We do not find 
such remarkable progress being made in 
respect of many projects. Because of the 
fact tbat there has been the association of a 
Committee of Legislature with the Ganga 
Bridge project; you fiind such a good pro-
gress having been made here. My request 
would be that the Government should go 
upto the fullest extent in meeting the re-
maining part of the expenditure whicb, it 
is plain, would be beyond the capacity of 
the State Government to meet. 

But there is another way in which Gov-
ernment could come to the assistance of 
the State Government, and that is perhaps 
8 much eassier way to do-to indude tho 
bridge in a scheme of national highway 
which should run upto the border of Nepal 
near Sonbrsa. If that is SO, I think the 
problem for the State Government would 
be more or less solved. The Central Gov· 
ernment require such a national highway 
in the national interest. 

So much with regard to the Demand for 
the Ganga Bridge Project. 

Now, the second Demand to which J 
want to make a reference is Demand 
No. 44. Here, a Supplementary Demand 
of Rs. 5 lakhs js required for meeting tho 
expenditure on the Secretariat of tho 
Ministry of Heavy Industry. Although it 
Is a small amount, it gives an indication 
of the attitude of the Government witb 
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regard to the administrative expenditure. 
We have been told that the Government 
wants to bring about a reduction to the 
extent of Rs. 400 crores in expenditure. 
If the Government were really very 
serious about this, then they should not 
have allowed the expenditure to go up with 
regard to a particular administrativ~ item. 
And this is sought to b~ done on tho 
ground that there has been a re-organiza-
tion in the Ministry. if re-organisation 
costs you this much amollnt, then I should 
think the reorganisation should not have 
been undertaken. What kind of re-orga-
nisation is it that it requires more expendi-
ture? And the results of it we are yet 
to see. So, I think this is not 
in keeping with the announcement of the 
Government that they are going to bring 
about a substantial reduction in the adm-
inistrative or non-Plan expenditure. 

I am really sorry that I do not find the 
Minister of Petroleum and Chemicals here. 
We thought that he would be prosent to 
answer some of the points that we might 
raise with reg",d to the demands of his 
Ministry. Here, although it is for a limit· 
ed item-for investment in the Bitumen 
Marketing Corporation-I think it would 
be in order for me to contend that 
this could have been found from 
the internal resources, from the present 
budgetary allocation. But that has not been 
done. That is precisely the point which I 
want to raise. But I do not find him here. 
I do not know if the Minister of State 
for Finance will be in a position to answer 
for him. So, how am I to proceed with 
this point, when the Minister of Petroleum 
and Chemicals is not here? 

MR. CHAIRMAN: Let us call him. 

SHRI SHYAMNANDAN MISHRA: I 
will have to go into some details about this 
item. 

MR. CHAIRMAN : The hun Minister 
from Finance is here. 

SHRI SHY AMNANDAN MISHRA : 
He could take not of it, but we would 
certainly require answer to the points that 
we raise. 

SHRI K. R. GANESH: I will take note 
of it. 

SHRI SHYAMNANDAN MISHRA: 
You may, but is it not tbe dUly of every 
Minister who comes with the Demands for 
approval to be present here? 

IJft ~ i'onA: ~ 'fllT'f<I", ;;fm 
'fi1'T \r-I" of, m<r >#r <!IT 'J'f<j'-,it m, ?t 
~~I 

~ am 3l1<IR'f ~ (~ • ~ 
~): ~ 'fl ~ <m' r}' I +fTi'f"i'iT<r 
~ mT I \r-I" 'fii ~ \'~ I 

SHRI SHYAMNANDAN MISIIRA: 
All right. The precise point that [ want 
to raise is with regard to the O:eanic 
Petroleum company. There had b.en a 
contract with the Oceanic Petroleum Com-
pany whi~h had been cancellcJ. The 
contract was at a lower rate earlier, but 
now a contract at a higher rate has been 
signed with the same company, which 
would mean that our exchequer would be 
sustainil\l! a loss to the extent of 1.5 mil-
lion dollars. This company is Bahama-
based, and you know tbat in Bahamas they 
have got a complete tax-holiday. One does 
not know the capital structure of this com-
pany. How did the Government enter 
into a contract with this company, one 
does not know. It was a contract, a cast-
iron contract with the company. What 
then was the reason for concelling this 
contract? What was the reason that even 
before the ink on the concella-
tion was dry, another contract was 
signed? Did they go into tbe capital 
structure of the company? Did the 
Government know the credentials of this 
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company? Who has been responsible for 
entering into the contract? 

~ ~ ~: ~ ~'f<T, B 'fA"-
~ ~ ql ~ B 'r'Ii 'IRr ~ 
~ ~ I <fii <Ir.r ~ ~ ~ 'f;T 

~;<r ~ 3NT'f ~,<It ~ ~ .r-
'3"-.r Wf<r ~ ~ ~ 1f>.;If .;~ ~ 
~ ql UN ~ l1Rr ~, m 'fft Of 
~ ~, Of iI>,U ~, -m ~ ,f .ro 'lit 
urer ~~ I ~ 'Rf {If ql ;m'- ,f ~ ~ 
wtr~n"? ~B~~~ 
t. ;;IT {If <m 'IR ~ ~ I'<m~. 
"!l"·?liI<l<'t1 ql;m'-;f ~ ~ 'Ii"nft 
tl~'3"-.r~~~~~ 
~I 

SHRI SHY AMNANDAN MISHRA: 
The wonderful thing about it is that it has 
been granted an ex-gratia payment by way 
of Recompense. Recompense for what? 

Contract at higher rate was signed with 
the same company. One thought that this 
company would be punished for having 
broken the contract. The Government 
should have sued this company. Instead of 
that what we find is that the Government 
rewarded the company by entering into 
another contract with it at higher 
rate. We thought that the Government 
should have at least blacklisted this com-
pany but Government has not done anything 
of that kind. We would like to know why i. 
the Government entering into such deals 
which canse so much loss to the exchequer. 
If the loss had not occurred, much of the 
resources required for this investment in a 
Corporation which the Government wants 
to set up, could have been found from the 
existing provisions. These are the few 
points which I wanted to make. 

MR. CHAIRMAN: The hon. Minister. 
Before the hon. Minister starts replying, 

[ have to say one thing. Mr. Mishra has 
raised a very important point. It is true 
that the Ministers of Government are sitt-
ing here and they can convey whatever 
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the hon. Members say abont other Minis 
tries to them. But it seems, it would be 
better if the State Minister or the Minister 
concerned is present when their Budget 
Demands are being discussed. 

DR. KAlLAS: (Bombay Sooth): 
went out to search for Mr. Borooah so that 
he can remain present in the House, but 
perhaps he is busy in the meeting of the 
Consultative Committee. 

SHRI SHYAMNANDAN MISHRA: 
May I know wbether the Minister would 
be coming? 

MR. CHAIRMAN: He will convey. 

SHRI K. R. GANESH: I will convey. 

MR. CHAIRMAN: The Minister is 
part and parcel of the Government. He 
will reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Sir, I am thankful to 
the hon. Members who have parti-
cipated in the Debate. Naturally the debate 
has spread over many points. Many speci-
fic points also have been made by hon. 
Members. 

Sir, this is the second batch of the Sup-
plementary Demands for grants presented 
in the Current year. The Demands in-
cluded in this batch involve an additional 
expenditure of Rs. 284.81 crore.. of 
which Rs. 13 3 .48 crores are on revenue 
account, Rs. 10.61 crores are on capital 
account and Rs. 140.72 crore. are for dis-
persal of loans and advances. 

On the Revenue Account, the major 
requirement is for reimbursement of con-
sumers subsidy to the Food Corporation of 
India amounting to Rs. 121 crores. The 
existing budget provision of Rs. 130 crorcs 
for reimbursement of subsidy to the Food 
Corporation was exclusive of the subsidy 
reimbursable on these imports. The other 
important item on revenue account. is Rs. 9 
crores for payment of incentive bonus to 
State Governments under a new scheme 
with a view to maximise procurement and 
supply of wheat to the Central Pool. 
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These are on the Revenue Account. On 
the Capital side, Rs. 10.61 crores is mainly 
for meeting the additional expenditure on 
various projects for development of atomic 
energy etc. There is also provision for 
loans and advances. Hon. M~mbers have 
touched some of the points. 

Shri Jyotirmoy Bosu said about pro-
curement price that has been gi ven by 
the Government. It is known to the 
House, with a view to maximise procure-
ment, with a view to give incentive to 
farmers, there was a general feeling in the 
House and outside also, that procurement 
price should be increased. 

As a result of this and the decision nf 
the Chief Ministers, it was necessary to 
increase the procurement prices because, 
in the conditions in which the country is, 
it is necessary to fix the targets so that the 
distribution machinery which is very vital 
for the sustenance of the vulnerable sec-
tions of society the targets for the pro-
curement prices are achieved. 

There has been a lot of criticism about 
the F.Cl. I would only mention to the 
hon. Members that there is already a dis-
cussion going on in the House about the 
Food Corporation of India and in these 
discussions the hon. Members will have an 
opportunity to make their specific points 
which they have been making. The only 
other point that I would mention in this 
regard is this. In the budget of the F.C.I. 
for the current year, there is a subsidy to 
F.C.I. This Rs. 130 crores is on account 
of the sub-sidy payable to the }<'ood Cor-
poration. 

This is in regard to reimbursement for 
making maximum purchases and at the 
price at which the Corporation has issued 
foodgrains to the State Governments for 
meeting the requirements of the public dis-
tribution system. This provision has to 
be augmented in the current year to 
Rs. 251 crores. The reasolls have been 
given why this provision has been asked 

for-because of the fact that food~rains 

have to be imported, because also of the 
increase in the internal procurement prices 
and because also of the fact that a large 
quantity has to be pushed illto the distri-
bution system. Therefore, this provision 
has to be made in the supplementary 
budget. 

With regard to the incentive scheme, 
this is also very necessary for maximising 
tbe procurement which, as 1 have indicated 
earlier, is very vital for the maintenance 
of the distribution system. Some hon. 
Members have also mentioned about the 
Delhi Transport Corporation. As far as 
the D.T.C. is concerned, the current year's 
budget provides an amount of Rs. 287.67 
lakhs out of which Rs. 197.68 lakhs are 
for purchase of buses and Rs. 90 lakhs .as 
ways and means loans for the Corporation. 
The requirements of the Corporation dur-
ing the year 1973-74 are placed at 
Rs. 701.67 lakhs; Rs. 291 lakhs as ways 
and means support and Rs. 410.67 lakhs 
for purchase of buses for which orders 
have already been placed. Accordingly, a 
Supplementary Grant of Rs. 414 lakhs i. 
required to meet the excess expenditure. 

The Working Group on Metropolitan 
Transport Services recommended an addi-
tion of 1,127 buses during the Fourtb Plan 
period-679 were for replacement and 
449 for expansion in the fleet of the 
D.T.C. 304 buses were purchased in 
1971-72 and 294 in 1972-73. During the 
current financial year, 175 buses have al-
ready been purchased and 250 more are 
likely to be added before the close of the 
year. 

With these, some overaged vehicles 
would be scrapped. DTC is expected to 
have a total fleet of 1,850 buses by the 
end of the Fourth Plan period. Therefore, 
to provide the D.T.C with the necessary 
fund. for the purchase of new buses so 
that, in the capital city, they could have 
the necessary fleet of buses and, for an 



317 D.E.G. (Gen.). 
1971-72 

AGRAHAYANA 28. 1895 (SAKA) D.s.G. (Gen.). 318 
\ 1973-74 

cllieient tran'port system. it has become 
vcry necessary. 

Shri Madhu Limaye has raised many 
points. I am afraid am not able to 
answer some of the specific points that 
he has raised because I shall have to 
send these to the ministry concerned. As 
far as the Indian Cotton Federations is 
concerned. I may mention here for Ihe 
sake of record, that the Indian Cotton 
Mills Federation has been operating a vo-
luntary scheme for the payment of ca,h 
incentive for exporting of cotton lextiles. 
Since 1st April, 1968, Government have 
been contributing to the export promotion 
fund of the federation maintained for this 
purpose by way of a grant from the MDF 
at the rate of 5 per cent of the f.o.b. value 
of exports of cotton textiles. This scheme 
at present stands extended up to 31st 
March. 1974. For the period from 1st 
June, 1972 to 31st March. 1973, Govern-
ment contribution from the MDF was rais-
ed to 6 per cent f.o.b. value of the exports 
for meeting the additional requirement of 
funds for payment of enhanced incentives 
to export of cotton textiles to the UK in 
the context of the need to maximise our 
exports to that destination, with a view 
eventually to obtaining a satisfactory quota 
level for our cotton textile exports to the 
enlarged EEC after the entry of UK into 
the EEC. The balance requirements of 
the exports promotion fund are met by 
the Indian Cotton Mills Federation from a 
voluntary levy on imported cotton. 

The Indian Cotton Mills Federation has 
also been raising funds by imposing srindle-
loom levy from time to time on spindle 
and 100m shift working of all !pinning and 
composite mills. The rates of cash 
assistance vary from item to item and 
destination to destination and are deter-
mined by the cash assistance panel headed 
by the Textile Commissioner. Bombay; the 
Ministry of Finance and tbe other Ministry 
are also represented on this panel. This is 
the scbeme. The bon. Member bas made 
some specific points on this, and I shall 
send them on to the Minister of Commerce. 

He had also mentioned about the Indian 
Cotton Mills Federation not p"ying income-
tax and wealth tax. He bad asked a ques-
tion and we have given him a reply to 
that question. Under some 5peci6c pro-
visions of tbe Income-tax Act, the Indian 
Cotton Mills Federation has been consi-
dered to be a charitable institution. After 
giving him the answer. we have also in-
dicated that this will require looking into, 
and we sbaH look into this matter also 
about the provision that is there. But at 
the moment, as tbe law stands, I do not 
exactly remember wbether it is section II 
or section 10, the Indian Cotton Mills 
Federation comes witbin the meaning of 
an institution for charitable purposes for 
which income-tax exemptions have been 
given. 

SHRI DINEN BHATTACHARYYA: 
What is the law? Tbe Textile owners' 
federation is a charitable institution? 

SHRI K. R. GANESH: That is the 
law at the moment. 

SHRI MADHU LIMA YE: Were they 
at any stage registered under the Indian 
Trade Unions Act? 

SHRI K. R. GANESH: They were re-
gistered in 1968 or so under the Indian 
Trado' Unions Act This is a matter which 
requires to be looked into. But the reply 
has been given already .... , 
it ~ tm: tltf; ~ i ?«1 I ~ of 

om;r <IT ~ i. ~ <ill ~ .m-
il 
it~~(~): ~ 
~. aJN 1ft \Jof lfi 'fi;g ~ Of. 
~ l!·.eie,\'II'1 ~ ~ ? 

SHRI K. R. GANESH: These are the 
facts. Government will have to go into the 
question bow they Bot registered under the 
Indian Trade Unions Act, and how this 
concession is available to them. This will 
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have to be gone into. At the moment. as 
the law stands today. this is the positiOIl-

SHRI DINEN BHAITACHARYYA: Is 
he satisfied? 

SHRI K. R. GANESH: I am not entering 
into a discussion with him. At the moment. 
as the law stands today. under section 11 
or 10 they are entitled to being classified 
as a charitable institution or an institution 
for charitable purposes ... 

SHRI DINEN BHAITACHARYYA : 
Chanda. 

SHRI K. R. GANESH: The han Mem-
ber only thinks of Chanda. I am statinll 
the facts. That is the position 
under the present law. For the bene-
tit of boll- Members, I may also tell them 
that there was a Supreme Court judgment 
in relation to some Andhra issue in regard 
to this. But the thing requires to be looked 
into. and I have already indicated to hon. 
Members that it should be really looked 
into. 

These were 80me of the specific points 
raised by hon. Members. I commend the 
Demands to the House. 

lIlT ~ ~ : ~ <mrT q;r ;;ro;r IlIif;r 
;t.n ? If';f anr:r . '1ft ~ nr ;rnr lift 
am ~ \"Ii ~ :;I'm ~ q;r 
~ -« rn <ro ~ 0lR!r ;ffi- 0ftaT ~ 
.1"!Cof '1ft Il'<mIT i ~ ~ q;r ~ -« 
":Tft.r <ro 4 <m§" ;ffi-~ ~. nr 'I'Rf 
~~i~ mrrtr t~~ tr.t 
q;r ~ rrtr t I ~ ~ IfI'Tf" ~ 
~ ~ <IT t I nr ~ ~rl'l;ti ~ 
;f>t "ffIT ? aNt or{l'- ;f>t <IT m ~ ~ 
fiIT'f ~ 'R n!f ~ I 

SHRI K. R. GANESH : I will bring this 
particular point to the notice of the Com-
merce Minister. With these observatioD8. 
I Commend the Demands to the acceptance 
of the House. 

lIlT ~ ~: ~ ~. If';f 
'f>'/ m ~. ~ ~ ~ rrtr 
~ I If';f ~ ~ ~ If lIi"lT ~-4rr lift 
lIflrl' <tl ~ it. <ft. ~. it. <tl ~ 
~ f'<;<t omt t- ~ 'f>'/ Il<li 'R 
60 ~ q;r ~ ri<rr t~ nr '1ft 
0fR~~~-.rr~~-('-. 
~<tl~~;rnr~? 

~~:~~i\"li~ 
~~cot~1 

lIlT ~ 'r.nftt : ~ ~ rrtr 31m 
t I 3Il'l" ~ ~ ;fflor<t \"Ii" \r-i ~ 
IfRf 1fTlffiI" Ihr-t <tl ~ of ~ ~ 'Ii< ~ 
'liT ,,'WI" <f I ~ nr ~ 'liT "ffIT 
OINt? ~ nr;rnr cot~ ~ 
i. ~ ~ ~6iR",(ol rrtr ~ \"Ii" 
nr cot <i"'IiT ~ ~ ;nfT- I 

SHRI K. R. GANESH : The hon. mem-
ber himself has raised it in the Consultative 
Committee of the Defence Ministry. 

MR. CHAIRMAN: I will first put the 
Demands for excess grants. 

SHRI MADHU LIMA YE: On a point of 
order. 

SHRI SHY AMNANDAN MISHRA: 
What has happaned to my points? The 
Ministe~ is not yet available. 

MR. CHAIRMAN : He has said he will 
convey it to the Minister. 

SHRI MADHU LIMA YE : Will the 
answer be laid on the Table? 

SHRI SHY AMNANDAN MISHRA: In 
fact. when I met him in the corridor. I told 
him, 'Please do not go away. I am raising 
BOrne points about your Ministry'. We 
must have some answer about them. Thill 
should be held over till he comes. 
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SHRI K. R. GANESH: He has raised a 
specific point. Even if Shri Borooah 
comes, he will have to get the facts on 
that. He spoke about a contract and 
various other thinas on which he will 
have to get facts. 

SHRI SHY AMNANDAN MISHRA: It 
should be held over till he comes. Other· 
wise, do you not think it is a grave in· 
justice to the House? What is the diffi· 
culty about Ibis? He is somewhere in 
the precincts of Parliament. 

Mr. CHAIRMAN: Whatever points 
you have raised will be conveyed to him. 
The Minister has promised that. 

SHRI SHYAMNANDAN MISHRA: 
l'nIess we are satisfied, how are we goIng 
to vote on that? 

MR. CHAIRMAN: You may vote 
against it. 

.tt~~:~~, mr 
~ <m WR' i I atN "{;'~ qk oM ;;no 
<i i'~ ~ mr 0!f'f00 <m WR' i I 
~ .rr ~ ~ r, ~ <m <If m.or 
~ ~ i'. ~ ~ ~ '{"5 tn: RiG-
'fCl'll'nmf 1'/" ~ ~ i-

"The excesses have been scrutinised 
by the Public Accounts Committee and 
the Committee have in para 2.55 of 
their 96tIi Report (Fifth Lok Sabha) 
recommended their regularisation under 
art. 11 S of the ConstitutionM

• 

~~~;f.rr~;fti. 
~ ~ amm \'orlrr i, ~ \nil'\' ~ 
~ tr't ~ ~ 'l>t ~ ~-

"Year after year, Parliament is 
being .... 

~~:atN~~~ 
<i ~ I 
.~~:~~tn:atNlIiT 
~~~-

"Year after year Parliament is beIng 
presented with a fail accompli which, 
to say the least, is highly undesirable. 
The situation needs to be remedied 
without further loss of time." 

"The Committee desire that the mat· 
ter should be examined expeditiou.ly 
and remedial measures taken/proposed 
to be taken intimated to them. The 
Committee further desire that there 
should be an in·built system which 
would serve as a self·regulatory ap-
paratus in the various Ministries to 
analyse the reasons for the excesses as 
and when they occur and take timely 
relnedial measures to obviate them 

~ ~, ~ m'Im ri tft f{f 
«q.r~mmr1'/""I1fl"mil~atN 
qk oM otT <i {"- m f{f tn: ~ ~ 'lIT 

~ ~ ~~ 'Il m;r;f .rr "-
~ i, ~ 'Il -IT 1'/" 3l1q' ~ <fqT 

~i? 

~~:.olT'!''IiT~3nq; 
anit <fqT i' ? 

SHRI MADHU liMA YE : They are 
contronting the House with a fail 
cccompli. 
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~~: ~ 'Ii< I1rm tl 
~ 1( .. 1 ..... '1.. m: q;+f tf q;+f ~ amre ~<f \'q; ~ ~ ~ ~ 

our If 'IiJl 'Ii-t~t1 
MR. CHAIRMAN: I shall now put the 

Demands for Excess Grants (General) to 
the vote. The question is: 

"That the respective excess sums not 
exceeding the amounts shown in the 
third column of the Order Paper be 
granted to the President to make good 
the amounts spent during the year 
ended 31st day of March, 1972 in res· 
pect of the following demands entered 
in the Second Col umn thereof : 

Demands Nos. 2 to 5, 20, 24, 41, 
46, 49, 51A, 64, 66, 74 78, 86, 93, 
107, III, 125 and 126. 

The motion was adopted. 

~ 1( ....... ""I.. m : >f';t 'IiJl ;rnt nit 
ff, art'f amre ~ \'q; ~ ~ 
~ arT 'Ii< ;nr If< ~ of I 

~~:~~t\'q;of 
;r;r 'lit ~ 'Ii< <Pt I 

~ If ....... ''''I .. ~: tl'6 t, ~ 
~~~\'q;-~~ofl 

~ ~ : <r'f of ~ 'lit ~ iii< 
!f.t <It ~ ~ ~ \'q; of art'f'Iit & 
~!fi"'t7t1 

MR, CHAIRMAN: I shall now put the 
Supplementary Demands for Grants (Gene· 
ral) to the vote. The question is: 

"That the respective supplementary 
SIlIIIlI not exceeding the amounts on 
Revenue Account and Capital Account 
shown in the third column of the Order 
Paper be granted to the President to 
defray the charges that will come in 
course of payment during the year end· 

Bill, 1973 

ing the 31st day of March, 1974, ill 
respect of the following demands entered 
in the second col umns thereof:-

Demands Nos. 2, 7, 11, 35, 44, 71, 
78, 90 and 98. 

The motion was adopted. 

12.47 HRS. 

APPROPRIATION (NO, 4) BILL,* 1973 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi K. R. 
GANESH): I move for leave to intro-
duce It Bill to provide for the authorisation 
of appropriation of moneys out of the 
Consolidated Fund of India to meet the 
~mounts spent on certain services during 
the financial year ended on the 31st day 
of March, 1972, in excess of the amounts 
!;ranted for those services and for tb.at 
year. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce 
a Bill to provide for the authorisation 
of appropriation of moneys out of the 
Consolidated Fund of India to meet 
the amounts spent on certain services 
during the financial year ended on the 
31st day of March, 1972, in excess of 
the amounts granted for those services 
and for that year." 

The motion was rulopted. 

SHRI K. R. GANESH: I introdncet 
the Bill. 

Sir, I move*: 

"That the Bill to provide for the 
authorisation of appropriation of mooeys 
out of the Consolidated Fund of India 
to meet the amounts spent on certain 
services during the financial year ended 
on the 31st day of March, 1972, in 
excess of the amounts granted' for those 
services and for that year. be taken into 

consideration." 

-:;;Published -in-Gazette of India Extraordinary. Part II. section 2, dated 19·12·73, 
t Introduced with the recommendation of the President. 
:j:Moved with recommendation of the President. 
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MR. CHAIRMAN: The question is: 

"That the Bill to provide for the 
authorisation of appropriation of moneys 
out of the Consolidated Fund of India 
to meet the amounts spent on certain 
services during the financial year ended 
on the 31st day of March, 1972, in 
excess of tbe amounts granted for those 
services ani for tbat year, be taken into 
consideration." 

The motion was adopted. 

MR. CHAIRMAN: There arc no amend-
ments. The question is: 

''That clauses 2 and 3, the Sc.hedule, 
C1anse I, the Enactin, Formula and the 
Title stand part of the Bill." 

The mo/ion was adopted. 

Clauses 2 and 3, the Schedule, Clouse I, 
the Ellac/illK Formula and the Title were 

added to the Bill. 

SHRI K. R. GANESH: I move: 
"That the Bill be passed." 

MR. CHAIRMAN: The question is 

"That the Bill be passed." 

The mo/ion was adopted. 

16.50 hrs. 

"APPROPRIATION (NO.5) BILL, 
1973. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : I beg to move for leave to 
introduce a Bill to authorise payment and 
appropriation of certain further sums from 
and the out of the Consolidated Fund of 
India services of the financial year 1973-74. 

MR. CHAIRMAN: The question is : 
"That leave be granted to introduce a 

Bill to authorise payment and appro-
priation of certain further sums from 

and out of the Consolidated Fund of 
India for the services of the financial 
year 1973-74." 

The Ina/ion was adopted. 

SHRI K. R. GANESH : Sir, I introducet 
the Bill. 

I beg to move* : 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1973-74, be taken into 
consideration." 

MR. CHAIRMAN: Motion moved: 

"That tbe Bill to authorise p"lyment 
and appropriation of certain further 
sums from and out of the COIlS{ ,lidated 
Fund of India for tbe services of the 
financial year 1973-74, be taken into 
conside ration. n 

>.ft mImIR ~ (lfCOlT) : ~ ;;ft, 
;f ~ ;t. 7, 44 m 46 d" ~ ;m 
qf;f oit oit ~ \1O"RT ~ i1;'" I 
IfriT ~ m- mnIN mu ~ d" ~­
l'rmr i" I ~ ...m d" m ",4"'qI?<<lf 
<tiT ~ d" ~ ~ JT<IT i" arh 1M 
~n~;/,"!fi"ot~i'"I~d" 
~ m crc;.rr ;/'" ~~ ~ i'" m 
If<tI qt.r 'Il ~ ~ ;/'" ;f<j 'fi ~ 
~ i'" I ;f -.:tit ;;ft d" ~ 'fI1;'-lrr \'<ti or/" 
m~m~~~wIGr~ 
m m<tI't ~ 'fi'f 7fi i" ~ 'fIl11 ~ 
~ l"fi<IT omt I 

wr;;rt ~ ;t. 7 i" lfil mu d" ~ 
i" I 1M <IT 'It <rn 'fi'f l3T':I ~~­
qr;ri"~mrr'fi'f~~~ 
i" I ~ it, 3fTIf'Il !InT 1ft mrr 'Il 
mu m ttr<r -.:tit 'fIT If<tI on:orr q"".f ;JfllIT m ~ ~ ~ l'<tI<rr i" ?<ti 

"Published in Gazette of India Extraordinary, Part II, section 2, dated 19-12-73. 
+Introduced with the recommendation of the President. 
;Moved with recommendation of the President. 
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~~~~'Il;m'-~Jftlf 
>it 1 ~'f'ffl"~~'Il~<rliff/" 
~~f'q;\'I:rrr-23~~~ 
~ ~ i" ~ f'>:rmr 'liT 0f<IT ~ 
.rr ~ i"~ <f m m m-~ 
C!<H'l!lICfl,e ~ ~ ~ 'Il ~ 0Im 
;;rr rw i", ~ ;m'- ~ <f1f'f q;i ~ 
~ .torr ~ 1 ~ 'ffif ~ i" f'q; ~ 
.rr~ ~ ,~,i' m 
\1'i"'I"l.rr~~~"t'"~~ 
~'!fl~~mnfti"1 
~ ;m'- ~ ~ 'Il m<f 'liit ~ 
m nft >it am ;/N ~ ~ l3i!f ~ f'q; 
~~.rr~<i'<m~;;rr<i 
~.~'Il~,'fil~~*fi-m­
tMt ~ 'Ii! q;it <Jhr;rr ~ ~ If<! ~ 1 
~~'lTQmfTi"<It'lii'<r~~ 
<Jhr;rr ~ ;m'- ~ 'A¢ ;;rr nft i". 
"~"~~'Il~ 
~'Il~?~<It~~'Il;m'-~ 
i"1 
17 hrs. 

~'Il;m'-~~~;;rr;r;rr 
~~f'q;~~.~~ 
~ '!fl m q. ffi'!f 'liT ~ 3IN 'li'f 
<t-tm<i~? 

l[{f. eT. ~. 'Il ;m'- ~ ~ .m (!'Ii ~ 
i"~~~<It~~q" 
~.rr ~ <>i6d?if;'~1 ~ i" 'fil ~ 
~ '!fl ~ "ffiT 1 ~ ~ «n'ITt ql 
ll"l!l<i'fllOI 'liT l1"TI'r.IT ~ ll;3lT. 
'fI'';J.,uplltl'1 'liT, ~ 3!hrl ~ ~ 
~ 'IiT'!>I1f f'ifI-<IT;;rr <mi" ~ 
~. e't. ~. ~ «n'ITt ~ qr <IT'fifI'l 
'I>( <m i" ~ f';r.ft ~ ql ~ orr 
~ ~ mOl" ~ .r "'*" ~ 
<fmOl"~;;rr<mi"~~<rt 
If<lR 'liT ~ ~. e't. ~ . .t <m i" 1 
~ ll"l!l<:t'fllOI 'liT ~ ~ f? 

.te ~ 'fI1( ql(l(I'1 ~ ~ orr.mi '!fl m.r rn ~ I"1-<tfu «n'ITt ~ ~ '1>(-

<n;f 'fIT '!>I1f rn '!fl i'<r-m ~ ~ 'Ii1" 
rwi",~'liTaNr"",,,~OI1fTiI" 
51 LSS{13-12 

-m- 3II<tT i" 1 <It If" ~ ~ ~ 
'31"6 di'lti·'e ~ ~ ~ .rr 1ft ~­
I'e-<it ~ '!fl ~ 'fil ffi"lIiTl q;i ~ 
ql ;m'- ~ ~ q" ~ ~ ~ \';r.IT 
~ <f (!'Ii, <rt ~ ~ .t 
'II< l[{f. e't. ~. ~ ;m'-~ «n'ITt ql ;m'-
~.rr~f'filq;it-m-m~1 

. ;,or q;i ~ ;wfe '!fl ~ m... 'fIT'1'f ~ 
~ 3I'AT ~ «n'ITt ~ ~ 1 

SHRI K. R. GANESH: The bon. 
Member mentioned about the retrench-
ment of the census employees. I can only 
Say that this matter is being looked into. 

He bas also raised various other points 
on which I do not have any specific in-
formation now. I will communicate them 
to the concerned Ministries. 

Shri Madhu Limaye raised some de-
fence matters. These are sensitive 
matters ... 

~~~: ~~, ~ 
~m q;i 3IN ~ 1 ~ \Tl:rr-
~~~'!fliM~l~ 
.mr oft '!fl ~ q;i If" ~ «'!><IT 
~ 1 R ""'" 3lr.r ~ 'flit m omiffi 
m-m-3lT<M~"",,,ri~'Il 
<m' ~;;m;r -m- ~ m 1 <IT ;r;tt 
Jl"lOO 3IN <!iT<I"lf ~ l'ifI ri ;t;ft <t 1 
-m- <It \IT~ <t 1 <riff <IT 3{"lf( me 
3lTl'4l-<r 'liT il'T ifIl11 lfiT'1T i" <IT 'fil m ~­
rffir oft ~ ffi '1" !fiT 1 

~~:.r.tm~~i" 
R ~ 1I<:t111'1"'l'1 m of ~ 
~~~mr~<f~~ 
m Cfll~ ·l1':tI<:t<'l ~ ~ ;,or ql .te 
~~~q;im<r-IT~ 
mr<f.rr~mh~~~ 
'liT ;;m;r 'Ill ~ W ~ \IT~ ~ e-.f 1 

~ ~ ~ : ~ oft, .r.t ;;IT aNr 
~ ~ ~ 'fIT ;;m;r 'li'f fm/7rr ? 

I!"1Ii ~ ~ : <rt l'q.r ql ~ ;;m;r 
~I 
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SHIU K. B.. GANESH: Both these 
points ooncerniq the Defcm:c Ministry 
are under consideration. Dirt tkese are 
very sensitive mattel'8 8Dd I am ann: the 
bon. Member bimlelf WDUld' DOt like me 
to go into the detalJs. 

MR. CHAIRMAN: The queltion is: 

"That the Bm to authorise payment 
and appropriation of certain further 
sums from and out of the consolidated 
Fund of India for the services of the 
financial year 1973-74. be taken into 
consideration." 

The motion was iulopted. 

MR. CHAIRMAN :We will now take 
lip the clause by claUle CODSideration. 
There are no amend--.. So. I will put 
all the clauses toiether. Tbe question is : 

"That clauses 2 and 3. the Schedule. 
clause 1. the Enacting Formula and the 
Title stand part Qf the Bill". 

The motion wa! adopted. 

Clauses 2 and 3, the Schedule, Clause 1. 
the Enacting F01"lllUUJ tmd lhe Title were 

added to the Bill. 

SHRI K. R. GANESH: I beg to' m9ve : 
"That the Bill be puaed". 

MR. CHAIRMAN: Tbe qUCItion is: 
"That the Bill be pll88ed". 

The motion WIIS adopted. 

17.05 hn. 

SUPPLEMENTARY DEMANDS. FOR 
GRANTS (ORISSA). 1973-74 

MR. CHAIRMAN '. We now take up 
the Supplementary DemlUldll for Grants 

in respect of the Budget for the State of 
Orissa for 1973-74. 

DEMAND No. 4-A-ExPENDlTURE RELAT-
ING TO THE RURAL DEVELGPMENT DE-

PARTMENT 

MR. CHAIRMAN: Motion moved : 

"That a Sopplementary sum not ex· 
ceeding Rs. 1,21,51.000/- on Revenue 
Account be granted to the President out 
of the Consolidated Fund of the State 
of Orissa to defray the charges which will 
come in course' of payment during the 
year ending the 31st day of March, 1974. 
in respect of 'Expenditure relating to the 
Rural Development Department'." 

DEMAND No. 5--COMMUNITY DEVE-
LOPMENT PROJECTS, ETC. 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 65,92,000/- on Revenue 
Account be granted to the President out 
of the Consolidated Fund of the State of 
Orissa to defray the charges which wi\l 
come in course of payment during the year 
ending the 31st day of March, 1974, in 
respect of 'Community Development Pro-
jects, etc'." 

DEMAND No.9-MINISTERS, CIVIL SECRE-
TARIAT AND OTHER EXPENDITURE RELATING 

TO FINANCE DEPARTMENT. 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary 8um not ex-
ceeding Rs. 77,000/- on Revenue Account 
be granted to the President out of the 
Consolidated Fund of the State of Orissa 
to defray the charges which will come in 
course of payment during the year ending 
the 31st day of March, 1974, in respect 
of 'Ministers, Civil Secretariat and Other 
F.xpenditure relating to Finance Depart-
ment'." 

* Moved with the recommendation of the President. 
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DEMAND No. II-ExPENDITlIRE RELATING 
TO THE EDUCATION DEPARTMENT. 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Ro. 40.04.000/- on Revenue Ac-
count be granted to the President out of 
the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1974. in re"""t of 'Expenditure relating' 
to the Education Department'." 

DEMAND No. 13-LAND REVENUE 

~IR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 6.85.000/- on Revenue Ac-
count be granted to the President out of 
the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 3Ist day of March. 
1974. in respect of 'Land Revenue· ... 

DEMAND No. 16-DlsnuCT ADMINIS-
TRATION AND OTHER EXPENDITURE 

RELATING TO THE REVENUE DEPTT. 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 2.76.29.000/- on Revenue 
Account be granted to tbe President out 
of the Consolidated Fund of the State 
of Orissa to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1974. in resppect of 'District Admini-
stration and other expenditure relating to 
the Revenue Deptt·... ' 

DEMAND No. 17-ExPENDITURl! RELAT-
ING TO THE INDUS11UES DEPARTMENT. 

MR. CHAIRMAN: Motion moved: 

'That a Supplementary sum not ex-
ceeding Rs. 19.88.000/- on Revenue 
AccoUDt be granted to the President out 
of the Consolidated Fund of the State 
of Orissa to defray the charges which 
will come in course of payment during 

51 LSS/73-13 

the year ending the 3 I st day of March. 
1974. in respect of 'Expenditure relating 
to the Industries Department' ... 

DEMAND No. 17-A-MINES. 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 1.60.000/- on Revenue Ac-
count be granted to the President out of 
the consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1974, 
in respect of 'Mines· ... 

DEMAND No. 21-TIuBAL AND RURAL 
WELFARE. 

MR. CHAIRMAN: Motion moved: 

"That a SuPplementary sum not ex-
ceeding Rs. 3,11,000/- on Revenue Ac-
count be granted to the President out of 
the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 3Ist day of March. 
1974. in respect of 'Tribal and Rural 
Welfare· ... 

DEMAND No. 23--PUBLlC HEALTH 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 11,00.000/- on Revenue 
ACCOUDt be granted to the President out 
of the CoDliOlidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March. 
1974, in respect of 'Public Health· ... 

DEMAND No. 24-IRRlOATION. 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 2,23.01.000/ on Revenue 
Account be grsnted to the President out 
of the Consolidated Fund of the State of 
Orissa to defray the charges which will 
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come in course of payment during the 
year ending the 31st day of March, 
1974, in respect of ·Irrigation'." 

DEMAND No. 24-A-I.lFT IRRIGATION 

MR. CHAIRMAN: Motion moved. 

"That a Supplenientary sum not ex-
ceeding Rs. 20.77.000/- on Revenue 
Account be granted to the President out 
of the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 
1974, in respect of 'Lift Irrigation'." 

DEM'ND No. 25-PUBLIC WORKS. 

MR. CHAIRMAN: Motion Moved: 

''That a Supplementary sum not ex-
ceeding Rs. 1,72,05,000/- on Revenue 
Account be granted to the President out 
of the Consolidated Fund of the Stale 
of Orissa to defray the charges which 
will come. in course of payment during 

the year ending the 31st day of March. 
1974 in respect of Public Worb· ... 

DEMAND No. 30-TltANSPORT SCHEMES 

MR. CHAIRMAN: Motion Moved: 

"That a Supplementary sum not ex-
ceeding Rs. 80,000/- on Revenue Ac-
oount be granted to the President out of 
the Consolidated Fund of the State of 
On_ to defray the charges which will 
come is course of payment during the 
year ending the 31st day of March, 
1974, in respect of 'Transport Schemes· ... 

DEMAND No. 34-ExPENDITURE RELATING 
TO THE URBAN DEVELOPMENT DE-

PARTMENT 

MR. CHAIRMAN: Motion Moved: 

"That a Supplementary sum not ex-
ceeding Rs. 45,39,000/- on Revenue 
Account be granted to the President out 
of the Cousolidated Fund of the State 
of Orissa to defray the charges which 

will come in course of payment during 
the year ending the 31st day of March. 
1974. in respect of 'Expenditure relatinlt 
to the Urban Development Depart-
ment'," 

DEMAND No. 35-ANIMAL HUSBANDRY 

MR. CHAIRMAN:. Motion Moved: 

"That a Supplementary sum not ex-
ceeding As. 18,70,000/- on Revenue 
Account he granted toth. President out 
of the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March. 
1974, in respect of 'Animal Husban-
dry· ... 

DEMAND No. 37-AGJtJCULTUftE. 

MR. CHAIRMAN: Motion Moved: 

"That a Supplementary sum not ex-
ceeding Rs. 29.04,000/- on Revenue Ac-
count be granted to the President out of 
the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending tbe 31 st day of March. 
1974. in respect. of 'Agriculture'." 

DEMAND No. 42.-COMPENSATION FOR 
ABoLITION OF ZAMINDARI SYSTEM AND 
OTHER EXPENDITURE RELATING TO RE-

VENUE DEP'JT. 

MR. CHAIRMAN : Motion moved 

"That a Supplementary sum not ex-
ceeding Rs. 80,00,000 on Capital Ac-
count be granted to the President out 
of the Consolidated Fund of the State 
of Orissa to defray the charge" which 
will come in course of payment during 
the year ending the 3 lst day of March, 
1974 in respect of 'Compensation for 
abolition of Zamindari System and .other 
expenditure relating to Revenue Depart-
ment'." 
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DEMAND No. 43.-MuLTI-PURPOSE 
RIVBR, IRRIGATION AND ELECTRICITY 

ScHEMES 

MR. CHAIltMAN : Motion moved 

"That a Supplementary sum not ex-
ceeding Rs. 3,32,02,000 on' Capital 
Account be granted to the President out 
of tbe Consolidated Fund of the State 
of Orissa to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1974 in respect of 'Multi-rurpose River, 
Irrigation and Electricity Schemes.'" 

DEMAND No, 46.-RoAD AND WATER 
TRANSPORT ScHEMES 

MR. CHAIRMAN: Motion moved: 

"That a Supplementary sum not ex-
ceeding Rs. 5.50,000 on Capital Account 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa to defray the charges which win 
come in course of payment during the 
year ending tbe 31st day of March. 
1974 in respect of 'Road and Water 
TramlpOrt Schemes'. ~ 

DEMAND No. 4S-CAPITAL OUTLAY' ON 
INDUSTRIAL DEVELOPMENT 

MR. CHAIRMAN : Motion moved 

"That a Supplementary sum not ex-
ceeding Rs. 99,01,000 on capital Account 
be granted to the President out of Con-
'lOlidated Fund of the State of Orissa to 
defray the charges which will come in 
course of payment during the year end-
ing the 31st day of March, 1974 in 
respect of 'Capital Outlay on Industrial 
Development· ... 

DEMAND No. 56.-CAPITAL EXpENDITURE 
RELATING TO RURAL DEVELOPMENT 

DEPARTMENT 

MR. CHAIRMAN : Motion moved 

"That a Supplementary sum not ex-
ceeding Rs. 3,18,00,000 on Capital Ac-
count be granted to the President out of 

the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
year ending the 31 st day of March, 
1974 in respect of 'Carital Expenditure 
relating to Rural Development Depart-
ment'." 

17.05-1/2 hrs, 

[SHRI SEZHlYAN ill 'he Chair] 

*SHRI JAGADISH BHATTACHARYVA 
(Ghatal) : Mr Chairman, Sir, a supple-
mentary demand has been brought I forward 
before this House in regard to ,ome of 
the departments of the administ .. iolL of 
Orissa for sanction. Earlier the H.usq had 
passed a budget for Orissa. Sir, tNe nave 
many problems in this country t06lay.1 

While the same problems are 3i so fbe.-e 
in Orissa, it most be acknowledged '·tbat 
this particular State has some problems 
which are peculiarly ils own. The Cent-
ral Government is now running the ad-
ministration of Orissa and it is therefore, 
very legitimate to expect that if the prob-
lems of Orissa aTe to be solved then the 
Central Government will have to isitiale 
steps and these steps should he taken im-
mediately. We have already disCUS9ed in 
this House how democracy hIlS bee" kUIee 
in Orissa, how even after the serious !ltric-
ture passed by the High Court about the 
conduct of the Governor, the Governor 
was not dismissed and how day by day the 
administrative machinery is being made ill- . 
ellective in the State of Orissa. OriS!a 
today sullers from political instability iR 
so much so that the political party which 
is at the back of tbe administration is 
tindinS it difficult to hold its own party 
meetings without the protection of· the 
police, This is the state of atrait'S prevail-
ing in the State, However. we hope tbat 
elections will be held in Ori"8 witbout 
any further delay but our difficulty in tbls 
matter is that tbe Government have not 
come out with any announcement about 

"The original speech was delivered in Bengali. 
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the date when tbe State will go to polls. 
Various dates are mentioned by newspapers 
and natural as it is. tbey ar~ only con-
jectures and lack autbenticity. It is there-
fore necessary that the Government must 
announce the date of election alld it is 
equally necessary tbat elections in U.P. 
and Orissa are held simultaneously. 

I would DOW speak on some of the more 
important demands which have been listed. 
The allocation under public health is very 
niggarclly and the amount is not even 
sufficient for providing public health facI-
lities for a district whereas we find that 
this amount of 34.93,000 is being sanction-
ed for the entire State of Orissa. Under the 
head Education we find that allocations are 
now being made for special welfare 
schemH. I do not really understand Sir, 
what does these schemes mean and signify 
but from our experience we can say that 
the Government often create new high 
sounding schemes which signify nothing 
and secure sanction of money for such 
schemes. Later on, the money sanctioned 
for sucb schemes are utilised for party 
purposes. When Orissa elections are round 
the corner, the creation of such ambiguous 
schemes cannot rule out tbe possibility of 
misuse of funds whicb we have found in 
otber State on sucb occasions. Again, Sir, 
we find that more than three lakhs of 
rupees are being demanded by Govern-
ment for salvaging cyclone damage trees. 
What is the good of salvaging these trees 
when we know that even after salvaging 
them they will be sold in the market. If 
it is to be disposed of finally wby should 
we not dispose tbem of now in auctions 
and save this amount which is now being 
required for the salvaging work. I can-
not understand how with a small alloca-
tion of four lakhs of rupees, the Govern-
ment can do any justice to tbe urban 
deyelopment work. It is often said tbat 
Ori!iSa is self-sufficient in regard to the 
prodnction of rice. This .c1aim is further 
substantiated by tbe Governmental reports 
that are issued from time to time. In all 

tbese reports it is shown reoeatedly that 
the procurement of rice in Orissa is more 
than the requirement of the State and thus 
there is always a surplus. It is an irony 
indeed that while on tbe one band the 
Government claim to possess sufficient sur-
plus rice through internal production, the 
reports of starvation deaths and cases of 
semi-starvation by a bulk of the popula-
tion of the State keep appearing in news-
papers and this is a regular feature of the 
State's agrarian economy. How can such 
a tbilli can happen? Surely, there are 
many loopholes in the distribution machi-
nery and in the basic economic structure 
of the State's economy. The poOrer sec-
tions of the people do not get regular 
employment all through the year and be-
cause of this their purchasing power i. 
very low. This is tbe crux of the 
anachronism where people die of starva-
tioo and the Government boastfully claim 
self-sufficiency in foodgrains. It is 8 com-
mon knowledge Sir, that Orissa is bedevil-
led by IIoods every year and the devas-
tating cyclones make the miserable position 
worst "nce in every four years,. Even con-
ceding that we cannot have an absolute 
control over cyclones, we cannot put for-
ward the same plea of help1e5sness with 
regard to floods. Two central teams has 
visited the State of Orissa to study the 
problem of recurring floods. During their 
stay in Orissa the State Government had 
handed over two memoranda to these 
teams. Unfortunately till today we do not 
know whetber the suggestions of the State 
Government as contained in the memo-
randa have been considered and if 10 what 
actions are being taken to deal with the 
problem of floods in the State. Not only 
this Sir, even articles of every day use are 
in short supply in the State. We find that 
against a demand for 20,000 million tons 
of wheat the State is being supplied 8,000 
tons only per month. The position with 
regard to pulses and edible oil. is no 
better. Sugar comes in this category also 
and the monthly supply harclly meets the 
requirements of the State. Vanaspati is 
in very short supply. Against the monthly 
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supply quota of 1600 to the State it was 
reduced to 4F tons and this too is not 
being supplied regularly. I would now 
quote here the Government's report in this 
regard which states : "The manufacturers, 
however, have failed to supply even this 
minimum quota of vanaspati to this State 
in spite of repeated requests made to them 
directly and through Government of India. 
The supplies received in this State are to 
the time of above 42 tonnes per month 
from September, 1973 to November, 1973". 
It comes only to one-tenth of the reduced 
quota. Even children of Orissa are not 
being cared for. Against a demand for 
6000 cases of baby food which was subse-
quently raised, the State is at present get-
ting only 2000 cases. Against the require-
ment of 7.000 tons of kerosene per month 
the allocation now being made is to the 
tune of 5754 tons only. The situation with 
regard to cement supply is equally lament-
able. Against the demand for 3.50 lakh 
tons the State is being given only 2.56 lakh 
tons of cement. The internal communica-
tion within the State is suffering for want 
of adequate supply of auto tyres. Against 
the annual requirement of 2,2~,OOO units 
of tyres, the State was supplied 37,952 
units during 1972. The position with re-
gard to availability of cloth is equally 
miserable. Even though the State is so 
close to the coal mining areas of Bihar 
and West Bengal, it is starving for coal 
and only 490 wagons of coal are being 
supplied per month to this State. 

This is to say, in short, the pictur" of 
misery that prevails in the State of Orissa 
and the Central Government is responsible 
for this. Since the figures that I ha"e 
quoted earlier are all based on reports 
furnished by the State Government, there 
is no reason to disbelieve them and if they 
are true then it is equally true that thl. 
state of misery has been inflicted upon the 
people of Orissa by the Administration 
which is now running tbe show at the 
direction of the Centre. For the early 
redressal of tbe difficulties of the people 
it is necessary that popular representative 
Government sbould be formed by conduct-
ing general elections. No one can know 

the difficulties of the people better than 
tbeir own representative and it is therefore 
necessary that elections in Orissa should be 
held without any futher delay and a popu-
lar Government installed there. With these 
words, Sir, I conclude. 

SHRI BANAMAU PATNAIK (Puri) : 
I must congratulate the Minister for pro-
viding some amount for the Rangali dam. 
My friend on the otller side just now 
speaking mentioned about the long-term 
measures to fight floods in Orissa and this 
Rangali dam would go a long way in that 
direction. This Was pending since the last 
16 years ever since Mr. Naba Krishna 
Choudhry was the Chief Minister A 
beginning· was made in that period but it 
could not be completed for various reasons.. 
Now, this has been provided and clearance 
has been given both by the Planning Com-
mission and the Irrigation Ministry. I 
think its completion will go a long way 
to solve the flood problem of Orissa. 

Now, we find that they have given clear-
ance to the Subarnarekha project a1thougb 
it will come under Bihar. Therefore, when 
these three rivers, Subarnarekba, Baitami 
and Brabmini are controlled, much of the 
flood problems of Orissa will be solved. 
There will not be much of the difficulty in 
future. Of course. there are heavy rains 
and on account of that small rivers are 
also in spate but. nobody can control them. 
That is a different matter. 

This budget is mainly for flood relief. 
A grant of Rs. 10 crores bas been provided 
in this budget. for giving relief to the flood 
and cyclone-affected people in various ways 
like gratuitous relief, intensive work and 
public health measures. This is only a 
flood relief measure and therefore, it i. 
only a nominal amount because in the 
main budget adequate pro"iBion has been 
made. This Supplementary Budget i. 
meant only for the cyclone and flood relief 
measures. 

In this connection, there bas been a 
provision for house building grants. We 
have found it inadequate and we have ob-
jected to it in the Flood Relief Advisory 
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Committee that the grant of Rs. 10 or 15 
for house-building purposes will not be 
really effective. When you give only 
Rs. 10 or 15 to a man who has to come 
a long way spending Rs. 10 to Rs. 15. then 
what relief will it be? If at all anything 
i! to be given for building their demolished 
houses, long term loans from Rs. 1000 to 
Rs. 5000 are necessary. Otherwise, this 
will be nothing. Prcviousl~, they were 
giving upto a maximum of Rs. 200. That 
helped only for a temporary .hed. Thus 
giving of Rs. 10 or 15 will also breed 
corruption. It does not really help any-
body. It should be stoppell. Tben when 
Ro. 4 crores is necessary only Rs. 50 lakhs 
is provided for this purpose, which is quite 
inadequate. 

Here, in this budget, there bas been a 
provision for tbe consultancy service charges 
with regard to the Krishna-Godavari dis-
pute. Dr. Khosla was appointed as con-
.ultant althougb bis lIame is not mentioned 
here. He is the former Governor of Orissa 
and be bas established several in.titutions 
in Orissa on behalf of the DA V Trust. He 
has donated his Iife-saving for different ins-
titutions. It is not necessary that out of 
the consultancy charges due to him we 
sbould pay to the DA V institutions. The 
DA V Trust bave invested Rs. 30 lakhs on 
different institutions in Orissa ,lnd have 
also opened schools in Tribal areas. What-
ever deficit they have, that the Orissa Go-
vernment must COme forward to meet and 
it should not be met out of the consultancy 
charges due to Dr. Khosla. 

Then there is another provision for a 
public school in Sunabeda. DA V Trust 
has also a school there. Then the Central 
Government has a defence undertakings 
there. They should open a Central School 
there. Therefore, the public school there 
is not necessary. There was so much agi-
tation against that school and the previous 
popular Governments rejected that demand. 
I! i. not really a public school, it is reallv 

some school sponsored by one Mr. ]. J. 
Singh. ney are trying to get that grant 
and it should not be given. 

On pall.e 41 there is a demand for film 
development. It is something strange. 
Tbere is the Film Finance Corporation. 
They can develop films. They are 
going to provide Rs. 50 lakhs 
for this purpose, though they have asked 
only Rs. I lakb. What they need is stll' 
dios. The State Government can build 
studios. There was a provision of Rs. 4 
to 5 lakhs in the budget and I do not know 
whether they have spent it or not. The 
Public Relations Department of the 
Government of Orissa can provide 
out of their funds for this and 
this demand should be withdrawn. When 
the State is in dire need of minor irriga-
tion works, I do not know whether this 
provision of Rs. 50 lakhs under tbis head 
is necessary. 

MR. CHAIRMAN It is only 50 
lakhs-50,OOO shares divided into shares of 
Rs. 100 each. 

SHRI BANAMAU PATNAIK : If you 
accept il, then Rs. 50 lakhs will be spent. 
On principle I object why it should he 
provided for. This amount can be diverted 
to other useful works. There is the Film 
Finance Corporation, tbere is the Cbildren's 
Film Society. They can meet this need. 
Why this Rs. 50 Iakhs for film develon -

ment when they have provided only .. 
paltry sum of Rs. 10 lakhs for develop-
ment of small scale industry? It is not 
necessary. It i. only duplication. It 
sbould not be there. 

Sir, we have recently enacted the Land 
Reforms Amendment Act, In .the consulta-
tive committee we approved the measures 
and the President has assented to it. We 
have passed that legislation. ' But we find 
that no provision is made in the Supple· 
mentary Demands for Grants. We pointed 
out all these things at the time of the 
'Veneral Budget. Tbey said, at the time 
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of Supplementary Budget we will come for-
word for provision of respective amounts 
for !aDd reform measures so that this can 
be done. But what we find is that there 
is nothins in the supplementary Budget. 
What steps are they going to take? How 
can this be provided for? That requires 
a separate administrative set up who can 
do il. It has been published that there is 
a petition in the High Court and they have 
chalIensed the provisions under the Land 
Ceiling Act. I don't know how far it is 
true. But what we feel is that they should 
have made provision here for these land 
reform measures, so that we can strengthen 
tbe administrative machinery and the ad. 
mini~rative officers can go ahead. 

I congratulate the Finance Commission 
whose report was released yesterday. They 
bave provided substantial amounts for 
Orissa considering its backwardness, and 
the need for strengthening the administra-
tive machinery. They have bestowed a 
good g.,ture and if tbe Government se· 
riously acts upon it, I am sure, in the long 
run, within the Five-year Plan itself. we 
can develop to a great extent. and we 
can go a long way in this regard. 

It has come out in the papers that there 
is agitation by teachers of Gov!. colleges. 
These are in respect of teachers of non-
Government and Government institutions. 
They demanded UGC scales; these have 
not been implemented during President's 
regime. That has created the agitation. It 
requires rome amount of rational under-
standing. If they agitate what will happen 
to students? It is an urgent matter and 
whatever is necessary should be done. 
They wanted UGC scales of pay in 
different colleges including the post-gra-
duate collegs. It is a simple matter. Govl. 
of Orissa referred it to UGc. UGC 
agreed to it. It requires only 40 or 50 
thousands.. Looking to the condition of 
the teachers this sum is not much and this 
should be done. 

We have provided in this Budget for 
exemption of college fees and school fees 

in those ftood-affected areas. I don't under-
stand why there should be agitation among 
the students. Government should have 
declared it earlier. They should have 
e1early stated that fees will be exempted. 
Why should there be agitation in this res-
pect? The procedure has always been 
that 10 respect of these flood-affected areas 
if the students come from those areas, the; 
are exempted from the fees. This is a 
m~nor thing. But due to the uncer-
taInty. some persons, because of im-
pending election and for political rea-
so~s, took advantage of the situation and 
thIS led to agitation among the students 
there should be no such agitation. Mte; 
all we are providing the money but we 
don't get the credit for it. I would re-
quest the Minister to look into this and 
see that this is done. 

At the time of the discussion of the Gold 
Convol Act the hon. Minister promised 
that exemption will be given to those gold-
smiths who have taken loan. The Govern. 
ment of Orissa agreed; the Secretary. In-
dUstries, agreed. They have written to 
Government of India and Government of 
India wrote them ba'ck that if State Go-
~emment a~rees for remission of their por-
tIon. we WIll agree to OUr portion; but I 
do?t find any provision in the Budget for 
w':'ting off; it is a very small amount and 
thIS can be done. This would come to 
Rs. 3 to Rs. 4 lakhs. A large number of 
Jloldsmiths can be helped and this will give 
gr~at ~atisfaction to them and moreover 
t~IS WIll be in keeping with tbe assurance 
gIven by the han. Minister. 

SHRI D. K. PANDA (Bhanjanagar) : 
~t page 2 it is stated that Rs. 1.50 lakhs 
IS required for investigation of minor irri-
gation projects under Special Employment 
programme. There are 82 projects. 20 
are only surveyed and the rest are not yet 
surveyed. As far as Ganjam district is 
concerned there are many rivers and also 
some minor irrigation projects can be -taken 
up along with mediwn irrigation projects. 

For example, there is one Mechu Ghai 
river. The water of that river has to be 
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diverted to the Cholliveda. The point 
here is that by mere diversion and by cutt-
ing a tunnel upto only one furlong, we 
will be able to irrigate a minimum of 
12,000 hectares of lands. From out of 
that, there is Number II canal known as 
Rushikutya canal. That needs only to be 
extended upto Marundi J agannathpur 
Similarly, from main Rushikutye canal, 
we will have to take out a canal named 
Rohigram which is only for two miles in 
extent, that is, upto village Khairbathi. 
That will also irrigate about 5.000 acres 
of land. On both sides of Ghodahad 
river, small canals are necessary from the 
main canal to be taken just to fill up the 
tanks which do not require renovation as 
such but, even under the existing condi-
tions, this can be done. 

Then, there are some inundated canals 
also. Only the peasants make use of 
them. And these inundated canals are 
by now known to everybody. But, there is 
some dispute going on between Inigation 
and Power Ministries. These inundated 
canals may irrigate about 45,000 acres of 
land. For the last twenty years we have 
been claiming that it sbould be 
brought either under R.E.O. or under 
Irrigation Ministry. It has neither a 
father nor a mother or anything 
of that kind. What I would suggest is this. 
These 45.000 acres of land can also be 
irrigated if these inundated canals are 
brought under R.E.O. That is the crux 
of the matter and therefore, at least I feel 
that it will not exceed more than Rs. 50 
laths. Many of my friends in the Trea-
sury Benches including Shri Patnaik have 
already suggested why Rs. 50 lakhs for 
the film industry has been given at all 
when Orissa i< passing through a crisis-· 
floods after floods and cyclones after 
cyclones visit in quick suecessio.. There 
is a break down of the economy of the 
whole of the State. Therefore. these 
things have to be taken into consideration. 
Within the limits of money allotted, these 
tbings can be done. 

From Rushikutya canal there is one 
place known as Bahedagudb and from there 
there is another place known as Dbanan-
ter. If a smaU tunnel is cut, that will irri-
gate 3,000 acres of land. Previously these 
people were getting water. Nowadays 
they are not getting tbat at all. That is 
also to be similarly looked into. There tri-
butaries have to be extended. This is with 
regard to minor irrigation. 

As far as major irrigation is concerned, 
I have got a list with me. Bahuda project 
has to be completed-l st stage has to be 
completed. Hiradharbati second stage has 
also to be completed. Baghua second 
stage has also to be completed. Utlei 
second stage has also to be completed. 
Similarly, SaIki, Salia, Dalurka, Pittamahal-
all these projects which come under me-
dium irrigation project-have got to be 
completed immediately. We do not got 
any relief at all. Therefore I am repeat-
ing this. These have to be completed 
before the fourth plan period. Similarly, ;n 
Ganjam, as far as minor irrigation project 
is concerned, Kanhinalla, Mohan Sagar 
and Khillad have also to be complet-
ed. If these are talcen up these may 
require a few lakhs. And this may irri-
gate the lands where cane is grown. And 
that cane can be supplied to the sugar 
factories and thereby they can be saved 
from the crisis through which they are 
passing on account of cane shortage. There-
is provision for investigation. Therefore, I 
have made out a list of these things which 
have to be investigated. They sbould be 
included for this purpose. 

Now, as far as other projects are con-
eeroed, they are at page 25. 

With regard to lift irrigation which we 
find at page 25, we have been demanding 
that botb sides of the river basin areas 
such as the Dhanei, Gbodahada, Rushiku-
tya Baghua and Mahanadi, etc. should be 
surveyed. In each district, you will find 
river basin areas and these have to b. 
surveyed. Since there is a provision fnr 
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survey under this Demand. I am making 
this suggestion that the river basin areas 
have to be given preference. and in a 
systematic way all these surveys have to 
be completed. and we must see that this 
work is completed before the Fourth Plan 
period is over. 

As for the medium projects. I have al-
ready made similar suggestions. What is 
most painful is that the annual plan allot-
ment is reduced from Rs. 63 crores to Rs. 
58.7 crores. So far as Orissa is concern-
ed we know how floods and cyclones have 
had a devastating effect and how so many 
people have died. Before I come to 
this question of floods, I would emphasise 
once again that much stress has to be 
laid on improving the irrigation system 
with special attention to minor irrigation 
and lift irrigation systems. 11 was 
announced by the Governor last time in 
the Assembly that the World Bank was to 
give Rs. 150 crores. But now we find 
that they have given a plan for only 
Rs. 50 crores. and we further find that 
38 per cent of it would be spent on lift 
irrigation points and only the balance of 
62 per cent will be spent on dug wells. 
Dug wells are traditional things, and if 
one has got manpower one can dig them 
by oneself. So, first let us survey lift 
irrigation points. Let us survey and be 
sure that these are the points or places 
where lift irrigation is feasible and practi-
cable and can yield results. No doubt, 
dug wells are to be found everywhere. But 
we have to see whether dug wells in a 
particular area are feasible and whether 
water can remain there even in summer. 
So, all these things have to be taken into 
consideration. 

With regard to floods, I would like to 
quote some significant figures. 1,51,396 
houses have been affected. This was dur-
ing the first and second floods, Similarly, 
17,61,258 acres of cropped area have been 
completely swept off and there has been 
absolutely no crop. The total areas affect-
ed is 33,15,827 acres and the loss WIll be 
more than Rs. 200 crores. 

In Balasore district, as the report says, 
never has such a thing happened in the 
past; the devastation has been so heavy 
that all the utensils and properties and 
belongings of the persons were also swept 
off by the current during the flood and 
cyclone. When such is the position, if 
we see the grants we find that the amount 
is only Rs. 10 crores. 

In this connection. I want to make 
two points very clear. During the first 
flood during April-June, the Orissa Gov-
ernment and had given a scheme for Cen-
tral aid for Rs. 12.20 crores. In regoru 10 

this, it has been reported in the papers 
that the Central team has accepted Rs. 7 
crores and they have expressed their will-
ingness to pay Rs. 7 crores. The second 
flood was much more devastating. Thon 
there was the third flood, and then the 
fourth flood and then we had the fifth 
flood on 7th and 8th December, 1973. In 
spite of all this, we find the sum of only 
Rs. 10 crores. When it was reported that 
the Central team had accepted Rs. 7 
crores, for the second time it was suggest-
ed that it should be Rs. 11.53 crores. 

When that was the demand by the 
Orissa Government. how much are we pay-
ing? Only Rs. 3 crores more. Therefore, 
there is confusion, and to skip over the 
realities, now they say we are going to 
pay on the whole Rs. 10 crores. On be-
half of the people of Orissa, I emphati-
cally make this demand that if not Rs. 120 
crores which I have demanded-this has 
also ~me under rule 193; that subject is 
taken up there-now that the Central Gov-
ernment is seized of the matter and there is 
Goverr.or's rule there, at least let them pay 
Rs. 23.73 crores as has been suggested by 
the Orissa Government on a very very con-
servative estimate. 

I do not find what long-term measures 
they are going to take. There is absolu-
tely no indication thereof. I will only 
read out the suggestions, to save time. 
First is dredging of five miles at Gomei 
river upper reach near sea and Kansbans 
river in Balasore district. In consultation 
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with all the engineers, this has been put 
up as a long-term measure. Dredging has 
to be done for 5 miles at Gomei river 
upper reach near sea and Kansbans river 
in BaJasore distril't. Then the height of 
the ",linc embankment should be raised 
and repairs made in the pattern sea-wall. 
Then radial gates at Salandi river dam 
should be immediately fixed. All public 
institutions sbould be immediately cons-
tructed as pucca buildings at bigher level 
to provide immediate test relief. Then 
there sbould be immediate installation of 
tubewelI. to supply during water. 
I have received a memorandum from the 
Subarnarekha area in that particular Bala-
sore district. They only want lift irriga-
tion points for tbeir rabi crop. During 
the ~"inv season, they do not require any 
further -dam. They want only to grow 
jute during the rainy season. So why 
should there be another dam at all at a 
cost of Rs. 10 crores which has been 
annoullced by Dr. Rao? So what I suggest 
is that in this area tbe existing dam should 
be removed. On tbe otber hand, the 
people can be well-protected by giving lift 
irrigation points in those areas for rabi 
crop. 

Then bouse sites for the landless pea-
sant~ ;5 another point. There is reference 
to it on page 10. Tbey say that to imple-
ment the ~cheme fOT survey and investiga-
tion of house sites for tbe rural landless 
which comes under the 'half a million jobs' 
programme, the Government of India 
have made an allocation. So far as the 
rural landless people are concerned. this 
provision of Rs. 3.20 lakhs is "ery meagre. 
But as' far as Jand sites are concerned, it 
is not a very big problem. Those who 
are taking· to reclamation and cultivation 
of fallow land themselves have their sites 
tbere. If you do not evict them by order, 
that is more than enough. So with thi. 
amount why not start some co-operative 
famJing by landless agricultural labourers? 
At lea,t in Balasore district, it can be 
started. It can be started in the Ganjam 
district. People are in occupation of 

fallow land. All that is required is forma-
tion of co-aperative farming or joint culti-
,Vation schemes. This money can be divert-
ed for that purpose. We can· thus sbow 
by an example how this scheme can be 
made to run properly. 

SHRI ARJUN SETHI (Bbadrak): 
Wbile supporting the second batch of 
supplementary demands for grants for the 
State of Orissa, I would like to make a 
few observations for the consideration of 
the House and also the Government. 

Sir, I must say at the beginning tbat 
the second supplementary demands for 
grants in respect of the State of Orissa 
is necessitated and brougbt before the 
House mainly for reconstructing, and re-
habilitating tbe people who have been 
uprooted by the successive Jloods in the 
current year which have been due to 
natural calamities. Natural caJamitie •• 
especially the Jlood and cyclones, are 
perennial problems in the coastal districts 
of Orissa. Unless we take long term 
measures to solve these problems perma-
nently, the Government cannot solve tbe 
problems, and the expenditure tbat the 
Centre as well as the State have been in· 
curring year after year will be wasteful. 
because we have enough of sucb experi-
enee which shows that every year the 
cyclones and Jloods corne in and destroy 
everything, whatever the Government bave 
done to save the people and strengthen 
the economy of the State Government. 
There'.,re, I must plead before the Gov-
ernment that they should not take up a 
policy of adhocism to deal with the prob 
lems which have been of paramount con 
cern in the coastal districts of Orissa. 

Now, at page 2 of the supplementar) 
demands for grants, under o"mand N ll_ 

4-A, it is mentioned that an amount or 
Rs. 1 crore is required for the reparr ot 
Rural Engineering Organisation .oad. 
which have been destroyed by the Jloods. 
I must congratulate tbe Government that 
they have sanctioned the money for repair 
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worls. But I must plead before the Gov-
ernment that they must not repair tbe 
roads in a bapbazard manner. They must 
construct either pitcb roads or provide 
culverts and bridges that the roads may 
require. Otherwise, after these roads are 
constructed, every year, when floods come, 
these roads are completely washed away 
by the floods. So I must request the Gov-
ernmenT that they should look into defi· 
cien.:ies and defects bc-fore they undertake 
the repmr works. 

My friend who spoke earlier to me said 
that amounts are provided by way of 
house-building grants and house-building 
loans. But since my constituency has 
been aff«ted badly, I know that only 
Rs. IS or Rs. 20 or Rs. 35. or a maxi-
mum of Rs. SO is being paid to the affect-
ed people as a house-building grant. This 
money is not enough. I must say that 
this amount will not serve the purpose of 
constructing the houses; rather they will 
go waste. 

Similarl),. there has been an amount pro-
,idd ior the construction of School build-
ings .. od other educational institutions. We 
know and our experience is, that every 
)'ear the flood and cyclone come, and so, 
unless we construct these school buildings, 
college buildings and other educational 
institutions on a permanent basis, the 
amounts will not serve tbe purpose. 

Therefore, I urge upon the Govern-
ment to look into this problem and sanc-
tion enough amount so that pucea houses 
could be constructed so that either flood 
or cyclone could not affect them. 

I now draw your attention to Demand 
No. 34 on page 13 where an amount of 
Rs. 10,400 bas been asked for paymeDt 
to a rrivate party for his house at Bhadrak 
taken on rental basis to accommodate the 
office of the Sub-Divisional Officer for pub-
lic health investigation. It is said that at 
Bhadrak no Government building was 
available and that is why tbey had taken 
this house on rent. I come from that 
"rca. Bhadrak is my constituency and I 
know it better. Just near Bhadrak town, 

there is a defunct Engineering scbool tbree 
miles away. Quite a number of beauti-
ful buildings are lying vacant. If the 
Government could use those buildings for 
.official purposes, Government could bave 
saved the amount. I request tbe hon_ 
Minister to look into thi' matter and take 
immediate steps so that the buildings, 
which are lying idle, may be utilised for 
the benefit of the people. 

Similarly there is a problem of drainage 
and water logging. 11 is a paramount 
problem in my constituency. Until Bbim-
lUnd comes up and permanent measures 
are taken by the Government, tbey should 
take up drainage and other schemes so 
that immediate problems of the people of 
Chandbali area of Bhadrak Sub-division 
could be solved. With these words I 
support these demands. 

SHRl SURENDRA MOHANTY (Ken-
drap"ra) : I rise to oppose the Supple-
mentary Demands for grants for tbe State 
of Orissa not for any partisan reasons, but 
for their total inadequacy and for the dis-
torted priorities as refiected in certain de-
mands. It is a tragedy and despair that 
Orissa Legislative Assembly should have 
been scuttled in the most high-handed 
manner by the Governor of Orissa The 
elected representatives of the people did 
not have an opportunity of scrutinising 
these demands. This House at the fag end 
of the day is asked to consider in the most 
impromptu manner these demands which 
have a great bearing on the lives of OUf 
people. 

As you will find in these demands for 
grants, a sum of Rs. 1,060.19 lakh. is 
asked for and out of that about a thou-
sand lakhs are only meant for relief. In 
that context, I should like to bring to the 
notice of the House that this year, in 
particular, has been disastrous for the State 
of Orissa. A. many as five times the 
State has been hit by floods and cyclones. 
Drought was followed by he;ovy floods in 
live different phases. In tbe month of 
July. 1973, there was a beavy rain fall in 
the districts of Cuttack, Puri, Bolangi .. , 
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Kalahandy, Kor"pu and Phulbani and the 
rivers in those districts were in spate. 
Again in the months of August and Sep-
tember, the districts of Balasore, Cuttack, 
Puri, Mayurbhanj, Dhenkanal, Keonjhar, 
Sambalpur and Sundargarh had abnormal 
rain fall causing high floods in the rivers 
in these districts. Again in the month of 
October, the districts of Dalasore, Cuttac!;., 
Keonjhar and M ayurbhanj had abnor-
mal rainfall accomapnied by a high cyclo-
nic gale. The intensity of the floods and 
cyclone was felt in the district of Bala-
sore and Mayurbhanj. Finally in 
December, another cyclone hit the Oris;a 
coast whose damage has yet to be asse'-
sed by the Government and hy the study 
team. As a result of all these natural 
calamities, floods and cyclones in the 
course of one year. as many as 12 dist-
ricts out of the total of 13 districts in the 
State, 162 Blocks. 6 municipalities, 4 noti-
fied area committees covering 7490 vil-
lages have been very badly affected. A 
total crop area of 7.45 lakh acres has 
been destroyed and 63,682 houses have 
been damaged beyond repair. Apart from 
the loss of human life, thousands and 
thousands of cattel have perished. In 
We't Bengal, this year's damage has been 
no less, but the loss sustained by West 
Bengal is not heavier than the loss 8US-
tained by Orissa in a series of five cyclon-
es and floods. Whereas Centre has 
granted Rs. 50 crores to West Bengal, 
Orissa has been given a pittance of Rs. 
10 crores, even though the State Govern-
ment. put forward a modest demand of 
Rs. 27.80 crores. But whatever little 
pittance has been &ranted by the Centre to 
the State, how has the State utilised it? 
I am quoting the figures of allocations 
made and expenditure incurred up to the 
end of November, 1973. Demand No. 
16 relates to Gratuitous Relief. Rs. 95 
lakhs had been allocated, out of which 
Government has been able to 8pend only 
Rs. 21.85 lakhs. That means the machi-
nery there is so bureaucracy-ridden, so 
impervio.s to human misery, SO inefficient, 
so corrupt, that it has not been able to 

spend even one-fifth of the total allot-
ment made by the Centre. I would re-
quest the minister to kindly convey this 
to the Governor that this is how the ad-
ministration is running. Grants to Gram 
Panchayats and Panchayati Samitis (Dc-
mand No. 5}-Rs. 62 lakhs had been 
allotted out of wbich the expenditure is 
nil! As I told you earlier 6 municipUli-
ties have been completely affected. 
Grunts to Municipalities (Demand Nc. 
34}-Rs. 17 lakhs were allotted but not 
a paisa has been spent. Grants to edu-
cational institutions-Rs. 40 lakhs allo!-
ted but not a single paisa spent up to the 
end of November 1973! House-build-
ing Grants-Rs. 75 lakhs allotted. Peo-
ple are living in tbe open, in shanties, in 
impromptu houses, even under the shad~:; 
of trees. How much this benign Govern-
ment has been able to spend? Just 
Rs. 32.60 lakhs ! 

Take test relief, which is so essential 
for keeping these people sustained, alivo. 
While the amount allocated is Rs. 170 
lukhs, only Rs. 19.55 lakhs bave been 
spent. I would like this fact to be con-
veyed to the administration of Orissa, this 
calamitious negligence, to this bureaucracy-
ridden government presided over by Mr. 
letty, which has in a most high-handed 
manner scuttled tbe popular Govern-
ment. I would expect that in the name of 
at least humanity this Government should 
wake up to this situation and see that 
the people are redeemed of their misery. 

My colleagues have referred to the 
promotion of a Film Development Com-
pany, which is 1I0ing to be a Governmenl 
Company, with an authorised capital "f 
Rs. SO lakhs. Today we have got a Film 
Finance Corporation to look after the 
promotion of films. Further. even the 
State Bank of India is financing the pro-
duction of films. In that context, I really 
fail to understand why the Government 
should have been inspired to promote n 
Film Development Company with an 
authorised capital of Rs. SO lakhs. What 
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is more important today, while our in-
dustries are perishing, while there are no 
irrigation facilities, it is really fantastic to 
think of a Film Development Company 
with an authorised capital of Rs. 50 
lakhs, which has got no Memorandum of 
Association or Articles of Association 
from which you could assess what are its 
exact aims and objectives. I know thai 
Ihe ex-Cbief Minister is greatly fascinated 
by films and he was the Chairman of tbe 
Children's Film Society. Perhaps, be 
wants to support some unworthy project,. 
This Company is being promoted at a 
cost of Rs. 50 lakbs, divided into 50,000 
equity shares. There bas been almost un-
animous exception to this, and rightly 
too, from both Congress and Communist 
benches, and I hope that Government 
will sec to it that this scheme is not pro-
moted. 

In conclusion, J wnuld like to say that 
it i. a dismal record of the bureaucratic 
fail ure of the Congress in removing th~ 
miseries of the people. As I have said 
earlier, it is a tragedy and a despair that 
we have to consider these demands in 
such an impromptu manner, while the 
Assembly has been scuttled and the rep-
resentatives of the people have been deni-
ed an opportunity to scrutinise these de-
mands in detail. 

MR. CHAIRMAN: Normally, this 
business should have been over at 6 
O'Clock when the Half an Hour discussion 
should have been taken up. Now that 
the Half an Hour discussion bas been post-
poned, I think we can extend the time for 
tbis "usiness for another 1 S minutes and 
finish this. 
J8 hn-
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~ omr-fT ~·1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Mr. Chairman, Sir I am 
thankful to hon. Members who have taken 
part in this brief debate. 

The debate can be divided into tWt. 
parts. One part is that the hon. Mem-
bers have mentioned about basic deve-
lopments of Orissa and its problems, the 
constitutional position and various other 
things and you will agree with me that 
T need not go into them. 

About the other part, so far as the 
Supplementary Demands are concerne.J, 
the second Supplementary Demand (or 
Orissa is for a gross amount of 
Rs. 1897.62 lakhs which is Rs. 63.1 lakhs 
in excess over the amount covered by 
the presidential authorisation. The break-
up of these Demands for which we are 
seeking the approval of the House is 
that these are under major beads, like, 
relief measures, employment, special wel-
fare progmmmes and medium and minor 
irrigation schemes. This will indicate that 
the largest part of these Supplementary 
Demands for wbich tbe approval is being 

sought is for providing relief to the people 
because of very serious drought and floods 
and, particularly, floods which have con-
tinuously occurred in Orissa for tbe last 
few years, for providing half a million 
jobs and for social welfare schemes. These 
are for purposes of providing relief to th 0 
people and also for building the infra-
structure of Orissa. 

There are some specific point, which 
the hon. Members have raised to which 
I would like to give the necessary reply. 

It has been said that the amollnt pro-
vided for the Supplementary Demands h~s 
not been spent. This is incorrect. Ac-
tually, whenever there was an urgency 
like giving relief to the people due to 
floods, etc., advances were taken and 
spent from the contingency funds. The 
present Supplementary Demands are only 
to recoup the advances. 

In fact, out of these Supplementary 
Demands of Rs. 18.9H crores, Rs. 18.34 
crores were already authorised for spend-
ing by the President and the expenditure 
has been incurred. Therefore, the net out-
go from the Consolidated Fund of the 
State on account of these Supplementary 
Demands for Grants is Rs. 0.23 la"h 'Jnly 
which mainly consist of token Demands. 

My hon. friend, Shd Arjun Sethi, has 
mentioned about damage due to recurring 
natural calamities. Tbis question has been 
gone into by the Finance Commission and 
in their report, presented only yesterday, 
they hilVe made a number of recommenda-
tions. They have also mentioned that it 
is not proper to tackle tbis problem on year 
to year basis. As soon as those recom-
mendations are discussed, Government will 
take a decision on tbat. 

As far as land reforms are concerned, I 
may inform tbat, within the first six 
months under the President's rule, over 
65,000 acres of agricultural land and 2,000 
acres of homestead land were 'distributed 
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among 66,000 landless people, including 
51,000 Adivasis and Harijans. The tar-
.!let is to distribute two lakh acres of land 
among the landless people in the State. 

SHRI SURENDRA MOHANTY: What 
were tbe achievements? 

SHRI K. R. GANESH: As far as distri-
bution of land among the landless people 
is concerned, 1 have given the figures. 

There was some criticism on the question 
of Film Development Corporation. Orissa 
has a very rich/art and cultural heritage 
and this has been neglected for various 
reasons, and with a view to help this, since 
the State Finance Corporation did not have 
the necessary resources, a government com-
pany with an authorised capital of Rs. 50 
lakhs divided into 50,000 equity shares hog 
been formed. These are to be met out of 
savings from the grant. Therefore, a token 
grant has been asked for. 

There was some mention about the grant 
to DA V Trust. I may inform that Dr. 
5(hosla, who rendered special service as Ad-
viser in connection with Krishna-God: .. · 
vari waters, specifically wished the charges 
to be paid, not to him, but to the D A V 
Trust. The amount is a small one and the 
State Government has to abide by tho 
wishes of the AdVIser. 

These were some of the specific points 
that the hon. members had raised. Hon. 
Member, Shri Panda, has raised many other 
specific points, the details of which will be 
communicated to the Home Ministry. 

With these words, I commend the Sup' 
plementary Demands for Grants for tbe 
approval of the House. 

SHRI SURENDRA MOHANTY: While 
tbe people are languishing for lack of 
gratuitous relief, I would like to know tbe 
ethics of the Governor in promoting a 

company for Rs. 50 lakhs for promotir.g 
art and culture of Orissa. The art and 
culture of Orissa would remain even with-
out Government support. I would like to 
know tbeir elhics in this regard. Will 
Government take note of the criticism 
wh~h has been sounded by all sect ;ons <.If 
the House against this? 

SHRI K. R. GANESH : It i. a \ i~w­
point. So much prm ision has been made 
for gratuitous relief for various tbings and 
year by year it is continued. I do not 
think that the whole strategy of de"elop-
ment of Orissa is going to be affected by 
this small provision for art and culture 
of Orissa. 

MR. CHAIRMAN : The question is 

"That the respective Supplementary 
sums not exceeding the amounts on Re· 
venu~ Account and Capital Account 
shown in the third column of the Order 
Paper be granted to the President out I)f 
the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during tbe 
year ending the 31 sl day of March, 
1974, in respect of the following de-
mands entered in the second column 
thereof-

DEMAND NOS. 4A, 5, 9, 11, 13, 16, 17, 
17 A, 2\. 23, 24. 24A. 25, 30, 34. 35, 37, 
42, 43, 46, 48, and 56". 

The motion was adopted 

MR. CHAIRMAN : The House stands 
adjourned to meet again tomorrow J.t 
11.00 a.m. 

18.10 1m. 

The £Ok Sabha then adjourned till Eleven 
0/ the Clock on Thursday, December 20, 

1973/Agrahaya1Ul 29, 1895(Saka) 
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